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LOK SABHA DEBATES

LOK SABHA

Friday, March 6, 1981/Phalguna 15,
1902 (Saka).

]

The Lok Sabha met at Eleven of
the Clock

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

WoTR RERT ¢ W T8 AW ...

(srwam) ...

Q¥ WIAATT QEEA . FH & A

Lendings by Nationalised Banks
to poorer sections

*247. SHRI VIJAY KUMAR
YADAYV : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether it is a fact that the
nationalised banrks have failed to in-
crease their lendings to the poorer
sections to the stipulated one per
cent of their total advances ;

(b) if s0, what is the percentage
of the lendings to the poorer sections
during the years 1979-80 and 1980~
815 and

{c) the percentage for the richer
sections during the same period ?

THE DEPUTY MINISTER IN
THE MINISTERY OF FINANCE
(SHRI MAGANBHAI BAROT):

a) to (C) . A statement is laid on
Table of the House.

Sta'ement
(@) to (¢) . The Honourable
Member is presumably referring to

lending under the Differential Rate of
Interest Scheme which is restricted
to such persons whose family income
from all sources does not exceed Rs.
3,000 per annum in urban or semi-
urban areas or Rs. 2,000 per annum
in rural areas and except in case of
borrowers belonging to scheduled
castes/scheduled tribes, who do not
own any land exceeding 1 acre if
irrigated and 2.5 acres if unirrigated.
It was in respect of this scheme that
the banks were advised in December,
1978 to increase their lending from
halif a per cent to one per cent of their
aggregate advances outstanding at
the end of the previous year,

At the end of December, 1979,
the publicsector banks had advanced
94 per centof their aggregate advances
as at the end of previous year, under
the scheme. The figures as at the end
of December, 1980 arc not available
as yet, but it is expected that the
target of lending viz %, 1 under the
scheme wruld have been achieved.
The exXisting data collection system
does not yield information regarding
bank advances to richer sections.

st fawa g aEm ¢ W
TR, qN AT GAE AT 5@ Q1 9w
wr (@) ok (W) &1 e e
T owwr &1 WA A A W FER
# Fg g quat o 47F A
el Gg Al @ A T i i
¥ g q AwS O T Tl
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werw wved ¢ wifed gy W
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oft fisr goTT e : 7 &t TR
qe T2 wise ¥ fF 1979-8q WK
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wo fear aar WA & ¢ W )@
uiwE & & g w1 @ fRar war
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| W ATy § S9 qadew
femsaT 31, 1979 & 378 M a¥
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o § ¥few  Afeded § wtemr wl
wgn—AfET 3T B wrmw ¥ wg
e ¥ F o3 @ Aimies
vefae ot w91 2 @ § sasr four
TEWRE ...

W W ;W ¥ FR A
AR ‘|’ we w0 QO W
fier &0

ot fawr gore qew ¢ “we”
g ¥ UM F oAl § @i &
“gre e T FE WE ...

weaw wgwew : 4R ag s fe
WY T Wk #7 |geaw fwar g

off fama ga™ wTe : wEEE A,
w® feafey & & o ¥ STAr Trgar
g fF ga ® o Afr a7 waw
qTAT FY wH HY q€ FT W A 8,
T WIHT TEH0 9EIHC, T 6
TN N waeqr A Q@@ go, AhEA
NN w2 Hr oW &, TEN
AT wgft § W w95 WAl
® &t O o@ew ff frvaar §,
W IR famw f TR WRE
W wedr &7
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THE MINISTER OF FIN.
ANCE (SHRI R. VENKATARA™
MAN) : The so-called bi; sec”
tions which the hon. Member re-
ferred to, the industrial class, get theil
loans from two typesof institutions :
one is the financial institutions like
the IDBI, IFCI, etc., for their capital
requirements, long-term requirements.
They get their working rapital re-
quirements from nationalised ban's.

So far asthe weaker sections are
concerned, we have alreadystatedin
this answer and also in the House
that there are two sections, the pri-
ority sector and those whom we have
to define as the ‘weakest section’ entit-
led t the differential rate of interest.

If the hon. Member wants any
figures of the total money lent to the
industrial class, he must put a separa-
te question, so that I can collect the in-
formation from the nationalised banks
as well as from the other banks. This
question relates to nationalised banks
alone and, therefore, from this we
cannot give an answer.

Sofar as the weaker sections are
concerned, a completeanswer is given,
that is, to the poor people how have
an income less than Rs. 2,000 per
annum in the rural areas and those
with an income less than Rs. 3,000 per
annum in the urban areas, we are
lending at a differential rate of in-
terest, at four per cent which is the
lowest.

sit farory Ty ot : T o,
RO FT am e wET g0 ¥
TN IRAE 5 quidwew
T W FT N g Y, W OWAY
@ ¥ fraifer frar &, Soer o
T AR R oAt A ! @ e
w1 warg A fRar war §, w@ar
waw fear w@, & @ & owA

W |
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SHRI R. VENKATARAMAN :
I have already stated that it is one
per cent, and we have achieved 0.94
per cent. Whether it should be ine
creased or not is another matter. At
present there isno ideaof increasing
it

sit farwra woT atew ¢ weawr S,
@I R G HF owlT @
& FTE T @

SHRI MAGANBHAI BAROT :
Long back, the guidelines have been
given with to that. It may be
appreciated that upto an amount of
Rs. 1,000 a demand promissory note
is enough. Between Rs. 1,000 and Rs.
5,000 . ...(Interruptions) The hon.
Member has asked whether there are
any particular facilities for granting
loans to the weaker sections, and that
is what I am trying to answer, There
have been relaxations : upto Rs.
5,000, whatever the borrower pur-
chases, that itself becomes the hypo-
thecation : above Rs. 5,000 and below
Rs. 25,000, hypothecation and mor-
tgage at the bank’s discretion.

SHRI KUSUMA KRISHNA
MURTHY : I had an opportunity to
see the pattern of lending by the
nationalised banks, including the di-
fferential rate of interest to the poor
and SC and ST in Particular when I
went as a member of a Parliamentary
Committee to the various nationalised

Oral Answers 6

banks. Only 19, of the total lending 1s
earmarked for this DRI scheme out
of which 409, is the minimum fixed
for Scheduled Castes and Scheduled
Tribes, Here it has been stated thas
it is restricted to such persons whose
family income from all sources does
not exceed Rs. 3,000 per annum in
urban or semi-urban areas or Rs,
2,000 per annum in rural areas and
except in the case of borrowers be-
longing to Scheduled Castes/Scheduled
Tribes, who do not own any land ex-
ceeding 1 acre if irrigated and 2.5
acres if unirrigated.

Iwould like to know when exactly
this ceiling is fixed. Qur Prime Minister
also made a policy statement that by
the end of the Sixth Plan the govern-
ment wanted to bring at least 50%, of
these people above the poverty-line.
And out of the 409, some of the banks
have not given even half of it.

Therefore, in view of this, I would
like to know whether the Ministry
is considering any proposal to raise
the minimum from 40%, to at least
80% and also the total allocation
under DRI from 1 to 2 per cent.

SHRI MAGANBHAI BAROT :
As the hon. Finance Minister has
said, we have reached 0.94%, and we
are trying to reach 1%, whichis our
guideline and which is our target
to-day.

As far as giving it to larger sec-
tions is concerned, it may be empha-
sised that thisis for the poorest among
the poor and, therefore, we have fixed
a limit and if that limit is increased;
the spread-over will be less and the
larger income-group will get the
benefit and not those form whom this
scheme is really meant,

DR. SUBRAMANIAM SWAMY:
Sir, you willsee in the reply, the Minis«
ter has said :

“The existing data collection
system does not yield informa-
tion regarding bank advances to
richer sections.”
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1 hope the Minister would correct
this lacuna in the collection of data.

Iwould like toknow this from him.
Recognising the fact that States like
UP and Bihar are poorer States and
recognising the fact that the rural
arca are poorer than the urban
areas, is itnbta fact that despite natio-
nlisation and all the promises made by
government, the credit deposit ratios
ofthe poorer statesare much smaller
than the richer states and the ratios
of the rural areas are much smaller
than the urban areas and therefore,
there is actually a transfer of resources
frmn:'t::ll'n‘ie:1 poorer areas to t}}g: richer
rass ? The poorer areas are
the richer areas and the mmmngralareas
are financing the urban areas, It
want to know whether the government
has got statistics with regard to credit
deposit ratios for the rich and
poor states and for urban and rural
areas and also whether this conclusion
is not borne out by these facts.

SHRI R. VENKATARAMAN :
Sir, this is too general a question. If
the hon. Member puts a specific ques-
tion in respect of ever state I will
give the reply. But I will broadly
support the position that the credit
deposit ratio in differnt states differs
according to the wviability of the
scheme and industrial devclopment in
those states.

DR. SUBRAMANIAM SWAMY:

That is matter evasion.

o2 (raril qar &9 gawmi & faar
wAAR e W wfawas |

* 248, wY moiTE g @ T fa
wedi wE gmd w0 3q0 FE o

(%) =1 B fraei qar o
gt @t o fFlfy s waET
M R 5000 TA OF F W
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faafm ' #@ *7 ®§ wIFW T&E
& framndtt &

(@) #ar FwR w1 A B
framT our o2 SO Fr far fadt
AT AGET ArET B WL B A
aw @AT I 25,000 TWE qF @A
T

(w) afz &, & ®T TF ;

(w) afz =&, & 9% aqr FOT
§?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGABHAI BAROT) ;

(@) to (d). A statement is laid
on the Table of the House.

Statement

The Reserve Bank of India has
advised all scheduled Commercial
Banks to adopt relaxed security norms
for loans upto Rs. 5,000 for agricul-
ture and allied activities. Such loans
are given against hypothecation of
crops or moveable assets where such
assets are created out of the loan
amount. No fur'her security or
guarantee is required for such loans.
A further concession is given in the
case of smaller loans upto Rs. 1,000
in which casea demand promissory
note or a loan agreement is the only
basis for grant of a loan. There is
no proposal to extend this facility
for loans of higher amounts. The
above relaxationsin the security norms
were made with a view to provide to
the weaker sections in agricultural
sector a larger access to bank credit.

Banks have also been advised that
under thesmall scale industries sec-or
composite loans upto Rs. 25,000/- to
artisans & village/cottage industries
forshmxld be sactioned as kt;crm fina?oc

uipment or as working capital or
i:mt.l;cl Such lt:cans:shcoulgg notpll:oc re-
fused for want of security or guarantee
if the proposal is otherwise viable
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F
- g T g & faw waww F, o
AT W § ST AT |
5 I WY &F & WW & 97 AT
FHWEEY, A ag v ow g
frem t N1 @i § oW® =@
qacfas & a1 % §, ¥ * fray
W@FL, 5 BAIR ¥WT  qF AW
F I 9N T R ogaw Afg oW
e A far g 1 & gqeAr =g
fe oud sm | W B GEER
e Y fFam &

WY FT FENGFIT FT F A W
g AR SEE A% ¥ fo fram @)
FHY ¥ 9gT WA TR T qeA §
@ e wody W™ oAfE A #k
EH IRl T FAT W gAv !

SHRI MAGANBHAI BAROT :
The hon. Member would recall that
in the previous answer I have said upto
Rs. 1000 there is no hypothecation at
all. Only a demand promissory note
will be sufficient. Between Rs. 1000
to Rs. 5000 hypothecation of the crop
itself is sufficient. Above Rs. gooo
theer are two things. One is hypothec-
ation of the crops which he has referred
to or a mortgage which again is left
to the Bank Manager that in a given

case he may not insist upon.

I would like to make it lear that
there is a clear distinction between
money lending which the hon. Mem-
ber has referred to and lending by
Barﬂmhwhct;e no :ins}slenoe isd mg
upon ecation of crop and w
itpgxoex Rs. 5000 it is left to the
discretion of the Bank. No money
lender ever in India has don that.

ot gute A ;AT @A
e g § s AN 25 gATT T9F 4w
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T A wiiewg Wk BR Iuwi &
s ® A A § AR fomd ar
# ag oy ™ § 5 W 9w o
Qi aree A W R W SE
7 fZqr o7 wHAT § & A I OF
fraa @t faq @

& ag+ft saaT wrgar § fr Aama

@t afsers @ glrerd 2 § w
HTTo &To ﬂT§0 iﬁﬁrﬁwm
g Su% arg WY AY F Ja@ q A
afumd ¥ § § & | O T
WE AT @y I F AWM Far
Fraargr #@ § 7

SHRIMAGANBHAIBAROT : If
I may say so, the Reserve bank has
been very particular in givingithe gui-
delines to all the Banks. As regards the
point mentioned by the hon. Member
interest rates etc. have also been fixed.
In these cases, the banks cannot charge
anything more than that.

So far as the working of any par-
ticular bank is concerned, if the hon.
Member has any grievance that the
guidelines have not been followed
by it, if that is brought to our
notice, that will certainly be looked
into.

PROF.MADHU DANDAVATE:
Sir, permit me to club Question No.
247 and 248 with retrospective effect.

MR. SPEAKER : You had been
a Minister. There cannot be retros-
pective cffect to the question.

PROF. MADHU DANDAVATE
When the D.A. can be given retro-
spective  effect to, why not
clubbing of the question also be

iven retrospective  effect to?

ir, in the ious answer, the hon.
Minister has said that the existi
data collection system does not yi
information regarding bank advances
to richer sections. This question is
regarding the loans to small farmers
and small industries. These loans are
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to be made available from the amounts
that are ited with the banks,
Therefore, though he has not been
able to quantify the advances to the
richer sections because of obvious
difficulties, I would at least like to
know qualitatively whether it is not
a fact that whereas the major por-
tions of the deposits in wvarious
banks come from the agricultural
sectors, a substantial portion of the
advances and loans are given only to
the industrial groups and big busi-
ness.

'THE MINISTER OF FINANCE:
(SHRI R. VENKATARAMAN ) :
I would not be able to substantiate
that  statement  because the
deposits come from  several
classes. The depositors, particularly,
are the middle-classes. The richer
classes are the borrowers. The de-
posits are always coming from the
middle-classes. They are spread over
not only the agriculturists but also
over the salaried classes, the urban
middle-classes and so on. This state-
ment that the deposits come from the
agriculturists they are given to
the industrialists may not be correct.

PROF. MADHU DANDAVATE:
Sir, you are an agriculturist. You
must our interests. Even facts
and figures are available thatmajor

ions of the deposits are coming
mthe agriculturists. Why does he
deny the facts?

MR. SPEAKER : He does not
deny the facts.

SHRI R. VENKATARAMAN :
To say that it comes from the rural
areas is to say that it is coming from
the agriculturists. There are other
people in the rural areas who say this,

ft UT ag Wawc el
WS AEAT, T §A ATH AW X
ww & fg word w § @Y 3 T
firshy Frfirmi w14 & fg et fafiery
W ¥ g ar el wawr § agmEar
T v & far wod v &
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wra: qg-frE g w9 & da ¥ fag

WY, v ] F 17 W FIE-C WA
a% 4% a9 9§ QT WY § W
wgt @Y ¥ e s gt e
¥ g ardr & ard arw i @@
g NRoFsamrara s § 25 g
WE & & foqg wenf femr
ok WIS g% I A aE
frar | wa: & qeAT  ATEET

s 4 W wfafmad 6%
ST a3 T W, TWHE
& ¥ fag o W@ wEd s
FreE?

SHRI MAGANBHAI BAROT :
So far as giving the guidclines in
time is concerned, the Reserve Bank
has given directions not only for the

amounts but even for the amounts
upto Rs. 25,000. In that event, the
direction is that such applications are
to be disposed of within a period of
four weeks and applications are to be
disposed of within eight to nine weeks
where tthsamm I\:Iancs from Rs.
25,000 toRs. 1 . Now these guide-
lines are there. I the hon.
Member that if he finds that the banks
are not carrying out those guidelines,
he may please bring them to our
notice.

Misuse of import licence by
M/s Parle Bottling Compnay

+
*249. SHRI DHARAM DASS
SHASTRI :

-

»y,

SHRI K. LAKKAPPA :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is true that Mfs
bottling . Acmi:l‘U

as sers

but sold it to some other firms and if
80, full details thereof ;

(b) whether this violation is dealt
undu'dauael4(d),ég)md(j)ofthe
Import and Export Control Act, 1947
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and if so, whether any action had
been taken under these clauses
against the firm ;

(c) if not, the rcasons therefore;

(d) whether itis proposed to con-
fiscate the goods now and impose
penglty ; and

(e) other action comtemplated
against the company ?

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES
iSHRI PRANAB MUKHER]JEE) :
a) to (e) . A statement is laid on the
Table of the House.

() Mjs. Parle Bottling (P) Ltd,
imported three bottle filling machi-
nes for thejr own use in their factory,
but sold the same without obtaini
prior permission from the licensing
authority as explained below:—

(i) One machine was sold to

M/s. Chandigarh i Co.,
Chandigarh on for
Rs. 1,1&44.50 Th;s machine was

/-
l l‘Ma{ndChandl nillg e
tory o 5. igar i
Co. till 1978 and, thcrm&erft:clll-;gt
to Bombay for disposal. The ma-
chine was scized by CBI on 2-7-80
at Bombay.

(i) The second machine was sold
to M/s. Hyderabad Bottling Co.,
Hyderabad for Rs. 1,50,000/-.
This machine was used M/s.
Hyderabad Bottling Co. (P) Ltd.
from October’;o to March’8o.

by CBI in July, 1980 from Bomba
whmithgdbemscntfordixpom{

SR
8. Gujarat .
Ahmedabad in 1969. The machine
was used by this company from
March, 1970 to 1972. Thereafter,
it was sold to M/s, Amritsar Bottl-
ing Co., Amritsar who sent the -
machine to for disposal
in May, 1980. achine was
mud{:y CBI on go-6-1980.

Oral Answers 14

(b) and (c) . Provisions of seizure
and confiscation of mtgorted goods
were inco: toil):l in the Imports &
Exports (Control) Act on 4-11-1975.
The 3 machines were imported and
disposed off long before this date and
are, therefore, not liable to seizure
and confiscation under the new provi-
sions of the Act.

(¢) Themachines have beenseized
by CBI and the case is before the
Court.

(¢) The question of taking Depart=-
mental action against the company
is under consideration.

st " arelt : srRofi e
wereE, # wrEeiy wWdr wgky ¥ 92
weT & Qe wrea § fF A agEwy
f& w wwer, fowsr o 4T &
gy @gr d@4w ¥, ag WY
v & @ 0 w@r
THITES €L A F@IE ...
(wreerrr)

MR. SPEAKER : You cannot
mention the name of a person who

is not present in the House and
cannot defend himself.

ot afore wreeit ¢ F ot o A
A FT QT E !

ST WENAW ¢ I YT AT AT
iw &

=it weiarg Wl : woaw WP,
ORI CCIIE TR i S

T N W NG T §, A

e wh I §, w7 T § 7
fawrr & o “@ s “dV’ ¥ o
femr g g auvET e & 1 TE-
TRMYE TR 1947 W fE 1955 &
wiE fear T, SEY STO 48,
40, 4F T 5 ¥ wmitw ¥ @
s § 5 % wgm vt and
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W o Y o, TR IR o
afeT o7 | A @ TN wwE f
€ Wik 7 & 78 wiw o mn
W 7 1§ suiar fear

WEa WERT : AT AT I8 |

st giTE aEat - § AT OO
W § 7 oA aefsd Fat @
@ FY AL | TN *gr & % &o
ﬂomﬁammﬁﬁ!ﬂw!ﬂﬂié
7y fawgw waa & | @A A9 W@
5 1969 § 7 wuitw &t
&1 1980 ¥ WF TN ¥ W &,
11 39 1T U ¥ g & TEOH
93y UM i g fear m ?

WEUR QYT : ATT IT T R
g a1 waw F g § | A9 FqIAE
wfd |

ot g o wees #7799 @
g i 1969 ¥ w7 woiw a7 7 aa
THE #|i Agl fawr w7
(saearrr)

WG W ¥ WeAe AEIRY,
FraydYy Y ®T F9i Z, § QAT HTEAr
g | (waws)

AT aiaTR W : TEgE WEIEA,
99 THR-UFEYE "ae ¥ Jg ATIUT
¢ &t TEiw S uAw 1969 H g
%I 1980 ¥ TAF fgaTte Uvawq
forar war, gaar e F4i Ay @ ?

MR. SPEAKER: If you cannot
frame a question then I am going
to disallow it.

ot wtew wea : fedr aat fwar
war oty (R ¥ orara fear §
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f woitd dtsr & o€ & T T g
§ W wft aF e aw @qr Yo

SHRI PRANAB MUKHER]JEE:
Sir, so far as the question is concer-
ned as to why these machines were
sold in 1969 and no action was taken
till 1980, the answer to that is that
so far as my Department is concerned
they came to know of this fact of
April 5, 1980 when CBI suo motu
registered a case.  Thereafter
necessary action was instituted
and the CBI completed the
investigation. They sent their report
to us and we authenticated it. They
sent their investigation report to us on
the grd of October, 1980. On the 11th
of November we authenticated it.
And the case has been filed in the
Bombay High Court. In regard to the
scizure of the machines, Sir, the in-
formation which I have given in the
second part of the statement is based
on the CBI investigation report.

ot gare wreat ¢ @) A ¥
oWl g% AEE @9 47 TE I §
#wr 7Y A § 98 90 ovmgaw afeer
¥ & ag us g @1 ow@E
FEIAT AT TRT & | FWT T o
W g ! TA AWEHT F1 9 &4)
fear it @ ¢ 7 91 W W1 Weex
fear st wr g ?

SHRI PRANAB MUKHER]JEE:
Sir, I am not giving shield to any-
body. I have informed the hon.
Member that I have reproduced the
information which I have received
from the CBI. I have just reproduced
that information. If the hon. Member
has got more information, I will take
that information from him and I will
lookinto §t; But the present informa-
tion which I have got is on the basis of
the report which I got from the CBI.

SHRI K. LAKKAPPA : Mr.
Speaker, Sir, several questions have
been posed in this honourableHouse to
Finance Minister and the Commerce
Minister. There is this question per-



17 Oral Answers PHALGUNA 15, 1902 (SAKA)

taining to the misuse of the imported
machines by Parle Bottling company
Private Limited. The answer given by
the Hon. Minister not only confuses
us, but it is not relevant to the facts
of the case. In 1947 you have got the
rules under the Act. These Import
and Export Licensing Rules have
been framed then. In 1955 there was
an amendment made to it. That is
what I would like to know from him.
He has given the answer saying that
three machines were imported and
disposed off long before this date.

MR. SPEAKER : Please put the
question.

SHRI K. LAKKAPPA : In 1947
you have got these rules under the
relevant provisions of the main Act.

MR. SPEAKER : You kindly
ask a straight question.

SHRI K. LAKKAPPA : He said,
he said he has no power of confis-
cation, or seizure. I would like to
read out the relevant rule.

MR. SPEAKER : You don’t
read it. You may please put a straight
question.

SHRI K. LAKKAPPA : The
provisions have been misquoted by
him. Sir, under scction 4D you have
got ‘Power to seize imported goods
or materials’ under section 4G you
have got the power of confiscation.

MR. SPEAKER : Unncessarily
you are delaying. Plcase ask a question.

SHRI K. LAKKAPPA : Thesc
powers relate to confiscation,
seizure and so on. The penalty
provisions have been mantioned in
the Act. In answer to Mr. Dharam Das

. Shastr’s question the Hon. Minister
stated that this Company has come to
notice in 1980. He has stated in his
the main reply that provisions of
seizure and confiscation of imported
goods were incorporated in the
Imports and Exports (Central) Act

on 4-11-1975.
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On the other had he has also stated
that there has been no seizure or con-
fiscation of these imported goods.
Therefore, there is a contradiction in
the statement of the hon. Minister.
The Parle Bottling Compay has looted
Rs. 4 crores in this way, before the
case has come up before the House.
The Commerce and Finance
Ministries have not taken any
action against certain violations of
this company. Ever since 1955 you
have got these provisions relating to
seizure. I do not know why such
action should be delayed. I would
like to know why no action was taken
in spite of all these irregularities
idulged in by this Company.

SHRI PRANAB MUKHERJEE:
As far as the question of the Hon.
Member regarding what action
has been taken is concerned, I
have explained the position clearly
in my answer. There was a CBI
investigation. Thereafter the case
has been filed in the Court. In
regard to departmental action also,
I have stated that this is under consi-
deration The Hon.Member probable
in his excitement has not read part
(e) of my reply. So that is also under
consideration. Now Sir, regarding
the question ‘What action you are
going to take’, I am not going to
disclose it on the floor of the House
and give a help to them to strengthen
their case. No, that is not possible.

Secondly, the moot point is this,
namely, whether, before the amend-
ment of 1575 there were provisions,
which the hon. Member has referr-
cd to, under which we could have
confiscated the machines. Here I
have got the information specifically
and I had a discussion with the
officers dealing with the various
provisions of the Act. They specifi-
cally brought to my notice that only
two types of actions could be taken
before 1975 when an amendment
was made. One is ‘debarring’. The
second is ‘prosecution’ which comes
under Section 5 of the Act. Prosecu-
tion has alrea.gy taken place. With
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regamd to the question of de barring,

hen such typ?zs of complaints come
and something is under investigation
or adjudication of the court, the normal
course of action takes place. That is
being contemplated. But whether this
power was there before the 1975 Act
is a matter of fact. One can examine
the relevant provisions and get the
true picture.

SHRI K. LAKKAPPA: My
sccond supplementary... (Interruptions)

MR. SPEAKER : Next Question.

grad WAw dq:  Weawm o,
d@ro do Ao F AW ANF WA FT
WE ! T WIATAGBATE, W
A FT AT S |

(Interruptions)**

MR. SPEAKER : What is this,
Mr. Acharya ? Not allowed.

oft &0 wwwr : FT gERT qrAw
g

weae WEwW : N FATH Ew
TR ATAT & FT TFaT § | FA
AT AT G daAr TF GATH Y
w gHar § |

SHRI K. LAKKAPPA : 1
seek your protection. The hon,
Minister has given his reply and I

MR. SPEAKER : You have as-

ked one supplementary ; no more
supplementry.

SHRI K. LAKKAPPA: My ques-
tion has not been answered:** (Interrup-
tions)

MR.SPEAKER : You give notice
under Rule 155 if youare notsatisfied.
Not like this. TWelve minutes I ave
already been spent on this question.
I am not going to allow any more
suf plementaries.
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SHRI K. LAKKAPPA : Why are
you shielding this question ?

MR. SPEAKER : No question of
shielding ; I have already given 12
m'nutes for this question.

WTATY WA AW ;. WEW HEEg,
W o 9=t gy =ifgw | Aneiw
oA Tag T WX AEA aTorddt of
e N FI TW FEAT AT AW
FT® E | ag AT qeAife
* oegC 73w F Y | :

(Interruptions*)

SHRI K. LAKKAPPA : We are
not going to agree to this,

MR SPEAKER : Question No.
. Shri G.Y. Knshnan

SOME HON. MEMBERS : rose

weow wgea @ 12 fame & s
UF §ATH AE WA war |

SHRI K. LAKKAPPA: Let us
have half-an-hour discussion.

MR. SPEAKER: You cannot
demand like this. I am not going to
be cowed dowr.

SOME HON. MEMBERS: rose.

MR SPEAKER :Please sit down.
Iknow my job. Question No. 251.

Gllnrging of Different Rates
of interest by Banks

*251. SHRI G. Y. KRISHNAN:
Will the Minister of FINANCE
be pleased to state;

cxax(:x)ned the perﬁ:rmmeofh:;ef

]
Banks in the context of the fact that
some of the Banks are charging
different rates of interests in compari=

**Not recorded



21 Oral Answers PHALGUNA 15, 1802 (SAKA)

son to other. bankls wti:th the aim of
hegnng particularly the rural areas
and the weaker sections of the
society;

(b) if so, whether some cases have
been brought to the notice of Govern-
ment in this regard; and

(c) if so, the reaction of Govern-
ment in thisregard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) to(c). A Statement is laid on
the Table of the House.

Statement

The interest rate structure of the
banks isgoverned by the broad frame-
work indicated by the Reserve Bank
of India. In respect of those categories
of advances where the Reserve Bank
stipulate only the maximum rates of
interest, the banks are free, within
these ceilings, to detemine their own
rates, which are influenced by several
factors such as the cost of mobilising
funds, the cost of credit deployment
and recovery, composition of the
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branch network, manpower strength
and its composition etc, Inter-Bank
variations in interest rates occur due
to bank to bank variations in the
factors which influence the determin-
ation of these rates, which do not
necessarily reflect the quality of the
performance of these banks.

However, in order to bring a
higher degree of uniformity in the
rates of interest charged by the banks
on advances to weaker sections in the
rural areas, the Reserve Bank have
stipulated specfic rates of interest in
respect of several categories of such
advances, Details of such rates effec-
tive from March 2, 1981 in so far as.
they are relevant to the bank lending
in rural areas to the weaker sections.
of the society are set out in the
Annexe.

It may also be mentioned that
all the public sector banks are im-
plementing the scheme of Differential
Rate of Interest for the weakest of the
weaker sectionsof society under which
they charge a uniform rate of interest
of 4 per cent per annum. Two third of
the credit under the scheme is ear-
marked for rural and semi-urban
areas.

Statement of rates of interest stipulated by the Reseyve Bank of India Scheduled Gommercial Bonks

(M March 2, 193'
Per cent
Per annum
I. A‘,m‘ ,‘
1. Loans to small farmers upto Rs. 8,000 (short, medium and long term) 12.50
2. Loans ahove Rs. 5000 Not
(=) over Rs. 5000 and upto Rs. 25000 Not 15.00-
(b) Above Rs.25000 . . . . . . . 17.50:
I, Small-scale Industry
1. Composite loans upto Rs. 25000
(a) Backward arcas . . . 10.35.
(b) Other arcas . . . . . 12.50
2. Short -term advances limits of: N
ot exceoding
(a) upto and inclusive of Rs. 2 lakhs N 15 .00
ot exceeding
{b) Over Rs. 2 lakhs and upto Rs. 25 lakhs . . . . 17.50
Notuuulzx

(c) Above Rs. 25 lakhs .

« e e e e 19-50-
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TI1. Other caisgoriss
1. DRI advances . .

2. Retail trade advances

(a) Limits upto and inclusive of Rs. 5000

(b) Over Rs. 5000 and upto Rs. 25000

(c) Above Rs. 25000

3. Priority sector not otherwise specified
IV. Term Loans
1. Small Scale Indusiry

(i) Units asin the new definition of SSI

(a) Backward areas
(b) Other arecas

2. Agriculture

(i) Minor irrigation and land development

(ii) Other purposes
(a) Small farmers
{b) Other farmers

3. Housing

(i) SC/ST upto and inclusive of Rs. 5000
(ii) Others upto and inclusive of Rs. 5000

(iii) Over Rs. 5000 upto Rs. 50000
(iv) Above Rs. 50,000
4. Road Transport Operators
(i) Single vehicle
(ii) Two or more vehicles

5. All other term loans

SHRI G. Y. KRISHNAN: From

the statement laid on the Table of
the House by the Minister, it appears
‘that my question has not been properly
understood. My question is in respect
of some advances, the different rates
of interest that are being charged by
each bank on thesamesortorca
of advances extended to the farmers
and other entrepreneurs. That has
notbeen properly replied to. Under
the pretext of the differential rate of
interest, the banks have been haras-
sing the agriculturists as also the
other sectors in the backward regions,
In the statement, it has been mentio-
ned that loans to small farmers upto

MARCH 6, 1981
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t'l" . _.u . . 4.00

12.50
Not exceeding
15.00
Not exceeding
19.50
Not exceeding
17.50

13.50
10.25

10.25

12.50

12.50
13 .50

i2. KO
15.00

. . . . . 15.00
Rs. 5000 are Dbeing charged at the
rate of 12.5 p2r c:nt per annum,
The small scale industries in the
backward areas are being charged
interest at the rate ol 10.25 per cent,
Why not the same rate of interest of

10 pr cent be charged from the small
farmers also ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
The rates ofinterest are determined
by the Reserve Bank of India taking
e meods of the poope the remayine

0! group, the repaymng
capacity, the profitability of the
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und and so on. That is how
this is fixed by the Reverve Bank,
but in respect of small farmers, to
those who are getting loans up to
five thousand rupees, it is 12.5 per
cent. Then, in the case of the small
industries if it is situated in the
backward area, itis 10.25 per cent.
In other areas it is 12.5 per cent.
Therefore it is done on the basis of
a very scientific calculation. If my
hon. friend has different suggestions
asto how it should be framed, he can
give me a note and I will forward it
to the Reserve Bank of India for
comnsideration.

SHRI G. Y. KRISHNAN: Sir,
will the Government assure us that
at least 18 per cent of advances by
banks will be reserved for the Schedu-
led Castes and Scheduled Tribes
Secordly in respect of Housing 4 per
cent of interest is being charged from
Schediled Castes and Scheduled
Tribes. Why not the same four per
cent be extended to other sectors
also for SC and ST

SHRI MAGANBHAI BAROT:
Sir, as suid in the previous reply, this
4 per cert, which is called differential
rate of interest is to protect the poorest
among the poor particularly in that
scheme. What is the condition for
others ? There is a relaxation as regards
land holdng etc. for the Scheduled
Castes and Tribes. Now the movement
we extend this facility to a class,
which is iicher than or has a higher
income thin the onc we have protec-
ted, then al the benefit will go and
the spread Hver will be less and the
benefit wil be to those people and

Scheduled Castes and Scheduled
Tribes will suffer.

SHRI SONTOSHMOHAN DEV:
The Finance Minister in his reply has
said the indusrially backward States
will get 10.24 per cent interest, but
is he awarc of the fact that the
District I c¢me from, Cachar in
Assam is an ndustrially backward
district and tht rate of interest char-
ged there is as high as 14 per cent;
and in spite of'bur bringing it to the

.

notice of the Finance Minister nothing
has been done. What is the remedy
for the borrowers in that area may
I know?

SHRI R. VENKATARAMAN:
Another letter to the Finance Mini-
ster please.

SHRI CHINTAMANI PANI-
GRAHI: MayIknow from the Fina-
nce Ministerin regard to theadvan-
tage that he has provided for the wea-
ker section of society whether ithas
come to his notice that our farmers
who goin for loans, are spending Rs.
45/-for ﬁttm these Rs. 100 from the
banks. They have been harassed like
anyting. Have you inquired into this
matter to see that they get the best
advantage out of it ?

SHRI MAGANBHAI BAROT:
Sir, there is a proposal in the new
guidelines that upto an amount of
Rs. 1000/~ there is nothing like getting
any guarantee or security and giving
only on promissory basis Eould
reduce the harassment of a person.
In spite of'it if there is harassment to-
any class, we request the hon, Mem-
bers to bring to our notice individual
cases.

AN HON. MEMBER : Why
should we not enquire into the:
harassment to the farmers?

Excise Duty on Soaps

*252. SHRI P. K. KODIYAN :
Will the Minister of FINANCE be
pleased tostate :

(a) whether excise duty payable
on soap varies from calegory to
category ; and

(b) if so, under which category
lifebuoy produced by Hindustan lever
has been placed by Government and
the reasons therefor ?

THE MINISTER OF FINANCE.
(SHRI R. VENKATARAMAN) :
(a) Yes Sir.



7 Oral Answers

(b) Lifebuoy soap is currently
classified under Item 15 (2) of the
Central Excise traiff read with Noti-
fication No. 170/79—Central Excise
dated 24-4-1979 attracting a levy
of basic excise duty at therate of 15
per cent ad valorem and special excise
«duty of 3/4 per cent ad wvalorem.
It is considered as soap other than
housechold or laundry whose
assessable value is notbelow Rs. 7,800
‘per metric tonne,

SHRI P. K. KODIYAN : Sir,
‘the Hon. Minister’s reply is that life-
buoy is not a household oralaundry
soap. Nor is it a toilet soap.
According to the Ministry of Industry
there are 2 categories of soap—house-
hold or laundry, and toilet. I do not
know under what category this parti-
-cular soap comes, viz Lifebuoy.
(Interruption) 1 know that the company,
viz Hindustan Lever which manu-
factures this soap, has claimed it to
be a carbolic soap ‘Carbolic’ soap
means that some medicinal substance
which is good for skin, should be
there. But I understand that it is
nothing but the old sunlight soap,
‘plus colour and a special odour. And
it has been classified as a soap other
than household or laundry, by which
the company is able to cheat the pub-
lic by parading this soap asa carbolic
saop. I want to ask the hon. Minister
(Interruptions) whether this soap has
been tested. If so, what are the che-
mical contents of this soap—is it a
-carbolic soap as the company claims ?

SHRI R. VENKATARAMAN :
The Excise Department, for levy of
excise duty has classified soaps under
g categories : one category is soaps
which are household and laundry,
for which a basic excise duty of 5%
and a special excise duty of 0.25%
is levied then the second categoy is
soaps where the value of the soap is
below Rs. 7800 per metric tonne.
Again, it is a cheap soap ; and there-
fore the same duty viz 5% and 0.25%
islevied. For all other soaps, including
Lifebuov Soap and everything clse,
the highest rate is levied, viz 15%
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and a special excise duty ofo.75%.
Ido not know whether Mr Kodiyan
wants it to be reduced ; I don’t know.
We are levying the highest rate on
Lifebuoy soap.

SHRI P. K. KODIYAN: I have
put this question, not without knowing
that the Government is collecting the
highest amount of excise duty. I
know that by paying this little higher
excise duty, the company has been
able to get additional capacity by
just showing another variety of soap
in their production schedule. That
istheidea, Hindustan Lever have bren
trying to get additional capacity of
soap production. Recently, for deer-
gents production, additional capacity
to the tune of 20,000 metric tonnes
has been obtained by them. I want to
ask the hon. Minister whether the
actual production capacity has been
exceeded very substantially by this
company, i. e. whether it has exc:eded
the licensed capacity of production.
For example, in the 1979 balance
sheet of the company, the installed
capacity was 78,000 metric tonnes;
and the licensed capacity, including
permitted liberalization, was 87,000
metric tonnes. Actual production was

1,62,000 metric tonnes. This figure
is much more than the licensed

capacity.

SHRI R. VENKATARAMAN:
The Finance Ministry does not deal
with the licensed capacity. It is a
matter within the exclusive jurisdic-
tion of my esteemed fiend, the
Minister of Industry.

Rise in the price of Vanaspati

+
*254. SHRI TRILOK CHAND:
SHRI DAULAT RAM
SARAN : Will the Minister
of CIVIL SUPPLIES be pleased
to state:

(a) whether Govemnnment are
aware of the sharp risein the price
of vanaspati in the local market during
the last one month;

(b) if so, the extentof rise in the
prices of vanaspati duing the last
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one year stating the reasons for the
continuos rise in its prices; and

(c) them easures taken by Gover-
ment to check therise in its pricesand
to bring it at a roasonable level ?

THE MINISTER OF CIVIL
SUPPLIES (SHRI VIDYA
CHARAN SHUKLA) : (a) to {c):
Statement is laid on the Table of the
Sabha.

Statement

. The prices of Vanaspati being

charged by the manufacturers had
risen towards the end of December,
1980. Discussions were immediately
initiated by the Government with
the Vanaspati manufacturers, asa
result of which the industry agreed
to observe a Voluntary price-restarint
till 28th February, 1981. Considering
the overall trend during the last one
year, the rise in the prices of Vanas-
pati was approximately 8 per cent,
and was attributed by the Vanspati
manufacturers to the increased cost
of inﬁuts including the indigenous
oilswhich they were required to use in
a larger proportion with effect from

the 1st January, 1981. The production
- of Vanaspati continued to be at a
satisfactory level and it was generally
available in the marketsin adequate
quantities. Reports received indicate
that the price-restraint had more or
less been observed by the Vanaspati
Industry.

Government is continuing its
dialogue with the Vanaspati manuf-
acturers regarding the availability
of Vanaspati in sufficient quan-
tities and at reasonable prices, and
would continue to take such appro-
priate steps as the situation demands
from time to time.

. st faaw wer : Way ot & o

e frr g Sei SRR T fE 8
sfowa #r afg fred o & awefa &
T A gk 1 afFer it svafg g § o
a0% ¥ oY fr 192 TG T 9T IW T
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STEY 9 S 16 €9 | TE 16 TYAT AIX
& 7 g 3¢ fr O foeslt 93 O st
& 1 &qar 20 49T JuTET AT TBAT Y
e IovitT 9 ggar § | Ay & oaer
T fF wr g s s e
frr g Al #% s 0% faady fF
SUWEIT a9 TF 7

oft frarercor gaa: aveafe & FaT
T 9 1% 7o B frdan ST ey
qEY owe g 1 A ofr g W A Y e
JATA T AIT E ITHY T B @ WY
A1 I FH F AgER AT Y A
fratfer #t o ¥ 192 *4F o) Hrag
et & for & FC | o T v & 3%
fioe & o 7w fag we @ Y wifw o
argT A A wra o1 Y Fraifca A o2
I W 4, 7z 95 Nfewrer ag der gw v
Frefa T AT Y A HATHT
W 4, IgH wA RN 70 whama
F faar § \ 9fF aweafa ael A o=
fergeam= & oY Aw a7 § W F WEA
e wrawr, IEAr [ savar gy wE &
JaR Frrd FEY &Y g o Y 8y
gamr sf o AAT-wAT at § a8 78
¢ forad o ¥ aeafa A SeRA-Fma
g S ged 7 4 fRT ¥ #F 9a Y
Afewr 12 arive X gAY § Harea o
IH A W T4 a1 L A & o fwdt
FTAF T M A EE R M aA A A
&Y BT {5 sfae e § «@y ag =@
IR A X, Ay wfew T ¥ | @h
fau gw AW Sy q@@ AT FT %A §
AT O i &1 ST FT F I FY
wE

st faw g A srasgfe
12 atdier Y Hifew gavadt § | agy =
sy faar or gu¥ qg @1 fr fegmax
& W ¥ st waefy e g€ I Ty
8 wfaerer wraw war &) fear 1 fee ol
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v 5 28 weah aw A€ a4 F
s fre arfew 3R ) & & o=
argen g 5 28 vl aw e sfeat
T wT S ww! fear #hma agw &
anr?

ot faart woor s+ W ERR
¥ @, § 9w & e amgas
g § | & ¥ g7 a1 fF s=R &) fauig
ferar a1 A FT 192 WG WG WG
Fosfto Fferar ag 28 e o% w1
q1) 28 FEN F A fer y e g it
g FET ¢ 998 fau g oA
v & fF svitym 7 S o o= fe fe &
ifew 7 &) 9w 1 &Y ag sifen i arl
21 IO & AN LW AT FT O H3
fF o aew §90&

sit ftaw v wIw A ag ST
argen f fr 3w it & ol ¥
AT 97 W9 &7 0 fawen 9 a8
a1 A ST 5t W9 90 AT 95 wfawa
wrfaa oA 39 4 99 quT AW [T
oY quT %" 99 70 Sfawa srarfoa
RAGETA A g ? e
wfarwa smae s &9 fear s feaw
sfawe wizg a9Y ! Fur geans Sfte
ATRAFL’ EF AT RIIE |
... (vazaw) | .

gaaag & & wod fagawr & sl
o e e w9 @Y 2, SEA 4 v
20 3 ' fe @gr fau & 1 ag & gmaE
frdzor § &, <&y 43 ggr feur ?

=it fazty aTamaa - 5w 95 wiowa
s fod ¥ g9 3 4 a9 aavafa A fwa
AT W 171172 wov sfq fea oY
Sa gAA waTfaw a9 #Y Arar 25 viane
BZTHT 95 % 70 N FT &Y av SgI
205 ¥ 210TF F Fwa qQTE I T
TR *f (97 T § IR I FA
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¥ a1 192 R Hiw faifen g€ 1 dar
& qger &g fF 28 Sl aw wEET
ar fe o o ot w9 ST "TT ar
fir ferelt Y qam 7Y 6 aore o wad A
F 9 @ig €= &7 sy ar @) ey
ag AR ag &Y T8 oY | §fe T F g
qaT wiEAwE A8 ¢ o W W) e
woY 0¥ rufoe g fhe & 42 w1 e
I WIS FCAT AER § |

SHRI H. K. L. BHAGAT: This
vanaspati is an essential item. What-
ever be the rationale of the present
increase, how is it that the Govern-
ment is not considering statutory
control over fixation of prices? Is it
under consideration; if not, why not?

SHR VIDYA CHARAN SHU-
KLA: It is a fact that vanaspati is one
of the essential items and we are quite
concerned about the price rise in
this particular commodity; and we
shall certainly consider all aspects
including statutory control when
the situation demands such conside-
ration.

SHRI JYOTIRMOY BOSU: Is
the Minister aware of the fact that
this vanaspati industry was encoura-
ged and started when they had to
use a lot of oil which was not cooked
as it is like sesame oil and things like
that ?Is he also aware that according to
the research as done by the All India
Institute of Medical Sciences, Calcutta
it that today vanaspati is being supp-
lied with imported and indigenous
oil which can be used asitis? Is he
also aware of the fact that Hindustan
Lever was caught within its compound
with a tanker full of adulterated oil
in Ghaziabad ? I would like to ask
whether he will publish a white paper
giving ingredients in detail and cos- °
ting of the vanaspati before Re brings
a further ..........

MR. SPEAKER : Your answer
only the relevant part.
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SHRI VIDYA CHARAN SH-
UKLA: It is a fact according to
the opinion of a large section of medi-
cal people that vanaspati is injuri-
ous to health, but it is not an health
hazard as such and it is taken as
highly srturated fat like animal fat
like gehee. According to medial
oplruon, vanaspati is not more in-
jurious than ghee; it is as injurious as
ghee i,

SHRI JYOTIRMOY BOSU:
Potency. (Interruptions) Not unparlia-
mentary.

SHRI VIDYA CHARAN SHU-

KLA: This is what we know genera- -

lly. I am not specifically answering
this question because this would
mainly relate to the Ministry of Heal-
th: they are actually incharge of it.

Regarding the second question of .

seizure, we will have to get informa-
tion from the U. P. Government,

MR.SPEAKER: Mr Vajpayee
Last supplementary.

SHRI JYOTIRMOY BOSU:
He did not say why vanaspati is
being ......... .

(Interruplions

MR. SPEAKER: I have to go
according to the time available to
me.

(Interruptions)

MR. SPEAKER: I know . I
cannot devote more than 10 minutes
to a question.

SHRI JYOTIRMOY BOSU: He
did not reply to onevital thing......
(Interruptions)
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MR. SPEAKER: Shri Kishore
Chandra—not present; Prof. P. J.
Kurien—not present. Then . No.
256—Shri  Bapusaheb Parulel
not present. Shri Navin Ravani—
not present,
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LINKING OF PRODUCTION
WITH EXPORTS

¥256. SHRI JAGIDISH TYTLER

 SHRI NAWAL KISHORE
SHARMA : Will the Minister of
Commerce be pleased to state:

(a) whether Government are con-
sidering any institutionalised set-

up with a view to linking production
with exports;

(b) if so, the details thereof; and

(c) whether any steps have
been intiated by Government to
duction for exports to

identified markets!

THE. MINISTER OF STATE

COMMERCE KHL(IK
SHEED ALAM%) (a) to (c):

A statement islaid onthe Table of
the House,
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Statement
The State Trading Corporation of

India plans to create export supply ca-
paclty on its own trading thmugh parti-
cipation in joint ventures by providing
assistance in technology transfer, mar-
keting and financial participation, if
necessary. The Corporation has iden-
tified processed foods, marine produ-
cts, and leather products as items for
promoting export capacity-creation
units. The Corporation desires to
promote such units not only through
capital participation but also through
expansion of infrastructural facilities
on its own and technical and marke-
ting callaboration with foreign com-
panies. The foreign collaboration will
be arranged only where the import of
technology and kniow-how is necessary
for production for export and where
buy-back arrangements are possible,
The decisions regarding capital struc-
ture of such joint ventures or project
will be taken on a case to case basis.
The State Trading Corporation has
since initiated discussions with foreign
parties in Germany, USA France and
New Zcaland for collaborations in

such projects.

SHRI JAGDISH TYTLER:
The statement which has been laid on
on the Table of the House does not
answer my three questoins. It partly
answers my (a) and (b) questions but
it does not touch (c) at all. Part (c)
of the qestion is. what additional
measures are being contemplated by
the Government to develop export,
to identify market without causing
domestic shortages!

SHRI KHURSHEED ALAM
KHAN: The main idea is to increase
our production base and éxport base;
and for this purpose, STCis trymg
and is in a d alogue with various other
companies and undertakings to in-
crease the production, particularly in
respect of such items in wh.lch the buy
back cohditions are 1aid down ‘%o
that, whatever they produce, most
of their pmducuon s exported so
that we carn more and more forcign
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exch for which we are
carnestly in need.

MR. SPEAKER: The Question
Hour is over.

WRITTEN ANSWERS TO
QUESTIONS
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Offer by Swadeshi Company
for setting up Steel Plant in

*253. SHRI  CHINTAMANI
JENA :

SHRI K. MALLANNA :

Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether itis a fact that a
Swedish Company has offered its
services to set up a steel plant in
India with new technology ;

(b) if so, whether it has visited
India and selected site for the
location ; and

(c) if so, the details thereof ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH-
ERJEE ) : (a) to (c). There has
been continuing dialogue
between the technologists of India
and Sweden about the new develop-
ments in Iron maki such as
“Plasma smelt”, “INRED” and
“ELRED” processes. The Swedish
organisation, BOLIDEN, have
shown interest in transferring to
India their know-how regarding
INRED process; the Department
of Science & Technology is consid-
ering the feasibility of installing a
demonstration plant in India based
on the INRED Process in collabora-
tion with BOLIDEN. Representa-
tives of two other Swedish
tions  associated with ELRED
process have suggested for considera-
tion the trial of their technology
also. However, no offer as such
has been received from any Swedish
firm for setting up a steel plant,

based on the technology, in India:
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Purchase of Jute by JClin
Andhra desh

*255. SHRI V. KISHORE
CHANDRA :

PROF,P. J. KURIEN :

Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Jute Corporation
of India had made any purchases of
Jute stocksin Andhra Pradesh during
the current year,}if so, §; the details
thereof ;

(b) whether it is a fact that huge
stocks of Jute have been lying with
the farmers as there were no outlets,
in Andhra Pradesh, particularly in
Visakhapatnam, V;zxanagram, Shri-
kakulam and Chittoor Districts; and

(¢) if'so, the steps bein, proposcd
to be taken in this r

THE MINISTER OF COM-
MERCE AND STEEL & MINES
(SHRI PRANAB MUKHERJEE) :
(a) Till 15-2-1981, JCI,  along-
with co-operatives, have procured a
total quantity of 23,000 bales in
Andhra Pradesh.

(b) and (¢) : The price sup-
port operations in Andhra Pradesh, .-
which generally start late due to
dropping pattern, are still continu-
ing. It has been reported that
there is a marked fall in arrivals and
consequently, the prices of mesta
hagﬂlsm Ya.bow:P."u]-:opmriz level in
certain centres. ‘The purchase
centres have standing instructions to
procure quantities offered for sale at
support prices by the farmers,

Discrimination in the Service
Conditions of Air Hostesses and
Stewards of A. L. and I. A.

*256. SHRI BAPUSAHEB PA-
RULEKAR : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that
there is discrimination in scrwce
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conditions of Air Hostesses and Ste-
wards serving on the flights of Air
India and Indian Airlines though
the duties to be  performed are
alike ;

(b) nature of duties performed
by Stewards and Air Hostesses on
the flights ;

(c) the criteria taken into consi-
deration for deciding the retirement
age of Stewards and Air Hostesses;

(d) whether any grievance peti-
tion was submitted to Government
by representatives of Air Hostesses
and, ifso, thedetails thereof;

(e) action taken by Government;
an

(f) if no action is taken, the
reasons therefor and whether Gov-
ernment now propose to take any
action to remove the discrimination?

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA) : (a) The
retirement age of air hostesses in Air
India and Indian Airlines is 35 years,
extendable to 40 years sub-
ject to suitability and physical fitness
and that of Stewards, 58 ycars with
a provision that the competent
authority may retire a Steward on
atta.l.mng the age of 55 years by giv-
ing g months notice. An air--
hostesses retires from the Services
of the Corporation on attaining the
age of g5 years or on marriage if it
takes places within 4 years , or on
first pregnancy, whichever occures
carlier.

. (b) Besides up to date knowlc%ael
of emergency procedure and

familiarisation with the use of emer-
gency equipment, they are required-
to serve meals/refreshments  and
otherwise ensure that passengers
have a comfortable journey. How-
ever, the Air Hostesses' main func-

tions are to serve meals/referesh-
ments to the passengers, look after
the convenience and requirements
of passengers and carry out public
relations in flight, to take announce-
ments in flights and in addition
assist the stewards in conducting a
sale of items.

(c) The age of retirement of
Stewards is 58 yearsas applicable to
others.  The reasons for keeping a
lower age of retirement for Air-
hostesses is that the job demands
certain pre-requisite condition, such
as smart and agile physical condi-
tions, neatand trim turnout and
efficiency in service.

(d) Yes, Sir.

(e) and (f) : These provisions
have been challenged by some air-
hostesses of these Corporations and the
matter is subjudice.  As such, it
is not proposed to take any action in
this regard until the cases are a
finally disposed of,

Housing Loans by Banks

*257. SHRI NAVIN RAVANI:
Will the Minister of FINANCE be
pleased to lay a statement showing:

(a) whether it is a fact that
Nationalised banks have given a very
poor performance in  providing
financial loans in the districts of
Amreli, Rajkot and Bhavanagar to
individuals, housing societies and
others;

(b) ifsn, the reasons therefor ;

(c) whetheritis a fact that the
policy of Government is to grant
more and more financial loans and
assistance to individuals and hous-
ing Societies and various other

agencies so as to overcome housing

shortages and

(d) ifso, what steps Government
propose to make the present Rules
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and Regulations very liberal so that
housing loans can be awarded in full
strength, very easily and without
hindrances ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT ):
(a) to (d). The reporting system
of the Reserve Bank does not yield
district . wise information about the
flow of bank credit to ‘Housing’ as
a sector. However, the quantum
of credit flow from the banks to
individuals, housing societies etc. for
housing is bound to be small as,
keeping in view the overall priori-
ties of competing productive sectors
of the economy on the limited re-
sources of the Commercial Banks,
it has been recognised that the
extent of credit assistance from the
banking system to the house con-
struction actitivity can at best be
only on a modest Scale, bulk of
it being in the form of investments
in bonds and debentures of
HUDCO and the State Housing
Board. No revision of this policy
is at present contemplated.

OPENING OF BRANCYES OF
NATIONALISED BANKS IN
HARYANA

*259. SHRI CHIRANJI  LAL
SHARMA : Will the Minister of
FINANCE be pleased tolay a state-
ment showing :

(a) number of branches of nationa-

lised banks opened in villages to benefit

the small farmers in Haryana during
1980 ; and

(b) deposits and advances  of
these branches in Haryana during

1980 ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE SHRI

MGAGAN BHAI BAROT) :
(a) Commercial banks opened 47
branches in Haryana during 1980,
of which 40 were located at rural
centres.
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(b) Data for 1980 have not yet
become availabe. Besides, data are
not yielded by the data compilation
system of the Reserve Bank separately
for branches opened in different years,
For all scheduled commercial banks,
the available data show that as at the
end of June, 1979 the Rural branches
of these banks in Haryana had mobi-
lised deposits of Rs. 92 crores and
had outstanding advances of Rs. 62
crores,

TAEATT v wr Ay v Wi et
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Chore Committee Report on
Credit Facilities

*263. SHRI H.N. GOWDA :
Will the Minister of FINANCE be
pleased to state :

(a) whether any representation
has been received regarding Chore
Committee report on credit facilities ;
and

(b) if so, what are the details and
what is the rcaction of Government
to the same ?

THE DEPUEY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes Sir.

(b) A statement is laid on the
Table of the House.

Statement

Representation have been received
by Government as also Reseve Bank

of India regarding directives issuedby
the latrter based on recommendations
of the Working Group which reviewed
the system of ¢Cash Credit.’ Broadly,
the representations over such aspects
as adverse impact of the provisjons
designed to secure contribution
of the borrowers towards working
capital on production and further
expansion, difficulties in fixation of
peak level and non peak level credit
requirements hardships to borrowers
arising out of provisions for ad hoc
limits for unforeseen contingencies
at higher rates of interest, problems
likely to be encountered in operain,
a bill financing limit instead of a ca&ﬁ
credit limit against book debts diffi-
culties in compiling sophisticated
quarterly returns and penalties
contemplated for non submission
of these returns .

The directives issued by Reserve
Bank regarding the regulation of the
Cash Credit System are primarily
app'icable to bigger borrowers who
are expected to be ina position to
undertake proper credit p'anning and
have an information system to
monitor all aspects of their business
operations on regular basis. Keeping
in view the over all priorities of
competing demands on limited
bank funds it is also considered
desirable to secure some reduction
the degree of reliance of such
borrowers  (other than  sick
units) on the banking system. In
casc a borrower is not a position
to comply with the requirement of
minimum contribution immediately
the excess is treated as working capital
term loan, repayable over a period
not e~ ceeding five years. This step is,
therefore, not likely to stand in
the way of production. Special
problems peculiar to  specific
units or situations regardin, t
of ad hoc limits,garﬁxatgioﬁf
peaklevel and non-peak level limits
substitution of cash credit limits aga-
inst book debts by bill limits ec.
can always be mutually sorted out
among the borrowers and their banks
on merits of each case,
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Rates of Insurance premia
for Fishing Trawlers

*264. SHRI K.A. SWAMI : will
the Minister of Finance be pleased
to state :

(a) whether Government have re-
ceived representation on the high
rates of insurance premia being
charged by nationalised insurance
companies for fishing trawlers ; and

(b) if so whether Government are
studying the possibility of reducing this
istic burden of high insurance

rates in trawler owners ?

THE DEPUTY MINISTER IN
THE MINISTER OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes Sir.

(b) The representation received
has been referred to the General
Insurance Corporation of India for
consideration.

Import of duty Free Textiles
Machinery

*265. SHRI M. RAMGOPAL
REDDY : Will the Minister of COM-
MERCE be pleased to state:

(a) whether the scheme for duty
free imports of sophisticated textile
machinery submitted to Government
by Indian Cotton Mills Federation
has been shelved; and

(b) if so, the reasons therefor ?

THE MINISTER OF COM-
MERCE AND STEEL & MINES
iSHRI PRANAB MUKHER]JEE) :
a) and (b). The matter is under
consideration.

Paradeep Steel Plant

*266. SHRI CHITTA BASU :
SHRI ARJUN SETHI :

Will the Minister of STEEL AND
MINES be pleased to refer to the
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reply given to the Unstarred Ques-
tion No. 2737 on 5th Dzcember, 1980
regarding location sites for the coast
based Steel Plants and state :

(a) whether final decision has
since been arrived at regarding the
terms and conditions of foreign
technical and financial collaboration
for the Proposed paradecp Steel
Plant ;

(b) if so, details of such decision;
and

(c) by what time, work on the
Project is expected to comms=nce ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHER]JEE) :
(a) and (b). No, Sir. Revised offers
based on pre-defined technical para-
meters and minimum conditions to
ensure proper comparability have
been received from four parties, viz.,
M/s. Mannesman Demag of West
Germany, M/s. Davy Mckee of U.K.,
M/s. Met-Chem of Canada and M/s.
Uzinexportimport of Romania and
opened on 2-3-81.

(c) While every effort is being
made to expedite the process, this will
depend on the conclusion of negotia-
tions, being held with the parties in
the light of the evaluation of these
offer.

Complaints regarding irregular
Transactions in Tea Trade
*267. SHRI JAGPAL SINGH :

SHRI RASHEED MASQOOD :

Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that there
have been a number of complaints
regarding irregular transactions in
tea trade in the country;

(b) if so, the nature thereof ;

(c) the loss suffered by Govern-
ment as a result thereof; and
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(d) the steps taken by Govern-
men;: to check the irregular trade in
tea

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
(a) Tea Board has not received any
specific complaints regarding irre-
gular transactions in ea trade in
the country.

{b) to (d). Do not arise.

Financing of Sugar Mills by
Industrial Finance Corporation
of India

2401, SHRTI RAMA CHANDRA
RATH: Will the Minister of
FINANCE be pleased to state :

(a) the number of sugar mills in
the country financed by the Indus-
trial Financial Corporation of India
during 1978-79 and 1979-80 ;

(b) the sugar mills of Orissa which
have received such financial aid dur-
ing the above period; and

(c) the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(@) to (c). The number of sugar
projects to whom financial assistance
was sanctioned by the Industrial
Finance Corporation of India
(IFCI) during 1978-79 (July-June)
and 1979-80 (July-June) was 5 and
8 respectively. The IFCI did not
receive any application for financial
assistance from any sugar project in
Orissa during the above period nor
did it sanction any assistance to a
sugar mill from Orissa during this
period.

oyees of Bolani Ores Limi-
ted, Keonjhar, District of Orissa

2402. SHRIHARIHAR SOREN:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the total strength of the

 different grades of employees of

Bolani Ores Limited, Keonjhar, dis-
trict in Orissa ;

(b) whether due resentation
to Scheduled Castes/Scheduled Tribes
had been given while the employees

have been recruited; and

(c) if so, the total strength of the
Schedule Castes, tribals and non-
triblals employees of the Bolani
Ores Limited ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
SHRI PRANAB MUKHERJEE) :
(a) The Total strength of employees
in different groups in Bolani Ores
Limited as on 1-1-81 was as under :

Group-A 48
Group-B 164.
Group-C| 1030
(excluding sweepers)

Grgup-C 35
(Sweepers)

1277

{b) The Company has been
rigidly adhering to the provisions of
the Government directives on reser-
vations is recruitment since its take
over by the Government

(¢) The total strength of Sche-
duled Castes, Scheduled Tribes and
non-tribal employees in Bolani Ore:
Limited, as on 1-1-81 was as under :

Scheduled Caste 197

Scheduled Tribe 258

Non-Tribal

(excluding S.C.) 822
1277
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Global tenders for Constractions
floated by Malaysia

2403. SHRI G. M. BANAT-
WALLA: Will the Minister of COM-
MERGCE be pleased to state:

(a) whether Government arc
aware of the global tenders for
constructions floated by Malaysia;
and

(b) if so, steps, if any, taken to
secure these tenders for India and to
further promote economic relations

with Malaysia ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KURSHED ALAM
KHAN) : (a) and (b). The High
Commission of India in Malaysia
sends Tender Notices issued in that
country to the Editor, Indian Export
Service Bulletin, Trade Fair Authority
of India, New Delhi for publication
in the Trade Journal for the infor-
mation of interested parties. Tender
Notices are also forwarded to the
concerned Export Promotion' Councils
and Trade Associations. The High
Commission renders not only all pos-
sible assistance for filling/submitting
Tender documents but also for getting
the contracts, The Governments of
the twe countries have concluded
an Economic and Technical Co-
operation Agreement in order to
promote co-operation in the economic
and technical fields.

Amount allocated by R.BIL to
States for procurement of Paddy

2404. SHRI MANMOHAN
TUDU: Will the Minister of
FINANCE be pleased to state :

(a) thetotalamount allocated and
provided by Reserve Bank of India
to different States during 1980-81
for the procurement of paddy;

(b) whether Government have
& proposal to provide more amount
. to the State of Orissa for this pur-

pose during 1980-81; and
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(c) if so, the total amount pro-
posed to be given to Orissa after
augmenting for the paddy procure-
ment work ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): (a)
The total amount allocated by Re-
serve Bank of India to different
States/their Agencies for procure-
ment of foodgra ns including paddy
for the current (1980-81) Kharif
season is Rs. 504.13 crores.

(b) and (c). The government of
Orissa had requested for a credit
limit of Rs. 24 crores for procurement
of foodgrains during the current
Kharif season. The Reserve Bank of
India had initially sanctioned a credit
limit of Rs. 15 crores on December
1, 1980 and this was subsequently
enhanced to Rs. 24 crores on January
20, 1981 as requested for by the
State Government. This limit would
be valid till the end of March, 1981.
The outstanding balance of the Go-
vernment of Orissa against the credit
limit sanctioned to it as on 6th Feb-
ruary, 1981 amounted to Rs. 17.34
crores.
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Setting up of Ore-dressing labo-
ratories

2406. SHRI K. PRADHANI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have a
g’oposal to set up some ore-dressing
boratories in the country;

(b) if so, their number of places
where such ore-dressing laboratories
will be set up ;

(c) whether any such Laboratory
is going to be set up in Orissa;

(d) if so, when such laboratories
are going to be set up ; and

(e) the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHER]JEE) :
(a) Yes, Sir.

(b) Two laboratories one at Ajmer
and another at Bangaloree pro-
posed to be set up. The ore-dress'ng
and pilot plant facilities at Ajmer
are likely to be operational during
the current year and those at Banga-
lore by the end of 1982.

(c) No, Sir; a regional research
laboratory under the Council of Sci-
entific & Industrial Research is al-
ready functioning at Bhubaneswar in
Orissa. One of the important areas
of activity of this laboratory relatesto
ore dressing and mineral beneficiation ,

(d) and (e). Do not arise.

Development of Malangtoli and

Bansapani-Barjamanda Iron Ore
Mines

2407. SHRI GIRIDHAR GOM-

ANGO : Will the Minister of

STEEL AND MINES be pleased to
state :

Misstey for the. development of
ini ent of
Malangtoli and Bansapani-Barja-
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manda iron-ore mines so far and the
schemes and proposals for exploita-
tion of this huge iron ore reserves
therefor in Sixth Plan ;

(b) is it also a fact that the
mining activities in Orissa remained
stagnant durinémﬁle last ten years
due to non-ofitake of large scale
quantity of iron ores from all sectors
by M.M.T.C. for export from para-
deep ;

"(c) if so, the role played by the
M.M.T.C. as sole purchaser of the
iron-ore to solve the problem of
offtake of the ore; and

(d) the proposed programmes by
the State and the M.M.T.C. in this

regard therefor ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHR1 PRANAB MUKHER]JEE):
(a) Investigations into Malangtoli
deposits were conducted by NMDC
from November, 1972 to December,
1976 in three compact and conti-
guous blocks and a report was sub-
mitted to Government. Further deve-
lopment of the Malangtoli deposits
could not, however, be taken up as
there was no specific demand either
for indigenous use or for exports.
Bansapani-Barjamanda area has a
number of mines which are producing
iron ore for domestic consumption
and export. There are no schemes
in the Sixth Five Year Plan for
development of Malangtoli and Bans- -
pani-Barjamada deposits.

(b) The average annual produc-
tion of iron ore from Orissa during
the period 1975-79 was of the order
of the 73 tonnes as compared
to the average annual production
of 61 lakh tonnes during the period
1970-74. It would not be correct to
say that ore mining activities in Orissa
have remained stagnant.

(¢) and (d). MMTC has been
purchasing iron ore from the Bansa-
pani-Barjamanda area both for ex-
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and for ly to the steel
Mu. Export of. iron ore through
has been uneconomical to
MMTC because of the long rail
haulage and the limitations of port
capacity. Because of the restricted
draft in the port, foreign buyers are
less ready to take ore from Paradeep
than from larger ports like Visakha-
patnam and Madras. The offetake
by steel plants is not constant as
they largely depend on their own
captive sources. For these reasons,
gand because of the large stocks
available with it, MMTC has had to
restrict procurement of iron ore from
this area. Nevertheless, largely on
social considerations, MMTC is con-
tinuing procurement on the basis of
quantities delivered by suppliers dur-
ing the previous year. While efforts
::ﬁl continue to be made for larger
off-take of iron ore from this area,
much will depend on the future
growth of demand.

Development of Tourism in
Assam

2408. SHRI SONTOSH MO-
HAN DEV : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the steps taken by Govern-
ment to develop tourism in the
Assam State ;

(b) whether thcre is any pro-
posal to carry out any survey for
potential of tourist development in
Assam ; and

(e) if so, the details thereof?

- THE MINISTER OF TOURISM
AND CIVIL AVAITION (SHRI
A.P. SHARMA) : (aj The Central
Department of Tourism has construc-
oeid .a- 24 double bed-room Forest
JLodge at Kaziranga Wild Life Sanc-
tuary. . Transport facilities by way

of mini-buses for Kaziranga and
Manas Wild Life Sanctuaries and
trained elephants for Kaziranga have
been provided for viewing wildlife
The India Tourism Development
Corporation has set up a Transport
Unit at Gauhati fir operating con-
ducted sightseeing tours to Kaziranga
and Manas.

(b) and (c). To identify centres
and determine schemes for develop-
ment of tourism in Assam, a team of
senior officials from the Central
Department of Tourism and ITDC
recently toured Assam. The reco-
mmendations of the team in respect
of facilities to be provided and the
development of tourist travel circuits
in Assam will be discussed in a meeting
this month with the tourist officials
of the State Government when the
details will be finalised.

Inter-State Movement of Qil
and Oilseeds

2409. SHRI B. V. DESAI : Will
the Minister of CIVIL SUPI'LIES
be pleased to state :

(a) whetheritisa fact that Centre
has intimated Gujarat to revive its
reported move to retain 70 per cent
of the groundnut output for sale
within the State ;

(b) if so, whether the Ministry
has examined that the recent spurt
in the pricesofedible oil wasgenerally
ascribed to State Government’s pro-
posal ; and

(c) if so, whether his Ministry
had asked the Gujarat Government
to take stcps to restore free inter-state
movement of oil and oilseeds?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
MOHANTY) : (a) No, Sir.

(b) Does not arise.
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(c) Yes, Sir. Gujarat Govern-
ment has since withdrawn the rest-
rictions on free inter state movement
of oil and oilsceds.
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Creation of Central Tourlst
Authority

2411. SHRI JANARDHANA
POOJARY : Will ‘the Minister of
TOURISM AND CIVIL AVATION
be pleased to state :

(a) whether Government have
not so far taken any decision for the
mﬁomfochnh-alTow’mtAuthoﬁty;

(b)["jf so, what are the reasons

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) and (b).
There is no proposal before the
Government for creating a Central
‘Tourist Authority.

Notices under
Income Tax Act

2412. SHRI BHIKHU RAM
JAIN: Will the Minister of FINANCE
be pleased to state :

(a) how many acquisition notices
u/s 269 of the Income-tax Act, 1961
have been given by the Income-tax
Department to 8_people during the
two years 1978-79, 1979-80 and
dgu:':g the months of financial year

1 1;
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(d) how were the acquired pro-
perties utilised and whether any
revenue has been received from such
acquired properties during the said
period ; and

(e) what are the total administra-
tive expenses for dealing with acti-
vities and the strength of the staff
and officers engaged in that work?

THE MINISTER OF STATEIN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA) :
(a) Acquisition proceedings  were
initiated in 4060, 5382 and 5084
cases during the year 1978-7y, year
1979-80 and the period 1-4-1980 to
31-12-1980 respectively.

(b) Number of properties actually
acquired in the said periods was
2, 2, and 3 respectively.

(c) Normal compensation pay-
able in the amount of consideration
mentioned in the sale deed plus
15% thereof. The compensation
paid/payable for the properties ac-
quired as per part (b) is Rs. 7,59,000,
Rs. 1,890,750 and Rs. 5,26,326 res-
pectively during the relevant periods.

(1) and (¢). The information is
not available. The same is being
collected and will be laid on the
Table of the House as soon as it has
been received and complied.

Decisions to Civil Relief to
Gujarat for Export duty on
Cotton

2413. SHRI DAULAT SINH-
JI JADEJA : Will the Minister of
COMMERCE be pleased to state :

(a) whether Gujarat Statc has
so many time requested the Central
Government to take a policy decision
in regard to give relief for export
duty on cotton ; and

if 50, the decision tak
(b.)sc;- Jecision en by

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM
KHAN) :(a) and (b). Gujarat Govern-
ment have been urging for relief in
export duty on cotton. Government
do not favour any change in the duty
structure, since this may adversely
effect the needs of the domestic textile
industry and also pose competition
to export of value-added products
in textiles. Government, however,
consider individual specific cases of
unremunerative exports by Public‘
Cooperative sectors for partial or fi
exemption of export duty.

Decline in Export of Handloom
Cloth

2414. SHRIN. SOUNDARAJAN'
SHRIGHUFRAN AZAM ¢

Will the Ministero COMMERCE
be pleased to state :

(a) whether it is a fact that the
export of handloom cloth has come
down to malpractices recently ;

(b) if so, the steps taken by
Government to prevent thc inak
Ppractices in exporting handloon: cloth 3
and

(c) whether export quality of
handloom cloth is made according
to the taste and design by the dcmane
ding countries ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN)¢
(a) and L). Governme:.t is not
aware of any malpractice in the export
of handloom goods. The e¢xports
of handloom goods (including cotton
fabrics, made-ups, garments and silk

) have increased in the ast
ee years as given below :—

Rs. in crores
1977-78 Rs. 258.43 croreg
1978-79 Rs, 302.92
1979-80(prov.) Rs. g10.10
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(c) By and large export prod
is on the basic of orders secured after
satisfyinz foreign buyers about quality,
design, prices, etc.,

Assistance for new Tourist
projects in 198x-82

2415. SHRI A. C. DAS : Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(aj the numbers of tourists from
foreign countries received by our
count!y during 1979-80 and 1980-81;

(1} the number of Indian tourists
who have visited foreign countries
during the above period ;

(c) whether Government have
proposal to provide financial assistance
for somc new tourist development
projects in 1981-82 ;

(d) if so, the number of such
tourist development projects which
-areg: ng to be worked outir Orissa ;
and

(e) the details about the place of
other location and the time of their
implerrentation to attract the foreign
tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) The figures of
international tourist arrivals to India
are compiled on calendar year basis.
Thus the numbers of international
tourists who visited India during
1979 and 1980 were 7,64,781 and
8,00,150 respectively.

(b) Statistics of Indians going
abroad for various purposes such
asstudy, business, medical treatment,
" attending conferences under Foreign
Travel Schemes, etc. are maintained
by t}tllcw Reserve Bank of India based
on forcign' exchange permits

is issued. The- mi’ormauonlzgr the
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years 1979-80 and 198o-Br is as
follows :

Year No. of Indians
travelling
abroad (based
o;:a foreign ex-

c e
issued gcrm]lﬂ)
1979-80 99,026
1980-81 (April to 76,555
Oct’ 80)

No separate statistics specifically of
Indian tourists travelling abroad are
being compiled.

(c) 1o (e). No Central assistance
is given for tourism projects as Centra-
lly spensored in the tourism sector
were abolished since the Fourth Five
Year Plan. Hence tourism sechemes
are taken up either in the Central
Sector or the State Sector.

The Central Department of Tou-
rism proposes to construct a Forest
Lodge at Simlipal National Park in
Orissn ; and the Indian Tourism
Development Corporation in colla-
boration with the Orissa Tourism
Development Corporation proposes
to construct a hotel at Purt and a
complex of cottages at Konark. As
regards other tourist centres to be
developed in Orissa, the travel cir-
cuits proposed by the State Govern-
ment will be discussed with the tourist
officials of the Government of Orissa
this month for finalising the Schemes
to be taken up when the responsibility
for their development in the Central
and/or State Sector will also be deter-
minred.

Distribution of Steel to
Consumers in H.P. and Punjab

2416. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
STEEL AND MINES be pleased
to state

(a) what is the nature of set up
for the distribution of steel to consumers’
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in the States of Himachal Pradesh
and Punjab :

(b) the names of the dealers/

ts authorised to sell ‘steel’ by
the SAIL in the two States ; District-
‘wise ;

(c) whether any more applications
for new dealers/agents have also
been received ; and

(d) if so, the details thereof?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES
{SHRI PRANAB MUKHERJEE) :
(a)As for all other States, steel is dis-
tributed to the consumers in the States
of H.P. and Punjab through direct
despatches from the main producers,
and also through the Stockyards of
the main producers as well as the
Small Scale Industries Corporations,
in accordance with the guidelines
for Distribution of Iron and Steel
Materials announced by the Joint
Plant Committee,

(b) SAIL does not have any
system of authorised dealers/agents
for distribution of steel.

(c) and (d). Do not arise.

Exploitation of Iron Ore in
Keonjhar

2417. SHRINARAYAN SAHU:
‘Will the Minister of STEEL AND
MINES be pleased to state :

(a) what is the plan of the Union
Government for exploitation of Iron
Ore in the district of Keonjhar abun-
«dantly in existence there ; and

(b) whether there is any proposal
for development of Malangtoli Iron
‘Ore Mines and setting up any industry
for using the Iron Ore available there?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE) :
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(a) and (b). The Government have
no immediate plans for exploitation
of the Iron ore deposits of Keonjhar
including those of the Malangtali

CBI Raid on premises of Parle-
Bisleri

2418. SHRIPIUS TIRKEY ¢
Will the Minister of FINANCE be
pleased to state :

(a) on what basis CBI raided the
premises of Parle-Bisleri offices 3,

(b) whether the CBI filled charges
against the company for the illegal
remittance ; and )

(¢} if not, the reasons therefor?

THE MINISTER OF STATEIN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) Raids were conducted by the
CBI after it had registered a case,
on receipt of a complaint from the
Directorate of Enforcement, against
M/s. Bisleri (India)Pvt. Ltd., Bombay
and its two Directors, namely S/Shri
Ramesh J. Chauhan and H.M.
Golwala, for alleged offences under
the Foreign Exchange Regulation
Act and also under the LP.C.

(b) No, Sir.

(c) The case is under investi-
gation.

News item Captioned “
Racket Busted”

2419. SHRI S.M. KRISHNA :
Will the Minister of FINANCE be
pleased to state :

(a) whether his attention has been
drawn to the news item °
racket busted’ appearing in the ‘Hin-
dustan Times’, New Delhi dated the
13th February, 1981 ;

(b) if so, the facts of the case and
the genesis of the racket ; and
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(c) the steps taken or proposed to
be taken m% such rackets
arising in future ?

THE MINISTER OF 'STATE
IN THE MINISTRY OF FINANCE
I SAWAISINGH SISODIA) :

a) Yes, Sir.

. (b) A team of two officers—
one each from the Directorate of
Enforcement and the Directorate of
Inspection (Income-tax)—visited
Switzerland and U.S.A. in August/
September, 1980, in connection with
investigations in the cases of Shri Hem
Chandra Golecha and some others,
exporters of precious/semi-precious
stones, against whom allegations had
been made by Mr. John Ashlyn
of Salas S.A., Geneva. Further in-
vestigations are still in progress. In
the light of the investigations made
so far by the Directorate of Enforce-
-ment, Shri Vimal Chandra Golecha
appears to have transferred U.S.
$ 1,31,000 from his secret account
in Switzerland, to a person in Geneva,
in the year 1976. He was arrested
at Jaipur by the Directorate of En-
forcement on 10-2-1981 and was
released on bail by the court on
11-2-1981. Prosecution is also being
launched against him.

(c) Arrangements exist in the
Customs stations for verification of
valuation of export consignments,
‘Whenever any case of mis-declaration
of value, etc. arises, appropriate
action under the law i’s taken. The
Directorate of Revenue Intelligence
and the Directorate of Enforcement
are also vigilant and appropriate
action is taken them whenever
general or ific information is
received in such matters.

Retirement notices to those on
extension in LA.

2420. SHRI R.L. BHATIA :
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether his attention has
been drawn to the news item ‘IA
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retirement notices to those on extension’
appearing in the ‘Times of India’

Ngeéw Delhi dated the 6th February,

1981;

(b) if so, the facts of the case and
the particulars of senior Officers—
both technical and others—who were
on extension and have now been
served notices of retirement;

(c) whether the same policy is
being followed in the Air-India ;
if so, the particulars of Officers of
the rank of Director and above who
have been extensions of service and
are being allowed to continue;
and

(d) the reasons for not following
the same policy in this behalf on the
Air-India side also ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
AP. SHARMA) : (a) and (b).
Owing so acute shortage of Licenced
Engineers and Pilot-in-Command
Licence holders on jet type of aircraft
in Indian Airlines, 41 retiring
employees were granted extension
in service. The particulars of such
employees are given in the statement
enclosed. The need for retention of
such officials in service is constantly
reviewed. Asaresultofsuch reviews
conducted in the recent past, it has
been decided to retire those who were
granted extension and accordingly
retirement letters have been issued to.
them.

(c) and (d). Air India has one
officer of the level of Director and
above whohasbeengranted extension
of service. The concerned officer
is ShriD.P. Nimkar, Director Ground
Services who has been given extension
in service from 1-2-1981 to g1-7-81.
Air India is reviewing the cases of
employees who have been given
extension in service with a view to
terminate their services before expiry
of the period of extension.
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INDIAN AIRLINES
_ (HEAD QUARTERS)
List of Enginwrs on exisision beyond superannuation

8L Name (S/Shri) Designation Date of  Period of Remarks
No. super-  Extension
annuation
1 2 3 4 5 6

1, KA. Menon . . Engineering Manager g1-7-79 1-8-739to

31-7-81 |
2. K. R. R. Rao . Engineering Manager 81-7-79 1-3-?-73 to li
g1-7-81
8. 8. K. Dhar . . Enginecering Manager 81-8-79 :-%19 to
31-8-81
4- B. R. Toorkey . . Engineering $1-8-79 19 All the officers
ihnnsu' 31-8-81 | have been itsued
5. M. N. Chopra . Aircraft Engineer $0-9-79 1-10-79 to them from
(Maintenance) 30-9-81 services of the
6. A. H. Ahmed . Asstt. Supdt. . 80-9-79 1-10-79 to o
(AJC haul) 30-9-81
7- G. V. R. Nair . Chief Engineering 30-0-70 I1-10-79 to .
Manager 90-9-75‘1
8. G. S. Samtaney . Dz Engineering 80-9-79 1-10-79 to
3 1
9. A. B. Banerjee . Asstt. ?gineﬂ'ing 30-0-79  1-10-79 to
1 >
10. S. S. Handoo . . Aircraft i 1-10- -1
(ot Ensmjﬂ 81-1o-79 Sll-ll: to
11. K. Swaminathan . Senior Aircraft 81-10-79  I-11-99 to
Engincer (Maint.) 31-10-81
18. G. L. Sengupta . Senior Technical 81-12-79  1-1-80 to
Officer 31-12-81 Il
18. 8. K. Chakravorty . % Engineering 29-2-80  1-3-80 to {
28-2-82
) |
14 8. N, Bhalla . . Asst, Engincering 2g-2-8o mm |
15 R. D. Kumar . . Asstt. Supdt. 1380 1480
5 (Iummt) S g1-3-81 to
16. J. D. Jijina Ch. Engineering g1-1-81 ;;24_3;2 to
Manager -1
17. K. K. Mehta . . [Enginecering Manager  g1-7-80 I-B-?;to
31-7-81
18. V. N. Natarajan D{ Engineering 81-7-80 :-84.!'? to
31-7-61
19. A. Ramanathan . :Z Engineering go-6-80  1-9-80 to
I
. L, -
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1 2 3 4 5 6
20. S. K. Bose Asst. Engineering gi-7-8o  1-8-80 to
Manager g1-7-81
21. R. K. Sa . Senior Aircraft i- 1-1-81  1-2-81 to
myal neer (Maint.) Fug 5 g1-1-82
22. M. Sadasivan . Asstt. Supdt. (Maint.) go-6-8o0 1-7-80 to
g0-6-81
29. M. Shankaran . . Asstt. Supdt. 30680  1-7-80 to
(A/C haul) 30-6-81
S. D. Sarkar Aircraft Engineer 3i-12-80  1-1-81 to
" (A/C Overhaul) 31-12-B1
25. M. J. Singh Dy. Engineering g1-10-80 1-11-80 to
3 J Manager 31-10-B1
26. R. P. Bhise Senior Aircraft 31-8-80 lﬁo to
Engineer (AJC OfH) 31-8-81
27. N. M. C. Rao Senior Aircraft Engi- 31-5-80 1680 to
| neer (A/C O/H) 31581 |
28. J. 5. Suri Senior Aircraft 31381 1481 t0 |
Engineer (Maint.) 31-3-82 I
29. M. S. Mahadeo Sr. Aircraft Engineer 31-3-81  1-4-81 to !
(Maint.) g1-3-82 :
-30. M. S. Narasimhan . Asstt. Engincering g1-3-81  1-48:1 to
3 Manager 31%—82 ;'
‘g1. M. N. Arora Controller Ground 31-5-81  1-6-81 to ' ‘
Support 31-5-B2 I
32. K. N. Kathju . . Dy. Managing Director 31-7-80 ;.s.ag to i
. g1-7-81
33. Capt. J. Joscp Regional Director go-11-80  1-12-80 to Letters have been
3 pe. J. Joscih mu 30-11-81 issued to the
) | officers retiring
34. Kripal Chand Director, Finance 31-12-80  1-1-B1 to | them from the
30-6-81 '1 scrvices of the
Corporation.
85 Capt. K. R. Jolly = Commander 31-10-79 1-11-79 to
31-10-81
36. Capt. J. L. Gomes . Operations Manager 31-12-79  1-1-80 to
31-[2-81_
87. *Capt. D. 8. Vaidya Dy. Operations Manager gi-10-80 I.”o-?l? to %
. 31-10-81
88. Capt. S. B. Singh Commander gr-1280 1181 to
gr-12-81
39. N. Subha Rao Chief Technical 31-10-79  1-11-79 to
Instructor 31-10-B1
N. M. Desai . Dy. Commercial g0-9-80 1-10-80 to
i Manager, Bombay 31-3-81
41. L. J. Jani . Commercial gi-10-80  1-11-80 to
» Bombay. 30-4-81 J

*Capt. Vaidya has sought voluntary retirement w.c.f. g1st December, 1980 which has been
agreed, .
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Janata Hotel for Madras

2422. SHRI C. CHINNASAMY:
Will the Minister of TOURISM
AND CINIL AVIATION be pleased
to state :

(a) Whether it is a fact that there
is no hotel in Madras managed by
LTD.C. ;

(b) whether it is a fact that there
is a lot of demand of domestic tourists
who need economy tourism accom-
modation ;

(c) whether it is also a fact that
there was a proposal to construct a
Janata Hotal which has Ieen
shelved subsequently ;

(d) whether any action is proposed
to be taken to revive the proposal
and construct the hotel ;

(e) what are the reasons for not
pursuing the proposal to construct
the Janata Hotel at Madras ; and

(f) what is the delay/hindrances
for early starting the hotel ?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
g&_,P. SHARMA) : (a) and (b). Yes,

ir.

(c¢) to (f) : The India Tourism
Development Corporation (ITDC) is
constructing a Yatri Niwas (Janata
type hotel) in New Delhi. For Madras,
ITDC has a proposal to construct a
complex consisting of an economy
class and a 3-star category accommo-
dation jointly with the Tamil Nadu
Tourism Development Corporation on
the plot of land allotted for a Janata
type hotel. The response of the State
Government to this poposal is awaited

Iron ore Export

2423. SHRIMATISANYOGITA
RANE : Will the Minister of COM-
MERCE be plecased to state the
State-wise quantity and value of iron
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ore exported during the last three the Union Territory of Goa and is
years, year-wise and the share of Goa transported to the nearest port for

export. In view of this position,
the statistical data for Iron Ore
THE MINISTER OF STATE IN exports is maintained on i

~wise
THE MINISTRY OF COMMERCE basis only. Details of (.'l|.|,ar|l:l':l!:'tt];'t and
('SHRI KHURSHED ALAM KHAN): value of iron ore exported from various.
ore is uced at the mines ports during the last three years and
located in the States of M.P., Orissa, the share of Goa therein are given
Bihar, Karnataka, Maharashtra & in in the statement attached.
Seatement

STATEMENT SHOWING DETAILS OF QUANTITY AND VALUE OF IRON ORE EX-
PORTED FROM VARIOUS PORTS DURING THE LAST THREE YEARS

. Million Tonnel}
alue in Rs. Crores
1977-78 1978- 1979-80
Port 977-7 97%-79
Qty. Val Qty. Val. Qty. Val.

Haldia ‘ . . 013 1°94 0 10 1-22 0-0g9 117
Paradip . . . . 209 29- 24 173 20- 26 1-65 19' 16
Vieag . . . . 607 7659 59 7401 537 7129
Kakinada . . . 0'02 024 0 o1 0- 10 o-or1 o 12
Madras . . . . 2- 52 36°15 2-g5 39°95 2- 86 39° 50
Mangalore . . . oot 0° 22 o- 02 o 31 —_ —
Belikeri . . . . 015 2* 41 003 o-64 016 2- 41
Karwar . . . . 0-03 0°43 o 17 2-86 o-26 3 8¢
Redi . . . . 0-67 617 1-28 10° 10 1-32 10.98-
Mormugao

BY MMTC . . . 081 10- 65 1-42 13° 71 2' 14 20- 68:
By Goan Shippers . . 952 86- 89 7- 8o 6a2- 40 11 o1 1ie- 00
Torar . . . . 10° 38 97" 54 i 76 11 13°15  182°68
Grand Total . . . 21-82  250°93 21-47 225'56 24°87  a2B1-15
Percentage share of Goa in

total esports . . . 47" 34 3887 42°96 3314 5287 47° 19
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Declaring of Bonus Shares

2424. SHRI N. DENNIS : Will
the Minister of FINANCE pleased to
state :

(a) r.hedcwlsoftlnﬁrxmoonng
under the Companies Act whi

have declared bonus shares to the
shareholders during the financial

- years 1979-8o and 1980-81 ; and

(b) the details there of companies
State-wise ?

THE MINISTER OF FINANCE
ESHRI R. VENKATARAMAN) :
a) & (b). A statement is iaid
on the Table of the House. [Placed
in Library, sec No. LT 2037:81]

%&dﬂ‘ Aircraft :
at rot Airport

2425. SHRI DIGVIJAY SINH :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state :

(a) what are the plans under
implementation for making the Raj-

kot worthy to land
A:rport y Boeing

(b) when will these be completed ?

THE MINISTER OF TOURISM'
AND CIVIL AVIATION(SHRIA.P.'
SHARMA) : (a) and (b). A statement
indicating the works planned for deve-
lopment of Rajkot aerodrome to make
it suitable for regular Boeing 737

tions and the likely dates of’
eir completion is enclosed. Indian
An-hnes have already commenced Bo-
eing 737 operations to Rajkot with:

- effect from 1st August, 1980.

Statement

S. No. Nature of work

Likely date of completion

1 Extension and modification of Terminal
Buildin,

2.

2 Strengthening of 5400 feet of
3 to LCN-40 as also

mden.mg
Taxi track and strengthening to

LCN-40 (Phase-I}.

Approach light Category-1.
High intensity runway lights.

3 oW e B

(VASIS).
8 2 Nos Crash Fire Tenders
9 One water bouser

10 Standby genmerator .

Extension of runway by 6oo feet (LCN-40)

Acquisition of land for approach light.

2-Bar Visual Approach Slope Indicators

Work has been awarded and is likely to
be completed by mid 198a.

Work has been awarded and is likely to
to be completed by end of 1g8a.

Detailed estimates are under preparation..

1980-81 and 1981-82
1981-82
1981-82

11 Augmentation of Electric and water supply. 1981-82.
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Cleaner Administration at the
Cuastoms Clearance at Inter.
national

2426. SHRI AU AZMI : Wil
- the Minister of FINANCE be pleased
to state :

(a) whether chaotic conditions

ailed in the Customs Arrival

at Palam Airport on the 25th

December, 1g80 and it took as many

as four hous for the incoming passen-

gers including those holding foreign
passports getting cleared ;

(b) whether there was no drinking
water arrangement even in the Lounge
and the passengers had to undergo
great ordeal in this long and tortuous
wait ;

(c) whether persons with contacts
get early clearance and contactmen
are available outside the Lounge
itself ;

(d) whether Government are
aware of the very vast powers vested
in the Customs Staff at the Airports
in the matter of clearance of personal
baggage and there is always an element
of corruption and favouritism ; and

(e) if so, the steps he proposes to
take to ensure cleaner administration
at the Customs Clearance Posts at In-
ternations! airports ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
SHRI MAGAN BHAI BAROT) :
fa} On the night of the 24th/25th
December, a number of international
flights got unusually delayed. The
result was tha* between tl.e eariy
morning hours of 03-20 and 06-45 on
the 25th December, 1980, seven in-
ternational flights carrying 1700 in-
coming passengers, as against 4flights
noimally expected during those hours
landed at Palam. On account of the
limited capacity of the Airport
Arrival Hall, inconvenience was caused
to the passengers, aIthou%.h every
effort was made to deal with the ex-
ceptional situation with courtesy and
under-standing.

MARCH 6, 1981
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(b) No complaints or instances
of shortage of drinking water on
the 25th December, 1980 have
come to the notice of the Govern~
ment.

(¢) and (d). There are adequate
procedural, administrative and super-
visory arrangements to ensure against
the wrongful exercise of discretion by
the Customs officials and also to see
that preferences or favours are
not accorded by them. Cases of
corruption and favouritism are dealt
with severely.

(c) Withaview to further facilit
ating the clearance of rers with
expedition and courtesy, a “Walk
Through Green Channel” has been
introduced recently at the major
international airports. The system
envisages examination of the passe-
ngers’ baggage in the Green Channel
only on a very selective bhasis or on
suspicion.

Relaxationin of service
in Banks in Favour of SC/ST
Employeer

2427. SHRI CHANDRA PAL
SHAILANI: Will the Minisicr of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
6281 on 6th April, 1979 regarding
reservations lor Members of SC/ST
nationalised banks and state ;

(a) thenames of'the banks which
have relaxed the lenght of service/
zone of consiceration in favour of
SC/ST employees and the exteat of
the period relaxed and also the extent
of relaxation in qualjfying standards
in the written test/interview separae
tely ;

(b) the names of the banks which
have started and which have not
started to maintain 40 point roster;
and

(c) what efforts Government are
making to pressurisc those banks
which have not yet followed Govern-
ment instructions in regard thereto?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a)to (¢) The information is
being collected and will be laid on
the Table of the House.

Demands of Income-Tax
Employees

2428. SHRT RAMJIBHAI MA-
VANI : Will the Minister of FIN-
NACE be pleased to state :

(a) whether it is a fact that In-
come Tax Employees of various Un-
ions, associations and federations are

. agitating in various states of the Coun-

() if so, the reasons thereof ;

(¢) what are their charter of de-
mands submitted to Central Board
of Direct Taxes and the Government
during 1975, 1976, 1977. 1978 and
1979 :

d) what action has been taken
to fulfil their demands and the de-
wails of the demands conceded so far

outofit ;

(¢) whether it is also a fact that
they have submitted their charter of
demands during 1980 and 1981 also ;
and

~ (f) if'so, the dctails thereof and the
action taken thereon ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINA-
NCE SHRI SAWAI SINGH
SISODIA): (g) and (4) : The Income
Tax Employees Federation have given

Statement

a call for agitation in support of their
demands. Reports have also been
of Income-Tax that the employees are
agitating in their charges.

(¢) and (d) There are 41 re--
cognised local  associations/unions
and one recognised Income tax Em-
ployees Federation of all India cha-
racter of non-gazetted employees. In
addition, there are un-recognised
local associations/unions and all India
federations also, These associations/
unions federations raise their demands
at various forums like National
Council, Departmental Councils,
Office Councils in Commissioners
charges. They also raise their demands
whenever they meet Ministers, Chair-
man and Members of the Board and
the Heads of Departmeat. They also

.pass resolutions in their annual/other

meetings. Employees  individually
also send their represcntations on
particular demands to thec Govern-
ment/Board/Heads of Department. It
is not possible to state all the demands
raised by the employees over such a
long period and action taken thereon.
Appropriate action on various de-
mands is always taken at appropriate-
level.

(e) & (f) Thedemands submitted
by the Income Tax Employces Federa-
tion during 1980 and 1981 and pro-
gress of action taken thereon is given
in the attached statement.

DEMANDS SUJMIi'TED BY THE INCOME-TAX EMPLOYEES FEDERATION DURING
1980 AND 1981 AND PROGRESS OF ACTION TAKEN THEREON

SL D rand
No.

Progress of action taken

— i —— —

* 1 8 hour duty to Watchmen cmployees

Action for creation of additional posj.s ‘in
the grade of Chowkidars, Daftry’s and
Stenographers (Rs. 380-640) has been

2 Ay tation of the Cadre strength of
]gﬁfnl‘les. initiated.
$ Creation of additional Stenographers Grade
in the time scale of pay Rs. 380-640.
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Sl Demand
No.

Progress of action taken

4 Revision of pay scales of Notice Servers

and Inspectors.
5 Adoption of Basic Cadre Seniority.

6 Smizing of Summary Assessment

(a) Withdrawal of the Notification assig-

ning assessment jurisdiction
Income-tax Inspectors.

(b) Scrapping of the revised Action Plan

to

by

withdrawing Instructions Nos. 1348

and 1340.
7 Scrapping of Supersession

8 St

of Direct Recruitment for a

limited period to case the stagnation.

Demand has been rej and the Fede-

ration has been informed

This demand which was earlier rejected is
being reviewed,

This demand has been rejecied and the
Federation has been informed.

The demand has been acceded 1o substan-
tially and all promotional posts in non-
gazetted cadres have been converted into
non-selection’ except the post of Inspector.

This demand is under consideration of the
tal Council in which the Fede-
ration is represented.

Recruitment in Kshetriya
Gramin Bank, Hoshangabad

2429. PROF. RUP CHAND
PAL : Will the Ministex of FINANCE
be pleased to state whether Govern-
ment are aware of the fact that even
the first ten candidates in an examina
tion conducted by N.I.LB.M. were not
recruited in Kshetriya Gramin Bank
Hoshangabad ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT ) :
Presumably the Hon’ble Member
is refering to the written examination

conducted by the Natinal Institute
of Bank Management (N.I.B.M.)on
behalf of the Kshetriva Gramin
Bank, Hoshangabad in 1980 for the
recruitment of clerks-cum-cashiers.
Ot of 1174 candidates who appeared
in this examination 173 candidates
were declared successful and were all
called for interview by the Bank. The
Sub-Committee of the Board of Direc-

tors of the Kshetriya Gramin Bank
interviewed these candidates. The
candidates who had secured 509, or
more marks were considered eligible
for final appointment. The first ten
candidates who had qualified in the
written test could not qualify finally
after the interview. A panel of 40
cadidates was formed, and uptil now
27 candidates have been appointed
by the Bank out of this panel.

Collaboration of Thailand for

setting up export oriented inme
~ dustries.

2430. SHRI = CHINTAMANI
PANIGRAHI : Will the Ministex of
COMMERCE be pleased to state :

(2) whether Thailand has shown
keen interest in collaborating with
India in setting up export oreinted
joint ventures in Thailand ; and

() if so, what are the details
thereof and Government reactiom
thereto ?
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THE MINISTER OF STATE IN
THE MINISTRY OF GOMMERGE

tion of Industrialists have shown
interest and welcomed the possibility
of more Indian ies establishing
Jjoint ventures in iland.

(6) They have shown keen interest
in investment in fields such as agro-
industries labour intensive industries
and exports oriented industries. As
and when proposals are received from
Indian companies desiring to set up
Jjoint ventures in Thailand the same
will be processed and decided in
accordance with the Guidelines in
vogue governing the setting up of
Indian joint ventures abroad.

Import of raw cashewnuts

2431. SHRI E. BALANANDAN :
‘Will the Minister of COMMERCE
be pleased to state :

{a) whether Cashew Corporation
of India is sull having monopoly of

cashew seeds (raw cashewnuts,)
imports from abroad ;

(b) if so, what is the target fixed
for 1981-82 ; and

(¢) howmany tonnes were imported
during the last three years country-
wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN)1
(a) Import of raw cashewnut is
canalised through the Cashew Cor-
poration of India.

(4) Cashew Corporation of India

has fixed an im target of 20,000
tonnes of Raw ewnuts for 1981-
8a.

(¢) The country-wise imports by
CCI during the last three years are :—

—

3978-79 1979-80 1980-81

Tanzania
Kenya
Madagascar
Nigeria
Malawi
TOTAL

20313 23641 9171
10,050

258 544 591
183

425

Contractor’s workers at [ISCO’s
Kultd Works

2432. SHRI INDRAJIT
‘GUPTA : Will the Minister of

STEEL AND MINES be pleased
o state :

whether pumber of
fﬁmlw&&me

~

job of a permanent nature at [ISCO’s
Kulti Works ;

(b) why this mﬁmgemsent of
thela)w lsybcmg permitted ;

(c)whctherntmalsoafactm
yident Fund ave not being observed
by the biggest contractors and the
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IISCO management incipal and mobilised Rs. 16 u'oresmde-'-
c=|:|1]:.lca1;r1.-.t'lsnotc:n.ﬁm‘t:u:agPlg deduc- posits. The te loans and
tions from the workers’s wages ; and advances on this date

(d) what steps the TItaS]gO mana-
gement proposes to against
defaulting contractors’ firms and for
realisation of huge Provident Fund
arrcars?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES
(SHRI PRANAB MUKERJEE) :
w) The information is bemg
and will be laid on
" Table of the House.

Gramin Bank Scheme

: 2433. SHRI RAM SWARUP
RAM : Will the Minister of FINANCE
be pleased to state ;

(a) whether in order to imple-
ment 20 points programme and give
help and aid to the poor e
“Gramm Banks” Scheme was for-
mulated ;

(b) if so, how many banks so
far are wor in various States and
their progress of work till goth Decem-
ber, 1980 ; and

(c) whether Government  will
a]so place a report of any scheme,
rules or regulations so far prepared
ngers and other employ-
ees of Gramin banks in service?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
{a) Regional Rural Banks (Gramin
Banks) are being set up to cater to
the credit requirements of the weaker
sections of the population in rural
arcas.

(b) As at the end of December
1980, eighty five Regional Rural
Banks covering 143 districts --were
-unctioning in 17 States of the counitry.
According to the latest information
available, the 73 Regional Rural
Banks in position as at the end of
June, 1980 apened 2735 branches

amounted to Rs. 181 crores in about
18.5 lakh borrowal accounts.-

(c) Model (Staff) Services Regu-
lasions were by the Governs-
ment in consultation with the Reserve
Bank of India and the S Banks
under section 30 of Regional
Rural Banks Act, 1976. These Model
Regulau:fpsthecover \rw:'nov.:sr tii’f“l::-
aspects employees of
gional Rural Banks such as appoint-
ments, probation, seniority, conduct,.
e, leave, medical benefits,
Provident fund etc. According to the
latest information available, most of
Regional Rural Banks have adopted

these Regulations.
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Resentment among local people
over employment in Rourkela
Steel Plant

2415. SHRI LAKSHMAN
MALLICK : Will the Minister of
STEEL AND MINES be pleased
to state :

(a) whether ~ Government are
aware that there in strong resentment
among the local people of Rourkela
Stecl Plant causing serious law and
order problem since August 1980,
on the issue of employment of the
local people ;

(b) whether Government have
received any letter from any Member
of Parliament in this regard ;

(c) if so, what are the main points
contained thercin ; and

(d) the action taken or proposed
to be taken by Government on the
remedial measures?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRTI PRANAB MUKHER]JEE) :
(a) It has come to the notice of the
Government that some sections of the
local population of Rourkela and
neighbouring areas nurse a grievance
on the issue of employment of local
people in the Rourkela Steel Plant.

(b) Yes, Sir. A letter dated the
22nd January, 1981 was received
from the Hon'ble Member who has
tabled this question. Another letter
was also received earlier by the Steel

plant from another M.P., expressing
Jjust the opposite sentiments,

(c¢) The January 1981 letter con-
tains allegations/suggestions, inter-
alia, like (1) existence of corruption
in the plant in respect of rec-
ruitment and in the local employment
exchange ;  (ii) need to place the
Department of Personnel in the plant
under the Dcputy General Manager
and all recruitment being made by
him ; (iii) non-observance of the
policy laid down for recruitment of
candidates for posts below the officers’
level ; (iv) associating an officer of the
State Government for recruitment at
executive Jevel and holding of inter-
views at Bhubaneswar or at Rourkela.

(d) There alrcady exists a rec-
ruitment policy/procedure which is
being followed by Rourkela Steel
Plant as well as other plants. It is
not correct to say that Rourkela Steel
Plant is not followingfobserving the
correct policy of recruitment to
posts below the executive level. The
Deputy Gencral Manager, a deputa-
tionist from the State is already in
charge of recruitment to all categories
of posts made by the plant. He is
also associatedd with all important
Departmental Promotion Committ-
ees. Personmel Dcepartment has to
be kept under the overall charge of a
professional Personnel Manager as in
the other plants of Stcel Authority
of India Ltd. Interviews for exccu-
tive posts are held on an all India
basis at 11 sclected centres in  the
country. It will not be possible to
nominate a representative of various
State Governments on the Sclection
Committee.

Steps to unearth Black Money

2436. SHRI MADHAVRAO
SCINDIA
SHRI CHITTA BASU :
SHRI M. RAM GOPAL
REDDY

Will the Minister of FINANCE be
pleased to state :

(a) what is the latest assessment
available with Government about
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the extent of black money in the
country ; and

(b) the details of the steps taken
by Government during the past one
year to unearth black money and the
extent to which black money has
been unearthed during the period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) The Government have not made
any estimate of the black moncy in
the country.

(b) The fight against black money
is a continuous one and no single
measurc can be a substitutc for sus-
tained and vigorous efforts to prevent
the growth of black money. The
Government have taken a number
of legislative measurcs from time to
time to check tax evasion and genera-
tion of black money. The legislative
measures have been re-inforced by
steps to strengthen the administrative
and investigatirg machinery, Some
of the steps recently taken/being
taken by the Government in this
regard are as follows —

(i) Powers of search and scizure
under the Income-tax Act, 1061
arc being exercised by the Director
of Inspection/Commissioners of In-
come-tax, Recently, the Deputy
Directors of Inspection and the
Inspecting Assistant Commission-
ers have also been so empowered.

(ii) For detecting %crsons having
taxable income/Wealth but who are
not paying tax and for collecting
information about existing tax-pay-
ers, Survey Operations by the
Income-tax Department have been
intensified and a permanent orga-
nisation to undertake Survey on a
continued basis is now being built

up.

(iii) It has been decided to set up
an organisation for collecting higher
Intelligence. The organisation
will be used, inter-alia, to build
up dossiers of cases involving tax
evasion on a large scale so that the
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information contained therein can
be utilised in making requisite investi-
gation including search and seizure
operations.

(iv) It has also recently been
decided to give multi-media pub-
licity to cases in which tax evasion
has been established immediately
after the conviction for tax offences.
This has been donc with a view that
the wide publicity given might be-
come a’deterrent to other tax evaders.

(v) The organisation for handling
prosecutions launched by the Income-
tax Department is being strength=
encd.

(vi) With a view (o canalising
black money for productive purposes
the Government have promulgated
on 12th January, 1981 “The Special
Bearer Bonds (Immunities and Exem-
ptions) Ordinance, 1981 to provide
immunities and exemptions to hol-
ders of such honds.

The Income-tax Department
conducted 33309 search operations
during the period 1st April, 1980 to
28th Ycbruary, 1981. Primi-facic
unaccounted asscts of the value of
Rs. 1707 lakhs were seized in
these searches.

Misuse of loan licensing facility
in Chemical Industry

2437. SHRIK. P. SINGH DEO:
Will the Minister of FINANCE be
pleascd to statc :

(a) whether instances have come
to Government’s noticc where misuse
of loan licensing facility is taking place
particularly in the Chemical Industry;

(b) whether it is also a fact that
goods once exempted on loan licences
are being excmpted a second time
for payment of excise dutv resulting
in the loss of revenue and suffering
to the genuice units in small secter;
and
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(c) if so, she details of the cases
t have come to Government’s

notice so far and the steps proposed
to deal with the same?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
SHRI SAWAISINGH SISODIA):
a) to (c) Representations alleging
avoidance of central ecxcise duty
through manufacture of synthetic
organic dyestuff on ‘loan licence’
basis (for central cxcise purpose)
have been received by the Govern-
ment. Necessary actionin he matter
is being taken. The que tion of
exempting goods from central excise
duty a second time dose not arise
and the Government is also not aware
of any su:h case.

Steps to encourage productive
Investment

2438, SHRI JAI = NARAIN
ROAT : Will the Minister of FINAN-
CE be pleased to state the steps so
far taken to encouraging productive
investment ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
Since last year, Government have
taken several steps to encourage
roductive investment. In the first
instance, the Industrial Licensing
Procedures have been streamlined
and the timec takcn for clcarances
reduced. Secondly, provision has
been made for regularisation of
productive installed capacity and
also for automatic growth in certain
priority areas. A new facility for
100%, export-oriented units has been
created. The debenture guidelines
have been revised and the rate of
interest raised to 13.5%. The in-
terest rate structure has been restruc-
tured with a view to generate pro-
ductive investment. In the new
Budget, several concessions and tax
exemptions have been given with
a view to increase saving and pro-
ductive investment.

Security Press for printing Postal
Stamps in Madhya Pradesh

2439. DR. VASANT KUMAR
PANDIT : Will the Minister of
FINANCE be pleased to state :

(a) whether there is a proposal
to establish a Security Press for
printing postal stamps and machinery
in Madhya Pradesh ; and

(b) if so, the details thereof and
location?

THE DEPUTY  MINISTER
IN THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) No, Sir.

(b) Does not arise.
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Survey in North Eastern Region
for Rubber Plantation Area

2442. SHRI SUBHASH
CHANDRA BOSE
ALLURI:

SHR1 K. P. SINGH DEO:

Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Rubber Board
had conducted a survey in the
North Fastern Re ion in the country
to find out the possibility of enhan-
cing rubber plantation area in this
region; and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN):(a) and (b) The
Rubber Board has conducted ex-
tensive surveys to identify areas
suitable for extending rubber plan-
tation in the North Eastern Region.
These surveys and experimental plan-
tings have revealed considerable po-
tentiality for rubber production in
this region. According to preli-
minary estimates, there is Jand
suitable for rubber cultivation to
the extent of 1 lakh hectarcs in
Assam, 25,000 hectares in Tripura
and 20,000 hectares in Mizoram,
Meghalaya, Arunachal Pradesh,
Nagaland Manipur  put
together.

As per the latest survey, the
Board has identified an area of
5,700 hectares in selected tracts
suitable for rubber cultivation
in Nagaland.
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Discontinuation of Publie
Distribution System

2443. SHRI CHITTA MAHA-
TA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) the names of the States
which ‘have discontinued public
distribution of grain and other es-
- ntial commodities through the fair
i vice shops, dealers; and

(b) the reaction of the Central
C:overnment thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
TOHANTY): (a) No such report
has been received from any State
(iovernment,

(h) Does not arise.
Finances given to Companijes of
Birla Group

2444. SWAMI INDERVESH:

SHRI RAM VILAS
PASWAN:

SHRI RAJESH KUMAR
SINGH :

Will the Minister of FINANCE
be pleased to state -

(a) the names of the financial
institutions which have financed Birla
Group of Companies during the last
five years, ycar-wise.

{b) the names of Birla concerns
which have been financed;

(c) what is the total amount
financed; and

(d) the terms on which the com-
panies were financed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) to (d) Information is being
collected and to the extent available,
will be laid on the Table of the
House,
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UmrthhgofcmtnlEmu
Duty evasion cases

2445. SHRI H.N. GOWDA:

SHRI D.M. PUTTE
GOWDA : '

SHRI K. LAKKAPPA:

Will the Minister of FINANCE
be pleased to lay a statement
showing:

(a) whether it is true that the
Directorate of Anti-Evasion (Central
Excise) has unecarthed evasion of
Central excise duty amounting to
Rs. 395 lakhs in 28 cases in 1980;

(b) if so, the particulars of 28
cases and the amount of excise duty
evaded by each;

(c) details of other cases which
are still under consideration and
investigation; and

(d) what penal action has been
taken against the defaulters ?

THE MINISTER OF STATE
IN THE MINISTRY OF FI-
NANCE (SHRI SAWAI SINGH
SISODIAS : (a) On the basis of
various  ‘intelligence’ reports re-
garding evasion of Central excise
duties  received in 1980 by the
Directorate of Anti-evasion (Cen-
tral Excise), 28 cases involving
estimated evasion of duty amoun-
ting to Rs. 3,95.20 lakh were taken
up for conducting operations/investi-
gations. Out of these, investiga-
tions in 14 cases were completed in
which estimated duty evasion in-
volved was Rs. 1,55°87 lakhs. The
investigations in the other 14 cases
are still in progress.

(b) In 14 cases investigations
are still to be completed. In the
remaining 14 cases though investi-
gations have been completed action
thereon by the Collector of Central
Excise concerned is still to be taken.
Consequently giving the particulars
of all 28 cases is not in public interest,

(c) A number of ‘intelligence’
reports regarding cvasion of duty are
vnder process. It may not be in the
public interest to divulge the
particulars of these cases at this stage.

(d) On completion of investiga-
tions, the investigation reports
along with the relevant records are
forwarded by the Directorate to the
concerned  jurisdictional Collectors
of Central Excise for initiating de-
partmental adjudication proceedings
etc. in  accordance with law.

Export Targets

2446, SHRI DHARAMBIR
SINHA :
SHRI M.V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of COMMER-
CE be pleased to state :

(a) whether exports of a number
of items are far short of the targets
fixed for the current year ;

(b) if so, the names of the items
in which the exports have fallen
and the reasons thereof ; and

(c) steps taken to achieve the
targets ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN) :

(a) to {c). The overall export
target for the year 1980-81 has been
set at Rs. 7100 crores, and it is ex-
pected that the target would be
achieved.

The trend of exports performance
in respect of 2 number of items has
been cncouraging during 1980-81.
However, among the items whose
exports have suffered a set back during
the first two to three quarters of the
current financial year as compareq
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to the corresponding period of the
previous year include marine pro-
ducts, leather & leather manufac-
tures, Spices, oil cakes, and sugar.

'The decline in exports of leather
and leather manufactures is attribu-
ted to prevaling recession in Inter-
national leather markets. Exports of
marine products have sutfered due
mainly to fall in catch of prawns
and rising cost of production as a
result of increase in fuel costs. In
the case of spices, exports of major
items like pepper and cardamom
have improved quantitatively, but
there has not been corresponding
increase in export earning due to
lower unit value realisation. The
decline in the overall export of spices
has been confined to other items
like chillies, ginger, turmeric etc.
Export of sugar during 1979-80
amounted to 5.89 lakh tonncs valued
at Rs. 138.3 crores. During the
current year export of sugar was
restricted and recently banned due to
domestic needs.

In addition to regular export
promotional activities, Government
have recently taken a number of
measures to augment export with
a view to achieve the targets, which
include :—

(i) Exclusion of production for
export for the purpose of ‘“li-
cenesed capacity’’ and “Do-
minance”’.

(1)) Permission to allow produc-
tion of new articles for export
where there is a variation of the
articles, an industrial unit is
licensed to manufacture.

(iii) Favourable treatment to techno-
logy imports for export produc-
tion which involved lumpsum
payment of royalty,

(iv) Free trade zone like treatment
to all 100% export oriented
units,
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(v) Allow automatic expansion to
an expanded list of industries
for the purpose of increasing
production for exports.

(vi) Selective relaxation in restric-
tionsimposedonnew industrial
undertakings in metropolitan
cities to such units which pro-
duce for exports.

Government is [exploring the
possibilities of increasing exports of
public sector undertakings. The EX
IM Bank being set up is expected to
provide enlarges financed for exports.
Action is also being taken to reduce
delays and simplify procedures in
the disbursement of drawback of
duties on exports. The export duty
on semi-finished leather and Coffee
has been reduced and on heasian
jute goods abolished completely.

Transfer of State Bank Foreign
Department

2447. SHRI NIREN GHOSH:
Will the Minister of FINANCE
be pleased to state :

(a) whether Government are pla-
nning to transfer the State Bank
foreign Department from Tata Cen-
tre in Calcutta to International
Division in Bombay ; and

(b) ifso, what protection measures
for the affected employees have been
taken by Government ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANGE
(SHRI MAGANBHAI BAROT) :
(a) No, Sir.

(b) Does not arise.
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Self sufficiency in newsprint

2448. SHRI R.K. MHALGI :

PFOR. MADHU DANDA-
VATE :

Will the Minister of COMMERCE
be pleased to state :

{w; demand and supply ition
of newsprint paper during each of the
last three months ;

(b) whether Indian and Eastern
Newspapers Society has found the
Statc?mding Corporation responsible
for newsprint shortage ;

(c) if so, the facts and steps taken
and the results achieved ;

(d) whether there is any proposal
under consideration for achieving
self-sufficiency in this regard ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIKHURSHED ALAM KHAN):

(@) The requirement of imported
newsprint projected by the Registrar
of Newspapers for India, and its supply
position during each of the last three
months, is as follows :-—

Month Dcmand  Supply
Nov. 8o 26,000 20,458
Dec. 8o 26,000 30,689
Jan. '8: 26,000 26,067
(b) & (¢). Fromtime to time,

Indian and Eastern Newspapers So-
ciety indicate the problems being faced
by their members and necessary action
is taken to ractify them.

(d) & (e). Itis not expected that
the country would be self-sufficient in
newsprint for the next few years. As
newsprint is a cheap varicety of paper,
the scope for utilising the scarce and

t16

valuable primary forest resources of
the country for manufacture of newss
print, is limited. However, various
schemes such as the expansion of Na:
tional Newsprint & Paper Mills to a
capacity of 75,000 tonnes per annum,
the Kerala Newsprint Project of the
the Hindustan Paper Corporation for
the manufacture of newsprint with a
capacity of 80,000 tonnes per annum,
and the Mysore Paper Mills News-
print Project for the manufacture of
newsprint with a capacity of 75,000
tonnes per annum, have been taken
up to increase the indigenous produc-
tion of newsprint.

Unutilised foreign assistance

2449. SHRI R.P. YADAV : Will
the Minister of FINANCE be pleased
to lay a statement showing :

(a) whether it is a fact that a huge
amount of foreign assistance remains
unutilised ;

(b) ifso, the reasons thereof and
the details of the unutilised assistance,
project-wise ; and

(c) how much assistance is going
to lapse due to non-utilisation ?

THE MINISTER OF FINANCE
(SHRIR. VENKATARAMAN )
(a) and (b). Foreign assistance is
generally received in the form of pro-
ject-tied aid and non-project aid. Aid
agreements for project tied assistance
provide a time schedule for its utilisa-
tion and the implementation of such
projects proceeds according to that
schedule. In the case of on-going pro-
Jects, there is always a likelihood
of extension of project period, re-allo-
cation of funds, revision of project
components etc. Even in respect of
non-project aid there will be a time
lag between the date of signing the
ments and the dates of
2ieied generaly vdhin the time sche
y within the time sch
dule prescribed in the agreements. As
the available assistance is likely to
be utilised only within the terminal
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dates specified, at any point of time
there will always be unutilised assis-
tance in the pipeline,

(¢) A small amount of Rs. 2°98
crores has lapsed relating to agree-
ments entered between 1966 to 1978.

Plan to Revive Economy

2450. SHRI HARINATH MIS-
RA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government had
planned to revive the economy and
enunciated new policies for encourag-
ing savings, investment, production
and exports during the current finan-
cial year ; and

(b) if so, the measures taken and
the results achicved so far ¥

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) and (b). With a view to bring
about speedy all round economic deve-
lopment, the Government has taken
various measures, from time to
time. The Budget for 1980-81 also
contained several fiscal measures
aimed at reviving the economy. Some
of these measures are listed in the
attached statement. As a result of
these measures it was possible to achi-
eve a turn around in the economy
from the middle of 1980-81. The
economic revival is expected to con-
tinue and gather momentum during
1981-82,

Statement

Some of the Measures adopted
to revive economy

Some of the major measures ini-
dated by the Government during the
current financial year for reviving the
economy are listed as follows :—

(1) Limits have been raised for
claiming income tax exemption
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on approved long term savings.
This 13 expected to promote grea-
ter savings.

(2) To encourage investment and
production, “tax holiday” pro-
vision has been modified ; addi-
tional depreciation allowance has
been announced in respect of

ma.chén;x and plant installed in
duties on a number of commodi-

ties have either been abolished
or reduced. In the case of 72 speci-
fied commodities produced in the
small scale sector, concessional
duties are levied.

(3) For facilitating  assistance
from public financial institutions,
the provisions of convertibility
clause have been considerably
liberalised.

(4) Measures have laso been
announced for permitting auto-
matic growth and for recognising
installed capacities in the core and
basic industiies. The licensing
procedures have been streamlined
and the time frame for disposal of
applications has been drastically
reduced.

(5) To promote industrial exports,
a52:|.umbpc:oof measures have been
taken. These include, free-trade-
zone-like treatment to all 100 per
cent export-oriented units, auto-
matic expansion to an expanded
list of industries for the purpose of
increasing "production [4}3)1' exports,
selective relaxation in restrictions
imposed on new industrial under~
takings in metropolitan cities,
reduction on delays in disburse-
ment of drawback, simplification
of procedures, etc.

Fiscal and other measures for pro-
moting savings, investment, produc-
tion and form an important
part of the overall economic policy of
the Government. These are constantly
reviewed in the light of the emerging
economic situation.
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Import of deformed bars or
Torsteel

2451. SHRI RAJNATH SON-
KAR SHASTRI :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whetheritisa fact that Govern-
ment propose to import deformed
bars or torsteel meant for construction

purposes ;

(b) if so, the names of the countries
from where these bars are proposed
to be imported stating to the quantity
and the foreign exchange involved ;
and

(c) whether Government  had
examined the possibility of manufactu-
ring these bars indigenously before
deciding to go in for their imports,
if so, the result thereof ?

THE MINISTER OR COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):

(a) and (b). Import of 69,889
tonnes valued at Rs. 1886 lakhs con-
tracted by SAIL during 1980-81 is
from Awustria, Japan, Indonesia,
West Germany, Spain and the United
Kingdom.

¢) In deciding import, capacity
and(sz:ope for ini‘dlinggenousp‘:;tanu&pactﬂre
and the alent constraints, includ-
ing availability of right type of re-
rollables abroad in time at competi-
tive price and the urgency of demand,
particularly the time-bound require-
ments for Asian Games 1982 and prio-
rity needs were taken into account.

Mitco refused to register con-
tracts for processed mica

2452. SHRI R.L.P. VERMA :
Will the Minister of COMMERCE
be pleased to state :

(a) whetheritisa fact that MITCO
has refused to register contracts for

processed mica entered into by the
purchasing organisation in the USSR
in July, 1980 with the registered ex-
porters ;

(b) whether it is also a fact that
in Septembar 1980 MITCO raised
the statutory floor prices of processed
mica and asked the Russian buyers to
rencgotiate the contracts entered into
them two months earlier at new pri-
ces ; and

(c) whether Government proj
to intervene in the matter let
exports already contracted go ahead
in the interest of maintaining relations
with the only buyer of Indian pro-
cessed mica ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM
KHAN): (a) No Sir, USSR buyers
had not entered into any firm contract
with Indian Exports in July, 1980.

(b) The export prices for Mica
were revised in September, 1980 on
the basis of rising input costs. As the
previous enquiries of USSR buyers
of June-July ’80 had not been registered
earlier, they were also governed by the
new prices announced by MITCO
in September, 1980.

(c) No. Sir, The USSR buyers
have since concluded a contract for
purchase of mica for the current
year.

Borrowings from world mar-
kets

2453. SHRI AMAR ROYPRA-
DHAN : Will the Minister of FIN-
ANCE pleased to state :

(a) whether it is a fact that India
may be a big borrower in the world
markets during the Sixth and Seventh
Five Year Plans ; and

(b) if so, the details in this re-
gard and what steps Government pro-
pose to take for reducing the loans ?
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(@) and (b). It is expected that

use of the rise in import prices of
crude oil and petroleum products and
the continuing international inflation
affecting the cost of other essential
imports, the country’s ball:mce of
yments position in the short and
Ipr'lacdium te;p;ﬁl will come under consi-
derable pressure. In order to meet the
financing requirements of the balance
of payments, it will be necessary to
1esort to external financing to a greater
extent than in the past. However, the
extent and composition of such finan-
cing will be strictly within the limits
of prudent debt management.

2, The Government has been tak-
ing various measures to help reduce
the dependence on foreign loans.
These include :—

(a) Efforts at effective import
substitution in the short and me-
dium term through full utilisation
of existing capacity in key arcas
such as steel, cement, non-ferrous
metals and fertilisers and in the
long runto ensure adequate ex_
pansion of capacity in these areas .
(b) Efforts to reduce the heavy
dependence on imported oil thr-
ough stepping up domestic ex-
ploration, developing alternative
eneigy and appropriate pricing
of oil and oil prol:lu(g: ; P

(c) A number of steps have been
taken to bring about 2 much more
dynamic export performance so
that the country can pay for the
rising import requirements of a
growing and modernising ccono-
my without excessive resort to
external borrowings,

b:?oulm-hiftmﬂ!ﬂk
office from Bombay to
Bangalore

2454. SHRI M.V. CHANDRA-
SHEKARA MURTHY : Will' the
Minister of COMMERCE be pleased
tostate :

(a) whether Union Government
are considering a proposal to shift the

Central Silk Board Office from
Bombay to Bangalore ;

(b) if so, whether this is being

done because Bangalore is top grower
of silk in the country ; and

(¢) when the final decision in this
regard is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN)
(a) to (¢). The proposal in ques-
tion was considered but found not
feasible.

Aircraft Mobilised for Third
Airlines

2455. DR. KRUPASINDHU
BHOI : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state the number of air-
craft mobilised for the Third Airlines
*Vuyudoot ’ introduced recently and
the area of their operation ?

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A.P. SHARMA) :

Vayudoot has been taken on lease
two Fokker F-27 aircraft from Indian
Airlines. Presently, Vayudoot is
operating in the North-Eastern Re-
gion only and the following stations
have been airlinked :

1. Barapani.
2. Kailashahar
3- Rupsi

4. Kamalpur
5. Tezu

6. Dibrugarh
Gauhati
Agartala

® ¥
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Settling of motor car accident
claims

2456. SHRI JYOTIRMOY
BOSU : Will the Minister of FIN-
ANCE be pleased to state ;

(a) the average maximum and
minimum time taken by the General
Insurance Corporation for settling
motor car accident claims ; and

(b) how many such claims
were settled by the Corporation during
each of the last three years and what
the maximum and minimum amount
paid and time taken ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b). The information to
the extent available is being collected
by the subsidiaries of the General
Insurance Corporation of India and
will be laid on the table of the
House as soon as it is received.

Amount spent on Tourism and
New Hotels From 1979
onwards

2457. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state @

(a) how much amount was spent
on Tourism in the years 1979-80

and 1980-81 and the proposed amount
for 1981-82 which are the States
benefited from it ;

(b) what is the amount spent in
for construction of new Hotels from
1979 onwards ; and

(c) what are the criteria by which
LT.D.C, allocate the amount, how
much has been spent in Kerala
from 1979 onwards ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
AP. SHARMA) : (a) the ex-

nditure on developing torurism
is not incurred on State-wise basis.
The schemes are taken up for
development of tourism at various
centres on the basis of their potential
to attract tourists and expenditure
incurred accordingly scheme-wise.

The expenditure incurred during
1979-80 for developing various tourist
centres, the anticipated expenditure
during 1980-81 and the outlay pro-
posed for development and promotion
of tourism during 1981-82 in the Cen-
tral Sector are given below :

Central Sector

8o 8 -8
(SlaD)  (esdmaicd)  (Proposcd)

(a) Department of Tourism

(2) India Tourism Development Corporation

(Rs. in lakhs)
155-20 265 85 400- 00

840-42 400' 00 110000

Total 9 95-62 965 8s, 1500.00

—
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(b) A total amount of Rs. 54365
lakhs has been spent during 1979-80
and 1980-81 (upto December, 1980)

on the construction of new hotels by .

the India Tourism Development Cor-
poration.

(c) Allocation of funds by the

India Tourism Development Cor-

ration (ITDC) are not made on a
g?atewisc basis. Schemes as selected
for implementation on the basis of
demand, socio-economic considera-
tions and inler-s¢e priority keeping
in view the availability of resources.
ITDC  has already incurred an
expenditure of Rs. 210°00 lakhs on
the construction of cottages and a
hotel at Kovalam in Kerala. To-
wards their improvement, it spent
Rs. 7-15 lakhs in 1979-80 and Rs.
Rs. 8-66 lakhs during 1980-81 (upto
January, 1981).

Shortage of Kerosene Qil, ground-
nut oil and Other Essential Com-
modities in Gujarat

2458. SHRI R.P. GAEKWAD :
Will the Minister of CIVIL SUP-
PLIES be pleased to state :

(a) whether Government are
aware that there is accute shortage
of kerosene, groundnut oil and other
essential commodities in Gujarat;

(b) whether Government are
aware that the prices of groundnut
oil have risen exhorbitantly in recent
months in Gujrat as against the prices
prevailing during last two-three years.

(c) whether Government are aware
that hike in prices of essential commo-
dities has caused tremendous hard-
ship to poor and middle-class per-
sons ; and

d) if so, steps taken to bring
down the prices of groundnut oil,
spgar?and other essential commodi-
tes

MARCH ‘:”'ﬂ, 1981
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- THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUPP-
LIES (SHRI BRAJA MOHAN
MOHANTY) (a) On the basis of
information available with the Union
Ministry of Civil Supplies there is
some shortage of a few essential
commodities in several parts of the
country including Gujrat.

(b) Yes, Sir.

(c) Rise in prices of essential
commodities does generally have ad-
verse im on common people
which to some extent is lessened by
distributing selected essential commo-
dities through the public distribution
system at fixed prices. .

(d) Themain thrust of the Govern=
ment policy to contain prices of essen-
tial commodities is to increase pro-
duction. The publicdistribution sys-
tem is being ex . The
of essential oommed modities isexpmbeing
regulated and some essential commo-
dities in short supply are being im-
ported. The credit policy continues
to be restrictive. The isions
of the Essential Commodities Act
and Orders issued under it as well as
the Prevention of Blackmarketing
and Maintenance of Supplies of
Essential Commodities Act, 1980
gre being enforced vigorously by the

tates.

The Government have taken seve-
ral long-term as well as short-term
steps to improve availability of edible
oils in the. country. Some of the
important measures takc:f are (i)
encouraging uction oilseeds
and planned Pg‘grt to exploit non-
traditional sources so as to reduce the
gap between demand and supply
of oils, (ii) continuing imports of
adequate quantity of oil, (iii) release
of more for public distribution
system, (iv) maintaining steady pro-
duction ofvanaspati, (v) encouraging
Bl Fe) curbing legal tading in

vi) cur] i in

gy i 2k e oo

ar] on o-
dical raids, . pert
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%ﬁﬂz}ﬂ and

(P) Ltd.
2459. SHRI DHARAM DAS
SHASTRI :

SHRI K. LAKKAPPA :

Will the Minister of FINANCE
be pleased to refer to the rﬂy given
to Starred Question No. 284 on 5th
December, 1980 regarding agree-
ment signed between Parle Exports
(P) Ltd. and Bisleri India (P) Lutd.
and state :

(a) what progress has been made
by the CBI in respect of illegal
transfer of foreign exchangc amoun-
ting to 14336 pouncds and other
violations of F. E. R. A., 1047 ;

(b) what is the prescnt stage of the
case ; and

(c) action proposed to finalise
the case expenditiously ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (c¢). The investigations in
Iidia in th case registered by CBI,
on 5-4-T against M]s. Bisleri
(India) Pvt. Ltd. and the two Direec-
tors of the said company namely S/Shri
Ramesh Chauhan and H.M. Golwala
for offences under 1.P.C. and F.E.
R.A. have been completed. Reports
of enquiries referred to INTERPOL
arc awaited. Interpol are being
reminded to expedite their report.

National Mineral Explorations
Corporstion

2460. SHRI KAMAL NATH :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the places where work is being
done by the National Mineral Ex-

ploration Corporation ;

(b) whether the methods used by
the National Mineral Exploration
Corporation are the latest ; and

(c) if not, steps that Government
propose taking to update the techno-
nologv  available with  National
Mineral Exploration Corporation for
expeditious exploration of mineral
resources ?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES
(SHRI PRANAB MUKHER]JEE):
(a) Mineral Exploration Corpo-
ration Limited is engaged in detailed
exploration for various minerals in
the country on promotional and

contiactual basis in various States.

(b) and (c). The Mineral Ex-
ploration Corporation Limited is
adopting the techniques prevalent in
the country which are sought to be
updated from time to time. The
Corporation has included some re-
search schemes under its Research
and Development Programme and
the results of these schemes are to be
cvaluated.,

Complaints for Non-Delivery of
Raw Material Stocks

2461. SHRI JITENDRA PRA-
SAD : Will the Minister of
STEEL AND MINES be pleased
to state :

(a) whether Governmenmt  have
rccaved complaints  from  export
oriented industrics that raw material
stocks a1e not being delivered in time
to them by the Steel Authority of
India ; and

(b) if so, action Government
propose to take to help these export
oriented industries in increasing pro-
duction ?

THE MINISTER OF CO-
MMERCE & STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
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(a) A few such complaints about
delays in delivery were received by
Government.

(b) With a view to meeting
the requirements of engineering
exporters in time,  Government
have already accorded priority in
supplies to them next only to Opera-
tional Defence and Asian Games.
Periodical meetings with the producers
are also held in the office of Iron &
lShteel C?.nt.roller, _Calcutta to 1eview

e supplies to engineering exporters.
A spegig.l "Clasl%l’ prggmlr)l.fnc of
supplies for them was also drawn up.
Specific cases of delay in delivery.
from the producers’ stockyards when
brought to the notice of Government
are looked into and appropriate re-
medial action is taken.

Foreign Money

2462. SHRI M.M. LAW-
RENCE : Will the Minister of FI-
NANCE be pleased to state :

(a) whether the State Govern-
ment of Kerala has submitted any
scheme to the Central Government
regarding the foreign money coming
to the State specially from Gulf
countiies ; and

(b) if so, the steps taken by
Government ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b). Yes, Sir. The State Go-
vernment of Kerala had made a
proposal for the establishment of a
non banking financial agency to be
called “The Kerala Savings & In-
vestment Trust for mobilising foreign
remittances flowing into the State
specially from Gulf countries. The
proposal was examined in consulta-
tion with the Reserve Bank and found
to be not acceptable. The State
Government was suitably advised in
the matter by the Reserve Bank in

April, 1g8o.
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Evasion of Income Tax and
Wealth Tax by Companies

2463. SHRI AJOY BISWAS :
Will the Minister of FINANCE be
pleased to state :

(a) how many companics cvaded
income tax and wealth tax during the
last two years ;

(b) names of those companies
with the amount evaded ; an

(c) what are the steps taken by
Government against those cases of
evasion ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (c). Casgs oftg cevasion by
com es are detec evel
by Llr?:loomc-tax dcpa.rtmcntrytln'ougywh
its multifarious activities namely, in-
vestigation of accouts, enquiries into
specific allegations of tax evasion,
survey, searches etc. These cases are
dealt with by assessing officers
scattered all over the country. Collec-
tion of information regarding tax
evasion by companies during the last
two years as well as amount evaded
will involve immense time and effort
which may not be commensurate
with the desired results. As and
when cases of evasion come to the
notice of the department appropriate
action as provided in law is
However, if the Hon’ble M.P. de-
sires to have information in respect
of any specific case the same will be
furnished.

Super Bazar

2464. SHRIMATI  PRAMILA
DANDAVATE : Will the Minister
of CIVIL SUPPLIES be pleased
to state :

(a) whether Super Bazar is a
consumer cooperative or a Govern-
ment departmental store ;

(b) how many share-holders from
the public have contributed to the
share cap'tal and of what amount ;
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(c) whether it is a fact that not a
single eclected member of the share-
holders is on the Managing Commi-
ttee ; and

(d) how many times the general
body meeting of the members of Super
Bazar has been convened since |its
inception ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SU-
PPLIES (SHRI BRAJA MOHAN

"MOHANTY) (a) Super Bazar,
Delhi is a cooperative Store, regis-
tered under the Bombay Cooperative
Societies Act (VIIof 1925) as extended
to the Union Territory of Delhi:
under Registration No. F. 284(s)
dated 25-6-1966.

(b) As on g1-12-1980, there were
18,707 share-holders and share capi-
tal  contribution from them was
Rs. 10.49 lakhs.

(c) The Managing Committee
cons’'sts of 15 members of which 6
are to be clected and the rest are
nominated by Government of India.
Election has not yet taken place,

(d) As the rumber of members is
very large and the subsidiary rules for
constituting a represcntative general
body have not been finalised, no
general body meeting has so far been
convened.

Criteria for Transfer of
Income-tax Officers
(Group-A) and Assistant
Commissioners of Income-
Tax

2465. SHRI SOMJIBHAI DA.
MOR : Will the Minister of
FINANCE be pleased to state :

(a) what are the criteria laid
down by Government for transfer
of Tncome-tax Officers (Group-A)
and Assistant Commissioners of
Income-tax in the Income-tax De-
partment from one chage to another;

(b) whether it is a fact that in a nu-
mber of cases the above critaria have
not been followed strictly in Delhi
Charge while transferring the ITOs
(Group-A) and the Assistant Commi-
ssioners of Income-tax of Delhi;

(c) if so, what are the names and
designations of the ITOs (Group-A)
and Assistant Commissioner of In-
come-tax (ircluding their period as
ITO Group-A) whose stay in Delhi
is more than the stipulated period as
mentioned in (a) above ; and

(d) what action Government pro-
pose to take in transferring these
officers out of Delhi Chaige ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA)
(a) The critaria for transfer of Assis-
tant Commissioners of Income-tax
and Income-tax Officers (Group-A)
from one charge to another is broadly
as follows :—

(i) An Assistant Commissioner
who has stayed in a particular charge
for 8 years including the period of
Income-tax Officer (Group-A) will
be liable for transfer to another
charge in a state other than the state
where he is presently posted.

(ii) A promotee Income-tax Offi-
cer would normally be liable to
transfer to another charge after he
has rendered 5 years regular service
as Income-tax Officer (Group-A)
in a particular charge and the directly
recruited Income-tax Officer (Group-
A) will be shifted to another charge
after 6 years’ stay in a charge.

(iii) If an officer is working or
has worked on depitation at the same
station, the period spent on deputa-
tion will not be taken into account
for the purpose of counting his
stay at a particular station.

(iv) On promotior, any officers
can be transferred from one charge
to another regardless of stay. Ad hoc
promotion will not be treated as
Fromotion for this purpose.
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(v) As far as possible no Income-
tax Officer will be transferred to ano-
ther charge during the last 3écars of
his service and Assistant ommi-
ssioner within the last 2 years of his
service.

(vi) An officer posted to an un-
popular station will be eligible for

transfer to another place after astay
of 2 years at that station.

Notwithstanding what is stated aboves
the Central Board of Direct Taxes
may, for administrative reasons,
transfer any officer any time to any
place in India.

(b) and (c). On stay basis, the
following officers of Commissionerof
Income tax, Delhi Charge, were due
for transfer :—

S/Shri
1. Jawahar Singh, I.A.C. (Central)

2. T. S. Bedi, LLA.C.
. A. Datta, I.A.C. (Assessment)
. Krishanlal, I.A.C. (Assessment)

L LT N ¥~

. H.D. Sharma, I.LA.C. (Assess-
ment)

6. Sain Dass, L.A.C.

7. J-N. Sharma, A.A.C.
8. AL. Sud, A.A.C.
9. Smt. S.K. Nigam, LA.C.

10. Smt. Balject Matiyani, I.A.C.
(Assessment)

11. Smt. Sunita Kaila, I'I'O(Group-
A)

12. Smt. Pamela Bhandari, ITO
(Group-A)

13. Shri G.C. Kudaisya, ITO
(Group-A)

14. Shri B. Ahuja, ITO
(Group-A) :

officers at Serial Nos. 1 to 5 and 14
had less than 2/3 years to serve and
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hence not transfered. While in the
remaining cases their rctention was
allowed on compassoionate grounds/
public interest,

Officers at Serial Nos. 1 to 4 have
already retired officers at Serial
Nos. 7and 9 have also been trans-

ferred.

(d) The annual transfers of offi-
cers on stay basis are considered in
April-May each year. The cases of the
officers due for transfer will be consi-
dered again in April-May 1981.

Operation of Boeing Service
from and to Coimbatore

2466. SHRI ERA MOHAN : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
stat: @

(a) whether there is a plan to
operate Boeing service from and to
Coimbatore ;

(b) whether there is also a plan
to expand the runway and other
services at the Coimbatore airport :

(c) whether any time schedule
has been drawn in this connection; if
s0, what is the time schedule ; and

(d) when is the airport likely to
be ready to rcceive the Boeing aircraft?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA): (a) No. Sir.

(b) to (d). Coimbatore airport is
not suitable for Boeing 737 operations
at present. There is a proposal for
acquiring land for future extension of
runway at Coimbatore airport. It
is also proposed to augment safety
services and provjde additional visual
aids. However due to paucity of funds,
it will not be possible to provide for
development of renway and Terminal
Building works during the current Plan
(1980-85). In view of this the Coim-
batore airport isnot likely to be ready
for Bocing aircraft in the near future,
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Steps to Formulate Broad
National Policy for Incomes

2467. SHRI A.T. PATIL : Will
the Minister of FINANCE be pleased
to state ;

(a) steps taken by Government to
formulate a broad national policy
on incomes :

(b) normsof relatively, ifany, bet-
ween different sectors of professions in
their earning structurcs proposed
under the aforesaid policy ; and

(c) safeguards (i) against in-

tionary ures envisaged under
the said policy, and (ii) for mainte-
nance of the relative balance between
the incomes in different sectors,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) to (c). The evolution of incomes
policy in the country is a continuous
process. It is recognised that due to
historical and other socio-economic
reasons there are disparities of income
as between various sectors of the econo-
my, Insofar as the wage sector is con-
cerned, Government policy has been
directed to narrowing of differentials,
improvement in the earnings of
employees especially those at lower
levels and to the extentfeasible restrai-
ning growth in higher salaries. Legis-
lation relating to minmum wages
as well as the system of collective
bargaining which has evolved in
organised sectors of the cconomy is
designed for achieving the same objec-
tive. The rules and practices evol-
ved for protecting the real wages of
employees through the mechanism
of allowance have been evo-
lved to take account of inflationary

ressure. At the same time efforts
Enve been made to provide incentives
for higher productivity. Asregard non
wage incomes, where disparities are
large the emphasiscl;as been on pro-
gressive taxation and appropriate reg-
ulations on the means through which
_inequalities of icome and wealth

4090 LS—
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are generated. An !agriculture, poli-
cies have been directed towards pro-
viding for remunerative prices to far-
mers whilelsafeguardingjthe interests
of consumers especially those cons-
tituting the weaker sections of the
society.

weat T a¢ wiwrw gfwend

2468. st Oy wif ssA: AT
qiza S AT e me gaT ag aor A
I ERG R :

(%) 7r 2w & fafrw wil &
qieHl FY g o0 T qEE glrad
TRTAT HT HY B A1 TAT FIHE F A0
fraraety § ; W

(@ afz g, @ et st
2

qdzn Wt A forw Wt
(st e e waf) : (F)WR (@),
el ®7 & T /T Ty qdewt &
T G WA FT AT FH FIRE
¥, ¥dig qdza fawrr ¥ 47 g wdew
FE 9 47 greeat W gdeF  FE
N & o @ A & 1 dwadlT
AT 198085 F NUF A gT ¥AY
qx g9 greee 7 famfor-ard sy e
TG |

2. ¥¥ G93 wred qdew fawrw
e g 7% faee § 1200 &% ady
oF aret frare &1 famtor fisar o agr
¢\ g ard faame freafafay 20 o
gt @1 A wifaa glaad ware
Lol

w1t

15/-7q% 2 fwar wa% ¥ sfafor
s d & fag

30/- 2% 2 dw arxy WA ¥ fag
wiwfer -



131 Written Answers
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News ltem gnrd.in g ‘Bogus

2469. SHRI K.A. RAJAN : will
the Minister of FINANCE be pleased
to state :

(a) whether Government’s atten-
tion has been drawn to a news item
appesared “in Sunday” weekly dated
215t December 1980 under the heading

“Bogus Certificate™;
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(c) if s0, has any action been
taken against this company for mano-
cuvering such a Bogus Certificate; and

(d) why the foreign company is
still continuing despite the discovery
of the fact that there is no truth in
the Company’s claims about the use

of sophisticated technology ?

THE MINISTER OF FINANCE
ISERIR. VENKATARAMAN) :
(a) Yes Sir.

(b) to (d). For the purposes of
ERA and in partcular for
assessing sophisticated nature of
technology involved in any manu-
facturing activity, the advice of the
Department of Science & Technology
is sought. That tment gives its
advice at a high level. The FERA
advisory Committee takes a final
view applying among other things the
economic significance to be attached
to the technology. It is not possible
for any oomga.ny to get a“ay- with
the FERA obligations by producing
any certificate from any particular
officer in any Ministry. As far as the
present FERA application of Hindu-
stan Lever is concerned attention is
invited to the reply given to starred
Question No. 274 dated 5-12-1980
and Unstarred Question No. 758 dated
20-2-1981. The company, represen-
tation is still under examination.

Protectionist Measures Adopted
by Canada For Imports of Textile
From Developing Countries

2470. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of
COMMERCE be pleased to state :

(a) whether itis a fact that Textile
and clothing Board of Canada has
recommended protectionist measures
regarding the imports of tex tiles from
developong countries ;

(b) if s0, to what extent it will
affeat India’s export to Canada;

(c) whether Govmi:e have
con' their concern to the Cama-
dmmmmthum,md
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IesIﬁn:l)isno,,the details and the
ts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN)
(a) to (d). In their report on the Tex-
tile and clothing industry of Canada,
based on an enquiry conducted by
them. The Textile & Clothing Board of
Canada have made several recommen-
dations designed to curb/further reduce
imports of textiles and clothing from
developing countries. If the Govern-
ment of Canada were to accept the
recommendation, it would reduce
India access as that of other developing
countries to the Canadian textile
market, It is difficult to assess the exact
impact of these recommendations on
India’s exports, or for that matter,
exports of other developing countries,
Government of India have already
indicated their concern about the
protectionist measures suggested by
the Textile and clothing Board, to
the appropiate Canadian authorities.
The Canadian Government have not
yet communicated any decision on the

report.

Non Release of Export Quota
of Groundnut

2471. SHRI RAJESH KUMAR
SINGH

SHRI B. D. SINGH :
PROF. AJIT KUMAR MEHTA:

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that
additional export quota of 50,000
tonnes of groundnut which was to
be released in December, 1980 was
not released when the prices in the
international market were at a peak :

(b) If so, the reasons therefor and
the extent of loss in earnings suffered
as a result thereof :

(c) whether Sudan and China
market competing with the Indian
exports of groundput ; and
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(d) if so, its likely impact on the
Indian export of grcundput as a result
of (c) above and the steps contemplated
by Government to safe guard India’s
interests.

THE MINISTER OF STATE
IN THE MINISTRY OF CO-
MMERCE (SHRI KHURSHED
ALAM KHAN) : (a) No additional

ﬁ'&n‘t quota of 50,000 tonnes of
Groundnuts was released in

December 1980,

(b) Export of HPS Groundnuts is
allowed within a limited ceiling. The
Export quota has to be determined
WI)E reference to factors like domestic
prodoction, prices etc. No deCision
has been taken in regard to the re-
lease of additional expart quota. The
question of loss in earnings on ac-
count of non-release of quota does
not arise.

(c) and (d). Like India, Sudan and

ina and many other countries are
in the international market in PHS
Groundnuts. The share of the market
may be available to us in the coming
years also.
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Target for Export of
Engineering goods

2474. SHRIMATI MADHURI
SINGH : Will the Minister of
COMMERCE be pleased to state:

- (a) Thc overall - target ﬁ‘:;r the
of mnmggoods uring
:316?-31 and 1980-85; and
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(b) arrangements for ensuring
adequate and timely availability of
raw-material for such exports; and

(c) steps to monitor the progress
of dominant units in the realisation
of export objectives ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN ) : (a) The Gov-
ernment have agreed with the
Engineering Export  Promotion
Council to fix a target of Rs. goo
crores for the Export of Engineer-
ing goods during 1980-81. The
Council has proposed a target of Rs.
1150 crores for the year 1981-8a.
According to EEPC’s proposal, the
exports of Engineering goods are
planned to be stopped upto a level
of Rs. 2450 crores by 1984-85.

(b) The Government have taken
necessary measures to make available
essential raw materials like steel,
pig iron and coal to exporting
units on a priority basis,

(c) Target for individual units,
especially the top 200 units are
proposed to be fixed by the En-
gineering Export Promotion Coun-
cil and progressinregard to achieve-
ment of the target will be reviewed
by them from time to time. The
exporters will be given necessary
assistance for meeting their export
commitment in this regard.

Export of Rice

2475. SHRI V.S, VIJAYA-
RAGHAVAN : Will the Minister
of COMMERCE be pleased to
state :

(a) whether Government have
decided to export rice to foreign
countries ;

(b) whether some private parties

have been given permission to export
rice; and
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(c) ifso, the names of the private
parties and the State to which they
belong ? ’

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN) : (a) Yes, Sir.
Under the current policy export of
Basmati Rice is allowed under open
General Licence No. 3, whereas
export of Non-Basmati rice is allow-
ed within limited ceiling through
designated Central/State Govern-
ment agencies.

(b) Yes, Sir. Export of non-
basmati rice by some private parties
has been allowed on merits in
in cases where the parties had made
commitments prior to the revision
of the export policy of Rice on 18th
June, 1980.

(c) 1. M/s. Regent  International
Bombay.

2. M/s. Roseehb  Exports.
Bombay. .

3. M/s. Maitry Exports Pri-
vate Ltd., Bombay.

4. M/s. Ballarpur Industries,

New Delhi.

5. M/s. Rajnikant and Co.
Bombay.

6. M/s. Moon Exports (India)
Delhi.
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Direct Flight from Vizag
to Madras

2477. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
TOURISM AND CIVIL AVIA-
TION Dbe pleased to state :

(a) whether Government  are
considering a proposal to introduce
dircct flights service from Vizag to
Madras in view of the increased
traflic; and

(b) if so, the details thercofl ?

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION
(SHRI A. P. SHARMA ) : (a)
No, Sir.

(b) Does not arise.

Setting up of pellet plants
at Mangalore and Bailadila
2478. SHRI B. D. SINGH :
PROF. AJIT KUMAR
MEHTA :
SHRI JANARDHANA
POOJARY :

Will the Minister of STEEL.
AND MINES be pleased to state :

(a) whether it is a fat that

Government have decided to setup
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pellet plant at Mangalore  and
Bailadilla without first locating the

foreign buyers;

(b) if so, the financial implica-
tions involved in setting up these
plants ;

(c) reasons for setting up these
plants ‘without first encuring the
foreign market; and

(d) the manner in which these
plants are proposed to be made
economically viable ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE) :

(a) to (c). In the situation
arising out of Iran’s inability
to offtake the entire quantity

of 7.5 million of iron ore concen-
trate to be produced by the Kudre-
mukh Iron Ore Project and with
a view to improving its saleability
to other buyers in the international
market, a decision has been taken
in principle to set up a three million
tonne iron ore pelletisation plant at
Mangalore, Forecign buyers fora
portion of the production have
already been located. It is expected
that satisfactory sale arrangements
for the full production will be tied
up soon. The proposed plant is esti-
mated to cost about Rs. 87 crores.
No decision has been taken so far to
set up a pelletisation plantat Baila-
dila,

(d) Based on the present estima-
tes, the proposed pelletisation plant
at Mangalore will be economically
viable.

wtaifre  weafadi  ® Wic W
WTAHT
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Percentage of Utilisation of
Central assistance by States

2480. SHRI K. RAMAMUR-
THY : Will the Minister of
FINANCE be pleased to state:

(a) the State-wise percentage of
utilisation of Central nssistant;‘ee to
the Plan schemes by the States dur-
ing the past three years ;

(b) the names of States and the
quantum of Central assistance
that has remained unutilised at
the State level (state-wise utilised
and unutilised figures are required) ;
and

(c) how the unutilised sums are
a iated by the States and the
ro Central Government in these
cases ?
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THE MINISTER OF STATE
IN THE MINISTRY OF FIN-
ANCE (SHRI SAWAI SINGH
SISODIA) : (a) A statement (I)
is laid on the Table of the House.

Statement I

(b) A statement (II) is laid on
the Table of the House.

(c) The unutilised amounts are
not released to the States and
remain with the Centre,

STATEMENT SHOWING PERCENTAGE UTILISATION OF CENTRAL ASSISTANCE
TO THE PLAN SCHEMES DURING 1977-78, 1978-79 AND 1979-80

States

® ®w o v e ow

11,
12,
18.
14.
15.
16.
17.
18.
19.

2I.

Andhra Pradesh

Gujarat
Haryana .
Himachal Pradesh

Jammu & Kashmir .

Karnataka

Madhya Pradesh
Mabharashtra
Manipur .
Meghalaya
Nagaland

Punjab
Rajasthan .
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh .
West Bengal

Percentage utilised
1977-78 1978-79 1979-80

99° 76 100- 00 98- 81
100° 00 100° 00 9939
100° 00 99°99 9971

98 84 100" 00 98- 82

97" 43 96 11 98-04
100° 00 100° 00 9988

99° 84 99" 91 99: 42
100" 00 99 11 g6° 50
100° 00 99° 58 100° 00
100" 00 100° 00 99" 75

99° 52 100° 00 99°99
100° 00 96- 61 98 57
100° 00 100° 0D 100" 00

99" 43 98" 41 9812
99° 93 100" 00 99" 77
100° 00 100" 00 98-95
99° 94 100° 00 95" 38

100° 00 99° 00 100° 00
100° 00 99" 95 100* 00

94' 94 98- g0 99° 61
100- 00 99° 43 100° 0O
99° 56 97°79 98" 57

TOTAL ALL STATES

99° 78 99° 56 99° 28
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STATEMENT SHOWING THE QUANTUM OF CENTRAL ASSISTANCE UTILISED
AND UNUTILISED DURING 1977-78, 1978-79 AND 1979-Bo

(Rs. in lakhs)
States 1977-78 1978-79 1979-80
Utilised Unutilised Utilised Unutilised Utilised Unutilised
1 2 3 4 5 6
1. Andhra Pradesh 0426 62 2238 15423° 00 .. 15683-00 189 00
2. Assam 5651+ 00 10489 00 .. 11261-00 69° 00
3. Bihar 9599 00 1743247 153 20978-00  6o'00
4. Gujarat 3157 00 g7:'00 6554 00 7903 00 94 00
5. Harayana . . 1077- 58 28-42 3140°00  127°00  3140°00 62- 41
6. Himachal Pradesh 2805° 0o .+ 574500 .. 6738 00 8- 00
7. Jammu & Kashmir ., 1121856 18- 44 13069° 76 I1-24 12501°00 7300
8. Kamataka . 3729 00 8802- 00 79-00 827500  300-00
g. Kerala . . «  5317°00 . 9492° 00 40'00  Bo36- 00
10. Madhya Pradesh 7081- 00 12034" 00 . 13972°00 95" 00
11. Maharashira 8093- 87 39°13 13794 00 13618 00 200
12, Manipur . 1409°00 .. 238427 8373 ayborvo 40° 00
13. Meghalaya 1559° 00 .. 2365°'00 2596° 00 .
14. Nagaland 2107 00 12:'00 2778-00 45'00 2867 0.0 5500
15. Orissa . . 3822- 45 2'55 7467 00 .. 12769 00 29° 00
16. Punjab . 2615 00 .. 5106-00 - 389453 41°47
17. Rajasthan , - 517392 308 g713°00 <o 945852 45848
18. Sikkim . 1217°00 1558- 19 15-81 188400 .
19. '.I'amil Nadu 4930° 00 . 0485 00 5'00 10910° 00 .
20, Tripura . 1051* 00 56:00 1850'00 32:00 2565 00 10° 00
21, Uttar Pradesh 15907 00 .. 28g43-00 16300 34117-00 .
22. West Bengal 7195 12 g1-88 1251600 283'00 11104'00  161°00
TOTAL ALL STATES 11414212 250°'88 199540-69  886- 31 217004'64 1687-36
Less Releases to Rural
Electrification Corporation —300- 00

1gga4o0- 69
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Memorandum from Kerala
Dinesh Beedi

2481. SHRI A. NEELALOHIT-
HADASAN NADAR : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government had re-
ceived a memorandum from the
Board of Directors of Beedi Workers
Industrial  Co-operative S
Limited. No. S. Ind. (C) (Kerala
Dinesh Beedi) ;

(b) if so, their main demands in
the memorandum ;

(¢) what action has alrcady been
taken by Government on the de-
mands; and

(d) what action Government pro-
pose to take in future?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) Yes, Sir.

(b) The main demands made in
the memorandum arec that either the
Society be exempted from the levy
of Central Excise duty on beedics, or
it may be helped by the grant of a
rubsidy equal to the amount of duty
paid by it.

(c) and (d). The demand for
exemption from payment of Central
Excisc duty on beedies manufactured
by the Society has not been accepted.
The Government has also ro scheme
to grant any relief in lieu of the
Central Excise duty paid by the
Society.

Res‘ructuring of Banks interest
Rates

2482. SHRI S. B, SIDNAL :
SHRI HARTHAR SORAN :
SHRI JANARDHANA

POOJARY :

Will the Minister of FINANCE be
pleased to state:

(a) whether it is pasad io
restructure the banks mterest rates
both for deposits and credit; and

146
(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b). L.ending rates stipulated
by the Reserve Bank for all scheduled
cornmercial banks, effective from
March 2, 1981 are set out in the
attached statement.

The Reserve Bank of India have
also revised interest rates payable by
scheduled commercial banks on fixed
deposits of some maturities. The cate-
gorics of deposits and the rates
eflective from 2-3-1981 are indicated
below :

Per cent

Per annoum
1. For depuosits for 1 year and
above but Jess than 2 years . 7'5
2. For deposits for 2 years and
above but less than 3 years . 85
3. For (I:.posm for 3 ycars and
above . . 10'0

(1) Regional Rural  Banks
may allow at their discretion addi-
tional intcrest of 4 per cent per
annum on term deposits of f;s
than 3 yeais ;

(ii) Other scheduled commercial
banks having te demand
and time liabiliies of less than
Rs. 25 crores may at their discre-
tion allow a.d:l:lmonal ofinmt of
} per cent on deposit of maturities
less than 3 years. The interest
rates payable by banks on other
:aﬂuries of deposits rcmain

ected.
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Priority Sectors Fixed
Rm g Commercial Banks Rates (%)
Reserve  Bank qf India
Jrom 2-3-1981)
(F) DRI Advances 4'00
Fixed .
Priority Sect %;5‘ (G) All other Term Loans 15.00
(H) Pub!ac Procrurement and Dis-
(A) Agriculture tribution Agencies
1. Loans tonlmall ’m(rgel:'s (i) oi;ﬂ;gﬂzerGg:theude:
U] 8. - ort/ ocuremen
mediumflong term) o 1250 of food  grains uader
it salen s B price
2. Term loans of pot less than pnce
three years’ maturity through Govt. outlets. 12 50
(a) 'Mmor irrigation and (ii) Ccntrn.FStatert.agm
land Development rora3 dlsm:;ti:on of WPCI.ﬁelg
Other purposes essen consumer co-
®) ;inx::;diﬁm_ for s;lc at
i 1 F g . prices  thro
() Small Farmers 10°25 Govt. apg beed ou%
i . commodities bein, -
(8) Other farmers 5o ses, Edible. ofls, Kero-
(B) Small Scale Industry sene, Salt & Sugar 15° 00
1. Composite loans upto (iii) Ccntral,-"?_tatc Gcmrl:t
cies for procuremen
Rs. 25,000 mbuunnpgi}'cm
(i) Backward areas 10- 25 commodities other than
those mentmned in (u)
(ii) Other areas 12-50 above. 17°50
2. Term loans of not less than (iv) Central/State  Govt.
4 years’ maturity agencies for procurement
of Cash crops e.g. Jute/
(i) Backward areas . 12- 50 Cotton, where isan
] clement of price support. 17-50
(ii) Other areas 13' 50
{v) Cmtr.alfs;_htc Govt.
or
(C) Retail Trade mmm
lisers, pesticides and
Limits upto and mclmwe oi‘ seeds ) ) . 17- 50
Rs. 5,000/- 12° 50
(D) Road .Trmpar: Operators a .
Term 1. Preshipment Credit
(#) Single Vehicle 5o (8) Spocificd mecdium and
i . heavy engmeerm
(b) Two or more vchicles 15 00 and oons o
(E) Housing contracts .
{ahﬁﬂf&'l‘uptomdmclunve (i) upto 180 days . 12° 50
4o (ii) beyond 180 days
(b). Otl:?: upto and inclu- upto 270 days 15° 00
sive of Rs. 5000/- . 12° 50 ®) .
(c)hom Rs. 5000 and upto _ '(msn car‘gem}sa lclotoh"u
50,000 . . 13* 50 uflcl’w s , etc}’
(d) Above Rs. 50,000 15' 00 upto 180 days . 12° 50




days comprising usance
iod of the export
ills, transit Fcrlod
as specified by FEDAT
and grace period wher-
ever applicable . . 12° 50

(iii) Cash incentives, dut:
draw-back etc. recei-
vable covered by
export Production Fi-
nance Guarantece of
ECGC (upto go

days} . . . 12° 50
(iv) Undrawn balances (upto
go days) . . 12+ 50

) Ag'amst retention Mo-
ney (for supplies por-
tion only) payable
within one year from
the date of shipment

(upto go days) . 12 50
9. Deferred Credit
Deferred credit for pmod
beyond one year . 8:6s
4. Duty draw-back credit Scheins,
19476
Against Duty Draw-back as
provisi y certified by
the customs authorities
(upto go days) Free of
Interest
Maximum
Rates (%)
Priority Sectors (not otherwise
lpu:izd . . . 1750
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Priority Sectors Fixed Priority Sectors Fixed
Rates (%) Rates (%)
(c) Other goods and con- I. ‘Agﬁcdhn
sultancy services
(i) Shm'tterm loans above
(i) upto go days . 12° 50 5ooo¢nduptoRs
25,000 15° 00
and (ii) Beyond go days (ii) Short term loans abovc
and upto 135 Rs. 25,000 . . 17' 50
days . . 15' 00
2. Small Scale Indusiry
(d) Against cash incentives . )
etc. covered by ECGC (i) Working capital/short-term
Guarantec (upto go days) 12-50 advances
o Limits of and
% (=) inclusive of l‘llf.wehkhs
2. Post shipment Credit 15° 00
(b) Limits of over Rs. 2
(i) Demand billsfor transit lakhs and u and
period (as specified inclusive of Rs. 25
by FEDAI) . . I12°50 lakhs . . . 17° 50
(ii) Usance bills upto 8o (c) Over Rs, 25 lakhs . 19' 50

3. Retail Trade
(a) Limits of over Ras.
5000 upto and
inclusive of Rs. 25,000 15 00

(b) Limits ofsboveRS-

25,000 . B 19° 50
4. All other adpances 19- 50
Central/State Govt. agencies
> for t and distri-
bution of commodities for
sale on commercial basis. . 19' 50
Maximum
(%)
Selective Credit Control
Commodities subject to Se-
lective Credit Control . 19' 50
Sugar Mills in respect of all
stocks . . . . 17° 50

FINANCE TO INDUSTRIAL
HOUSES BY FINANCIAL
INSTITUTIONS

2483. SHRI GHUFRAN AZAM:
Will the Minister of FINANCE be
pleased to state:

(a) details of financial institutions
of his Ministry which finance indus-
tries ;
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(b) the loans given to industries

during 1979-80 to top ten Industrial
Houses in last threeyears ;

(c) the increase in productlon in
ratio to loans ;

(d) if the recovery is according
to schedule ; and

(e) details of defaulters and the
steps to recover loans from them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) to {c). The Industrial Develo
ment Bank of India (IDBI), th
Industrial  Finance  Corporation
of India (IFCI) and the Industrial
Credit and Investment Corporation
of India (ICICI) provide assistance

way of term loan to industrics.

¢ total amount of financial assis-
tance sanctioned to the top ten
Industrial Houses by IDBI, IFCI
& ICICI was Rs. 5,168.00 lacs in
1977-78. Rs. 11,792.00 lacs in 1978-
79 and Rs. 9,152.00 lacs in 1979-8o.
Information rq,ardlng increase in
production in ratio to loans is not
available.

(d) and (c). Only thice Com-
Eanu:s under the t p ten industrial

ouses have defaulted either in re-
payment of the principal to the tune
of Rs. 2.12 lacs or payment of inter-
est to the tune of Rs. 18.80 lacs.
Government does not consider it
proper to publicise the names of the
industrial concerns who are in default
at a particular point of time as this
may adversely affect their credit
worthiness in the market. The insti-
tutionspalmak:d all efforts to recover the
principal and interest amounts due
to them through constant follow-up,

uent personal discussions with the
Chief Executives of the concerns in
default etc. In appropriate cases,
legal steps are also taken.
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Benami deposits in Banks

2484. SHRI BALASAHEB
VIKHE PATIL :

SHRI NAVAL KISHORE
SHARMA :

Will the Minister of FINANCE
be pleased to state :

(a) whether  Government ate
aware that there are ‘Benami De-
posits’ in the Banks;

(b) if so, what steps Government
are going to take to put curbs on
such deposits; and

(c) whether there is any system
to find out such type of ‘Benami
Deposits’ ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Some cases of benami deposits
in banks have ceme to the notice of
the Income-tax Tlipuartment follow-
ing somc search operations under
Section 132 of the Income-tax Act.

(b) and (c). Tt is the usual practice
of banks to obtain introduction of
the prospective depositors from partics
known to the banks when opening
current accounts and cheque opera-
ted saving bank accounts. Besidcs,
banks have been advised to ensure
that full and correct addresses of all
depositors are recorded in their hooks
and to take such steps as will satisfy
them about the identity of their
depositors. Further, when specific
investigations are undertaken by the
Income-tax Authorities; thc banks
concerned cooperate with them.

Opening of another fair price
in Sector I, R. K. Puram

2485. SHRI SATISH PRASAD
SINGH : Will the Minister of
CIVIL SUPPLIES be pleased to
state :

(a) whether there is only one fair
price shop in Sector I, R. K. Puram
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housing nearly 1500 families belong-
ing to the Central Government Em-
loyees  Consumer  Cooperative
gocict where long queues are seen
veryol{cn and the store is not getting
regular and proper supplies;

(b) whether due to very poor rate
of commission and profit in running
a fair price shop no other shop is
coming up in the area for over last
two years: and

(c) if so, what steps Government
are proposing to take to tackle the
situation and open another shop in
Sector I, R. K. Puram ?

THE DEPUTY MINISTER
IN THE MINISTRY OF CIVIL
SUPPLIES (SHRI BRAJA MOHAN
MOHANTY) : (a) and (b). Accord-
i to the information received
from Delhi Administration, it is a
fact that there is only one fair price
shop in Sector I of R. K. Puram and
it is run by the Central Government
Employees Consumer Cooperative
Society Ltd. The said fair price shop
is getting regular and proper supplies
of specified food articles. It is not
wholly correct to say that no other
shop is coming up in that area due to
poor rate of commission and profit.
Sector I, R. K. Puram consists of
Government quarters having limited
commercial complex. The rental value
and other expenses in commercial
complex are also on the high side.
Hence, the main reason for delay in
opening more fair price shops in
that area is the non-availability of
suitable premises in the commercial
complex,

(c) The Delhi Administration
has renotified the vacancy of a fair
price shop in the said area in leading
newspapers in January, 1981 and in
response of this, two applications
have been received. The applications
are under process. One more fair
price shop is likely to be allotted
shortly to cater to the requirements
of the area.
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Nationalised Banks

2486. SHRI V. N. GADGIL :
Will the Minister of FINANCE be
pleased to state:

(a) what are the recommenda-
tions of the V. R. Gupte Committee
regarding the emoluments of the
Officers of the six banks nationalised
in 1980 ; and

(b) whether Government pro-
pose to introduce s ization of
pay scales on the basis of the Pillai
Committee norms ?

THE DEPUTY MINISTER
IN THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) and(b). The Committee appointed

the Government under the Chair-
manship of Shri V. R. Gupte to
consider the question of standardiza-
tion and revision of the pay scales,
allowances and perquisites of the
officers of the six banks nationalised
in April 1980 has submitted its
report to the Government. The
recommendations of the Committee
are under the consideration of the
Government. It would not be in the
public interest to diseclose the re-
commendations of the Committee at
this stage.

Decline in Export of Leather items.

2488. SHRI KESHORAO
PARDHI : Will the Minister of
COMMERCE be pleased to state :

(a) whether the export of leather
items have declined by 27 per cent
during April and November, 1980 ;

(b) whether Government pro-

to cut the import duty to the

Eﬁm chemicals and machineries to

encourage the manufacturer to moder-
nise ;

(c) whether Gg;el:nment propose
to a2 compensatory
supg:?t to thsc leather exporters; and!
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(d) what other facilities Govern-
ment propose to give to the leather
exporters and manufacturers of the
leather items for setting up new units
to encourage the export ?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM
KHAN) : (a) According to the ex-
port statistics furnished by the Lea-
ther Export Promotion  Council,
Madras, for the period, April, 1980
—November, 1980, there was a de-
<line of 27 per cent in the export of
leather and leather products, as com-
pared to the exports affected during
‘the corresponding period last year.

(b) Proposals have been received
from various quarters for import-
duty reduction on the inputs for
leather which will be examined keep-
ing in view all aspects in this regard.

(c) No, Sir.

(d) Government have already an-
nounced on the 315t December, 1980,
a scheme for setting up of 100 percent
export-oriented units, which envisa-

ges single j)omt clearance in regard
to the industrial licensing, foreign
collaboration, import of capital goods
and raw materials, etc. Under the
scheme such units can be located
anywhere in India, and would be
<ligible for duty-free imports of capi-
tal goods, raw materials and compo-
nents. Besides these facilities, there
would be no charge of excise duties
on the indigenous supplies of raw
materials to such units, which would
normally operate in bonds.

Development of Tourist Centre
at Bhensmal

. SHRI QAZI SALEEM :
‘Will the Minister of TOURISM
AND CIVIL AVIATION be plea-
sed to state:

(a) whether there were and are

from Maharashtra andforp tral
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Government for the development of a
tourist centre at “Bhensmal” Taluka
Khuldabar in Maharashtra which
is a hill station a very good tourist
attractive place ;

(b) if so, the details threof ;
(c) if not, the reasons thereof ;

(d) whether there were and there
are demands for VIPs and various
organisations for the development of
the same ;

(e) if so, the details thereof and
the action taken to concede the same ;

(f) how much amount and under
what heads—have been spent during
the last five years; and

(h) how much amount is likely
to be spent during 1981 and 1982 ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) : (a No Sir.

(b) Does mnot arise.

(c) As per the division of respon-
sibility between the Central and State
Sectors, the development of this place
as a tourist centre falls within the
purview of the State Sector.

(d) No, Sir.
(e), (f) and (h). Do not arise.

Directions to define norms and
increase investment limits for
S.8.1. units

2490. SHRI GEORGE FER-
NANDES: Will the Minister of
FINANCE be pleased to state :

(a) whether the Central Excise
authorities, financial institutions and
banks have so far not defined their
norms for small scale units in km
with the statement on Ind
Policy announced by the Minister of
State for Induatry in Parliament
in July, 1980; and
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(b) if so, whether Government news-item pPeanngmthc“Eco-
proﬁe to give immediate directions nomic Times” dated 1gth Jan
le institutions and authorities 1981 under the Caption *“U
to define the norms and increase the ahead ofothcrsmcotton buym.g ;
investinent limits for the S.S.I. units ?
(b) the details of cotton exported
THE DEPUTY MINISTER IN to USSR during the last two years,
THE MINISTRY OF FINANCE the value thereof and variety ex-
ssmu MAGANBHAI BAROT) : ported ;
a) and (b) The Reserve Bank of . . .
India and the Industrial Develop- (c) whether it is a fact that Soviet
ment Bank of India have made eli- Union is re-selling Indian cotton to
gible all investments covered by the other countries and earning a huge
revised definition for small scale f'mﬁt therefrom; if so, the reasons
indust:ies for concessional assistance r India not exporting cotton to
w.ef. 2-3-1981. those countries directly; and
For excise duty purposes, the cri- {d) whether some representations
terion on investment on plant and have been received by Government
machinery in respect of small scale for not exporting Maharashtra cotton
units, wherever applicable, is also to USSR asits domestic demand is
being raised to Rs. 20 lakhs w.e.f. more to meet the country’s own re-
1-4-1981. quirements; if so, the details of action
taken ?
News-item captioned “USSR ahead
of others in cotton buying” THE MINISTER OF STATE
IN THE MINISTRY OF COM-
2491. SHRI N. K. SHEJWAL- MERCE (SHRI KHURSHED
KAR: Will the Minister of COM- ALAM KHAN) : (a) Yes, Sir.
MERCE be pleased to state :
(b) Details of cotton exported to
(a) whether the attention of Go- USSR during the last two years, its
vernment has been drawn towards a value and varieties, are as under :
Cotto Exporti Variety of 1t Val
{;-a:i ;gpg;l::l;g ar:tmy;u Qrcsm (Rs.inlickhs)
1979-80 - - - -
1980-81 Maharashtra State L-r47 39,043 Bor.64
Cooperative Marketing 1007 (upto
Federation H-4 Jan. 81)
c C ti = ,278 .
G f?it:;l ( orporation i' 3145 o 52,27 :{tt;%ozg
H-¢ Feb. 1981)
1007
Varalaxmi

(¢) Government have no informa-
tion whether USSR is reselling Indian
cotton to other countries.

d) No such on has
(}o reprelcnta

oontmuetohegpawamh the
cmonnmanandukc

a decisions,

WI¥ g7 w1 qAT Wy & fag W
o oy
2492. st gre waf : T faw
Hdr ag war ¥ g w67 fie
(%) & &7 w7 qar WY &
faeg 1980-81 ¥ frrr B a
T ; WK :
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(w) frmr wreT o9 qwey o ?

faw dama § www WAt
(st wwrf fog feetfo)
(%) wdrem, wmasx  fawm 7 1
wi¥, 1980 ¥ 28 HEH 1981
oF # wafw & T qEe WIS
¥ w/aa & FT W A7 &
qar sy & frafue swer 3339
gorrfar &Y §

(@) = awfadt & <k,
FGH AT, AANT 17,07 FAT
™Y e W Yavaey  afersafear
qFet Y § |

Shifting of office of SAIL from
Delhi to Ranchi

2493. SHRI T. S. NEGI: Will
the MINISTER OF STEEL AND
MINES be pleased to state :

(a) whether it is a fact that the
office of public sector steel industry
formerly HSL. and now SAIL has
been shifted from place to placr in
the past ;

(b) wheﬂlantml?c%&ftgom
again proposed to m
Delhi to Ranchi ;

(c) if so, what are its benefits and
what is the total expenditure involved
in such a shifting and in creating
oﬂidcc and other facilities at Ranchi :
an

{d) whether the expenditure in-
volved is in keeping with the present
national economy?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHER JEE):
(a) The registered office of SAIL has
remained at Delhi since its mmx;g)ra
tion in 1979. HSL started its
head office at Delhi in January, 1954,
which was shifted to Calcutta in
August, 1955, to Rourkela in October,
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1956, back to Delhi in 1957, and to

Ranchi in December, 195g. All these
changes were made i
and administrative considerations, as
the scope of HSL's jurisdiction ex-
tended from one unit, viz. Rourkela
Steel Plant, at the beginning, to
cover other units, e.g., Bhilai and
Durgapur Steel projects subsequently.

on operational

HSL merged into SAIL with cﬂbct
from 1-5-1978.

(b), (c) & (d) The proposal to

shift the headquarters of SAIL to
Ranchi is still under consideration.

Wasteful Government Expendi-
ture

2494. SHRI UTTAMBHAL
H. PATEL : Will the Minister
of FINANCE be pleased to state :

(a) whatare the steps that have
been taken by Janata Government
to stop luxurious and wasteful
Government expenditure so as to
check to bring down inflationary
trends of the economy or the
country ;

(b) the details thereof and the
out-come thereto ;

(c) the stepssofar taken during
1980 and expected to be taken
during 1981 and 1982 on the above ;

(d) what guidelines have been
issued by Centre to various States
for the same S0 as to bring down
luxurious and wasteful expenditure.
lessening their overdrafts so as to
prevent deficit financing ; and

(¢) how much per cent infla-
tionary trend has gone up during
1980 in comparison to the previous

years of 1975, 1976, 1977, 1978 and

1979 and the reasons therefor ?

THE MINISTER OF STATE
INTHEMINISTRY OF FINANCE,
(SHRISAWAISINGH SISODIA):
(a) to (c) : Economy orders

alrudymforeemr the past so
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many years were consolidated and

circulated to all Ministries/Depart-

ments of the Government of India

in May, :97&. The measures

st in this consolidated
order cover restriction on crea-
tion/filling up of posts, regula-
tion of allowances like travelling
allowance and over-time allowance
and reduction of expenditure on
contingencies, staff cars, telephones
and other items like purchase of
furniture, holding of conferences,
official entertainment, consump-
tion of petrol, electricity etc.
Further economy instructions were
issued in May 1979 regarding
curtailment in consumption of
petrol by departmental vehicles/
staff cars, which provided that the

 petrol  consumed by staff cars
would be restricted to 66-2/3%, of
the quantity consumed during the
year 1978-79, in respect of non-
operational vehicles including staff
cars maintained by Secretariat,
attached and subordinate
offices and 859, in respect of
operational vehicles maintained by
ficld offices etc. Further orders
were issued in July, 1979 to the
effect that no additional budget
provision would be agreed to unless
a specific assurance for considering
such provision was given at the time
of finalising the original budget.
Re-appropriation of expenditure
from Plan to non-Plan was complete-
ly banned and it was stressed that on
the non-Plan side, no additional
posts would be sanctioned unless
they were matched by equivalent
savings by surrender of other posts,
except in the case of entirely
new organjsations, the need
for which had been specifically
accepted. Additional allotment
gl{c fumoulc}ﬁlcot be allowed to

inistries/Departments parti-

cularly under items like telephone
charges, provision of petrol etc.
The additional liability should be
met by economising on expenditure.
Further instructions regarding re-
duction in Central ent
non-Plan expenditure had been
issued in September, 1979 regardin,
restrictions on the expenditure
o090 LS—6

telephones, economy in the use of
paper, creation of new posts, transfers
of Government employees, travelling
allowance, contingencies, overtime
allowance, staff sanctioned for
Centrally Sponsored Schemes and

Foreign Travel. It was stressed in
this order that for creation of new
posts, except for a new organisation,

specific Cabinet approval should

be obtained indicating correspond-

ing savings.

In May 1979, a Commission on
Public Expenditure had been sct
up mainly to identify areas in which
economy could be effected without
impairing efficency or adversely
affecting growth and to identify
activities which were not essential
or where there was over-lapping of
functions between various Depart-
ments of the Government of India
or between activities of the Central
Government and those of the State
Government and suggest measures
for phasing out or rationalising such
activities, The Commission on
Public Expenditure was would up
with effect from the 21st January,
1980.

The above economy measures
are still operative but it is considered
that while these measures are desir-
able by themselves, they may not
yield adequate savings. The Go-
vernment are, therefore, of the
view that the economy in the true
sense of the term can be ensured
only through proper selection of
schemes/projects and through their
efficient implementation. It is only
by ensuring proper selection, evalua-
tion and implementation of projects
according to a time-bound schedule
that we can achieve best results out
of our investments. It has been
Governments endeavour to progres-
sively improve the effectiveness of
Government’s expenditure through
close monitoring of projects and
programmes, Subsidies  which
account for a significant proportion
of Government expenditure are also
kept under review. As the savings
arising as a result of economy measu-
res are not reflected in any primary
unit of expenditure or any separate.
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sub-head, the estimated acheive
ments cannot be identified for quanti-
fication.

d) The economy measures adopt-
ed by the Central Government have
been communicated to the State
Governments for adoption of similar
economy mecasures. The guidelines
issued to State Governments for
lessening their over-drafts and pre-
venting deficit financing are as
under :—

All  expenditure should be
matched with availability of resources.
Since overdrafts on the Reserve Bank
of India cannot be looked upon as
a budgetary resource and should
therefore, be avoided, the State
Governments should review  their
budgetary position and all expenditure
which is not matched by resources
and which can be postponed, should
be putof until hetter time:. Pr-ference
should be given to projezts which can

i results in the  short-term.
imum economies in expenditure
should be effected so that scarce
financial resources are deployed
judiciously and with a view to
yielding maximum benefits. State
Governments should not plan or
undertake expenditure on the assump-
tion that the Central Government
would provide additional financial
assistance ; availability of clearly
identified resources alone should
determine levels of expenditure. State
Governments have been requested to
manage their affairs so as not to incur
deficits and consequently overdrafts
on the Reserve Bank of India. The
State Governments have also been
rejquested to revive the system of
preparing Ways & Means forecasts to
be sent to the Department of Ex-
penditure (Plan Finance Division)
regularly, which besides helping the
State Finance Departments to have
close watch on the Ways & Means
ition, would help the Central

t to understand when the

State Governments would be needing

temporary help from the Centre.
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State Governments have also been
advised that arrangements should be
devised to at regular foit-
nightly or monthly intervals, a cash
flow statement showing at least in
essential detail the likely major
receipts and disbursements in the
following months, If such cash flow
statements can be prepared at regular
intervals for successive quarters and
the year as a whole, this would prove
;‘qbeam];nstuseﬁll tooltotgleSttaht:c

inance Departments, provi 'ng e
necessary signal in time for taki
adequate corrective and rcmcdﬁ
action,

(e) The percentage increase in the
wholesale Price Index (1970-71=100)
during calendar yvears 1975 to 1980
on a point to point basis is as follows :

Year Rate of
Inflation

1975 (=) 4a
1976 - . (+) 54
1977 - e () 97
1978 e o (+) or
1979 L . (+)22:0
1980 . (—) 132

The main causes of inflation in
the country are the increase in
prices of imports, icularly crude
and petrolcum ucts, unavoid a.ble
increases in administered  prices,
short supplies of certain essential
commodities due to drought and
poor performance of infrastructure
n rtgdpaothe'l‘he excess all;cgmdlty
created in years con- -
T
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Advertisement and Popularising of
Sundarbans as a Tourist Centre

2495. SHRI MUKUNDA
MAI&%AL : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether Government are
aware that Sunderbans is one of the
Tourist Centres in India ;

(b) whether Government have
any concrete proposal to make it
more attractive to the domestic as
well as foreign tourists ;

(c) whether Government intend
to sanction adequate grants to the
West Bengal Government for pro-
viding better amenities like cheaper
hotels, transport, better road com-
munication, and beautification of
some of the selected spots ; and

(d) whether Government are also
considering for advertising and
popularising Sunderbans in the Tourist
Map of India displaying in all the
Capitals of States, Railway Stations,
Airports and other prominent part
of our country ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) (a to (d).
Sunderbans is one of the centres
selected for the development of
tourist facilities during the Five
Year Plan  1980-85. Besides the
ptovision of a motor launch for
cruising in the Sunderbans area,
other facilities to be provided will be
discussed with the tourist officials of
the Government of West Bengal
during this month. If necessary,
a survey will also be undertaken to
locate where facilities are required
to be provided.

As regards publicising Sunderbans
through adverl?sing and display of
posters, requisite action will be taken
after the facilities have come up in

Export of Sugar during 1981-82

2496. SHRI K. M. MADHU-
KAR : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government propase
to export sugar during the year 1981-
82;

(b) if so, the quantity and total
value thereof; and

(c) whether we have exportable
surplus of sugar production for the

year ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN) : (a) to (c) . The
export of Sugar has been banned
with effect from 21-2-1g81.

Target of Exports by Fxport
Promotion Council

2497. SHRISURYA NARAYAN
SINGH :Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Export Promotion
Council has put the targets of export
of glycerin, soaps, detergents, cosmo-
tics and toileteries for 1980-81 at
Rs. 50 crores ;

(b) if so, whether it 1s a fact that
the exports of these items durings
the last three years werc not more
than seventeen crores or so ; and

(c) if so, how Government are
going to meet such a big target for
the year 1g80-81 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHUSHED ALAM KHAN)

(a) Yes, Sir.
(b) Yes, Sir.

_(¢) According to the provisional

gtm:ati, we:lq?lom of those products

uring -January 1980-81 have
already touched Rs. 54.20 crores.



167 - Written Answers

Daily expenses of Pragati
Maidan

2498. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
COMMERCE be pleased to state :

(a) what is the daily expenses of
the Pragati Maidan; details thereof;

(b) the sources of income ;

(c) whether Government are
considering for overhauling the
Pragati Maidan complex ;

(d) the details thereof ; and

(e) the estimated cost for that
purpose ?

THE MINISTER OF STATE
INTHEMINISTRY OF COMMER-
CE (SHRI KHURSHED ALAM
KHAN) :

(a) On the basis of the total ex-
penditure on civil and electrical
maintenance and renovation, horti-
culture, water charges, electricity,
commodity fairs and activisation of

ti Maidan during the period
April 80—]Jan 81 the daily average
expenditure is estimated at about
Rs. 32,000/-;

(b) The main source of income of
the Authority is from space rent,
advertisement and gate money,
besides grant-in-aid from the Govern-

ment.
(c) No, Sir.
(d) and (e). Do not arise.

Funds for 6th plan for deve-
Jopment of alwar to Attract Tou-
rists

2499, SHRI SATISH AGARWAL:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whetheritisa fact thatasum
of Rs. 965 crores has been carmarked
for tourism in the Sixth Plan ;
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(b) how much of this amount
would be made available to the State
Governments for development of
tourist facilit’es and tourist spots both
for foreign tourists and internal toa-
rists ;

(c) whether it is a fact that al-
though Alwar has very beautiful build-
ings and lakhs of historical importance
and despite its proximity to Delhi, it
has not been developed sufficiently for
foreign tourists ; anlg

(d) how much of the allocations
mentioned above would be given to
Rajasthan and what measures are be-
ing taken to develop Alwar in a big
way to attract tourists ?

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA) :

(a) No, Sir, An outlay of Rs.

2 crores has been approved for deve-

Iopmcnt of tourism in the Central

Sector in the Sixth Five Year Plan
(1980-85).

(b) The funds available in the
Central Sector are not allocated on
Statewise basis. The schemes for deve-
lopment of tourism are taken up at
various centres on the basis of the
potential the centres hold to attract
tourists and accordingly the amounts
allocated schemewise.

ha (c)b::lﬁlc “no tourisl: ih.cilitie}
ve provided in the town o
Alwar in the Central Sector, existing
facilities were improved and new faci-
lities provided in the wild life sanc-
tuaries of Sariska and Siliserh, which
are close to Alwar as these attract
tourists.

(d) As mentioned in para (b)
above, funds are not allocated on
Statewise basis for the development of
tourism. As to the development of
tourist centres in Rajasthan, discus-
sions arc scheduled with the State
tourist officials this month when tou-
rism schemes to be taken up in Rajas,
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than will be finalised and responsibi-
lity for their i tation will be
determined between the Central and
State Sectors.

Stock of imported steel items
held by SAIL

2500. SHRIK.T. KOSALRAM :
Will ‘the Minister of STEEL AND
MINES be pleased tostate

(a) the quantum of imported steel
items being held as buffer stock by
SAIL and since when ;

(b) the value of such buffer stock
of imported steel items ; and

(c) thesteps being taken to supply
them to the steel units which are II;O-
ing acute short supply of such items ?

THE MINISTER OF COM-
MERGE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE) :

(a) The total quantity of stocks
of buffer imports held by SAIL as on
the g1st January, 1981 is about
86, 500 tonnes. The stocks are being

‘held for varying periods.

(b) The value of the stocks men-
tioned above, on C. & F. basisis appro-
ximately Rs. 30 crores,

(c) Steps were taken to move the
stocks at the ports by rake movements
to the stockyards of SAIL, for delivery
to the customers, as far as possible.
As a result, the stocks have already
come down from about 238,600 tonnes
ason 1st April 1980 to 86,500 tonnes
ason 31st January, 1981. The balance
quantity now held has to be moved
‘mostly in loose wagons, which are not
readily available. Some wagons,
hai also to be diverted for
moving imported coal at Visakha-
patnam and Paradip. However,
«constant liaison is being maintained
with Railways to procure adequate
‘wagons for movement of stocks.

Taking over of Asian Refracto-
ries, Calcutta by Bokaro Steel
Corporation

2501. SHRI CHANDRADEO
PRASAD VERMA : Will the Minister
of STEEL AND MINES be pleased
to state :

(a) whether it is a fact that the
Bokaro Steel Corporation has taken
over the management of Asian Re-
fractories, Calcutta ; and

(b) if the reply to (a) is in
affirmative, the date, terms and
conditions of taking over the Asian
Refractories and the steps taken to
safeguard the interests of the share-
holders ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE) :

(a) The Asian Refractories
Limited, which was under liquida-
tion, was acquired by the Government
of India under the provisions of the
Asian Refractories Limited (Acquisi-
tion of Undertaking ) Act, 1971 (No.
65 of 1971). The erstwhile Bokaro
Steel Limited was nominated under
Section 8 of the Act to manage the
Undertaking on behalf of the Central
Government.

(b) The Asian Refractories
Limited vested in the Central Govern-
ment with effect from 17-10-1971, free
fromall encumbrances. Anamountof
Rs. 81 lakhs was to be deposited in
the Court by the Central Govern-
m:nt as com)easat on in .respect
of the transfer. A sum of Rs. 8 lakhs
was deposited in the Court within 4
months of the acquisition. The rc-
maining amount of Rs. 73 lakhs was
to be deposited in ten equal annual
instalments with 7% interest per
annum thereon, So far, nin= of thas:
instalments have been paid and the
last instalment of Rs. 7.30 lakhs plus
interest will be paid in October, 1981.
Under the Act, the Court is required
to distribute the amount of comnzn-
sation amongst the creditors of the
Company and any surplus left after



It Written Answers

such distribution amongst the contri-
butories of the Company in accordance
with their rights and interasts,

of Delhi-Kulu
Flight by Indian Airlines

2502. SHRI  VIRBHADRA
SINGH: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased tostate :

(a) whether Government have
received rc;prcscntations for the res-
umption of Delhi-Kulu flight by the
Indian Airlines which has remain

suspended for the last few years caus-

ing serious set-back to towrism in that
area ;

(b) whether Government have
reviewed the matter and taken deci-
sion to resume the air service ; and

(c) if so, the details thereof and
when the air service would be resum-
ed ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
AP. SHARMA) :

(a) Yes, Sir.

(b) and (c). The matter is being
reviewed.

C.1. Sheets Quota for Manipur

2503. SHRI MOHENDRA NGA-
NGOM : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the periodical quantity of
C.1. sheets quota for the State of Mani-
pur for 1978-79, rg79-80 and 1980
till date, period-wise and year-wise;
and

b) whether any special quota of
C.I.( sl?lects was a.llozfr.f:adpet;?:t1 t.hchovcrn-
ment of Manipur for relief measures
during the year 1980 and if so, the
guantity thereof and whether the
delivery of the same was made in time
and in full ?
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THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):

(a) and (b), There is no statutory
control on the distribution of steel at
present and the question of “quota”
does not arise. Presumably, the
Hon’ble Member refers to the supply
of GP/GC Sheets for the State of
Manipur. The supply position in res-
pect of GP/GC Sheets to the State of
Manipur during the years 1978-79,
1979-80 and 1980-81 (April 1980 to
January 1981) is given below :—

(In tonnes)
Year Quantity Supplied
1978-79 1345
1979-80 2617
1980-81 (April *8o- 11613

January ’81)

These supplies of GP/GC Sheets
have made to Manipur State from
SAIL Stockyards located at Gauhati,
Tinsukia, New Bongaigaon and Cal-
cutta.

Advances made by Scheduled
Commercial Banks to Mills/
Factories and Industrial users

3.?04. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
on the sth Deccaber, 7000 regarding
on the 5t , 1 i
credit advanced by public ﬁnanﬁ
institutions to private whole-salers and
state :

(a) what is the latest position with
regard to the total advances made
by the scheduled commercial banks
to the ‘mills/factories and industrial
users’ and ‘other borrowers’ separately
in cases of foodgrains, sugar, edible
oil etc ;

(b) what is the reason behind
Government’s unwillingness to stop
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bank credit to the whole-sale traders
as long as they are not taken over ;

(c) whether it is proposed to take
over whole-sale trade in all essential
commodities ; and

(d) ifnot, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
ESHRI MAGANBHAI BAROT) :
GL The out stading advances of

eduled commercial banks against
food-grains, sugar including khand-
sari and major vegetable oils and
vanaspati as at the end of November,
1113?10 (latest data available) were as

er :

(Rs. in crores )

Commodity | Mills/Factory Others Total
& Industrial
Users
Food-grains 8347 48.00 131.7
Sugar including Khandsari 6444 2.7 67.1
Vegetable Oils & Vanaspati 2240 I1a7 33.7

(b). Through the mechanism of
Selective Credit Controls, Reserve
Bank of India regulates the flow of
bank credit against stocks of sensitive
commodities to the level necessary to
meet the genuine credit requements of
cssential trading activity in  such
commodities. It may not, however, be
in the interest of economy to stop
indiscriminately all bank credit to
whole-sale traders.

(¢) No, Sir.

(d) In a large country with
s'zeable population, it may not be
prudent to take over the whole-sale
trade in all esse/Etial commodities.

unit of aluminium
Jaykaynagar of-

2505. SHRI SOMNATH CHAT-
TERJEE : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether due to the absence of
an integrated management policy the
' man ent of the unit (Jaykay-

Todia which asigned to BALCO may
n to may
lapse into sickness again ;

(b) whether the unit is suffering
from marketing problems 1esulting into
]>oor production, some time at 1/4th

(c) whether the unit is also facing
Eoblcms like payment, from both

vernment and private organisa-
tions, shortage of raw material and
power ; and

(d) if so, what steps have been
taken by Government to extend relief
to the unit ?

THE MINISTER OF COM.-
MERCE: AND STEEL AND MINES
éSHRI PRANAB MUKHERIEE)
a) No, Sir.

(b) to (d). Both on account of a
current slackening of demand for foil
and extruded products and because
of unsatisfactory performance of the
rolling mill, the plant is performing
below capacity. These led to a liqui-
dity problem and the management is

efforts to get over it. The
matter is still under the purview of the .
management and Government will
take appropriate action when re-
quired.
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Upgradstion of Bhubaneswar
Airport as International Airport

2568, SHRI RASABEHARI
BEHERA : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

Vafue of Rupee

2507. SHRI SUNIL MAITRA :
Will the Minister of FINAN-
CE be pleased to state :

(a) what is the per capita annual
income during the last five vyears,
year -wise ; and

(b) value of the rupee based on the
cost of living taking 1970-71 as the
base year ?

(a) whether there is any proposal
for w ing Bhubaneswar Ai
as an International Airport; and
1.

(b) if so, t' e cetails thereof?

=> THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI GHRT TR VN STARAM A

A.P. SHRAMA)(a) No, Sir.
(a) and (b) : The requisite infor-
mation is given in the attached state-

(b} Decs not arise. ment.
Slatgment
¢ e s ——
Per Capita Net National Pro-  Value of
duct Rupee*
(1970-71=100)
At Current At 1970-71
Prices Prices
(Rs.) (Rs.) (Paise)
1975-76 . 1028.8 663.6 64 .94
1976-77 . . . . . . . 1093 +5 659.2 50.52
1977-78 . 1210.0 701 .0 5v7.80
1978-79 . 1267 .2 727.6 55.87
197980 . 1378.8%* G77.8¢¢ 4975

*Based on the All-India Industrial Workers® Consumer Price Index with base 1960= 100 shifted
to 1970-71. Figures relate to last month of each fiscal year,

**Quick cstimales,
Guidelines to Banks Regarding
Prime Minister’s z0-Point
Programme.

2508. SHRI ARIF MOHAM-
MAD KHAN: Will the Minister of
FINANCE De pleased to state;

(a) whether the nationalised ban-
ks were given guidelires to continue
to support the Prime Minister’s 20-

Points programme; and

(b) if so, the total amount of
money used in support of 20-Point
programme during the year 1980 ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) Yes, Sir.

trod(bt):cdm RBI  has recently in-
u a new reporting system to
enable the bankspt?: indicate the

progress made for the implementa~
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tion of 20-Point Programme. It may
take some more time for the data to
start flowing in from the banks.

fowerr Witstwrgr  (Trorewm) &
WA W g

2509. st fireard s =urw

(@) fawi %t whw & Fraia
¥ forg ger TR Wt st fafvan

Steps Taken to Develop Tourist
spots in Madhya Pradesh

2510. SHRISUBHASH YADAV;
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state what are the proposal undar
consideration of Government to deve-
lop more tourist spots in the country
and particularly in Madhya Pradesh?

THE MINISTER OF TOURSIM
AND CIVIL AVIATION (SHRI
A. P SHARMA)  Besides
the on-going  schemes, the
Central Department of Tourism
proposes to develop infrastructural
facilities on the concept of travel
circuits to promote both inter-
national and domestic tourism. For
this purpose the State Government
had been requested to forward a
blue-print of tourism development in
their State on the travel circuit con-
cept. The proposals recevied from
the State Governments including
Madhya Pradesh, and Union Terri-
tories will bz discussed in a series of
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meetings with the State tourist offici-
als this month when schemes will be
finalised for tourism development in
the Central and State Sectors.

Civil Supply Corporation for

2511. SHRIKRISHNA PRATAP
SINGH: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether the proposed Civil
Supply Corporation for Delhi has
since been formed;

(b) it so, the composition of the
Corporation;

(c) what are the items which have
been entrusted to the Corporation;
and what other items proposed to be
handed over to the Corporation; and

(d) in -case the Corporation has
not yet started functioning, the rea-
sons for delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SU-
PPLIES (SHRI BRAJA MOHAN
MOHANTY)

(a) to (d) The Delhi State Civil
Supplies Corporation has been
incorporated as a Company under
the Companies Act, 1956 on 14-11-80.
The ﬁm Governor  has the
powers to nominate the Board of
Directors of the Corporation, He
has nominated the following Board
of Directors :

1. Chief Secretary Chirman

2. Commissioner Managing
(F &8S) Director

3. Development Co-  Director
mmissioner

4. Finance Secretary  Director

% Managing Director Director
. DSIDC '

Acconing tosthe Memorandum
and the Articles of  Asociation
the following are the main objects of
the Corporation :—

1. to engage in, promote, deve-
la.:p, improve, counsel finnce produc-
tion, purchase, procurement, pro-
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cessing, movement, transport, im-
port, expo:t, distribution and sale
of food-stuffs, cement, coal, timber,
building materials,  beverages,
pharmaceauticals, petroleum pro-
ducts, and other essential and con-
sumable commodities ;

2. to provide assistance by way
of capital, credit recources tech-
nical and managerial services and
advice etc., to promote the objects
for which the company has been
established.

Stock of Pulses and Oil Seeds

2512. SHRIMATI KRISHNA
SAHI: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether Government have
built up sufficient stock of pulses and
oil seeds to avoid suddcen rise in prices
of these commodities during the
current year 7

(b) whether Government  will
disclose its stock of these commodities
to avoid speculation etc; and

(c) what are the prospects of
production of pulses and oil seeds
during the current year?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
MOHANTY) : (a) : The Union Go-
vernment does not have stocks of
pulses and oil seeds.

(b) Does not drise.

(c) Preliminary  assessment of
Kharif and rabi crops of pulses and
and oil seeds is indicative of much
better prospects during the current
yw.

Authority of India
2513. SHRI CHATURBHU]J :

Will the Minister of COMMERCE
be pleased to refer to the reply given
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to Unstarred Question No. 6809 on
14th April, 1978; regarding norms for
fixing seniority in Trade Fair Authority
of India and state:

(a) has the Inter-Departmental
Committee examined the question of
seniority norms and submitted its

report;

(h) ifnot, when the Committee is
going to submit the report;

(¢) in case the Committee has
ubmitted its report for norms to be
adopted for fixation of seniority,
what are the findings and recommen-
dations; and

(d) bywhat date the recommend-
ations of the Committcc would bhe
implemented ?

THE MINISTER OF STATE
IN THE MINISTRY OF COMME-
RCE (SHRI KHURSHED ALAM
KHAN) : (a) Yes, Sir.

(b) Does not arise.

(c) A statement containing the
findings and recommendations of the
Inter-Departmental  Committee is
attached.

(d) The rccommendations of the
Inter-Departmental Committee, with
such departures there-from as appro-
ved by the Board of Directors, have
been 1implemented.

Siatement

The fincings and recommenda-
tions of Inter-Departmental Com-
mittee as under:—

1. After examining the terms jof
a{;pointment and transfer of the em-
ployees of the merging organisations,
the Committee concluded that no
assurance had been given to the
employees, regarding fixation of the
inter-se  seniori which  has
now to be fixed according
to the rules and regulations to be
framed by the Trade Fair Authority
of India.

2. The Committee decided that
the scale of pay should ‘be the
main criteria for fixing the inter-se
seniority,

8. Since in the case of Indian
Council of Trade Fairs and
Exhibitions, India International
Trade Fair Organisation and the
temporary employees of  the
Ministry of  Commerce who
were transferred and appointed
in the Trade Fair Authority of India,
the Cabinet had decided that their
services be terminated, all such
employees may be treated as fresh
entrants and the rules applicable to
direct recruits be applied subject to
the condition that terminal benefits
are paid to this category of staff. As
all these temporary employees would
be joining the Trade Fair Authority
of India on the same date i.e,,
1-3-1977 their length of service in
the scale of pay viz-a-viz each other
may be taken into consideration for
fixation of their inter-se seniority,

4. In the case of permanent
Government servants transferred to
the Trade Fair Authority of India
it was decided that their seniority
in the scaleof pay asfixed and com-
municated to the Authority by the
Ministry of Commerce would
be applied. They would also be
entitled to count their past service
for seniority.

5. The Committee further sug-
gested rationalisation of a number

of identical time scales

similar duties and functiom
also revision of certain time scales to
bring them in harmony with the
existing ones,

6. The Committee recommended
that the following cadres should be
continued in the Trade Fair Autho-
rity of India —

(i) Exhibition Cadre;

(ii) Commercial Publicity (it
will include Public Rela-
tions Unit and Hindi Edi-
torial Section);
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(iii) Finance and Accounts
«Cadre;

(iv) Technical Cadre;

(v) Security Cadre;

(vi) Establishment Cadre; and
(vii) Stores Cadre.

Retrenchx;wnt in Calcutta
Airport due to ‘Vayudoot’
Air Service

2514. SHRI KRISHNA CHAN-
DRA HALDER : Will the Minister
of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether consequent on the
introduction of Vayudoot; any
retrenchment will be made in Cal-
<cutta airportin near future ;

~ (b) whether new recruitment will
be stopped at Calcutta airport for
introduction of Third Airline;
.and

(c) if so, the reasons thereof ?

THE MINISTER OF TOURI-
SM AND CIVIL AVIATION
(SHRI A.P. SHARMA): (a) and

(b) No, Sir.

(¢) Does not arise.

Supplying of paper to
Government Press at Nasik

2515. SHRI D. P. YADAV :
Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that a
supplier of paper to the Government
Press at Nasik has been supplying
inferior quality paper at a con-
siderably higher price than the
market price ;

(b) ifso, whether the authorities
have conducted any inquiry into the
matter ; and
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(c) also, whether any officials of
the Press arcin league with the sup--
plier; if so, the action taken
thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b). On receipt of alle-
gations to this effect, investigations
were launched by the appropriate
authorities and the same have
brought out enough prima facie evi-
dence in support of the allegations
and attempt to defraud the Gov-
ernment.

(c) The extent to which the offi-
cers of the Press are involved is also
under investigation.

Introduction of Vayudoot
Air Service for Ladakh

2516. SHRI P. NAMGYAL :
Will the Minister of TOURISM
AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that fares
of the Vayudoot is 30 per cent less
than the Indian Airlines in view of
non-existence of Railways and other
mode of easy transport; and

(b) whether Government propose
considering reduction of air fare on
similar routes of Indian Airlines like
Ladakh and other in view of non-
existence of railways and other
means of easy transport and ifnct,
state reasons thercof ?

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA): (a) Yes,
Sir, but it was not solely due to in-
accessibility of the places in North-
Eastern region. This was done to
further the economic development
of the region and with the recu-
ction ofair fareno frillsare provided
to passengers in this services.

(b) As regards Ladakh, Indian
Airlines offer 30% discount for
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Indian National on normal round
trip fares to facilitate transportation
to and from Ladakh. There is no
proposal under consideration by
Government for reduction in air fare
on any other route.

Recruitment of Management
Trainees in Indian Airlines

2517. SHRI M. ARUNACHA-
LAM : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) what are the creteria for
recruitment of Management Trainees
by Indian Airlines through direct
recruitment as well as through pro-
motions/selections ;

(b) whether it is a fact that no
percentage of marks in the academic
qualifications is insisted upon for
Scheduled Caste/Scheduled Tribe
officers coming through promaetions/
selections from amongst internal
employees in Indian Airlines;

(c) if so, the reasons why
the same relaxation in academic
qualifications for Scheduled Caste/
Scheduled Tribe officers coming
through direct recruitment is not
given ; and

(d) what are the reasons for not
giving relaxations in first Division
requirement in the academic qualifi-
cations for the Scheduled Castes/
Scheduled Tribes recruited directly
and not through promotions,

THE MINISTER OF
TOURISM AND CIVIL AVIA-
TION (SHRI A.P. SHARMA ) :
l(;? The candidates are required to

ve inter-alia a Post Graduate
Degree in one of the fields, viz,,
Marketing/Finance/ Applied Mathe-
matics or Business/Applied Econo-
mics/Materials Management or
in Operations Research/Industrial
Engineering Business Management/
Management/Industrial

Personnel

186.

Relations Labour Welfare with a
minimum of 60%, marks and above
from a recognised University/Insti-
tution for being eligible for recruit-
ment as Management Trainees in
Indian Airlines.

(b) Recruitment to the post
of Management Trainees in Indian
Airlines is done by direct recruitment
through the process of selection and
applications of internal employees
are also considered along with those-
of outsiders. Eligibility criteria,
applicable to internal emplo
including Scheduled Castes/Schedu--
led Tribes condidates is the same’as.
that applicable to outsiders.

(c) and (d). Do not arise.
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Export of Prawn from Chilka
Lake in Orissa

2519. SHRI RAMA CHANDRA
RATH: Will the Ministerof COM-
MERCE be pleased to state :

(a) the total quantity of prawn
exported from Chilka lake during
1979-80 and 1980-81;

(b) the total qantity of prawns
exported from Paradeep and other
fishing centres of Orissa during the
above period;

(c) the total amount of foreign
-exchange earned by exporting Orissa
prawns ; and

(d) the details in this regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
"MERCE (SHRI KHURSHED
ALAM KHAN): (a) The details of
prawns exported exclusively from
Chilka lake are not available,

(b) to (d). The total quantity of
prawns exported through Paradeep
Port and amount of foreign ex-
change earned is as follows :

Qiv.in' [
Value in R takh:
Q'y. Valus
1979 o 2334 1233. 13
1980-81 2231 1341.97

(Apr'l—January)

Exports from Parad=ep Port in
clude production from other fishing
centres in Orissa. Prawns are ex
?orted from Orissa mainly in frozen
orm and almost the entire quantity
from Paradeep is shipped to Japan.

Income-tax concealment cases in
Haryana

2520. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
FINANCE be pleased to state :

(a) thenumberofcasesofconceal”
ment of income-tax which were de-
tected in the State of Haryana during
1980 ;

(b) the amount involved in each
case ; and

(c) the action taken against each
person or firm ?

THE MINISTER OF ST ATE
IN THE MINISTRY OF FINANCE
ESHRI SAWAI SINGH SISODIA):
a) In the charge of Commissioner
of Income-tax, Haryana the number
of orders passed, levying penalties for
concealment of income during 1st
April, 1980 to 31st January, 1981,
is 36.

(b) and (c). The required infor-

mation is furnished in the statement
attached.
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Statement

150

S. . Name of the case Assemsment m;d of Amount of Remarks
No. year ty
income Puﬁ:lmed
1 2 3 4 5 6
1 Smt. Shanti Mahipal Cfo M/s Ram Lal
Raj Kumar, Ellenabad . . 75-76  5,000:00 5,000 00 -
2 Sh. Lekh Ram S/o Sh. Munshi Ram,
abwali . . . . . . 7%-78 500 00 100°00  —
g Sh. Raghbir Singh Cfo M/s Behlsons &
Co., Gurgaon. . . . . . 76-77 g6o- 00 180 00 —
4 Sh. Krishan Kumar C/o above. . . 76-77  gbo- oo 180' oo -
5 Smt. Bhagwanti Devi Clo Ms Ramuh
Chand Anil Kumar, Rewari . 76-77 5,400-00 1,646 00 —
6 M)/s Chanan Dass Ram Chand Rohtak 75-76 18,951-00 18,951-00 —
7 Haryana Rice Dall Mills, Saffidon . . 71-72 48,658-00 43,658 00 —
8 Sh. S.D. Gupta C/o above. . . . 71-72 14,566-00 14,566- 00 —_
g M/s Grean Tractors, G.T. Road, Karnal 74=75 10,000° 00 10,000° 00 —_
10 M/s Rghunath Dass Telu Ram, Taraori 78-79 8,400°00 1,450 0O -
11 Sh. Sadhu Ram Sjo Sh. Banwari Lal
Kaithal . . . . . 65-66 14,990 00 16,000° 0O —
12 M)/s Rajinder Kumar Sohan Lal Pchowa 78-79 g,000°00 1,396'00 Prosecu-
. tion laun-
13 M/s Daya Ram Bhagat Ram, Pchowa 77-78 15,000°00 9,900 0O —
14 M)/s Sant Lal Prem Chand, Kaithal . 79-80 7,814-00 3,800 00 —
15 Sh. Sadhu Ram Cfo M/s Durga Bhatta
Co., Pundri. . . . . . 76-77 2,062:00  1,000-00 —_
16 Sh. Inder Pal Prop., Inder Pal & Sons
Ismailabad. . . . . . 78-79 4,640-00 1,020°00 —
17 Sh. Parta Adla.kha Clo M,-‘s Adla.klu
. Fancy ipat. 65-66 14,400°00 14,400° 0O —_
i8 Sh. Ganesh Dass Cfo Delux Tahl.e,
Panipat. . . . . . 7576 4.313°00 4,313'00  —
19  M/s Bharat Medical Hall, Bhiwani . . 75-76 33,998-00 33,998 00 —_
20 Smt. Santosh Punj, Hissar, . . . 71-72 13,000°00 13,000 00 —
21 Do. e . 73-74 3,300°00 3,300°00  —
g2 Sh. Harbans Singh Cfo M/s R.awalpmdt
Motor Works, Ambala City. . 72-73  4,047°00 4,047°00 —
a3  Sh. Ashok Kumar, L-17, License Pinjore, 76-77 3,050°00  571°00 —
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1 2

24 Smt. Kanta Devi, L/H of late Sh. Krishan

Lal S/o Sh. Lachhman Dass of Sadhaura.

25 Do.
26 Do.

27 Sh. Chuni Lal c/o M/s Chuni Lal Madan

Lal, Ambala Ci
28 M/s Chabra Shoe Store Ambala City.

29 M/s Parveem Chemicals, N.I.T., Faridabad.
30 Sh. Ram Saran Dass cfo Auto Supply Co.

Faridabad .

g1 M/s Tauru Coop. Labour& Construcuon

Society, Tauru
32 M/s Haryana Rice Mills, Sirsa.

33 Sh. Lal Chand cfo Lal Chand Flour Mllls

Sonepat.
3¢ Mangat Ram Dhan Chand, Jagadhri.
85 Sh. Laxmi Chand c/o above.

g6 Sh. Bhagat Ram Dhiman Prop. Dhnman

Engg. Works, Yamuna Nagar.

74-75 1,000° 00 232° 00 —
75-76 1,000°00  220°00 —_

76-77 1,000° 00 220° 00 —_

72-73 2,070°00 2,070° 00 -_—
78-79 16,880-00 1,720 00 —
77-78 10,000 00 4,468 00 —

75-76 14,470 00 14,470 00 -

75-76  45,562: 00 45,562 00 —
73-74 20,971:00 20,971 00° —_

71-72 116- 00 116- 00 —
72-73 20,000° 00 20,000 00 -

72-73  $,000°00 3,000° 00 —_—

73-74 15,268-00 15,268 00 —_

Central aid to write off Agri-
cultural Loan Arrears of small
Farmers in Haryana

2521. SHRI CHIRAN]JI LAL
SHARMA Will the Minister of
FINANCE be pleased to state :

(a) whether any request has been
received from the Haryana Govern-
ment for Central aid to writeoff of
agricultural loan arrears of small
farmers in Haryana; and

(b) ifso, action taken thereon ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) No, Sir.

{(b) Does not arise.

Grant of amount to Haryana

2522. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
FINANCE be pleased to state total
amount of loan granted to Haryana
Government during 1980 with pur-
pose thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI1 SAWAI SINGH SISODIA):
The following amounts have been
provided for being disbursed as loan
to the Government of Haryana dur-
ing 1980-81:

\Rs. Crorey)
1 Central asistance for Statc Plans 35° 74
2 Central assistance for natural calamities relief . . . . . . 2' 6o

3 Small Savings Collections

958
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’ 4 .- Short<term loan for agricultural inputs 12-00
'§ Al India Offioers House Building Loan . 006
6  Storage Warchousing Contedl . . oos
4 Modernisation of Police Force . . . 0 10
8 National Loans Scholarship . + . . . . . . . 0-02
TotaL . . 6o: 15

Production of Ferrosilicon

Steps taken to make Air Services
Profitable

2523. SHRI CHIRANJI LAL

SHARMA: Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state : -

(a) whether it is a fact that ever-
since the nationalisation of the air
services, it is going in loss ; and

Ll;) if so, steps taken or proposed
to be taken to make it profitable ?

" THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) No, Sir.

(b) Does not arise.

Civil Supplies Corporation

2524. SHRI RAMA CHANDRA
RATH : Will the Minister of CIVIL
SUPPLIES be pleased to state
whether Central guidelines have been
sent to Staet Governments where
Civil Supplies Corporations have
been constituted for taking over the
distribution of levy sugar, wheat and
rice ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
MOHANTY) : No. Sir, It has been
left to tht‘li _tatck ofGovemments to
entrust € Wworl procurement,
supply and distribution of varicus
essential commodities in the Public-
Distribution  System amongst the
various . State level cooperative/
r4o90 LS—7

2525. SHRI RAMA CHANDRA
RATH : Will the Minister of STEEL
AND MINES be pleased to refer to
news item app in the ‘Times of
India’ dated the 6th December, 1980,
“Captioned  resumption of ferro-
silicon export urged” and state :

(a) whether it is a fact that the
overall producers of ferrosilicon of
the country is quite sufficient to
meet the demand of the SAIL :

(b) whether it is also a fact that
the production of ferrosilicon of
Orissa, Andhra Pradesh and Karna-
taka had tried to impress upon SAIL
last August not to import from abroad
as they arc in a position to meet its
entire requirement ;

(c) if so, whether his ‘ll\Ilmstry
ing necessary direction
go%L to stop import ; and

(d) the detail thereof ?

THE MINISTER QF COM-
MERCE AND STEEL AND MI-
NES (SHRI PRANAB MUKHER-
JEE) : (a) If ferrosilicon units
produce to capacity, which is de-
pendent on adequate availability
of power, they should be able to
meet fully the domestic require-
ment including that of SAH.:%IUW-
ever, due to low production, acute
shortage developed in lgﬁﬂo and
carly part of 1980-81 which had to
be met through imports.

‘ Although th cers of
ferro(b)silwon had offet:diogﬂy 1980 -
to meet the i ts of SAIL,
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the period, April—December, 1980,
were only 2,700 tonnes as

the order for 22,000 tonnes for the
whole financial year. But for the

timely imports, uction in the
steel plants would been serious-
ly affected.

(c) and (d). The production of
siicon during 1981-82 s
expected to be higher than that
in 1979-80 ; non imports are, there-
fore, pmpoacd at this stage.

Setting of 1 1
e Pty St Plan

2526. SHRI HARIHAR SO-
REN : Will the Minister of FINANCE
be pleased to state :

. (a) whether Government have
a proposal to set up some more
Regional Rural Banks during the
Sixth Plan period ;

(b) if so, the total strength of
such rural banks proposed to be
raised in the country during the
above plan period ;

(c)thcnul::berofsuch banks
pro to set up in Orissa
durmtpmod,

{d) whether any such banks will
be sct up in the Keonjhar district
of Orissa during the above period ;

¢) if so, whether have
boes iderihod n that donrsct ; and

(f) the details in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :

(l) and (b). Yes, Sir. It has
been decided to 105 rnoreRe-
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kanal district in the i
With this bank, nout%l::l:gm
of the State will be covered by Re-

'onal\Rural Banks,

(d) to (f). The chgxct of Keon-

har is being served a Regional
RutalBankna.med Baitarani Gramya
Bank, Baripada, which was establi-
shed on 23-6-1980. This bank
has opened 5 branchcs;nm arbe;:f
operation comprising of Mayurbhanj
and Keonjhar districts upto 31-12-80.
Two of these branches are located in
the district of Keonjhar.

fert garé wad 97 QEa wr fawiw

2527. &t fagrafog : i aden
W ame  femtw @t g
gard g o< framm wa gl &
I 5 fegme, 1980 ¥ wWardifea
W deqr 2590 ¥ vAT ¥ wAW
¥ gz qaqw N w0 w5

. (%) ®ar feedlt garf W§ W
T gew fw @ 15 w0%
Y A AT ¥ UE Ew, W
a7, 1981 ¥ WE 5y 9@ w0
WIT an, & Fausd W oA

e Q owr ;W
(@) afx =&, o feoss &
] wor g7

qddx it amx  faarm Ao
(oft v netx wat) :

(w) afcdrwar o< qfivwfamg,
wift dar wrdfew wd SToW @

wt
(i)maﬁiiwt'
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Financial assistance from World
Bank for Land Consolidation
Programme )

2530. SHRI R. PRADHANI :
Will “the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that the
World Bank is going to provide
financial assistance to some States
for the implementation of the land
consolidation programme in 6th Plan
period ;

(b) if so, whether any such finan-
cial assistance is going to be provid-
ed to Orissa for the implementation
of the land consolidation programme
during that period ;

(c) how many districts of Orissa
are to be brought under
ti{; scheme during the year 1981-82;

(d) the details in this regard ?

THE MINISTER OF FINANCE
SHRI R. VENKATARAMAN) :
) Assistance from the World Bank

p is received by the Govern-
ment of India and is passed on to the
concerned  States ng to stan-

-~ dard norms for Central assistance to
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‘Consolidation  Programme is not
-contemplated, at this stage, for the
period of the 6th Plan.

(b) In Orissa, there is an on-
g;u;faIDA assisted project, namely,
Irrigation Project, which
includes a component of land conso-
lidation. Out of the IDA Credit
of $58 million for the project, $3.3
million have been allocated for land
consolidation. This  project is
expected to be completed by Octo-
ber 31, 1982 and the Credit shall
close by October 31, 1683.

(¢) The Command Area Deve-
lopment Programme under the Orissa
Irrigation  Project  would cover
seven districts and consolidation
of holding would cover absut 2 lakh
hectares of irrigated lands located
in the Hirakud, Salandi and Maha-
nadi Delta Irrigation Systems.

(d) A total of about 24,450
heciares of land had been covered
under the Land Consolidation Pro-
gramme of the Project till March
1980 ata total cost of about Rs. 4.04
crores. Out of this amount, IDA
assistance under the project is pro-
vided at the rate of Rs, 150 per conso-
lidated hectare.

Beach Resort at Konark
and Tourist Hotel at Purj

2531. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a)  whether the project reports
have been’ red for Beach Re-
sort at Ko and tourist Hotel
at Puri and joint sector project of
Orissa Tourism Dcvelopment Cor-
mﬂon and LTD.C. in - Sixth

(b) if so, whether these projects
have been considered by his Ministry
for s;arting the construction of the
same

MARCH 8§, 1081
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(c)the funds placed by the
Government of Orissa to OTDC and -
his Ministry of LT.D.C: for the year
1980-81 and 1981-82 therefor ; and

(d) whether the Forest Lodge at
Similipal National Park and Tourist
Village at Bengireposhi has been.
cleared by his Ministry for construc~
tion in the year 1981-82 ?

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA) : (a) and
(b) The LT.D.C. and Onssa Tou-
rism Development Corporation pre-

to construct jointly hotels,
one each at Puri and at Konark during;
the Sixth Five Year Plan 1980-85.
These schemes are under formula-
tion and thereafter project reports
will be prepared and submitted to
the Government for approval.

(c) For the present only a token
provision of Rs. 1.00 lakh has been
made for each of the schemes during
1980-81, and a lump sum provision
of Rs. 30.00 lakhs has been made for
schemes to be taken up with the
State Tourist Development Corpora-
tions as joint ventures during 1981-82,
Funds required for the above two
schemes however, will he provided
once these are clearcd by the Go-
vernment,

(d\ The site for the construction
of a Forest Lodge at Similipal Na-
tional Park has been selected. The
State Government has been request-
ed to jmprove the approach road to
the site and provide electricity be-
fore the work can be taken up. Pie-
sently there is no proposal under
consideration regarding the construc-
tion of a Tourist Vlllage at Bcngn—
reposhi.

Picture of Parliament House in. .
Fifty Rupees Currency Notes.
SHR.I GIRIDHAR

GOM?&N : Will the Minister of
FINANCE be pleased to sﬁ
¢ ‘of

~ (a) whether Governm
India are aware of thc fact that the



201 Written Answers PHALGUNA 15,1002 (SAKA) Written Auswers 20s

picture of Parliament House has been
given in Fifty Rupees worth cur-
Tency notes; , .

" (b) if so, whether in that picture
on ly therod has been shown with.
out the symbol of National Flag;

(c) if so, the reasons thc::cfor H

(d) thestepstakenbyhis Ministry
to print the National Flag above the
picture of the Parliament House ;and

e) instructions issued to the Re-
serve Bank of India in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The omission of the National
Flag from the picture of Parliament
House on the reverse of the fifty rupee
currency note escaped notice at the
designing stage.

(d) and (e). To rectify the omis-
sion, the printing of re-designed filty
rupee note in a new colour scheme
and with the National Flag on the
Parliament House has already been
taken up gnd the first supplies are
expected to be made to the Reserve
Bank of India in April, 1981. The
existing note of fifty rupee denomi-
nation will also continue to be legal
tender.

Visit of delegation from France
for Department of Tourism

2533. SHRI G. Y. KRISHNAN:
Will the Minister of TOURISM

ANDCIVILAVIATION be pleased .

to state:

) (a) whetheritisafactthatadele-
tion from France which visited
clhi had discussion with him re-

mng developing tourism between

1ce and India; and

(b) if so, the details regarding
the outcome of discussion and deci-
sions taken ? :

THE MINISTER OF TOU.
RISM AND CIVIL AVIATION
(SHRI A. P, SHARMA) : (a) and
(b). No, Sir., However, a proposal '
has been received irom a French
organisation to operate weekly char-
ters from France to India to bring
in over 11000 French tourists. This
is under consideration of the Go-
vernment.

Loan advanced by Central Go-
vernment to Assam

2534. SHR1 SANTOSH
MOHAN DEV : Will the Minister
of FINANCE be pleased to state :

(a) the amount of loan advanced
by the Central Government to
Assam till the end of 1980; and

(b) the general terms of repay-
ment of these loans and the amount
outstanding thereon so far at present ?

THEMINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) and (b). The accounts for 1979-80
have not yet been finalised. Accord-
ing to thelatestinformation available,
the total amount of Central loans
outstanding against Assam as at the
end of the year 1978-79 is Rs. 6o1.89
crores. A major portion of the Central
loans outstanding against the State
of Assam as on 31-3-1979 has been
consolidated and rescheduled as r15-
year and or go-year loans, after
excluding a part of the loan which is
to be written off, in terms of the

- recommendations of the Seventh Fi-

nance Commission. The other Cen-
tral loans outstanding on 31-3-1979,
which are not covered by the scheme
of consolidation, mainly relate to
Small Savings loans, in respect of
which norepayment is to be made by
State Government during the 5-year
period 1979-84. For subscquent loans
given to the State, the repayment
term; vary with reference to the
nature of each individual loan.
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Recommendations of Committee
on Simplification of Direct Taxes

2536. SHRI B. V. DESAI :
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of FINANCE
be pleased to state:

(a) whether during the month of
January, 1981 the Union Govern-
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ment had appointed a panel- of
officials to go into the question of
simplifying direct taxes ; '

(b) if s0, whether the committee
has submitted their recommenda,
tions to the Government in this re_

gard ;

(c) if so, what are the main re-
commendations ;

(d) whether Government have
taken any final decision in this

‘regard; and

(e) if so, when it is likely to be
implemented ?

THE MINISTER OF STATE
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (¢). The Government have
taken a decision to appoint a Com-
mittee of officials to make recom-
mendationson simplication of direct
taxes laws and necessary formalities
are being taken to constitute the
Committee. As the Committee has
not started functioning, jt is not
possible to give details about its
recommendations etc.

Losses in SAIL

2537. SHRI B. V. DESAI : Will
the Minister of STEEL. AND MINES
be pleased to state : -

(a) whether the Public sector
Under taking under SAIL had de-
faulted any payment of interest and
payment of loan to Government; and

b) what are the in
ks by Covermment. 1o, pveroomns
this loss ? :

THE MINISTER OF COMMERCE
& STEEL AND MINES (SHRI
PRANAB MUKH, E) : (a) and »
(b). It is true that L has been
unable to meet its obligations in
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ionally adverse
oepti inly from a substantial
loss. 5 production because of serious
infiastructural lems as well as
steep ewalanmnum costs-which could
be comPematod from
the g:‘.le!zl y t Fund. Both
SAIL and the Government have been
making concerted efforts to bring
bout an improvement mf the situa-
on through a variety of measures.
Asaruultofthmeﬂ‘om,the pace
of production of saleable steel has
improved since October, 1980 and a
reasonable production target has
also been adopted for 1981-82 which
should result in an improved genera-
tion of resources in that year. Govern-
ment have also recently allowed price
increases on iron and steel and a part
of the proceeds of these price increases
will be available for meeting the cost
increases to which the steel plants
have been subjected. Certain cate-
ries such as bars, rods and semis
ve also been released from J.P.C.
control, and this too should result in
increased realisations by the steel
plants. As the combined result of all
these steps, 1t u that subject to
adequate  availability of essential
inputs, e.g., coa.l and power, SAIL’s
financial position will improve signi-
ficantly in 1981-82 and Government
have every confidence that SAIL
will liquidate the arrears of loan re-
payments and interest in due
course.

Licenced Powerloom Factories
in Tamil Nadu and in the

Country

. 2538. SHRIN. SOUNDARAJAN:
le.lsthc Minister of COMMERCE
be pleased to states :

(). the number of licenced power-
loom factories in India and in Tamil
Nadu separately ;

(b) the annual production of these
factories in India and in Tamil Nadu
separately ;

(c) the gstimated number of un-

authorised loomsmlndumd
in Tamil Nadu separately ; and

adverse financial situation

d) the number of unauthovised
ﬁlctgrgesbmughttobookand
penalties imposed ?'

: THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

(SHRI KHURSHEED ALAM
KHAN): (a) to (d).The total number

powerlooms with valid its as
on gI-1-1g81 is 4.54 . This
includes 83,272 powcrlooms in Tamil
Nadu. The estimated production of
powerlooms cloth during 1979-80,
was 3450 million metres which inclu-
ded an estimated production of 408
million metres in Tamil Nadu. ‘No
assessment has been made as yet with
regard to unauthorised Powerlooms
in the country. However, unauthorised
Powerlooms which were in exis-
tence as on 3r-12-78 and in respect
of which applications have been sent
to the Office of the Textile Commis-
sioner before g1-12-79, are being
considered for regularisation. After
the process of regularisation is over,
Excise Authorities are expected to
impose penalties on the unauthomed
powerlooms;

Concession to entreprencurs
W castes/
Sc Tribes

2539. SHRI A.C. DAS : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government have
a proposal to give certain concession
to the en neurs  belongi
to the Scheduled Castes an
Scheduled Tribes ;

(b) if so, the name of States
where such facilities have been given
to the Scheduled Castes and Scheduled
Tribes entrepreneurs ; and

beex(f) whether ’tl‘ieCh facilities have
iven to . entrepreneurs
ofOrig:; ? ' ' "

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
ESHRI MAGANBHAI BAR!

a) Ganml&cilmel
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by banks and ﬁnanc;ﬁl institutions
entreprencurs ongmg to
SG]ST are as follows :

Preference und
(Ily c::n in lending under

(2) 8 bankable schemes in
District/Block Credit Plans.
(3) Preference in Integrated Rural

Development  Programme and

Training of Rural Youth for self-

employment programme. At least

%ro/;) of the beneficiaries should be
m SC/ST.

(4) Such entrepreneurs as are
eligible under the D.R.I. Scheme
can obtain loans upto Rs. 6,500

at 49, rate of interest. 409, of the -

credit under the schemeis earmarked
for persons belonging to SC/ST.

(5) In the case of I.D.B.I. Refi-
nance Scheme, promoters’ contri-
bution might be reduced to 5%, of the
project cost.

(6) For composite term loans
upto Rs. 25,000 a concessional
rate of interest of 10-25%, is charge-
able even if the unit is not located in
backward areas.

In addition, the Small Industry
Development Organisation has
formulated, a cial component

lan for Schedulcd Castes/Scheduled
g‘nbes under which following
facilities are being provided to SC/
ST entrepreneurs.

(i) Training Courses exclusively
for SC/ST condidates in vario us

Entreprencurial Development Pro-
gramme.

(ii) Reservation of .seats for
candidates  belongi to SC/ST
communities in all the training
courses conducted by SIDO.

(iii) Subsid'sed  assistance to

small entreprencurs  belo: to
SC/ST for availing ser\nggng-om
private  consultants,

meen Amm 208

(iv Rmuon in Intereutaub-
sidy S)dmnm -

v) Go:noemonal rates for SC/ST

entrepreneurs in’ Providing consul-
tancy services and testing facilities.

(vi) Special publicity for SC/ST
Groups. _

vii) isational sup, in
u'xbz(ll and m.port

(b)and (c). Theabove facilities
are available to all SC/ST entre-
preneurs desirous of setting up small
scale units in any State or Union
Territory of the country including

Development of Tourism along
Pong Dam Lake, Himachal
Pradesh

2540. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIA.
TION be plaased to state.

(a) whether LT.D.C. have taken
any steps to develop tourism along
Pong Dam lake in Kangra district
of Himachal Pradesh; and

(b) if so, the nature of the steps
taken and the amount earmarked
for the purpose ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) : (a) No. Sir.

(b) Does not arise. -

Supply of wheel sets by durgapur
steel plant to e
2541. PROF, MADHU

D. AVATE : Will the Minister
of STEEL AND MINES be pleased
to state :

he(eal) wba.twasthcbo:lhcmmberof
wheel sets promised by Durgapur
Steel Plant to the railways to be
uud for wagons during the year .
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| what is the actual supply
mag)hotthailwayl? :

\

_THE MINISTER OF COM-
Jme ey
%n) and (b). Normally the )
tion plan delivery eom:tments_

to a financial year (Apnl— ,
m However, based on
commitments made by Durgapl.lr
Steel Plant for the 4th Quarters of
1979-80  (Jamuwary-March)  and
the three Quaters of 1
December), the delivery commit-
mentsand actualsfor 1980 (Calendar
year) are as under :

{In Numbers)

Particulars Commitment  Supply
Assembled Sets . 16,828 11,481 (Plus 178 Noa:
10-T sc)ts un=
planned
Loose Wheels . 9,817 6,461
Loose Axles . 2,550 1,087
Total Equivalent sets @ 20,950 13,997
+198
14,175

@E7quivalent set—Assembled set+1/3 (Loose Wheels+Loose axles)

Loans advanced by Goverament
Finaucing Institutions to Mohan
Ortmann

2542. SHRI PIUS TIRKEY :
Will the Minister of FINANCE bc
pleased to state : -

(a) what are the loans advanced
by Government ﬁnanung institu-
tion to Mohan Ortmann ;

(b) what is the repayment sche-

(c) what was the projected profits
and what are the actual profits and
the reasons for the shortfall and the
action proposed to safcguard the

institutions advances ;

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b). The Industrial De-
velopment Bank of India, the Indus-
t.ri:a.fJ Finance Corporation of India,
the Industrial Credit and Investment
Corporation of India and the Life
Insurance Corporaion of India have
advanced loans of Rs. 127,36 lakhs
and a Foreign Currency loan of
DM 11.46 lakhs to Mohan Ortmann
& Herbst Ltd. The loars are re-
payable in 14 half-yearly instal-
ments commencing from Novem-
ber/Dacember, 1981 and ending
in May/June, 1958.

(d) are institutions advances-- c & d) The pm ected and
ciently secured, if so, in what ac &
a manner ? Herbst are as undcr :
FortheyureudedgmMamhr
1977 1978 1979 1980
\Projomd . . « e e —:é-gﬂ +65:62 4004 -59.5¢

—0:03 —g4260 40,38 —¢3-39




A review of the affairs of the
Company with a view to examine

tinued viability will be undertaken
by the institutions. Taking mto ac-
count the state of affairs of the Co.
the institutions, at the instance of
the Co., recently decided to extend
relief to it by way of postponement
of recovery of the instalments of
principal/interest.  The  institu-
tions jointly hold a first charge,
on a pari passu basis, on the assets
{other than moveables charged to
the bankers in respect of working
capital facilities) of the Tompany
by way of equitale mortgage, and
hence  the institutional advances
are sufficiently secured.

hchﬂmo:'fscfﬂpermiu
members their respective
selection commiittees

2543. SHRI CHANDRA PAL
SHAILANI : Will the Minister of
FINANCE be pleased to refer to
the reply given to Unstarred Ques-
tiona No. 1810 ons CljsSlT Dco;inoxber,
1 ( employees
ag{:cia with  Selection Com-
mittees/Boards of nationalised banks
and state ;

(a) the names of the Banks which
have included SC/ST persons as
one of the members of their respec-
tive Selection Committees and those
whicli have not done this so far ;

(b) the reasons why these Banks
have not acted upon
Governent in regard thereto ; and

(c) the taken or
o B

MARCH 8, 1981

the advice of

Written Answers  g12
to include SC/ST members in their
respective  Selection Committees P

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT)
(a) to (c). Information is being co-
llected and will be laid on the Table
ofblctlm House to the extent availe
able. .
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k-5 :

(7) v ag gx § foxfy sfer
-ga 3. 36 fesanT ¥ 7 wT 3. 30
Farara sfoad @ o€ § WX Faefa
# gey ® o0.80 frammw & &%
W< 0.74 fedmr ® 7€

(w) afe g, & ™ & 70
€

(%) FT T T T A 79}
¥ wry A€ W WY WA FEAT 98T
qr i afe gh, ot feady wrar §
wx @ woe fer fer feall &
T et w s fear

(=) sedfr g€ wvdsar F oM
¥ <@y gu A ¥ W) e F
A ¥ AT F w4 aF wrew-fadas
& o #Y @wraar ¥ W

(®) & T¥=g § qIHT IR
Faq I3 &7 faEre g 7

amfes gt warwa § 99 ey
(st wor st wEget)

(%) sk (@) =g & @@

AT ¥ 1977-78, 1978-79 WK

MARCH 8§, 1081

(@) afe 7, & wd W wr

Written Answers 916_'."
(1980-81) ¥ druwr wrw ¥l *
¥ 7IT 38. 05 W Hred o ¥ -
TG & G &, wafe & X
o AW Y g SAwR WA
10 v Wred =7 F Faww w7 )} ;
mﬂﬁwmwaﬁ*w
LU |
() #c (9) @ TR F IFC
w1 1€ aAwrd 7@ & = fa-
fam, wmalT 9T Iy qwAT
wrar & fr g ¥ 3l % wre A
ﬁwﬁrw&‘wm%qﬁg&&a

(%) =R (®) TEwIC ag THAA
2 f g AW FT WA OF GHA9-
wrefry feafe & R W wEew §
afits Wfsq waE FCr e g o
qw ¥ A ¥ fafam  &nal, fadewe
faagal, & SaeT ¥ waiw 3fq
e fase afgs #, gfanms: &
duadia QYT & Heq OF, Q@ AWl
F A & wrRa-trAT g FT oo
T mar g

fararcor
1979-80 ¥ IF TF/T =TI

hmmmmaﬁsm%rm f%qwﬁﬁﬂm%m%ﬁtﬁ

RTar gAW FreT faEger

grar Ml T §

‘ I 1977-78 1978~79 1979-80
g . 3,67,908 5,15,972 588,419
[ A= 65,948 1,10,987 1,28,087
a® FT AIA . 87,338 19,855 81,727
<o ﬂ'o fl'e
qEET AT .. 57,142 89,631
QAT . 12,333 - 1,20,101 2,61,259 .
e WA 2,933 - ..
awm o 5,36,460 '8,24,057 11,49,123
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& A
Finance Corporation -

- 1548. SHRI BAPUSAHEB
PARULEKAR : Will the Minister
of FINANCE be pleased to state

(a) is it a fact that the total
income of Agricultural Finance
Corporation, which has a paid up
capital of Rs. 5 crores, is Rs. 83
lakhs, but the income shown is only
Rs. 5 lakhs ;

(b) Expenditure of the Corpora-
tion in the last three yeas, year-wise,

with the detailed break-up of the
expenses year-wise; and

(c) whether  attention of the
Government has been drawn to the
newsitem in Current dated 24-1-81
at page 21 under the heading ‘AFC
blows up Rs. 70 lakhs’ and Go-
vernment’s reaction thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
%SHRI MAGANBHAI BAROT) :
a) the gross revenue of the Corpora-

tion i the- yur 1979 was-
Rs. 83.01 and the net proﬁt
after - i administrative, .

operational and tax expenses etc. was.
Rs. 5.09 lakhs.

(b) The expenditure of the Cor-
poration during the last three years
18 as under :— :

1977 1978 1979

32,40,995 4’:‘3:839 ) 6"79’999

Detailed break-up is given in
the attached statement.

(c) The Government “have seen
the newsitem referred to.

Details given in the annexure-
indicate the factual ition of ex-
penditure incurred by the Corpora-
tion. The expenditure was com-
mensurate with the type and scale
gf;F Cactivil.ies undertaken by the

Annexure
Statement
Details of expenses 1977 1978 1979
1. Salarics, allowances and other incidental expen-
scs . e « o+« 1778494 1945532 2577,161
2. Rent, Electricity chargeu, Postal chargen, Prmung
and Statloncry 5,35,108 588,555 " 7:24+444
g. T.A.[D.A. and Boards meeting expenses . 4,34,731 6.83,52: 10,68,652

4. Depreciation
5. Consultancics, Service charga, remuneration to
mvcstlgatm's . .
6. Expenses relating to previous year
| 7. Other Miscellancous Expenses .

“ToraL P . .

73,479 81,064  1,08,650°

+ 50,140 2,76,371 3,0‘!,3!3'-.
w60 136646 480677
4,96,889
61,72,299

330413
32,40,995

401,250
41,13,839
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2549. St YT AR qFrer :

| FaT ¥R W WA HAT A% FAR

%Yy g vt e

(%) 7ar ag w7 & & T

‘e faa  TErm d@dal ¥ SwEw
AR ¥ war § @

(7) 7 &, @ feeh whw
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() N AW TERT W W
wiew & firg wow w7 @ &
o158

(W) aix gt A degrawd st
T § WX TR Agl, O SEw W
wror § ? | .

afera aar yenw Wi W@
st (st swm mwet) (%)
e (@) @, g dar e
Y gamromr g, feerf =
waw ¥ fegme, 1980 ¥ Fav
qIFAT T wEA W
qeeY, 1980 ¥ vy Toord w1 Swr-
77 sy fraifa wwar wies

awrd, 1981

aaar feadt € Al & gaar ¥ afaw f w@r g~
IQEA WA A qqqw
(gwreza) w1 afe
‘feewrf yeara wrowrAT
faky wIE ¥ JmrEa A Fraife
Tifys &war 1965
fadr T & S w faifer
oYqaq wifas swar 163.7
fawT TeIIm W I
fegwrT, 1980 167. 3 102.2
oRqdr, 1981 170.3 104.0
TN (AN W
 frdw o ¥ s ® fraifer
Tife®w spmar 1225 —
frdr T & SarEw A fraife
wraas wifgs e 102.1 -—
felu e wr T
AT, 1980 102.5 100. 4
. fewre, 1980 102.7 100.6
100.8

102,9
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(tr) l‘r {i‘l

() & it _qnwrf % fada

G W SERA T TE/AEN &
faq fFd 77 qEApW ITT W
wwT §—

(1) $a¥ X i gerk ¥ qfy

v & fag < ® w7 Frar
aq  WEFC BAS BT WAE
fiqr a1 Wr ¥ | WE qrE-Eq
Ty ¥ Fay AT ¥ frgfy

AT HE

(2) Freadl N wadt adwm faga
IqEA ThEAl & faqdr @
wigwifas AT fear s a@r

¥ Wi arafe a ¥ Gy

Freft faoreft & Swrew § Wrgfe
wa@E;

(3) fastefr #r Iqafeq F gygre @y
ww | foei/faferdl ® wiis
Jo fom o o §

(4) st aq foasft g v @
T® wiweat wv Wd ¥ A
fiee aar waq @WF v W
w Y

(5) wrear¥ W wfr gwa
wy ¥ fag fRrare-w-ware
ey o srowal & ferg aored
wamr ot Taay writay wor;
{3

{8) wrowr & Rt frger Sourey

miqﬁmirﬁmm-

BT |

Meu;lmhlhlnh&o-p
eompniel

2550, SWAMI INDERVESH :

SHRI RAM VILAS PAS-
WAN :

SHRI RAJESH KUMAR
SINGH ;

Will the Minister of FINANGE
be pleased to state :

(a) the names of the financial
institutions which have financed Dal-
mia Group of Companies during
the last five years, year-wise

(b) what are the names of Dalmia
om:icems which have been financed ;
an

(c) what is the total amount
; and the terms on which
the companies were financed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
a) to (c). For purpcb::lc: of classi-

com;| 13 as to
Houses or pé:-loups, f*?lxuz\nng;:l.Ig msu-
tutions use a list of under
sgr:red under the MRTP Act, wh.tch
not contain a group called
Dalmia Group.

However, information on finan-
cial assistance extended by the term
lending financial institutions to
concerns owned by the Dalmias is

i collected and to the extent
available will be laid on the Table of
the House.

sepurmorpliuﬁmm
raising capital in foreign Mo~
ney Markets

. SHRI B. V. DESAI : Will
the of FINANCE be plcaa-

ed tq state :

hm-&a)wbethzr ascm:ltc Centra~

puedtodulmﬂ;lnd:m £
ruanxmpmldtmﬂy in
money markets
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" (b) if 30, when a.final decisién
is likely to be taken ;

. (c) whether the modalities of
the proposed isation have been
considered and if so, when they are
likely to be cleared ;

(&) what are the main reasons for
this separate organisation ;

(e) what were the difficulties faced
by the companies and to what extent
this decision will help them ;

(f) whether  several . Indian
Comparies have ap ed the
Government to t them to raise
capital with the foreign financial
institutions and banks ; and

(g) if so, in how many cases the

Government have given its appro-

val ?

THE MINISTER OF FINANCE
: I(N?HSRI R. VENKATARAMAN): (a)
o, Sir.

(b) to (e). Do not arise.

(f) and (g). Tnformation is be-
ing collected and will be laid on the
Table of the House.

At qafamr et W e

2552. st wwaT WA : w7
qgzw T AT fewrER T Uy ST
#r For w14 f

(%) wTaER |tew § @iAw
Ffaw F 110 I A wmAr F
et gwmmm ox fawe st @)
L $ :

() afz g @ 7w WRw F
& & for sl o) Wi g
wﬁﬁma;-ﬂt '

(") s T Fqusvr wr?
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W dre e feme ok
(st werew SR wwt) ¢ (%) o, qFo

(€) @ & fafew wiit ¥ wr
2 & war-ffor &t soft ot A
STl & '

(%) 9w 7 IHT

"~ Supply of Cotton Dresses
to UK.

2553. SHRI JANARDHANA
POOJARY :

DR. VASANT KUMAR
PANDIT :

Will the Minister of COMMERCE
be pleascd to state : '

(a) whether BBC over its nation
wide programme labelled the Indian
Cotton dress imported into that
country as a danger to women and
children because of their inflam-
mability :

(b) if so, whether our Govern-
ment have taken up this matter with
the British Government ; and

(c) if so, details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN) ; (a) to (¢). The
BBC had telecast a feature on the
inflammability of loose fitting cotton
dresses from India. This was taken
up strongly by our High Commission
with uﬂle_ au ln;:t;;s concerned. As
aresult, in a subsequent pregramme,
effoct that he dangers apply  cqually

ect that the apply cqually
to Asian and other lml?ol:lted cotton
dresses penerally and not just to
Indian cotton dresses, as their earlier -
report had implied. The Govern-
ment of India has also suitably taken
up the matter with the concerned
authorities in UK. ' .
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(b)ifsg,spedﬁcmp-m_in

. THE MINISTER OF STATE IN

2555, &t T et qfver:
a7 farer. et 7@ T o g
war v

(%) ok o, & sl W
wr & W afe wg , @ gEw wr
wrewr § 7

faer sowa ¥ jow st (s
ek foy fevitfea)

(%) & (7). svx WY W
foar? ¥ oar war § e freely &
dromeer wfwwrfal & feasrg, 1980
o oY, 1981 ¥ Y ¥ ¥ fysely
fewer fafrwr ofed ox R ot &
R W 2,44 @ R qET
o felY qw wr fdelt wweT qwET
™ awel & fewfewr ¥ o smfier
frerme 6 T &

W oAEEl ¥ v 9@ W
wfirrt & faers does wfafar
1962 & wwnim  wyfew  wTHATd
Lol G S

Warning to Vamaspati Manu-

2556. SHRI RAMJIBHAI RA-
VAB&":Wmthe Minister of CIVIL
SUPPLIES be pleased to state :

(a) whether the Centre ‘as
recently warned vanaspati units and
traders that  Government would
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J) ummmmh ;

(f) what were the market rates

of various types of edible oils and

ti ghee during 1975 to gist

Dwmb;?”’ mA%g:ogm

A EII

to gist @o

l; anuary, 1981 to 1oth Fcbmary
1981

THEDEPUTY MINISTERIN
TH.E CIVIL
SHRIBRA]AMO}LW
(a)to(e) As the
ieesof shmth:
ﬁrmmgu towards
mba, 19&! discussions
were immediately imuatedbythe
Government with the van
manufacturers, as a result of ch
the industry agrecd to observe a

1 e —— - ——

Government is continuing its
vanaspati
the availability of
in sufficient quantities and at reaso-
nable prices and would continue %
take a steps as the situatign
time to time

The of edi
oika?md avanaspaﬁw pn?unng g:
speaﬁndpenpdmenlnthntam

Statement

Vanaspati Gwdllqdnut Sesame

Mustard
Gil ol

Raperi6.s Rafiome  Rajtouoe Ra. [pertoape

15t Jan. *75 to gist Mar. 77
mt Ape. 'yy u: sist Dec. '79] .

mFeb.BotogustDec.’B0 . . .
st Jan. '81 to 10th Feb. 81 . . .

196.83  6539.83  7162.05
130.91 7931.82 77150.00  gabg.4P

178.36 106%0.00
192.00 12875.00

5888. 00

11750.00
:3000 o0

12973.28
19000 oo

t e ® W ww waEm

2557. st oW @t qfew
it forveerorfor avforgy

wmy  few wwﬁfnw'

ﬁwﬁl —

(-n)lm wrae e m*
ﬂwmﬁiﬂimmw
¢ ofc

e g of

hlil‘i(aﬁmoim)
(#) «x (|). oft, gt wrm
gome Wi siewraom & fiw
sm,lssxﬁwwww:
e foq ag @, T mik
ety sfeber 5 e
e Gl ¥ fag 10 !iitl_'!hi'
wi wwr wem fear wor 0
T 9gl WRES, 1983 ¥ yE
& 25 wharfew fieell § aow

wm fowr wow oic W oF soa

oy T o vl e

w4
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2558, SHRIG, Y, KRISHNAN ;
Minister of = STEEL AND

MINES be pleased to state :

{a) whether it uafact that a

Monitorial Laboratory was set
the Bhabha Atomic Rese
tre m collaboration with the

Bharat Mines Limited to

d&twtand study re%a:rdm the work-

m of Kolar Gold n the State

1fso thc details regardi
iug?ds ? "

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
I PRANAB MUKHER]’EE)
(2) and (b). Bharat Gold Mines
Litd., havcsetupasc:smicreco
laboratory in collaboration
Bhabha Atomic Researchcentte
to record the foci of rockbursts and
to calculate the energy Liberated from
rockbursts that occur in and around
“ excavations wl'nch qften
siehlt in severe  d Data
chiarac-

usefd in monitoring and locatln;
Md‘md:hmtsfor study of Semsmic
activity occurring in and around
i mine workings and
. assess their stability.

. 2559, SHRIP.K. KODIYAN :
Will Minister of COMMERCE
be pleased to state :

(a) whether the Indian Arecanut
:_nd Cocoa Development Oouncll

?mbm ﬂ d‘:mpm't_

(b)lfso,thpdcwlstha'eofand
t’s decision thereon? -

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
ESHRIKHURSHEDAIAMKHAN)

a) and (b) The Indian Arecanut
Dew.lopment Council
the view at its meeting
in January, 1981 that there
should be no impart of Cocoa beans.
This item has been canalised
I.shdsm Corporation of I

on uly, 1
m.nahsmg agcncy'{ml not godc an;
import so far.

%byhnhh'

2560. SHRINAVIN RAVANI:
Will the Minister of FINANCE be
msed to lay a statemenmt

much amount has been
and granted by nationalised banh
for ‘house loans ete. in the
distriots of Amreli, Rajkot and Bhav-

mtmslﬁ’ gmbﬂ'” '9‘7;0 I:
February, 1
3 Deocmbu’, 1980 and the details

THE DEPUTY MINISTER
IN THE MINISTRY OF FINANCE
(SHRI MAGANBHAI mon :

Amordmgtothcdatugporm
tlon
is not available avulable in-

furmatwnmgnﬂmgmtalbankued&
outxta.ndmgm districts is as

(Rupees in lacs)

As at the end of

June,  June,  Jume,
1975 1977 1978

Bhavnager ... . . . . . .

17706 9%6.00  517.4p
a135.80 3517.41 63135

a397-11  960g.73 - 4896.44



231 Written Answers  MARCH 6, 1081

Alr Link service for Amrel
of Gujarat state

2561. SHRINAVIN RAVANI:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(agwhethcrltlsaﬁctthatan
was constructed at Amreli
during Ex-Baroda State Rule :
(b) :fao,thcpurpooenfﬂ:esame,

(c) whether the same Acrodrome
is existing at Amreli but no Air-

Scrviceisoperaﬁngsi.tmelomg;

(d) whether  Government are
aware that the people of Amreli area

have links with nearby areas of

Bhavanagar and Rajkot where aero-
dromes and Air Services exist ;

(e) whether it is also a fact that
there are demands from Bhavanagar,
Rajkot, Amreli and such other nearby
each otber or the specy dmelosment

y ent
of Amreli District as Mr
Air service so that people of these
areas can have Air mce facilities
o Bl e R e to

vanagar 1] getm:g
planes for onward Journeytovanous
parts of the country ;

(f) if so, when the said demand
to be conceded for starting
Axr Link Service from Amreli?

- THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) (a) and (b). There
is an airstrip at Amreli owned and
maintained by Government of Gujarat
‘This airstrip is fit for the use of small
light aircraft in fair weather.

(c) No air service is operating
to Amreli.

(d) to (f) There have been
airlinking Amreli but

requests for
at present theie mm
connecring Amreli by uled ser-

Written Answers .nsz

!’mhm&homum
256d. SHRI CHINTAMANI
: Will the Minister of STEEL

ANDMNESbeplaaedtomte :
whetha:t:safactthatlnd:a

(b) if so, the details thereof 7

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES
%SHRI PRANAB MUKHERJEE):

a)anlcli”(b Yes,S;&‘.'A}agrea-
ment signed in January
1981 the Government of

India and the Government of France
for a loan of French Francs 400
million comprising of French Francs
200 million under Treasury Loan
and Franch Francs 200 million under
Bank Credit.

Cooking Coal stocks at Steel
Plants

2563. SHRI JAGDISH TYTLER:
Will the Minister of STEEL. AND
MINES be pleased to state :

(a.)wheth.erltmaﬁa.ctthatthe
coking coal stocks at the various

steel plants are at a precariously
low level ; and

(b) if so, the measures being
taken by Government to. meet the
situation ?

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
(a) and (b). No, Sir. As a result of -
vanousthmeasures takenregarg]y;lg(}ovl;u':;
ment, the ition i
coal MP‘:: the. steel plants has
improvéd considerably in recent
pwo]:nks. The t};tr;tal stock in thc wwl

ts as on the 1st March, 198
about n,Bo.oootomm as :ant thc
desired minimum

maforuai‘e
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Provision of W A;—-
d-m&ymm

2564. SHRI JAGDISH TYTLER

SHRI MANMOHAN"™
TUDU :

Willthe Minister of CIVIL
SUPPLIES be pleased to state :

(2) whether Government have
under consideration any proposal to
make cash/credit available to agencies
nominated by State Governments
at concessional rate of interest for
public distribution of essential co-
mmeodities ;

(b) if so, the salient features of
the scheme ; and

(c) when it is likely to be im-
plemented ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
MOHANTY) :(a) to (c). The question

{of making available cash credit facili-

ties at concessional ratc of interest

frrom Commercial Banks 0 agencies

[ nominated by the States and Union
Territories for the public distribution
of essential commodities is under
examination. These facilities are
iitcnded to strengthen the public
distribution system.

Lifting of Kudremukh concens
trate by USSR

2565. SHRI B.V. DESAI :

S

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether of immediate
market for the part of the Kudre-
mukh concentrates has brightened
with the USSR having expressed
m\vﬂﬁnjnc-toh&abmtsmlﬂm
tonnes fines

,23‘
(b) whether it is also a fact that
port of Spain in the Carribean Islands

may provide a market for another
I ion tonnes of cencentrate ;

() whether a _hi tior.
of his Ministry has visi thid‘i%;nds.
during the month of December 1980;

(d) if so, whether any agreement
;nd regard was recached there;.

() ‘to what extent both the Port -
of Spain and USSR have so iar lifted
the fines?

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES
{SHRI PRANAB M.'UKHER;EE H
a) An offer was made to U

of the Indo-Soviet Trade
Plan or 1981-85 to su%)ly about
3 million tonnes of Kudremukh
concentrate to them annually. How-
ever, USSR do not sccmb to be in
a tion at present to buy iron ore
frol;‘!::81 India on account ofythe high
freight charges.

(b) to (d). A two-man delegation
KIOCL visited Trinidad and
Tlc;bagcth in Nov%rlr;lber, 0}980 tc»l ex-
re L] Suj
dranukhpoéut?cmut}';te to t!1ztl:pcaowl.t!:1g
try for their pellet plans
likely to come up by 1984. As a
result, a delegation from that country
is expected to pay a return visit to
India some time during the grd
quarter of 1981 for further discussions
in the matter.

(e) Does not arise,
Income-tax raids

33% . VIRDHI
ER AIN Will the Minister
be pleased to state :

&ucgzlhowthq;m; raids were con-
ncome-tax Depart- -
mentm‘:;mhfortaxevadedmcome
and wealth during the past six
months ;

o By S
who mﬁmmmmm'
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. hxammmungto morethanRupoea
twmty-ﬁmhkh: ;
) wha.thl_low«- if any,
it Bl a1
(d) are any criminal cases insti-
tuted against them? o

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SAWAISINGHS%
d) to (d). Sir, during the
1-9-19801::28-«-1981 the
1313 searches for E pnrpose ol'
ing concealed
wealth. !
S it B8 e
amets to extent
of Rs. 10,21 mg‘avebmsdmd
The extent of concealed income/
wealth can be known only after

assessment proceedings are completed
in these cases. The cases are under
investigation and prosecutions in accor-
dance with law wﬂlbelaunchedm

appropriate cases.

o wetfre  few fom w0
e faw afcdior & fog
- Wiy feay o
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aview vy
(=)

gqrad
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2. W qfex for Teaw
= =wdffew 2,500
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4. Qfer fFaw _ 1,000
5. fraer (ngw sawr & 100
forg )

-
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| Y A
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_Supply of steel for o _
oy Al o Ny g
" 9568, SHRI K.A. SWAMI :
Will ‘the Minister of STEEL AND
MINES be pleased to state :

ukigg)slaeplto pplyofﬁ
engure su
nAndhmP:dah, Y

S)theammmtofme'cl
by the SAIL Stock Yards in Vijaya«
yu&;ﬂoandViukhlpmm '
i 1g80;

(c) the measures being taken to
increase allotment of steel to the above
two stock-yards ; and

(d) the measures taken to ems

ise allotment of steel for cons-
truction in rural arcas under the
jurisdiction of the Vijayawada and
isakbapatnam SAIL Stockyards?

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES
(SHRI PRANAB MUKHER]JEE) ;
(a) Under the present system of
distribution, a specified quantity of
different catcggr:ea of steel materials
is programmed eve ear to cater
to the needs of conrfur’;m in rural
la:leas, including constructional mater-

(b) The amount of steel supplied
by SAIL stockyards in Vijayawada
and Vishakhapatnam is 7,710 tonnes
and 42,814 tonnes respectively during
A i ‘80"1@’ 81.

el ST e v
ijaya

ishakhapatmam are goverried
the availabi tyofmelandtheat:z:
ofprio;itythedemanda.to be serviced
throug] respective  stockyards,
within the constraints of rail move-
ment, ‘

(d) Constant Liaison with Railways
is maintained to overcome problems
of movement that may arise from the
t0 time so that overall quantum of

|

allottees of vested

Nationalised Banks in West
Beagal

a560. SHRI CHITTA BASU :
will Minister of FINANCE be
pleased to state :

Eu) whether  the Nationalised

in West Bengal ide -loans
to and allottees of
the vested land ;

) if so, the total credit advanced
to in 1979-80 and 1980-81 ;-

(c) the number of such borrowers
and

(d) the target for the year 1981-82?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

HRI MAGANBHAI BAROT) :
a) Yes, Sir.

(b) and (c) : The programme for

it 1979 envi fﬁqanu’ng gyf
79,255 croppers/assignees

commercial out of the
total numb:ir of rcco;dedheshar@
croppers and assignees in the state.
Details of finance given are as under:

No.of Amount
borrowers outstanding

Share cmp})mf 32,720 Rs. 93. 32 lakhs
amgneu O
vested land.

Information regarding financing of
share cropper/assignets during the
ﬁsons of 1980 is not readily.
available,

The Banks and the State Govern-
ment have been coordinating at the

mumllevelforﬁmnungof
‘Jentified share cx and assiznee
of vested lands.

d) The target for 198182 is
m;t(n\?aﬂahle. 5 1961
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wilSE: SHRI GHITTA BASU:
Minister of FINANCE b®

phued to state :

(a) whether it is a fact that the
target of industrial growth for the
current year was fixed at 8 per
oent;

(b if s0, whether the sajd target
y to be achieved; and

(c) if not, the reasons therefor?
THE MINISTER OF FIN-

ANCE (SHRI VENKATARAMAN)
(a) to (c). The Sixth Five
Year Plan 198085 envi

an annual average growth ratc of 8
cent for mdust:nal production
However,
tnaf productlon "continued  to
auﬁ‘ermthe first half of 1980-81 due
to infrastructure problems and the
impact of drought in last year.
Concerted efforts were made by the
Government to improve infrastructure
performance during 1980-81. Asa
result, the power, coal and railways
sectors have shown distinct improve-
ment. Notable increases in pro-
duction have also taken place in key
industries such as steel, I nt‘:iem;ln:i
transport equipment etc. us
producuoneqlmproved by1.9 per cent
and 6.0 per cent
the second and thn'd quarhe:s of
1980-81. During the 1980-81
as a whole the rate is ex-

pected to be about 4.0 per cent.
Appointment of High Power
Pension Commission

2571. SHRI R.K. MHALGI :
will Minister of FINANCE be
pleased to state :

(@) whether Government have
received in August, 1g80 2 memo-
randun from members of Parha-

Wfﬂhn Answers m

mmtmlﬂu?; the . Government
lpmt a Powu Pm
Commission;

(b) xfio,wh:twhon(}wmmnt
have taken %o far, or propose to take
in the near future ?

THE MINISTER OF STATE
IN THE MINISTRY OF FIN.
ANCE (SHRI SAWAI SINGH
SISODIA) : (a) Yes, Sir.

(b) The request was considered
wefullybuutwasnotfound possible
to accept the same.

Mochanization/Automation
in State Bank of India

2572. SHRI NIREN GHOSH :
Will the Minister of FINANCE be
pleased to state : -

(a) whether Government are in-
cing mechanization/automation
in t.he State Bank of India ; and

(b) if so, the details thercof,?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
SHRI MAGANBHAI BAROT):
a) and (b). The State Bank of
India does not have any proposal
just at present to introduce
further mcchamzauon[automaui:.y
'(rlh;A) Inﬂzdafl Banks’ Association

w the

ments of all thercpmabanksmcludmg
State Bank of India haa however
raised a issue for a more
extensive use of . me /
automation in atléa banks for greater
my issue is under
consideration before a Board  of
Arbitrators.

T

GUPTA: Will the Minseer > of

FINANCE be pleased to state

(a) whether it is a fact that the
the&:werummt have found subs-
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._(l..a)i'f.so,. the extent of illegel

activity discovered t the com-
pany and action taken thereupon?

THE MINISTER OF FIN-
ANCE (SHRI R. VENKATA-
RAMAN)

Special Bearer Bonds
Scheme

2574, PROF MADHUDANDA-
VATE : Will the Minister of
FINANCE be pleased to state :

(a) whether it is true that the
Wanchoo Committee on Direct
Taxes had expressed its view
that inducements and concessions
to those who break the tax laws has
a deleaorio::ls effect D?he honest tax

and weakens working of
Eﬁyﬁx laws and tax adm.ik::lg;tra-
tion ; and

(b) if so, will not the Special
Bearer Bonds Scheme run counter
to the views of the Wanchoo Com-
mittee and put premium on evasion
of taxes ;

THE MINISTER OF STATE
IN THE MINISTRY OF FIN-
SINGH

harmful as - respects morale
and of the tax admi-

Fall in Growth Rate due to
Declining Investment

2375, PROF. MADHU DANDA-
VATH:Will the Minister of FINANCE
be pleased to state :

m(a)whahai}ge&cu;&atam_
tation Bud .
for 1980.81 the investment has Su..

ered considerably ;

* (b) if so, the reasons thereof}
and

(c) theextentof fallin the growth
rate due to ining investment ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) No, Sir. On the contrary the
trends in the indicators of invest-
ment in the industrial sector available
so far such as, consents for ca.%'::.l
issues, loans sanctioned and disbur-
sed by the term lending institutuions,
import  licences  issued for
importing  capital goods and
heavy electrical plants, as also
the ap) given by the
for im o t machme.::y
reveal ptit.;tt ther?e has been a signi-
ficant pick up in industrial invest-
ment in the current year. The
general sentiment on the stock ex-
changes and the capital market also

precise magnitude of improvement
in industrial gzzlmunmt 111:.1 1980-8B1
over 1979-80 can be estimated only
when sive data relating
:).ic the above indicators become availa-

(b) and (c). Do not arise,

Seizure of Bilver

2576, PROF MADHU DAN-
DAVATE : Will the  Miniiter
of FINANCE be pleased to state :

(a) whether it is truc that the

Union Minister of State for Finance



IN THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir. The Customs autho-

;
_E.
ok
?:

of silver valued at about Rs. 1-23
crores during 1979.

(b) The Prevmg;cﬂma.ng Inte-
“Imc mnchmu'y ustoms
Departments has been su-ergdmd
to p:;vent the smuggling

out

The provisions of Chapter IVB of
the Customs Act, 1962 contauung
regu]a provmom on storagc

fm.yam.tl sale of silver were
extended to the 50 Kms. belt along
the Indo-Nepal and Indo-Pakxstan
borders with effect from 27th March
1980. These isions were  al-
ready applicable to the 50 Kms.
belt along the West coast and the
coast of Tamil Nadu and Pondi-
cherry.

~ Steps to raise Exemption Limit
for Income-tax

2577, SHRI HARINATH MIS.
RA: Will the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that the
limit of exemption from in-
come-tax at Rs. 8,000/~ ‘per annum
has become too low in view of rise
in the cost of living mdu:ofvmous

categories ; and
(b) if the answer to (;

'the mmmm@a&m{n

suppl mcrease in

Wﬂﬂen Amwm ) m

to tah: to raise up -
hnitofthomomnui-
nm&nm&rmguoﬁthﬁnd‘
mcamegroupsofmety? R

THE MINISTER OF! STATE

"IN THE MINISTRY OF FINAN-

CE (SHRI SAWAI SINGH SISO~
DIA) (a) and (b). The Finanoe

1 secks to raise the exemption
li::mt income-tax in the case of

registered firms :ﬂ’ﬂ:ﬁ’u

m with one or more mem-

separate income exceeding
thecxc::;:gi:lonhm.lt,ﬁmm 12,000
to Rs. 15,000. The Bill further seeks

" to raise the nil rate slab from Rs.

B,OOOtORs.I 000 concurrently with
restructuring of the rate schedule
up to Rs. 30,000.

Money Supply ,

2578. SHRI HARINATH MI-
SRA : Will the Minister of FINANCE
be pleased to state :

(a)thensemrealnauonalm-
come, money supply and prices
the country in the period :977—73
to 1980-81 ;

(b) the extent to which rise in
prices are due to rises in money
supplies ; and ..

(c) if the ansswer to (b) in the
affirmative, what steps are Govern-

ment taking to restrict money supply
in the country ? '

(SHII;II{E xgmlsm gr FINANCE
(=) A statement is enclosed. ]'

and (d). Thuenmmme
mlauomlu

_15

factor thegenerallmoe
Hmcentumtpombleto
the extent the price rise due to in-.
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H

pl.nson. 'I'hud atrmgent '
‘refinance/re-discount aemmod&-

‘borrowers,

_ Etgovmﬁnt Eallo W
_ watch on

upward adj further uldth’bcﬁtahén' ﬁ
; . ustment: steps wo as and
in- ing rates and strict enforce- when necessary. -
Statement
Percentage change over the previous
year
Year
' Gross te  Wholesale
National Monetary  Price Index%
Product Resources (1570-71s=100)
lg;ltlwo-?l (Ms)
ces)
19?7'73 8.4 18.4 0.3
1978-79 . 5.9 21.9 4.6
1979-80 —4.51 17.8 21.4
1980-81 6.5%' 13.9% 15.4%
1Quick estimates
*Anticipated

2As on February 6, 1981 compared with March g1, 1g¥o.
' 4As on February 14, 1981 compared with March zg. 1980,

*Variations are on point to point basis.

Export of Packaged Ros
to Soviet Union °*

2579. SHRI HARINATH MI-
SRA : Will the Minister of CO-
MMERCE be pleased to state :

(a) whether it is a.fact that
Government pro

packagedrosestotheSowetUmon H

(b)lfso,thcfomgnexdmange
erlytobemrmdbythuu:poﬂ
dunngthecumtﬁnanculyw

(c) what measures Government

havetahmhommmtlmrsafetnns it?

THE MINISTER OF STATE

IN THE MINISTRY OF CO-
ALAM : (2) to (c). The
export of roses to Soviet Union

is not included in the Trade Plan
with the U.S.S.R. for the year
1981,

Proposal to extend Rationing
System to All Villages

2580 SHRI HARINATH MIS.
RA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether ~ Government pro-_
pose to extend rationing
popalacon, under a. oo 3&‘:&""

tion er a com ensive
social welfare scheme;

(b) if 30, the details thereof; and

_ (¢) if not, the reasons therefor?
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THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-

A MOHAN
MOHAN'E'Y) :(a) to No, Sir.

levy ed edible ci;l.
rice, mga.r :mpon

and kerosene oil + being
distributed under the Public mmbu-
tion System which covers the rural
areas also.

in th
lnpmc:;meworﬂng

1. SHRIM.V.CHANDRAS-
MURTHY: Will the
Minister of COMMERCE be pleased

_ to state:

(a) whether there is any improve-
ment in the working of the State

Trading Corporation during 1980-81

(b) whether there was an increase
of 10 per cent over its performance of
last year;

(c) if so, in what field; and

(d) to what extent the trend is
continued in the 1981-827

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
ES)HRI( I){HU RSHED AtlﬁAM KHAN
a) to (c). As against the turnover
of Rs. 1529 crores in 1979-80, the
STC is likely to achieve turnover
of Rs. 1600 crores in 1g8o-81, an
increase of about 5%, over the turn-

over for 1979-80.

d) This trend is likely to continue
year 1981-82, also.

Delay in Payment of Addi-
tional Dearness Allowance to

2582, DR. KRUPASINDHU
BHOI: Will the Minister of FINANCE
be pleased to state:

- {a) whether it is a fact that even
after the payment of Additional
Dearness ce becomes due it

- - e'.ml_

Wriﬂm.nmm ' uB
ubl aboutsmonthsbyeovmmmt |

-zopusatdenformmymnuothc

chemment employees;

(b) whether it is a fact that in
other sectors like Bank etc, the
payment of Additional Dearness
Allowance becomes automatic as
soon as it becomes due; and

) the rcasonsfor not taking
mm.sla.r action by Government in

respect of its employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (c). The Consumer In-

dex figures for a particular month
are received from the Labour Bureau,
Simla in the middle of second month
following the month to which the
figures relate. Onreceipt of the figu
it is determined whether on the
of the 12-monthly average of the
index, an instalment of additional
dearness allowance to Central Govern-
ment employees has become due for
consideration. If an instalment beco-
mes due for consideration on this
basis, action is initiated for taking a
decision in the matter. As the payment
of an instalment of additional dear-
ness allowance to Central Govern-
ment employees at present costs the
exchequer a.sthmuc.h as Rs‘;fﬁz crores
annum, the uestmn its
at the est vmg re to
the i of such payment on the
economic situation. The pay-
ment of dearness allowance to emplo-
yees in other sectors like Banks etc, is
made according to the norms followed
in this regard in those sectors which
are generally determined in accor-
dance with the agreements entered
into with the Unions of employees in
hthae sectors concerned. TI;?se norms
ve no bearing in res ent
of additional pect‘uompay:l; to

whom dearness allowance is paid on
the basis of a scheme recommended
by the Third Pay Commission.
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matmmw
F By an Indi

: 3. §HRI  JOYTIRMOY
nos : Wil the Ministrer of FIN-

a) whether it is a fact that polar
mg)mmwwuaold in Geneva for

4.6 million dollars ;

(b) isita fact that purchase was
madc)bymlndian citizen ;

(c) if so, details thereof ; and
(d) action taken threon °?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SHRI SWAISINGH SISODIA:

Acom'd.l.n,gmthemformanon
Wil

the Government a
. diamond, known as "Polar Star”

mounted on a ring, was auctioned at
Geneva on 19/20-11-1980.

‘(b) and (c). The diamond i

doegcgo E:n:'maf (b) & (c) above

50

Increase in Price of
Tobacco by Beoard
g SHRI OTIRMOY
BOSU: Will the Minister of COM-~

MERCE be pleased to state:

(a) whether it is a fact that
Tobacco Board had recommen-
ded 15 per cent increase in the };
minimum export price of Tobacco;

b) is it a fact that the Ministry
haz( reduced it substantially;

(c) if so, details thereof; and

(d) if so, reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN): (a) to (c). The
mcrense]decrcase m mmunum
: Qf for o8 various -
types tobaccos 1981 crop re-
commended by the TobacooB%ard
and fixed by the Central Government
is given below:—

Variety of Grades Percent increase/decrease in MEP of 1981 crop
tobacco over MEP of 1980 crop »
Recommended by the  Fixed by the Central
Tobacco Board Government
Virginia 1to LBY 2 15% increase 59 increase
Flue Cured >
LMG/Brown 109, increased 10% inccase
Stem & Stembits. should be equi- 5% increase
ngtm pmaeol'li'lc.l 3
gmdein redried leaf
All low p.-ndu except Nil 10%, increase
) Smbiu '

decrease in MEP of Nolnuauefdmunhu
aﬁ:oﬂ:m




251 Written Answers

. {8@) The minimum ‘export prices
have been fixed by Government
giving due consideration to the re-
commendations of the T'obacco Board
and after taking into account the
need to ensure that our prices in
the international market remain
competitive, while at thethsamc time,
remunerative prices to the growers
are ensured.

Ban on Export of oil-cakes

2585. SHRI  JYOTIRMOY
‘BOSU: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are
aware of the fact that indiscrimi-
nate export of oil-cake is cuasing
serious difficulty particularly to
poultry and diary industries;

(b) whether there is increase in
value and quantity of such export
during the last three years;

(c) details thereof; and

(d) whether Government propose |

to a ban on export of oil-cakes
anﬂthcr protein items?

-

MARCH 6, 1061
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_ THE MINIS OF STATE
IN THE MINISTRY OF COM-
major items of deoiled extractions
like groundnut extractions, cotton-
seed extractions and rice bran ex-
tractions is being allowed within

taking into ac-

mestic requirements ctc. and hence
the inference drawn is not w
founded.

(b) and (c). Quantity and value

actual export of groundnut ex-
tractions, soyabean extractions,
cottonEs:ed . exu'aqﬂiu:ms and Rug:
Bran Extractions in the years 1977-7
78-79 and April, 79 to January,
8o arc indicated in the statement
attached. '

. Lakh tonnes
. ((q‘?;luzz Rs. lehl)

1977-78 1978-79 April79  Jan. 8o

Bl
No. Description of the item ]
. aty Value  qty. Value qty.  Valué

1 Groundnut Extractions 5.1 8885.24 538 - 74.09  5.15 69s6.58
n.mm o.15 a%6.81 0.49 8@.&9 0.31 570 .98
. 3 mm 1.75 1781.31 154 :845;.9:_ 0.90 no;.ig

% RicoBesn Extractions.  g.a3  ibey.ap 479 s _es
10.69. 100978

“on e e e
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Expansion of Durgapur Steel
Plant

2586. SHRI JYOTIRNIOY
BOSU: Will the Minister of STEEL
AND MINES be pleased to <tate:

(a) whether the scheme fo: th=
proposed expansion of Durgapur
Steel Project has been includ-d in
the Sixth Five Year Plan;

(b) if so, the salient featurzsof
the scheme; and

(c) if the answer to (a) be i the
negative, when the constructio: work
is expected to be started ?

THE MINISTER OF COM-
MERCE AND STEEL AND MI-
NES (SHRI PRANAB MUKHER-
JEE).(a) to (c): A provision of Rs.
50 crores has been made in the Sixth
Plan for the modernisation ofthe
Durgapur Steel Plant. British Ste-={
Corporation (Overseas Services),
who were commissioned to prepare 2
development plan for the plaant,
submitted their report tothe Steel
Authority of India Ltd. (SAIL)
in November 1980. SAIL are at
present engaged in an in-dspth
examination of the report.

Foreign Exchange Reserves
2587. SHRIR.P. GAEKWAD: Wiii
the Minister of FINANCE b2
pleased to state:

(a) the amount of couniry’s
fareign exchange reserve that st
as on gist December, 1980;

(b) the amount of countiv’s
foreign exchange reserves that st )»d
when Janata Government came i1
power in the Centre in March 1977
and when left in the beginning of
1g80;

(c) whether it is a fact titat
during its two and a half years rule,
it had nearly wiped out the reserve,
and the country is now facing i3
adverse effect; and

{d) ifso, steps taken to re-build
the reserve ?

THE MINISTER OF FI-
NANCE (SHRI R. VENKATA-
RAMAN) (a) The country’s
foreizn  exchance reserves ( exe
cluding Gold & Special Drawing
Rights) stood at Rs. g4760.70 crores
as on the 31st December, 1980.

b The reserves {excluding Gold
& SDRs); amounted to Rs. 2806.30
crores as on the 25th March, 1977
and Rs. §29%.05 crores as on the
r1th Janaary, 1480,
The country’s balance of
wrade showed 2 surplus of Rs. 72
crores at the eud of March, 1977
During the yeurs 1977—1980  the
wrade aeficit of the country increaedl
from Rs. €21 crores in 1977-78 10
Rs, 2202 croresin 1979-80. It is
«xpected to widen in 1980-81. This
i3 the outcome of the substantia
increase in the import bill largely
on account of the steep rise in price
ot crude oil and their products
without matching increase in the
exports during this period. The
after effects of the continuous trade
deficits are being felt now and the
result is that there is a draw-down
m the foreign exchange reserves.

.d; The Government have been
taking a numb r of steps to reduce
the strain an foreign exchange re-
<crves and to remove_the constraints
on their future growth. These in-
clude:

{i! various mecasures to improve
zhe functioniirg of the infrastructure,
remove consiraints on production,
brine about better capacity uti-
lisation and expand capacity in
critical areas of production in order
to reduce imports (ii) efforts are
also being made to (a) reduce the
heavy dependence on imported crude
oil by stepping up domestic explo-
ration and production of oil and gas,
(b) develop alternative energy
sources, and (c) increase export per-
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furmahoesothattﬁeeounuym

for the rising import requirements
gya .growing and nmdmusmg €co-
nomy.

' Value of Rupee

2588. SHRI R. P. GAEKWAD:
Will the Minister of FINANCE be
plmed to state:

(a) whether it lsa?fact tm
of rupee in terms of its p
power in the domestic market has
greatly diminithed in recent year;

(b) if so, what is the value of
rupee at present as against its value
ten years ago;

c) what are the reasons for fall
e value of rupee; and

(d) action taken or proposed to
be taken to revive its lost prestige ?

THE MINISTER OF FI-
NANCE (SHNI R. VENKATA-
RAMAN) (a) and (b). The internal
purchasing power of the Rupee as
measured by the reciprocal of the
All-India Consumer Price Index for
Industrial Workers’  (1960=100),
declined from 53.76 paise in De-
cember 1970 to 24.51 paise in De-

] 1 .

(c) and (d). The fall in the
value of Rupee is synonymous with
the rise in prices. The factors
responsible for the rise in the prices
are discussed in the Economic Sur-
vey, 1980-81, and include higher
international prices of oil and oil
pmducts, upward ad]ustments in
administered prices, shortfall in pro-
duction of some essential commodities
such as pulses and oilseeds due to
drought and excess liquidity in the
system.

Government attaches high prio-
rity to contain inflation and hence
the mbal::y of moe Greater em-

in

the” Budges

ohg&:-ﬁammmuh investment ~
andmmvalofmﬁ-mumﬂmg
straints for upproductlon.
Itua:ﬁemnd economic revival
bwnmew.imne since
middle of 1 1; will continue
and gthu ' momentum. It
i ve salutary impact on the

price situation.
Bank credit locked up in sick
units

2589. SHRI ARJUN SETHI:

SHRI GEORGE FER-
NANDES :

Will the Minister of FINANCE
be pleased to state :

(a) what is the total amount of
money of bank advances locked up
in sick industrial units in the country;

(b) how much of this is in units
with advances of Rupees one crore
and more and how much in small
scale units;

(c) how much of this money is
likely to be recovered; and

(d) whether Government are
taking any ial measures for the
speedy recovery of these dues ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) and (b). As per the latest ine
formation available with the Re-
serve Bank of India, ou
bank advances to units identifi
and reported as sick as on 3:-12-: 79
amounted to Rs. 1622. 55 crores. Out
of this, the amount outstandng against
Jarge sick unitd, each enjoying bank
credit limit of Rs. 1 crore and
above, amounted to Rs. 1158.48
crores and the amount oumnnctlﬂ .
against the small scale sick indus
units amounted to Rs. 261.74 crores.

(c)and (d). Thebanksmake
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of loans. In deserving and viable
cases, on detailed examination of
requests from assisted companies,
re-scheduling of loans’ repayment
as well as postponement of .instal-
ments is restored to. Efforts are
made to recover the overdues
through constant follow-up, increase
in the frequency of periodical
inspection, frequent personal dis-
cussions with the promoters/chief
executives of the defaulting con-
cerns etc. In appropriate cases,
legal steps are also taken.

Discussion with Vamaspad
Manufactarers

2590. SHRI RAMJIBHAI
MAVANI:

SHRI P.K. KODIYAN:

SHRI P.M. SAYEED:

SHRI R.L.. BHATIA:

SHRI K.P. SINGH DEO:

SHRI K.M. MADHUKAR

SHRI BHIKU RAM
JAIN:

SHRI GHUFRAN
AZAM:

SHRI VIRBHADRA
SINGH:

SHRI RAM PYARE
PANIKA:

SHRI S.M. KRISHNA:

Will the Minister of CIVIL
S’I'.ER'.IES be pleased to state:

% (a) whether Government had
a meeting with the traders and manu-
facturers of vanaspati and edible oils
during 1-12-80 to 10-2-81 in con-
nection with the various issues of
production, distribution, stock and
prices of these commodities;

(b) if so, the details of the talks;
{c) the outcome thereof;
(d) what assurances had been

given by both Government and tra-
ders and manufacturers to each other;

4090 LS—9
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(e) action taken to implement the
same;

(f) whether the said assurances
have not been kept by Vanaspati
Manufacturers and traders; and

(g) if so, the action taken against
em ?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL
SUPPLIES (SHRI BRAJA MO-
HAN MOHANTY) : (a) to (g).
Government has had a series of
of discussions with the Vanaspati
manufacturers in the recent weeks in
connection with the various issues
concerning vanaspati, particularly
prices. As a result of these discus-
sions, the vanaspati industry agreed
to observe a voluntary price res-
traint till 28th February, 1981 and
to maintain production ata high level.
Reports from the field show that
this understanding has generally
been implemented by the vanaspati
industry. Government is conti-
nuing its dialogue with vanaspati
manufacturers regarding the availa~
bility of vanaspati in sufficient quan-
titles and at reasonable prices and
would continue to take such appro-

riate steps as the situation demands

m time to time,

Project Exports

2591. SHRI KAMAL NATH:
Will the Minister of COMMERCE
be pleased to state:

(a) whether there is a decline or
increase in the value of project
exports in the current year compared
to the same period in the previous

year;

(b) if there is decline, what steps
ent are taking to stop such
decline; and

(c) total anticipated value of pro-
ject exports during the  current
year ?
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THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED
ALAM KHAN): (a) There is an in-
crcase in the value of project con-
tracts secured during 1980 as com-
pared o 1979. The total value of
civil construction contracts secured
during ig8o, according to the re-
ports received comes to Rs. 1558
crores. As against this, the total
value of contracts secured in 1979 was
approximately Rs. 500 crores.

(b) The question does not arise.

{(c) As in (a) above.

Fluctuations in value of Rupee
in Internationai Market

2592. SHRI JITENDRA PRA-
SAD: Will the Minister of FI-
NANCE be pleased to state:

(a) the particulars of fluctuations
in rupee value in the international
market during the last three years,
year-wise; and

(b) reason, if any, for the fall
in the ru_Pec value in the international
market :
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THE MINISTER OF Fl-
NANCE (SHRI R. VENKATA-
RAMAN) : (a) and (b). The
Hon’ble Member is probably re-
ferring to the exchange value of the
rupee. With effect from 25th Sep-
tember, 1975 the exchange value of the
rupee is determined with reference
to the daily exchange raic move-
ment of a suitably weighted basket
of currencies with  Pound-Sterling
as an intcrvention currency. With
the help of this basket of currencies,
th. exchange value of rupee with
Pound-Sterling is fixed by the Re-
serve Bank of India from time to
umec. The rupee value of other
international currencies is calcula-
ted on the basis of the inter-se ex-
change value of Pound-Sterling with
those currencics. Thus rupee value
in the international market will
fluctuate every day, upward or down-
ward. The exchange value of rupee
as againt major currencies during
past three years have heen given in
the attached statement. The details
on the annexure show that the rupee
has, in fact, appreciated against major
curriencies except the Japancse Yen
and the Pound-Sterling in the past
3 years.

Statement

Name of Currency

Rate Rate Rate
ason ason

as on
31-3-78 31-3-79 31-3-80 2-3-81

1. Pound -Sterling
Pound 1=Rs.

2. U.S. Dollar
Dollar 1=Rs.

3. Deutsche Mark
DM 1=Rs. .

4. Swias Franc
SF 1=Rs. . . .

5. French Franc
FF 1=Rs.

6. Japanese Yen
YGEI‘!OD:RS.

7. Italian Lira
Lit 100=Rs. .

8. S.D.R.
SDR 1=Rs. .

15.75 16.80 17.85 18.00
8.4552 8.1364 §.2467 8.2550
43101 4.3506 4-2324 3-8377
46256 4-7914 44653 41723
1.858g 1.8938 1.8345 1.6302
3-9368 3.8739 3-2946 3-9105

0.9950 0.9657 0.9196 0.7980

10° 4927 10° 4408 10° 3072 10.0501
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Upgradation of Bhubaneswar

2593. SHRI CHINTAMANI
PANIGRAHI : Will the Minister
of FINANCE be pleased to state:

(a) whether representations for
upgrading  Bhubaneswar city, the
capital of Orissa State, to B2 position
are under the consideration ol the
Government; and

(b) if so, why this declaration
is being delayed, when other cities
have been 1ecently upgraded ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) No. Sir.

(b) Certain citics, whose  popu-
lation, according to 1971  census,
was marginally short of the minimum
Embed for  classification  as

class, were upgraded on the
basis of their mid-census population
estimates. The case of Bhubaneswar
could not be taken up for considera-

tion as the shortfall pulation
was more than marg:nafo

M.M.T.C. Negoﬁnﬁngof with
for Iron Ore Export

2594. SHRI = CHINTAMANI
PANIGRAHI : Will the Minister
of COMMERCE be pleased to
state:

( whether Government  are

a proposal to associate

g Corporation of India

%ncra.l and Metal Trading

(brpora.hon in  negotiating for
iron ore export; and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE SHRI KHURSHED
ALAM : (a) and (b). Yes Sir.
To ensure utllmauon of Indian ves-
sels for tr tion of iron ore,
it is p to associate a repre-

sentative of Shipping tion of
India when MMTC’s delegation goes
to Japan for finalising contracts
for supply during the year 1981-82.

Opening of Office of State
Bank of India in Jaypur,
Orissa

2595. SHRI K. PRADHAN] :
Will the Minisier of FINANUE
be pleased to state :

(a) whether Government have
a proposal to open a Regional Main
Office of the Statc Bank of India
at Jaypur in thc Koraput district
of Orissa.

(b) if so, when such proposal
is going to be implemented ; and

(c) the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRY OF FI-
NANCE (SHRI MAGAN BHAI
BAROT): (a) No, Sir.

(b) and (c). Do not arise.

Aud S W S9 W QOF WSIAY
faeelt ¥ worar Iex qEw W
et

25906. St wfzra gredlY :  FAT
faw wefr g T & Fav WG v

(w) Agd =@ G7 TR ¥
woY feedi—6 @TO a¥ 1976-77,
1977-78, 1978-79 AT 1979-80
¥ sarew wew @ faad ofw @

a ;

(@) s a8 ¥ Irfer woredr
gra S e w1 feear ofer
o o e s
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() Searz qew W Twrar afiv A
g F fag  fawrar grar e aw wa
wrAaE £ 7€ §; W

() st ag v g fo oo
g ¥ wEfaa @l § w93
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faw warvra § Tew ey (o
vt fog famtfem) @ (w) W
(). fgsx =rx =&t & <raw
dgd wiee JaaT QUE wEAr Ay
T FOET LER NI A el
T TAET qEE A & Ay QY g
¥ —

ITET qEx A
ad
THAT A T2 TE T
®o To

197677 26,21,632. 82 26,21,632.82
1977-78 32,59,940. 37 32,59,940. 37
1978-79 40,59,900. 86 40,59,900. 86
1979-80 1,18,87,522, 32 1,01,03,763, 99

() &t (). 17,83,758.33%¢
N W A WA F g ot N oF
g A A O T§ 1979-80
& 2w, worrd B st ad e
T FE AT W UL GRAGH GO
L3 2| mw W ST

Improvement of Bhilai and
Durgapur Steel Plants

97- DR. VASANT KUMAR

JIT : Will the Minister of
STEEL AND MINES be pleased
to state :

agng:t)l 0 prowdsogl:'tth Unti:cti:m]g'l
to ide er i
know-how for improvement of Bhilai
and Durgapur Steel Plants; and

(b) whether the agrement is
on payment or on barter system ?

[LFF 2 = R ——

THE MINISTER OF CO MME
RCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
(a) and (b). The Soviet organisa-

:onsha.d atourmstanoccaﬁm

sic Technical and Economlc Con-
sideration’ (BTEC), for modemi-
sation of Bhilai Steel Plant and
augmentation of its annual pro-
duction capacity through intro-
duction of new technology and
modernisation of equipment. Hows=
ever having regard to the changes
that had occurred in the quality o
inputs into the steel plant, ltth was f:llt
necessary to get an 1n stuay
made by the Metallurg-lc:f and En-
gineering  Consultants  (India) Li-
mited (MECON) in cooperation
with GUPR%MEZ (Sovxﬂ::) te‘i:'zr
spcclfymg and determining -

nical parameters. Further nego-
tiations with the Soviet side will be
held on this subject after the submi-
ssion of MECON’s report, its examina- .
tion and an investment decision
thereon.

There is no proposal or agreement
with the Sovict side in respect of

Durgapur Steel Plant.
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2598. SHRI KRISHNA PRA-
TAP SINGH : Will the Minister
of COMMERCE be pleased to state :

(a) whether his attention has
b < o i
ap in the “Times ia’
dated the 17th January, 1981 under
the head.ing “Export subsidy system
under fire”; and

(b) whether Government pro-
pose to review the whole question
of export subsidy and if so, the salient
features thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF CO-
MMERCE (SHRI KHURSHED
ALAM KHAN): (a) Yes, Sir.

(b) The rates of Cash Compen-
satory Support are under continual
review by the Government and nece-
ssary changes are made in the rates
on various items as and when the
situation so warrants.

Export of Tea, Jute, Sugar
and Rice

. SHRI R. P. GAEKWAD:
Minister of COMMERCE

be pleased to state :

(a) a:ﬁltal quantity wgf tea, 1::.;
sugar rice exported out o
o;gztry during the calendar year
1 H

(b) value of cach of the above
commodities expoited during the
said period ;

(c) whether figures of export of
the above commodities show an
wrd or a downward trend ;

(d):fdownward trend, reasons

for decline in the export of these
commodities and steps taken to
poost export of the same ?

266

THE MINISTER OF STATE
IN THE MINISTRY OF CO-
MMERCE (SI-IRI) a;Ingl)lSHED
ALAM KHAN): (a
provisional ﬁgwaforthequannty
value of tea, Jutc,

oo an =
are as under —
i Val
Quaatity (Rs. t:'eoru)
Tea . 224.49 m. kgs. 412.55
Jute 4(0 75870 e ach) 2-78
Sugar . 64,000 tonnes a6.05
Rice . 4.5¢lakh MT 133.93
(c) and (d). While there has

been an increase in the exports of
tea and rice, as compared to the pre-
vious year, the exports of sugar have
been less because of the restrictions pl-
aced o itsexport. In sofaras jute is
concerned, it has been increasing
in quantitative terms, but the lower

value realisation in 1980 was due
to global glut of raw jute.

Licence to Coca Cola Export
Corporation

2600. SHRI DHARAM BIR
SINGH : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that re-
serve Bank of India had given time
to Coca Cola Export Corporation
to ;Iose its operation by 5th May,
19753

(b) if so, whether Commerce
did not give the ad hoc
mort licence to Coca Cola in 1977;

(c) whether the annual licence to
be given to Coca Cola was for .
Rs. 16 lacs > 8% - B2~ &)
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- THE MINISTER OF STATE
IN THE MINISTRY OF CO-
MMERCE (SHRI KHURSHED
ALAM KHAN) : (a) The time-
limit upto s5th May, 1978 was appli-
cable to the Corporation only for the
purposc of diluting its foreign equity

a level not exceeding 40%. The
Corporatlon, however, decided to
wind up its operation in India.

(b) In 1977, no ad-hoc import lic-
ence was issued in their favour because
the Corporation ceased to manufac-
ture Coca Cola concentrates in India
before final decision on their appli-
cation in 1977 could be taken.

Does not arise.

———

12.00 hrs,
RE: QUESTION OF PRIVILEGE
ETC.

PROF. K.K. TEWARY (Buxar) :
Yesterday I had made an enquiry
about my privilege Motion against
Shri Jyotirmoy Bosu ,.
(Interruptions)

MR. SPEAKER : It is under my
consideration.  (Interruptions)

PROF. K. K. TEWARY : And
you assured the House. . . . (Inferruptions)

MR.. SPEAKER :The hon. Mem-
ber should know thar it is under
my consideration. ....(Inferruptions)

PROF. K.K. TEWARY : I had
given you a notice. But a report has
been published in the newspapers that
it has been rejected. (Interruptions)

MR. SPEAKER : Please listen.
What do you want ? I have already
given my observations yesterday that
it is under my consideration. What do
you want ? (Interruptions)

What do you want ? (Interrup-
tions)

ot mew fgnt woRay (7€
fol, : voum wgw, oW el F
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wreg faarfeat o T wd gur @ .
wEaw wER ¢ 519 A kg

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : I had written
to you about the increase of allowa-
nces for Members of Parliament.
(Interruptions) My Party Member and
Shri Vajpayee’s Party Members and
others have opposed and questioned
it. We want secretarial assistance
from lok Sabha. . . . (Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North East) : This hypocrisy
must end. If he does not want he need
not take it. We need it and we will
take it. (Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur) : I want to call your
attention (Intermptwm) I had sent
a brief note. (Interruptions)

WEUW WEYRW: WIT  FE AW
&3

SHRI GEORGE FERNANDES :
I had sent a note about this economic
Administrative Service Cominission
which has now been announced. There
are certain very important points ari-
sing out of this decision of the Govern-
ment. How should we raise it ? (In-
terruptions) You please listen to me.
(Interruptions) How and where do we
raise this ? How do I riase it in the
House ? The Government is trying
to undo completely the admini-
strative structure. (Inferruptions).

MR. SPEAKER : You are raising
this in this,

WA FT TEA §

SHRI GEORGE FERNANDES
How to raise this in the House ?
How do we discuss this question’
(Interruptions) Please see. are
other aspects. Government have taken
a decision. The One is that the Govern
ment went on leaking out some in-
formation. If they taken decision
they should have had the courage
to come and tell the House. They
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could not do that. ([nmp tions).
The.-s'e are certain things. (Inferrup-
ftons,

SHRI SUNIL MAITRA (Cal-
cutta North East) : I have given notice
of an adjournment Motion regarding
military ammunition. (Interruptions)

MRL SPEAKER : No, No. I have
admitted a Call Attention motion

for Monday on this. (Interruptions)

22.02 hrs.
PAPERS LAID ON THE TABLE

ReviEw oN AND ANNUAL REpORT

OF InpiaN ToursM DEVELOPMENT

CorporaTioNn LTD. NEw DELHI

FOR 1979-80 AND A STATEMENT FOR
DELAY.

THE MINISTER OF TOURISM
AND CIVIL AVIATION ( SHRI
A, P. SHARMA ): T beg to lay
on the Table :—

{1} A copy such of the following
papers (Hindi and English ver-
sions) under snb-section g)
of section 619gA of t
Companies Act, 1956:—

(i) Statement regarding Review
by the Government on the
workingof India  Tourism
Development Corporation
Limited, New Delhi, for the
year 1979-80).

(ii) Annual Report of the
Indian Tourism  Develop-
ment Corporation Limited,
New Delhi for the year
1979-80) along with  the
Audited Accounts and the com
ments of Comptroller and
Auditor General thereon.

{2) A statement (Hindi and
English  versions)  showing
reasons for delay in laymg the
papers  mentioned (1)
above.

[Placed in Library. Se No.

LT-2015/81).
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TICS ExporT PromoTiON,
CounciL, Bomeay ror 1979-Bo
and MAarINE Propuars Exporr
DEVELOPMENT  AUTHORITY, Co-
CHIN FOR 1979-80 .

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHEED
ALAM KHAN) :

I beg to lay on the Table:—

(r) (i) A copy of the Annual
Report ( Hindi and English
versions) of the Basic Chemi-
cals, Pharmaceuticals and
Cosmetics Export Promation
Council, Bombay, for the
year 1070-8c  along with
Audited Accounts.

(ii) A copyofthe Review (Hindi
and English versions) by the
Government on the working
of the Basic Chemicals, Phar-
maceuticals and  Cosmetics

Export Promotion  Council,
Bo;'nbay, for the year 1979-
80).

[Placed in Library. Sec No
LT-2016/81.]

(2)(i) A copy of the Annual
eport ( Hindi and English
versions) of the Marine Pro-
ducts Export Development,
Authority, Cochin, for the vear
1979-80 along with Audited
Accounts, Subh-section (3)
of section 22 of the Marine
Products Export Development
Authority Act, 1972.

(ii) A copy of the Review
(Hindi and English Versions )
by the Government on the
working of the Marine Product
Export Development Autho-
rity, Cochin, for the year
1 )

[Plgcg& nz the Library. See No.

LT-2017/81 ]

————
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iz.06 hrs.

COMMITTEE ON PAPERS
LAID ONTHE TABLE

MinNuTES

DR. RAJENDRA KUMARI
BAJPAI (Sitapur): 1beg to layon
the Table Minutes ( Hindi and
English versions) of the sittings of
the Committecon Papers laidon the
the Table relating to their Fourth

Report,

COMMITTEE ON PAPERS
LAID ON THE TABLE

FourtH REpORT

DR. R.AJENDRA KUMARI
BAJPAIT (Sitapur) : I beg to lay
on the Table the Fourth lgport
(Hindi and English versions)
Cor}:;.]mmec on Papers La:d on the
Table.

12.07 brs.

CALLING ATTENTION
TO MATTER OF URGENT
PUBLIC IMPORTANCE

ForeiGN EXCHANGE RACKET

SHRI RAM SINGH YADAV
(Alwar) : Icall the Attention
of the Minister of Finance to the
following matter of urgent public
importance and request that he may
make a statement

“The mported operation of a

one crores foreign ex-

cha.nge racket from Delhi with

contacts in Hong Kong and

U.S.A. and the action taken

by the Government in the
matter.”

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN ):
Mr. Speaker, Sir. On the basis of
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intelligence developed and work-
ed out by the Directorate of En-
forcement, ShriSantosh Kumar Jain
son of a known racketeer and an
EX-COFEPOSA  detenu  Shri
Manak Chand Jain, was  appre-
hended on the 23rd February, 1981
by the Officers of the Directorate
and foreign currencies eqmvalent to
approximately Rs. 47,000/~ were
seized from his person. As a follow
up, a number of in Delhi
were searched resulting in  further
seizures of foreign currencies equi-
valent to approximately Rs}16,000/-
Im:ha.n currency of Rs. 1.47
incriminating documents. Besides,
contraband consisting of elec-
trical watches, cameras, etc., were
found in one of the premisés and
seized by the Customs Officers. Five
, namely, Shri Santosh Kumar
ain, his brother Shri Suresh Kumar,
their father Shri Manak Chand
Jain, Shri Ram Niwas Sharma and
Shri Ashok Narain were arrested.,
Shri Manak Chand Jain was released
on bail on medical grounds but the
others have been remanded to judicial
custody till the 11th March, 1981.

The documents recovered includ-
ed accounts of purchase and sale
of foreign exchange by this group
to the tune of Rs. One crore. The
documents further show dealings in
contraband goods by this group.
Two of the members of this m
aremamtammgawozmtsmt.h

m Ho The documents
%M of funds

ﬁ'oml-longkongtoUS.A.

Further investigations are in
progress.

SHRI RAM SINGH YADAV :
Thereplygwmbyt!whon. Minis-
is lacking in details which have

ing this racket. It has been  re-
wasope.raungm

thubunnessforthe last three years
and he was even detained for 19
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the time of Emergency, (Tieaptine)
time

It has been alleged thznotonly Mr.
Manak Chand Jain whose name has
been given by the hon. Minister,
but his two sons and two employees
of Indian origin were working in
some foreign airline. They are
also involved in this racket and
one of them is absconding. The
important point is that not only they
are dealing in purchasing and
selling of foreign currency racket but
also in smuggling of foreign goods,

electronic watches and other sophi-
sticated cameras and other luxury-
items and those items sold in India.
Not only this,egbj;ﬁi acccl;unts \]:l:re
maintained y by these
rackefeers and the money which
was there in the banks of Hongkong
was transferred to U.S.A. I wish to
know from the hon. Minister what
measures he is going to take under
the Forcign Exchange Regulation
Act and COFEPOSA to ensure that
such cases are curbed in future and
are not repeated and such anti-
national and anti-social activities are
not carried on in such a fashion.
Therefore, I want the hon. Minister
to make provisions to take strict
measures to curb these activities and
I want a reply from the hon.

Minister on this.

SHRI R. VENKATARAMAN :
The hon. Member has given a little
more details about the activities then
I have done in my statement, from
various Pressreports. ‘What Istated
in the House is that we are investi-
gating and as soon as the investiga-
tions areover, wewillbeable to give
further details. As at present,
we have found that a number of
persons have been involved in the
racket and we have arrested all of
them. Only one person Shri M. C.
Jain has been granted bail for reasons
of Health. All the other persons
have been remanded to custody.

PHALGUNA 15, 1902 (SAKA)
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The hon. Member wanted to know
as to what action we propose to take.
Actually Manak Chand Jain was
a detenu under COFEPOSA. We
detained him and he was in deten-
tion for about two years. It was
only later that he was released. If
the investigation warrants, we w:ll-
not fail to take appropriate actiop
against others also.

(Interruptions)**
MR. SPEAKER : Not allowed..
ﬁnﬂawm (FedemaR) =

““A search on his person led to.
the recovery of 4480 US dollers,
190 pounds sterling, 115 Canadian
dollers, 35 Kuwait dinnar, 1000
Saudi rials, 60 Singapore dollers .
and g30 dirham.”

B OFEA W HOed, WGEY,
78 § F oF aga a3 {0 @ W ww
W ¥ wag v Ry gm €1
AR T T qG e o ur §
¥ § ow SR QI —

. “During the three years from 1976 .

to 1978, 16504 cases were insti-
tuted by the Enforcement Dire-.
ctorate by issuing show cause
notices to the parties concerned.

During the same period, 18286
cases were adjudicated by officers
of the Enforcement (Directorate
including cases where show cause
notices were issued in carlier years,
resvlting in  confiscation of"

**Not recorded
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Rs. 37.15 lakhs, Indian currency
129.98 lakhs and levy of penal-
ties aggregating to Rs. 746.86
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SHRI R. VENKATARAMAN :

It is unfortunately true that in this
racket one person name Ashok Naray-
an is involved. Our investigation has
revealed that he is the son of our for-
mer diplomat. We are investigating
into this matter. We have taken very
serious notice of it. We will do cvery
thing possible to sce that the entire
remification of this transaction is fully
investigated and those responsible are
given the highest punishment that the
law can give. I do not want tosay more
since it will hamper investigation.

=t aww gArefag ;- woE e
gAY fawr § 7 730 S99 w41 F AW
& ar 78 ? Wt 471 9A% fae w
FTE FEARI FL R E 7 o2 vF F0°
7 FY Wfeglar w1 amwer &1

SHRI R. VENKATARAMAN :
I will mention that. He was employed
in the British Airways.

DR.SUBRAMANIAM SWAMY
(Bombay North East): Did you say
former diplomat ?

SHRI R. VENKATARAMAN :
He has retired. He was not a high
level diplomat.

MR. SPEAKER : He has clarified
that.

W T W (geA)
weger Y, faRelt way gwrt }W ¥ wfuw
e & forg feady seqer i sy
Lacig £ f ok R CCE AR GR
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¥ We o ¥ weard fredY ==t wrsr
WA R WA @
aeg F WA AR @ § ) R F
e o faaa a7 Mo & 9F 10
A IFE T G, Tg WAAT F ST 97 |
TR TW qeg ¥ fadey A7y feaw %
¥ oar % g€ off | T 7@ § wHX
A WA F oY A, gar 75 997 AR
FLFT T &0 v ar 74, wge 3femr
Fa & <A T H 12 reg TIq FY faday
o A I WA F T
“IIMELO AT WOF IO AT TAT 7C &
A WART JIETOr W 98 § | IW A
F wzA agr g WY ¥ w7 o fade
w7 Fy feafq gart qw & @z
et T A W wAY § 1w frer
#ar o ¥ #gr & 5 1300 Fi7 A
faaly qar 4 7 F wAST 1 A
faar wzv fratal & siiore 7 78 § 34
6000 FOT TI ¥ § 97 FaMwaq
qargt 9T g FAT 7Y § A T AR
¥ AN &) 5@ a%g ¥ A-atari wfn
qarex A & ody feafs w T Sy
Pfeat & ¥ fadaY wgn &1 A wiwF
e &1 FTAr TEY § A IAF AL
¥ qeer 7g7 faaes aOF & oA

- wed § 1 ¥ fAq 957 FeT FATRN

| OF qETT | AT 19 WAY aF a9
¥ TAX F q€ Iq9AT T BF f2ar 1
TOHT U1 WI=T § T FAC FAFT A
I & 74 gy avA0 9y 7 A AT AT A
¥ 8T Y9I I & AT gL HEAT 5790
wad A g, A wiiEai
& 99 3g AT EQATE |

WETR  RENQA : IR TRIFT A
Frar g, g A AAF F o §

T S TUATENIC WY : Q¥ SraT a7
WY W @ F R T | W A
w1 welifosdwT § fiv Iv6 waAT )
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fegr ¢ fear war § wafs sar 9
AT A FTAFT G |

T g A 9g § 6w ag
1 IAR 1T F Faw § w7 o frar g,
ag™ weqrRer frarar S wadt fadaw G
31 o wiafaaa 74 arar g, O =8
¥ WleaT 3q%i 19T HEAr ar AG
I | 39 5eg F o Frdg § s ey
# T FA T A7, A oI w A
#t wiors o1 g fadey pw § Sw qgET A
T WY FAr IFW T[T { q@qfT §
F4 ? W QAT ZRT A IAF AT AY AT
F ¥ FAMAT gAT § 7 TR &Y QM
AR I 5T 3¢ Sam-aul § ST Sad
FIBr ACH FA7 J4 | O T TE&
AGH W 5 W R AT FATE
AR HZT WA W IR FET &
T g9 ¥ IIA STTAT | HEL Tarafam,
T sqaTataT & sfew, L, o

WEqW AN : dfeq Y, 7g FT ar
AT AT W QAT |

ot T wreat : ¥ 7z aifaw
FIA T HIT FT Q0§ B I ey
Ft ot & faare wf §—

WEGR REAT I AT QG § AR
T HT ITTEA T |

s TATEATT wrEat : Tl § o9
FIH F I QI F TR aI@ I
1 FHIAT 21 A THH AT AS | 7K
T 7%g ¥ W A8 § @ ¥ I
# W T gOER & AR S |STgn o

W FIT a0 /At F frdg g
& | 9T ¥ Ty wrHT G § O fwad
i & faws Wiy s Wy g 7
w9 3T T W 1 owER X fag
ar e farifd o ar foar ¢
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[#f <raTaarT wredt]

Afrw a7 T& AT F1 W W TR F ag
fireoame frar war & A fFar wan
& 3 Iy I fradY @ 7 T s
Wwoarar s A g A 9 ?

SHRI R. VENKATARAMAN :
Mr. Speaker Sir, I am happy to get
the support from the hon. Member
in the concern for foreign exchange
which I have, so that in the steps that
I propose to take for conservation of
foreign exchange I willhave thefullest
support from Mr, Ramavatar Shastri.

So faras the question, what steps
the Government have taken, is concer-
ned, I would like to give some figures.
In the year 1980 we have registered
5,270 cases under the Foreign Ex-

cfmngt: Regulations Act.

AN HON. MEMBER : How
much money you have got ?

SHRI R. VENKATARAMAN :
So far as the total amount involved
in the offences is concerned, it is Rs.
55,27,56,980. We have also filed 110
casesin the courts during the year 198o.
I am happy to inform the House that
we have secured convictions in 81
cases and the number of persons we
have arrested under FERA is 59.
Therefore, on these figures Shastriji
would at least ....

SHRIRAMAVATAR SHASTRI:
How many?
SHRI R VENKATARA-

MAN : I have no figures about the
arrests under National Security Act
because this deals with COFEPOSA
and other things.

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Economic offen-
ders must not be touched under this,

SHRI R. VENKATARAMAN :
Therefore, the charge is totally un-
sustained. The third point which Mr.
Shastri made is : why are you so
liberal and kind hearted towards one
of these racketeers and why was he

iven bail ? It is not in our hands,
e was granted bail on medical ground
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by the Sessions Judge. (Interruptions)
Therefore, the goht is I&ﬂt it is not
a matter of complaint against the
Government.

SHRI SUNIL MAITRA (Cal-
cutta North East) : Did the Govern-

ment oppose the bail ?

SHRI R. VENKATARAMAN :
I do not have any information here
now. But I presume we never allow
any bail to be granted. That is the
attitude of Government in every case,

(Interruptions)

SHRI RAMAVATAR SHASTRI =
There may be some.

SHRI R. VENKATARAMAN :
Except there, we do not think that it
is necessary in all cases, and particu-
larly in cases of this kind 1 do not
think we generally agree to the bail
being granted. But this has been done
on the medical grounds and therefore,
we have no say in the matter.

I am happy to inform Shastri Ji
and Mr. Sunil Maitra that the bail
was op] . 'The position, therefore,
is that the matter js under investigation,
very effective steps have been taken
and I amsurethe House would agree
with me in at least passing a word
of compliment to the Department
which hasacted so promptly in busting
this icular racket. If they do not
get the necessary strength from Parlia-
ment, they will not be able to perform
a rather onerous and difficult task in
these circumnstances.

SHRI JYOTIRMOY BOSU :
What has come out, I am not going
to cast any aspersion. Well, they
have detected something. But it
is only a tip of an ice berg. Small
fries have been caught. They are
being exhibited and the are trying
to concince that they are doing
a grand job. It is not so.

It could be perhaps to-day esti-
mated that the dleg;l ou:ﬂ’;:wof
foreign exchange from this country
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to-day comes Tto about Rs. 2000
crores a year. Ten years ago Madan
Gopal Kaul Committee which took
lm&om%wb&mth?g@;
selves  doing thi ing—Be

Chambers of Commerce executives

ctc. put the figures at Rs. 240
crores.

I can assure you almost without
exception, that all purchases of
foreign assets done by Indians col-
laborations, export import business
r::]:c a bf:ig amount of i mvoh:locebmam-

tion fictitious figures w] uying,
fictitious figures while selling. y?l'l‘;'lgc
‘Enforcement Directorate has been
‘kept as a very small ineffective unit,
that we realise. Mr. Subramaniam
Swamy, my former colleague in the
Committee on Public Undertakings
will bear me. The officials bitterly
-complained that they do not get
sufficient people. They are not
.allowed to grow. They are not
.allowed to expand. It is totally
unequal to the task. I am very
sorry to say it is ineffective.

I will quote from the sixteenth
‘Report of the th:gnuttec l£3 Pul:hc
Undertakings w! was on the
‘Table of the House. On page 36
it says :

“As the law Commission observed
in its 47th Report on Trial
and Punishment on Social and
Economic Offences : ‘These
offences affecting as they do the

healthand th of the entire
uire to be put
dommw:tha vy hand at a

time when the country has
embarked upon a  gigantic
process of social and economic
planning’ ?”

‘Then it says — |

“Unfortunately, the examina-
tion of a number of cases dealing
with jute offences as detailed

in the preceding Chapters
havegwmannmprmuntothc
Committee that the depart-
ments armed with new powers
have not only not used the
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collusion with the resuit that
the economic offenders, parti-
cularly, in the jute trade and
industry have been acting with
impunity to the detriment of
the State whatever be the
legal provisions enacted to deal
with them. It would suffice
in this context to refer to the
facts of one case uziz., J. K.
Udyog Limi

Bharat Hari Singhania was their
Headman who was caught for under
invoicing of Rs. 49,03,500/-. This
was one under-invoicing.

“There are clear materials of
evidence to indicate collusion
between certain high officers
of the Directorate of Enforce-
ment including the Director
and certain connected
with the J.K. Udyog Limited
who were involved in a very
serious violation of Foreign
Exchange Regulations Act.
A twist in the whole case was
given by Shri S.B. Jain,
Director of Enforcement in
June, 1976 asking for a complete
reappraisal issues in
the case and the turn of events
that took shapes thereafter.”

Mr.  Subramaniam 'Swamy,
because he overstayed abroad, he
was prosecuted and here is the
recommendation.

I would like to ask the hon.
Minister as to what steps have been
taken on th;s;d The case iomudlg
be re-opened prosecution
gc launched Bharat Hari
inghania, Rameshwar Agarwal,
N.P. Puria, R.L.Rastogi, JK.
Udyog and Ganges Manufacturing
Co., without any delay.

The Central Bureau of In-
vestlgat.lnn and Centr
Commission should be ukﬁdm
launch against
Sarvashri S. B. Jain thethanmecﬁor
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Shri Jyotirmoy Basu
(Enforcement). T.N. Kaul and
conspiracy of committing
offences un:ﬁha.ble under Section
218 of the Indian Penal Code.

The Central Burcau of Investiga-
tion and the Central Vigilance Com-
mission should be asked to initiate
action against Shri S.B. Jain for
Ypuapose of prosecution under 218

for saving Bharat Hari Singhania
from legal purnishment. His
finding that Bharat Hari Singhania
had ccased to be a Director w.c.f.
11-2-1971 and not liable for contra-
vention of any offence under the

Foreign Exchange Regulation Act
is clearly perverse.

We have made clear indications.
If you come to Appendix I, page 40,
you will see a galaxy ofreal bandicoots
the people who are looting the coun-

You kindly see Appendix I, p.
40, gwnﬁ details and the present

ition of cases of violation of foreign
mhamgc Regulation Act by persons
in the Jute trade detected during
the period from 1-10-67 to  30-g-77.

Serial No. 1—M/s. New Central
Jute Mills; it is a Shanti Prasad Jain
and Sahu Jain group.

You now come to big magar
muchh ones. Serial No. 4—M]s.
Bird & Co. Ltd., at that time headed
by Shri Pran Prasad, the biggest
economic offender in this country.
How many times has he been caught
and what action has been taken ?
How is it that he moves about freely?

Indush::cs,N‘éal Sl ot @

i cutta, Bangur group,
one of the richest jute tyononspm
the world and the richest man in the
country. What action has been
taken ?

Serial No. 6—M/s.  General
Industrial Society Ltd., Shri G.D.
Kothari, the nephew of Birlas. He
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cannot be touched. You are only
fiddling about with Rs. 60,000 or
Rs. 1 lakh.

Serial No. 8—M/s. Girdhari Lal
Mahaeswari.

Serial No. 9—The Fortwilliam
Co., Ltd., again Bangur group.

Serial No.  10—Singhania Enter-
prices, Calcutta.

Serial No. 11—M/s. Birla Jute
Manufacturing Co. Litd.

Serial No. 12—M/s. Victoria
Jute Co. Ltd., Sir John D.K.
Brown, twice made the Chairman
of the Associated Chambers of Com-
merce, the Bengal = Chambers of
Commerce. He was also a member
of the Advisory Committee of the
Central Board of Excisc and Cus-
toms and member of the State Bank
of India and the Reserve Bank of
India local advisory committees.
An economic criminal is made to
sit in judgment on himself. That
is the class character.

G Serial No. 13—M/s. India Jute
00

Serial No. 14—M/s. Delta Jute
Mills Co. Ltd., Poddar and Kanovia
group.

Serial No. 15—M/s.  Cheviot
Kanoria group.

Serial No. 19—M/s. Dalhousic
ute Co. Ltd., again Mr. Pran
is there.

Serial No. 20—M/s. Alexander
Jute Mills Ltd,, Mr. C. Hockley.
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the juice has been taken out. He
is happy with the jacket.

Serial No. 26—Mfs. Budge
Budge Jute Mills, again, Shanti
Prasad Jain group. :

Serial No. 28—M/s. Caledonian
Jute Mills Co.

Serial No. g0—M]s. Hastings
Mills Ltd.

Serial No. g2—-M/s. Louis
Dreyfus & Co. Ltd., an Interna-
tional recketeer of the world, Sh.
een Louis. How many times has
¢ been caught and detected ?
Never you can put them behind the
bar.”

Serial No. 34—M/s. Titaghar
}ute Factory Co. Ltd., again Sir
ohn D.K. Brown.

Serial No. 38—M/s.  Juggilal
Kamlapat Udyog Ltd. You see
the amount ; it i1s Rs. 49,38,‘}00.
Mr. Venkataraman, you can fool
people one day ; you can fool people
two days but you cannot fool them
every day. I would like to ask
him what happened to the famous
Bird case ;vhem an underinvoicing
of hessian for draining our money
by Mr. Pran Prasad to Benthal p
amounted to Rs. 175u'oms,gan
officer for whom, the Collector of
Customs has been transferred, dismis-
sed and humiliated ? Earl Mount-
batten, came to this country and the
case was settled and hushed up, the
then Finance Minister, Mr. Sachin
Chaudhuri was the lawyer. He
cannot be touched

ing to multinationals, if we
look at the Unstarred Q. No. 6277,
You will find the Gramaphone
Co. Ltd., the Brooke Bonds India
%ttg., and the Intﬁlia Tmm

., mamtai ¢ most
lobby in thcmngapital, in the best
hote[‘; of the country, and they keep
the black money with their distribu-
tors, the Dbiggest contributors. I
would like to ask why the multina-
ionals have not been touched in a
big way.
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What ha) to the Foreign
Airlines, Sabina, the Manager was
caught the other day. What have
you done to him ? Granted bail. If
you apply NSA to Shri Ram
Avtar Shastri, his relations would
not know where you have detained
him. You are a God-fearing, pious
man, I am told. But do you thimk
that you are acting according to:
your conscience ?

MR. SPEAKER : You cannot
believe it ?

SHRI JYOTIRMOY BOSU :
I have not got the address of god

- yet. I will take it from him.

About the Handerson case, how
many times, their ships are ripped
open and gold plates are found,
Eastern Wing, Eastern Sudder,
four or five, they all thrive. I had
been to at least four or five or six
jails. But I have not seen a rich
man in a jail yet.

In the case of National Grindlays
Bank where they had been 1emitt-
ing foreign exchange illegally violat-
ing all norms and evading income--
tax in this country, the whole Board
of Directors came from London and
nakki was done in Delhi, and every--

During the last elections, we know -
how the Indian rupee price suddenly
shot up in the international money
market. Mr. Venkataraman, you.
were not there. I am ?Ihm
your Department. Are they g
their salt? Did they ever enquire
as to how the Indian rupee price:
shot in the international market
and which are the countries which
were buying to subvert our democracy
and influence the elections in this
country ? We know these countries ;.
we can give you the details. I have-
given the details recently to RAW'
and the Prime Minister about some--
thing so serious, but so far I have not.
heard anything. Do you know,
when we were behind the bars, many
of us this side, a circular went . . .
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~ SHRI R. VENKATARAMAN :
Many of us were also behind the bars,

~_ SHRI JYOTIRMOY BOSU :
Your bungalow window must be
secured properly.

- M.haVcnkamaman,co?ﬂu‘;v four
years have passed. you
kindly take the House into confidence
and lay on the Table of the House—

- do not foree me to lay it on the Table
—a copy of the circular which was

‘sent out by the Government under
Prime Mimster’s order that big busi-
ness houses, specially those who are
involved in export business, even if
they do under-invoicing and over-
invoicing and violate the Forciﬁ
Exchange Regulations Act, sho
not be prosecuted or proceeded

-against ? I have got this circular.
1 would request the hon. Finance
Minister to take pains, take the House
into confidence, and lay it on the

"Table of the House. If he does not
-do it, I have to take pains to lay it on
the Table of the House.

SHRI R. VENKATARAMAN :
We have had a foretaste of the debate
‘that we are going to have on the
General B Not one point
raised by my esteemed friend, Mr.
.Jyotirmoy Bosu, reclated to the
present issue before us. . . .

~ SHRI JYOTIRMOY BOSU :
I do not touch one-lakh business.

~ DR.SUBRAMANIAM SWAMY :
It is only a tip of the iceberg. He
has gone down deeper.

SHRI R. VENKATARAMAN :
He said only one thing : you can fool
some people for all time, all people
for some time, but not all people for
all time. If T have the choice, I
would like to fool Mr. Jyotirmoy
Bosu for all time, rather than do other
things.

He has copiously quoted from the
Report of the COPU. I have also
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seen this. The hon. Member wants
a detailed statement on what action
has been taken on this particular
Report. He can either a ques
tion....

SHRI JYOTIRMOY BOSU :
I have put the question here. I am
putting it now. What action have
you taken on all the recommendations
and findings of this COPU Report
under reference ?

SHRI R. VENKATARAMAN :
I am also entitled to say that T want
notice,

SHRI JYOTIRMOY BOSU :
I gave you notice last night, at
dawn day today... ,

SHRI R. VENKATARAMAN :
A Minister is not omniscient though
sometimes he pretends to be. ...

SHRI JYOTIRMOY BOSU :

I thought you get up before sun-
rise ; but today I am istaken.

DR. SUBRAMANIAM SWAMY:
You need notice to unrearth the

Report !

SHRI JYOTIRMOY BOSU :
S. B. Jain has been promoted.

SHRI R. VENKATARAMAN :
The position is that, when these
Reports come, they are processed

action is taken. If any question
or questions are asked in respect of
them, then I will. prepare the reply
in of those icular ques-
tions indicating the action that has

SHRI JYOTIRMOY BOSU :
I have put three questions.

MR. SPEAKER : Spcdﬁcall{
Kic;: can write to him, you can as

SHRI JYOTIRMOY BOSU :
Therefore, the questions are...

SHRI R, VENKATARAMAN
Not now. You will have to pu
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SHKIJYGIIRMOY BOSU
Mr.thmnan,you wmcﬂ:.em
down on -a piéce of paper.
cyclostyling, xtw:.lloost 5 and
furdmhutlm,anotherks.ao Row

I afford it. (mmpm) :

TluruVenhtarmn,Ibegof
ymboundmdonethmg

These are the people against
whom the committee after going
into the fullest detail- and after an
in-depth examination have recom-

mended pmsewtmn and they have

stern mesures 1, 2,
3. Allé’mtmwantyouu

come before the House, xfnotfm-
pared now, sometime next wee

MR. SPEAKER : That is what
he says.

SHRI JYOTIRMOY BOSU :
Next week you come before the
Ho use.. .

’ DR.SUBRAMANIAM SWAMY :
Assurance.

SHRI JYOTIRMOY BOSU :
You give an assurance—as to what
action you have taken. Because I

- understand Mr. S.P. Jain has been
kept untouched and I am told he
has been promoted or usual promotion

th 1 h
ht:b E&mmmcc};;: tlteu :vmﬁ

' SHRIR.. VENKATARAMAN

nﬁusthamporthﬂbecnphoed '

in my . This is a copy of the
\scportofwmtaken by th'gygovcm-
ment on the recommendations con-

tamnd the&m Rc ofth"

For -

e e

-.pmon inwlvedm

mm (cm AN

SI-IRI JYOTIRMOY BOSU
tisfied.

:Iamnotaa

DR. SUBRAMANIAM SWAMY
It is action taken on Action Taken

Report. o

SHRI JYOTIRMOY BOSU
Questions on Action Taken Report.
{Imnwu) Sir, if I had been
that, I would not have-
bothered you with these questions.
Mr. Venkataraman, I request you,

I humbly request you nally
into the matter and samgram go

MR, SPEAKER : Yes. ves.
Mr. ralero.

(MSHRI E}Dt{'hmmﬁgur l"'ALl"Jlﬂ?::Od
ormu e es mention

??edchcmeMmtcr just
now coup reports we
have read in the Press on this incident
and other incidents like the Jaipur
case of the jewellers do go to show
that there has been a spurt in prose-
cutions under COFEPOSA and, that
is most commendable,

There may not be much subs-
tance mr:ivhat has been said Just
ncvw r some important people
mnhliggh places and businesses.
;11::, may {h;ubmu that the:;: is a
eeling in country—this feeling
has been there for a very very long

eriod of time, that though the legis-
Euon is good, the implementation is
faulty. ~ The implementation is
faulty, though now it is improving.

From the reports we can say. But
still, the feeling is very much there that
the nnpiementa.uon is faulty because
the Revenue Intelligence or whatever -

. authorities are concerned, are nigt

ﬁpkmcntmg this legulatwn effecti-

Now it has been mentioned by

MrtheSh“ygmmll e:; has Wmﬂ'

in the.cyclos t main -
%4 wﬂmhuheen 3
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‘ -relqsed on bail onmedwd grouuds
Now anybody 'who is even cumsorily.
concerned with our law courts does

know -that .very often it is merely

an excuse to people out. One

thing is opposing the of anting
of bail and the other thing is g;ptﬁsmg
it ly and op, it with, all
thmng -Very of‘tglosxltnga pens that
the people are released on bail.. I am
quite confident and if the Minister
and the government tell me that it
was a genuine case of illness, I will
accept it without reservation. I will
just point out to this House that
very often people, rather the kingpins
are released on bail on. medical
grounds. So they go out, tamper
with the evidence and thcy intimi-
date the witnesses and the net result
is that the prosecution is weakened
or it is lost and the case is lost. This
is one 1mportant aspect—that very
often investigations are launched but
the cases are lost. They are lost
because for one thing, for instance
on an important aspect if the lawyers
are paid so poorly, you Fet the type of
lawyers who cannot really put a strong
defence against the legal luminaries

who appear on the other side.

SOC b
my submission for the hon. Finance ;

PRI W iy o

aaicas- TP W

Minister is that this machinery . of !

implementation of COFEPOSA must
be strengthened in all its aspects so
that firstly investigations and prose-
cutions are launched against the ki

pins, against the top people, people
who everybody in this country knows,
are. the people who are evading and
wolatmg foreign exchange regulations
—not in lakhs but in crores and that
nothing is done to touch them.
And when, you launch an investi-
gatxon, sometimes, you must see that
it is successfully completed. and the
man i actually brought to book and
ig severely punished. .

The second aspect which has been

ions) LAt

will to iniples

raued--i ‘wduld_like 10 raime

i m; saying this without

DR. SUBRAMANIAM S‘WAMY :
Then at what lcvel? ) ‘

SHRI EDUARDO' FALEIRQ.:
I am putting it before you in all its

aspects. The second _aspect which

I again support stro; ly is that there
are lots of big ﬁshngn this country
who enter into contracts’ with. the
foreign parties. There is under-
invoicing. The actual value received
by the Indian parties is not shown in
the contract. A part of the amount
paid in foreign exchange is never
revealed in the contract. This money
very often goes into Swiss Bank
numbered accottnts. I would like
to know from the hon. Minister
whether there is a way out to find
out who are the people who have
numbered accounts in the Swiss Bank
and who are the Indians who hold
this type of accounts and whether
this disclosure can be obtained.

SHRI INDRAJIT GUPTA :
(Basirhat) : It is known to them.

SHRI EDUARDO FALEIRO :
There is another side to the whole
question of foreign exchange. There
are some small people ; peoplé from -
the Punjab, people from Kerala,
from Goa and from other places
who go to the foreigh countries who
would very much like to. send their
remittances - to ' this country. . But,
somehow, the incentives given are
not enough. I would like to know
from the Goyernment firstly whether
they will give further incentives. s0
that our emigrants. abroad
“couraged to send their remitts
here and to invest them here.

There has beéen a survey - con-
ducted c}mte recently in..
wherc a 1

e
numbcv‘

Mﬂm _75%:_967 ﬂw -remittances



9.6%:. ~ is ‘a’ relevant point.
I would like to. draw your attention
to one point. Only a small propor-
tion of she remittances, only 6.19%,
of their remittances is used for pro-
ductive investment for the purchase
of -agricultural and farm equipments
and the inputs like the seeds, fertilisers
and pesticides. -May I know from
the "hon. ‘Minister as to what steps
the Government contemplate to see
that these remittances, instead of
being used for' consumption-oriented
expenditure, are used for productive
expenditure so that the investment
made results in the accretion to the
capital and to the wealth of the coun-
try‘

SHRI R. VENKATARAMAN :
Sir, the hon. Member said that there
is no will to implement the various
legislations. I am sorry to say that
he should have just made that kind
of a sweeping statement.

The will to implement any legis-
lation certainly. stems from the par-
ty which riles. ¥f the Government
wants or, if the party wants to imple-
ment the legislation effectively, the
civil service will always respond. The
civil service in our country has a very
good tradition of serving whichever
party is in power. '

PROF.N. G. RANGA (Guntur) :
Why give a blanket certificate? . Jt
is not this party which is responsible.
It is the Janata Party. ‘We are not
so much responsible. :

 SHRIR. VENKATARAMAN
You have not heard me fully.

. SHRI ] GUPTA -

You will please explain-this to Prof.

PHALGUNA'15, 1908 USARA)  Racket (CA) = sgg,

other priority item is  the ceremonies.
inclu@hw;ddhm . That comes to

pleméntation of the lawsand T would
~ see - particularly that the ‘offences’

rolating to foreign exchange are.very '
severely. dealt with. ‘I cae say that”
our performance is not bad in that

. ragard. You will notice that the

number of complaints which we have

. filed in respect of these offences in

the courts was 110 in one year, that

is, in 1980 and the number of con-
victions that we secured was 81—a.
very high record of conviction.

12,49 hrs.

[MR. DEpUTY SPEAKER in the
Chair]

Therefore, I would say that it is not
the lack of will on our part that is
responsible for any laxity in the
administration. On the contrary, I
would say that the race between the
tax—it is unfortunate and thec tax
dodger is such a keen one that each
one is trying to outstrip the; ather
sumetimes by trying to take ‘advan-
tage of some Ioop-hole or somethjngof
that kind. ' SR

.o

Sir, I assure the hon. :Member
aswell as the House that the Go-
veanment will take the fullest res-
ponsibility for implementation of this
legislation. The second point which
he wanted to know was whether one
could find out the number of peaple
holding |numter two account in
Switzerland. Iwould be very happy if
anybody can find. Under the stm
Law you cannot get that information.
The information is protected and it
will not be given. The hon. Member
koows that the previous Govern-
ment tried to get some kind of infor-
mation and it had been denied. .

Sir, the third point Telates to
facilities. for remittances. Recently

we have pelaxed the regulations in . -
respect of remittances by -Indian

tionals settled abroad and éne of

thiethajor indentive we have givenis .



| [shr:n Venhtatmn] o
Indian .enterprise cent
AR

can a account

ean take it back. We have also
offered incentives by way gfratfh:yf

(2) Submmntothcmteofthe
House of the Demands for Grants
" on Account (General) for 1981-82.

(s) Gonmderauonofmynemof
Bmcnmedw the Order

Paperoftoday

(4)Ihscusnonmdvoungon

(%nnn (General Ii:r 1980-81.

(b) Demands for Excess Grants

- I(Gmml) for 1977-78 and
: !978"79 -

: Demandl Sor Gnnu (Rail-

¥ -(Rnlwayl for :9804!}

-Dcmandem' E:mGrmts'
79 ys) fnr 1977-78 and 4910-

(5), Dmmon on the leuhm :
regarding recommendations of the
Railway Convention Committee.

SHRIR.K.WIALGI('I‘}une):
Sir, there are two points in my
notice but I am going to mention
only one, Sir I would the Agri~
culture Minister to make a statement

in the next week regarding a very
important point concerning pauuty
of rains in September-October, 1980
because of which khariff crops in 18
districts of Maharashtra have been
adversely affected.  Besides Rabi
cropumumbiemssuﬂ'mddama—

| ges due to the moisture stress.

The total loss of crop producnon of

kharif foodgrains, cotton and ground-

nut is to the tune of crores of rupees.

The total number of villages affected,

according to Paisewari Estimate is
about 11,800.

Scarcity of drinking water is being
experienced right now. The whole
summer season is still to go.

The State Government has re-

oanhmahtmmthcmndwe&
xTheteam,accm:L-
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- 13.00 hrs.

The Lok Sabha then ad,faumd Jor lunch
till fourteen of the Ciock

The House rmsm?fe—d after  Lunch at
five Manutes past fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

BUSINESS OF THE HOUSE
. —Conid.

SHRI K. A. RAJAN (Trichur):
Sir, T just want to to the atten.
tion of the Minister for Parliamentary
Affairs that in this House for the
last three or four weeks we have been

- consistently from his side of the

House, irrespective of differences,
asking for a statement on the ]Jubllc
sector employees’ strike, which has
been going on for the last one hun-
dred and odd days. You know the
importance of the whole thing. I
do not understand the callous atti-

tudeoftherml.ment

--try, which also concerns lakhsof
. employees. This is the only

would ‘ike to mke sub:msnon m.

ﬁmm (m) :
m'@wﬁ#nﬂ%m%‘ﬁf-

- aY faw o g TR mﬁm_mt .
gt TR f Rt
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MR DEPUTY-SBEAKER
'You are gomg to readl_ enure

SI-IRI RAMAVATAR SHAS—

.TRI Yes, You always say ike that,
_ -thereforc Ihavcwnm

MR DEPUTY-SPEAKER : Two
or three tmnutes

. SHRI— RAMAVATAR SI-_IASTRI:

-Only one page. That is all.

MR. DEPUTY-SPEAKER: Only
one page you are going to read.

SHRI RAMAVATAR SHASTRI:

Two 'ines in the second page.

grwE faa<or sl # gEEY
¥ feeeht, o, we wfy 9% wgd F
i, A wife frafre = & W)
foa ¥ fSoF FoeaeT STIERIHET F
W WY el o7 Tl @ hww ¥
folr worqR T e g Wl g A R
qEAT Wi 9 Sgr S gRo B Twe #f
gErAT § ITRIFATHT Y Ag, TrEw, Fy
OF T 7T qATE T AN Sl | v
& g A fowan § fr s gl
uw WET ¥ W 9] WK wEeEsar &
HAAR wear wif A far om0 W
| TR WA gy st @
g % freelt § ) aga & el o Tve
A At ik SR CHR oL
ard qImed W I F aw W
W T o s R e R ¥
ATHGETAY WX A 9T § SoaT S
¥ forely § 1 T T ST A Sy
# e sk fieely o oft Y R s &4
FgR T S wheerd aTE ¥ %
_qﬁmﬁ%im’{ﬁaﬁmemq&m

T & 1w P 9 e O Wi

mmm.mmm"'"

me. we . BOR :::gaa

.mmﬂﬁi@h@mﬁ
- Y WOy ¥ T ST G gt
- wr giwe & 1 fagre ¥ Rradae! § oy
- ¥ wfer gudtfos gmd M€ aw ®

Tl = wiedis Seafre ol gm Ao
ardy wrgfre Ol & wrdwaial o ot
st § 1 wegfrer ot & faemaet e
T Aei @ R B oA &

| W1 SETS TE § | SECHW A o

Wﬁmﬁﬁﬁ'ﬂm&@ugﬂer i
g Fr g | wie R ¥ fad frdelar
farara® Y st & A fean an | v
mﬁwaﬁﬂ@ﬂm@r '
ug faafrar ago Iwm @

I mean political murders as distinct
from other murders

- ot fawa g arew  (Are)
W GoIg & Frw A 2y fawa ovg

- S & H AT FETE | T WTdo o
F wATIrcEl & Foat § gl w2l qeaga

o G & | 70 T ¥ S R sy

P mmiowr R WA T R W E

woget ¥ qg Wt § fF aoeTe daw
wor F Afe wemEre 5 1 @fc
Wi W dar wx Faa Aife fraifar

'ﬁ%mﬁw&m%m

ﬁa‘mm!_ ﬁ

nﬁ‘m‘f&ﬁqa‘gwﬂwﬁw
arft § | Ik T & g W
wrws g fe Awfal § o78 sroww
N e g | W frew A R
mm%@iwmww&&;
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daoe,anduthchtatm And
the “time ‘it cornes, thess people f
buster, ‘the time is extended and the

m.g:outofthcagmdn Last

We were “to -uEt- :’ﬂ mid-

night, and said: “We will discuss it.”
In the last senion———l think, Sir, you
were in the ‘Chair; you would re-
member wv:dly——they got a motion
moved saying that th's must be put
off for the next session. The next
session has come. I don't see any-
thing of it. I have given notices
under rules 184 and 193 on my own.
Now 1 m ing Govérnment to
come K with their motion.
But I have also done it,

WHat is serious is that Kuldip
Nayar in Indian Express has carried
an article on the front saying
that Government is thinking of pro-
sn:r:.::t.t:l.n.ia.l Morarjl Desai'and Mr,

tib of course,
Gayatri Dcw for whom I hold no
brief as such—because I don’t know
~Interruptions); I have not looked at
that part o thcrepm-t. I have only
looked at that part relating to
Gayatei Devt s got many pople t
ayatri got many to
defend on that side. T am m pre-

ared  to (Interruptions We
gave to ciwosc Time is hmwed
There is the question of time, which
is scarce. And it has to be efficiently
allotted, togutthebestraulug
mmpm you defend her. (In-
terruptions) 1 am interested in defend-
ing one of them, viz. Morarji Desai
—by implication Kanti Desai.

I am asking the Government and
the House to allot time for a discus-
sion -on this—not at the end of the
aeuion,_n:tasthe__l_ast item, but as the

- Iknow Mr, MOl'aljl Desu to-

Pmm 15. me w'ésm)
s DR SUBRAMANIAM swm

day has become a very per-

- BO.H ) 90,

most
,Jmtnow Wpeapecmdthnt :

ﬁnuihnmm, his stature has %

They have nervous.
?c%thataomehg:theuhouldbe_

~maligned, This kind of thing—how

can we put up with? Then it comes
in the ncws'wpcrs that they want
prosecution. We don’t see any prose-
cution. If they want to prosecute him
let them prosecute; do it quickly. Do
they have any material? If they have

-any material, let them come before

this House and present it. Mr. Morar-
|1 Desai is con;lplctcly innocent; and

ave nothing to pin
pomt on ll:lm. So, they go on drag-
ging the matter and not bringing it
to any conclusion. I want that the
matter should be brought to the con-
clusion. If they do not bring it for-
ward in the coming two weeks, then
we will have to think of some un-

orthodox way of getting them to
aﬂ?;ec. I don’t you would like
t.

I am allowed to raise three items
because Mr. Mhalgi had raised only
one item.

MR. DEPUTY-SPEAKER : Only
two. .

DR. SUBRAMANIAM
SWAMY : Mr. Mha.lg1 had raised
only one. -

MR. DEPUTY-SPEAKER: No,
only two.

DR. SUBRAMANIAM
SWAMY: Is it not transferable ?

MR. DEPUTY-SPEAKER: No; .
now the Gujral Committee chort.

3', -~

"DR. SUBRAMANIAM |

SWAMY: A thmelssomethmg
aboutthet;;‘uwl;pa :

fi‘&ﬁ, :fv::yum, is a gkpod I]:a.pq-

complete appmdaﬁon for it
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[Dr Subramanian Swamy] .

)Thmuancws\tcmthat.

) @m
‘the Gujral Commission’s Report on
Urdu has been put aside. .

~ *AN HON. MEMBER: , That is
an old story.

> DR. SUBRAMANIAM SWA-
MY : It is an old story which is con-
tinuing. There are some allegations
~ also in that Report about what ha-
‘ppened  during the Janata rule,
which is not correct. On the top of it,
we have another Gopal Singh Pa,-
nel Report on minorities, muslims,
SC and weaker sections, etc., this
report has come. Then Mr. Ansari
zgncd or his term expired and you
t think it fit to extend it.
You appointed somebody else. There
is a parallel body.  So, the whole
thing is in a confusion and the mi-
norities are in a greater confusion
plus the fact that pro-Soviet Lobby
created a chaos in the Aligarh Mu-
slim  University about which you
should take notice. So, all this put
together, I would like that this whole
issue of Urdu, Gujral Commission’s
Report lus Gopal Singh Commi-
ssion’s chort should be discussed
in this House at the earliest oppor-
tunity.

SHRI CHITTA BASU (Ba-
rasat) : I have got two points to
be included in the agenda for next
week. As you know, on many occa-
sions, the hon. Minister of Law,
Justice and Company Affairs 'a had
declared in this House that - the
Government  had under conside-
ration several proposals on clectoral
reforms in the country. You ako
know that there is an mcrcascd in-
fluence of money power in the elec-
tions of our country. Therefore,
I want that the Governmént should
make a statement ‘as to what are the
difficulties on their part to come to
a definite conclusion with regard
to various prof - regarding -
elcqtroral rcforms in our countryM

" The_scoond point is all the more-

"|mpomnt As you all know, thcre -

MARCH 6, 1081 B.OH. 304

mbytheUmed Sum«ati\mn-

nm.mﬂmelndmn()cw:-reoenﬂy

whmhmggmtthatthethea e 'j’r
started cxpanding Diego Garcia
in order to facilitate the. deploy-
ment of B 52 against India and other
littoral omn;t;:s 'I;‘h:h situation is
very grave use of the increasing
presence of the Upised States of Ame-
rica in the Indian Ocean ; and the
Government’s  position rcgardmg
Diego Garcia had already been
diluted by the stand taken by the
Government of India in the recent
Non-ahgned Conference held in
New Delhi. Therefore, the House
demands that there should be a
statement on this or a subjectipcluded
in the agenda for the next week so
that we can make our point of view
in this regard.

}oﬂmwm (m
qz) : Suremw wERw, M & faei
qrgEAar N gy agar fam dvag
e femmr ot @ @ar fearomg
fieg aaft wogd A T WA
frem v ax Al fawer &
25 HEA T WA ¥ gham
¥ agur qEgd & 9w ¥ ¥9
TR A ¥, AfeA AT &
# fRR & gnefige &R & J|er
qq & FiEr wEA W R WEr
@ weiw F agm ot
ghomt =Y it ma - ¥ gEEc
ferr # & Hamr ]| F W
* oW Fag W A wheeat
F0F Twr W STR Wt oY
W TegwT awET gwT & I@ WRW
T FTTEET T & qF - @7 T
™y ww ﬂﬂ'i‘ﬁ e, gt
LI ) W‘im*ﬂm@.
) OO

gEa fawm, ﬁm%m irﬁ
mat,mmﬁmﬁmw
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P shwfall - & T ww
- w@AE, wlexaf ot oWt & o i

- gfaaret o AT o A, AWy

qar wAar  f 399 § & Al
g feat o 31 € @ it
s ufe 7@ ¥ET 105 T A
fraar & wafs  fawmita saanfal
¥ fgAaq q94 400 wIT wfa
AW ¢ TR wea o, sawm,
fam o W we A giaard
W 3IE Irmew 1 DA oaut &
TR & w07 F gaFar g fee ot
£ sawfal & g Taar dawrE
FET AW &1 @& AR HAY
WY T AW AwET F@ gg A
g fFwid A @w "
I IT I FHI AT |

ot wwen fas trqm (ﬂ!ﬁ'{ﬁ'):

| g wgew, fage FwE feat

wifes QAT FTHAR Fga A
/Y AIEFR @ ¥ Am
g qm @ Nfga 1 owyw
MEARE WM T T QAT W Qo
o A WE maEw A H AR
AT Y BIA-AA T B AGEEHAT
thF wdm F Ak wrEw wO
3wk WA A ¥ g w0

PHALGUNA ., 02 sakA)  BOM T gob

ﬁmﬁmwnsﬁ:’imm{:

- gfr ¥R X dgt ww Perer fegw -

W AT W gw O & wifew
s ) @ @ M =t
§, dfer oft o% fearl & s
wT e g gwr &1 & wwa g fe
we gy e A faw
N e F¢ fon sra, anfe o o
& 3 fRerd ad fir feamat €
™ N aww ofe wTgEE #F
FAAT A1F AT Ay Frer-amrford ¢
e FRET YW wW fag
AR ETAT §(03 |

SHRI GEORGE FERNAN.
DES (Muzaffarpur) : Sir, while
supporting the point which Comrade
Rajan has made in regard to the public
sector employees’  strike, I would
like to suggesl: to the Government
that either they come with a statement
or enable us to have a discussion by
any other means. I do not think
this matter should be allowed to drag
on in the manner in which it has
been dragging on.

Havm\g said that, there:are two
issues which I would like to raise.
‘One is the Economic Administration °
Reforms Commission that has now
been constituted - by the. Govern-
ment. For the last eight or ten
days, we were reading in the news-
papers very well leaked out stories
that Government is considering such

Uc;@-p?gom‘!,11:rsx'ep|:wl:ediao be under
Ca eration ; services of some v .



[ShﬂGWFum]
" ment - papers, wlud: tells us that
.d:eGmm.t adopﬁ a re-
soluuun, ‘that a m ﬁominn&-
sion ' has been ‘set
LK. Jba, former Gwenmof]ammu
& Kashmir as the Chairman and
"Mr. Tirttmalai and Dr. Hanumantha
Rao are the Members. It will have
, & Secretary and the Commission
may, with the approval of the
Government, coogtadbocmembeu
onaparb-umebamasweﬂascnhst
assistance of experts and institutions
and so on and so forth. The Govern-
‘ment is supposed also to refer to
this Commission vanoma:inattcrs
pertaining to economic minis-
tration, economic growth, etc., though
the Commission would be purely
“anadvisory body. In the first instance,
four items have already been given
‘to this Commission for its report.
There are a_number of questions
that arise. Firstly, if you had an
idea to set up a commission of this
nature rather than go on leaking out
these storics, you should have come to
this House and said, “This is what the
'Government is intending to do”,
because 1 am assuming that this
is a very important decision of the
Government, Government may say,
this is a very casual thing; that
My, Jha had no other job; we needed
aNehmmSnnagar,sowe put a
- Nehru there and we brought Jha
out and we wanted to have some sine-
cure position for him; sowehaveact
_up this commission; it is not im
- tamt decision; it is one of
casual decisions of the Government
and therefore, it was not necessary
for us to come before the House.
Or, this is a very important decision
-where you are taking certain new
initiatives; yom are concerned
- with economic admxmstratmn,wuh
' economic reforms and so on, in
“which case any major decision
- you had no business to leak out to the
that this is what we

, what we are planning, -

'M:r t d so -
._ Jhanbemgbrng n and s0

like

' thc Gmhuﬂummcﬂy y
mmmu-

.»«uthangnﬁm

. _.,,t"-',-' 'm' @ Q‘n_. ‘081

%(i) tax administration, its rationali
sation and improvement ;

(i) use of non-tax dcvxocs for
raising the level of savings.”

We, of course, have the black money
bonds which I presume, is one of the
non-tax devices and the Finance
Minister’s ingenuity in these matters,
weheard a bit about it the other
day. Are we going to have
more such devices—non-tax
devices—for raising the level of
savings ? Then there are two other
items which are equally important.
The question arises whether
t.h.mbudget canbe seriously discussed,
Then you have the Five Yca.r Plan
which you have already presented. The
National Devel Council has
endorsed it. Is this super
Commission or something
subservient to the Planning Gommis-
sion ? Is the going  to be affec-
ted or modified with the setting up of
this Economic Administration Reforms
Commission ?What is going to ha pcn
to the Plan and to the Planning :
mission we would like to know."

One other, qucation arises out of thé
tment " L

ne also sees that  this Commission
is going to be directly under the Cabi-

~ met




" discussed imm

39_9

mbeﬂmﬁmﬂm
m&ppuuon 1 behm xlt'ﬁmam
] therefore, '

mamoumatmtbatmeds to be
y and every other
business before the House canwmt
Wcmustdmcusstlnzzmatmr

The Finance Ministe is sitting
here. He is the man who is primarily
concerned with the budget. He is the
man whose budget we are going to
discuss. Here is 2 Commission ~ which
is under the Cabinet Secretariat,direct-
ly reporting to the Prime Minister.
\thtexaﬂly is the Cabinet Secretariat
becoming ?Is it becoming a Super Cabi-
net? Is it now once-again getting into
its hands all those powers which once
were given to it and we know with
what consequences, in " 1974-75 “and
1976 where exactly are we r“glging ?
I would, therefore, want that Minis-
ter of Parliamentary Affairs should
take up this matter immediately and
Iist it as a priority matter for discussion
next week.

My last point pertains to the Mino-
rities Commission. The Chairman of
the Minorities Commission has resig-
ned. His resi, was forced. Every

body knows it, though I am told and
the Home Minister has been making
statements here, there and everywhere,
*No, no. It was not forced. Itwasbeca—
** We know that his

usé his term expired.

s

B.o.n. rmwum m 1903 (MKA) BOH. '..3';;0,;'

ﬂ:e!ﬁnuwdhrhnm-
tary ‘will take up seriously these
twomu,aloiimt:indﬂxemrﬂ_
grdtmmﬁﬂcfmup”‘ :
- ot wanw fog weg (wiver) ¢
WG SIS AgRd, Wiw aw §
fivr wreax frear o @ , fer
whi @ w @  ww W
foer gow aff &1 o W
wTEEs W ¥ Jr9g R feew
AN R AR A
¥ gweT gl STy € ot
foar sifs @t w @), onfd aQEi
AW TG, N Jeme ] el
T o foger gfemm FouT §
w A A9 ¢ famr #agErR
T & fau wE s w7
faar garanfge

A g qg g § feoew
feaml - o gwend TUET IwwAEY
qT <y € S gweEng @ o g
I g W, faoelt Y qre #Y
gred § R oo Wk v Tl 8y
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SHRIGEORGE FERNANDES:

. Members of Parliament ?

kit i e ca e e

Hem wT FA® W w@IEER

L AR
14.34 hrs.

{Shri Fai Pal Singh Kashyap then
left the House)

SHRI BHISHMA  NARAIN
SINGH : I am extremely grateful -
to the hon. Members because they
have made valuable tions. Some
of the hon. Members have asked the
Government to make statermgents
poinia. 1 wil g through. the procee-

ts. go procee-
gg":gls and bring those points which
I feel necessary to the notice of the
Business Advisory Committee. I will
communicate you other points to the
concerned Ministers,

14.35 brs

SUPPLEMENTARY DEMANDS
FOR GRANTS (RAILWAYS)

1980-81.

-THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY) : I beg
to present a statement (Hindi and
English versions) showing Supplemen-
tary Demands for Grants in respect of
the Budget (Railwayg) for 1980-81.

-

DEMANDS FOR -EXCESS
GRANTS (RAILWAYS) 1977-78

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY) : I
beg to present a statement (Hindi and
Excess Grants in respect of the Budget

N W B
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EXGESS-

BEMANBS
GRANI'S (RAILWAYS) 1978-79

THE MINISTER OF RAIL-
WA.Y’S (SHRI KEDAR PANDAY) :
present a statement (Hind:
ngB verkons) showing Dem-
md!&:r xcess Grants in repect of the
Budget (Railways)—for 1978-79. '

14. 3'6_; hrs,

STATUTORY RESOLUTION RE:
- DISAPPROVAL OF LIFE INSU-
RANCE CORPORATION (AMEND-
MENT) . ORDINANCE, 1881—Contd.

AND

LIFE. INSURANCE CORPORATION
(AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER :
The House will now take up fur-
ther consideration of the Statutory
Resolution and the Life Insurance
_ tion, (Amendment) Bill, for
which 4 hours have been allotted.
Three hours and fifteen minutes are
already over and only 45 minutes re-
" main. We have to com| it within
45 minutes. Mr. Indrajit Gupta.

(Interruptions)
SHRI GEORGE FERNANDES
(Muzaffarpur) : The  Minister

is willing to extend the tife. if nece-
mry

MR DEPUTY-SPEAKER :
That is all right. LettheMovcr of

the Resolution reply. I have called
- him to reply.
SHRI GEORGE FERNANDES :

unungofhure?lymﬂdcpend_

upcanthe allotment

‘MR. - DEPUTY-SPEAKER
The tlme 18 owr :

SHR
‘”(mﬂmhat) Su'. do 'bc '

L e
s

mmu, 1902, (SAKA)
(Amdt) Ord. & LIC (Amdt), BH}

nmw'r GUPTA |

(of LIC .sii-'j_:_-

'SHRI jYOTI&MOY BOSU
(Dmond Harbom') "With

want to

makcasubmlmon Ilulrdlylpeak

MR DEPUTY- SPEAKER :
You never speak. .

SHRI JYOTIRMOY BOSU
We take this Bill as an attack on the
working class. Therclore, we want to
oppose this Bill at every stage. So, we
would be asking for division on every
clause and at every . Let us not
live in fools’ adise. The Bill will
take its own time. So, why unneces-
sarily get agitated over it ? :

THE MINISTER OF FINAN-
(SHRI R. VENKATARA-
MAN) Our only request is that
the Bill may be passed today it-
self. We are prepared to sit after
6 O’ Clock.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF
PARLIAMENTARY - AFFAIRS
(SHRI P. VENKATASUBBAI é
S:r, ou were in gl:ge‘ BA

Shri Jyotirmoy was present.
We have allotted four hours for this
Bill for the simple reason that
at the introductory stage we have
already spent at least two or three
hours. So, it was felt that four hours
would be more than sufficient for this
Bill, because it has been discussed in, -
stage also. I would
appeal to Shri Jyotumoy Bosu, who
hardly speaks, that what we have
gmerally agreed to in the BAC should

MR. DEPUTY-SPEAKER
Now no more d:mmon on t]us.

-SHRI J'YOTIRMOY BOSU B
InﬂleBACIwouldmggestthatm'
youkeepata:pemcorder I
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SHRIR.VENKATARAMAN
I will stand dinner for everyone of
you.

SHRI INDRAJIT GUPTA :
No late sitting.

Yesberday I was just beginni
my reply and I had just stat
the fact that the hon. Finance

- Minister built his whole case on
the assumption, which is a totally
unwarraated asumption and a
rather bold assumption, that
thc hon. Judges of the Supreme

incapable of under-
correctlyw t the Attorney-
Gm;:E had meant when he gave
an assurance before that  Court.
This is what the hon. Finance
Minister wants this House to believe,
that only the Government is wise
enough and ious enough to
understand it, that the Attorney-
Genctﬁlpmhad never said thathl;c wtss
to pay a bonus, the only
thinghzwasa%:?a.rcdmsaywast}m
they would by the decision of
the Court. Well, the hon. Judges in
a subsequent clarification have
stated, as I read out and quoted
here, that what they had understood
the Attorney-General to say was,
that the Government would imple-
ment that part ofthe decision which
related to the payment of bonus,
and nothing else.

Any way, this contempt petition
is pending in the court, it will be
heard on the 17th March and then
‘we will see what happens.

Then, I had, with the kind

ission of the House laid on
the Table of the House a certified
copy of the actual Order which was
passed by the court onm the 10th
of November, 1980, and when
I laid this on the Table of the. House,
the Finance Minister = said
that this Order was signed by the
Court Master, who is a sort of a
court Headclerk, and therefore,
ltwasmthevahdmderofﬁle
court. I was really surprised at
this kind of argument being brought .

m 6, 1981
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forward; So, I Have ‘eomultedthe
Supreme Court rules. The Su- -
preme  Court rules are very clear -
ant.hupomt. 'I'heSupmmeCourt-
rules say ¢ :

“Subpct to .any general or
directions given by

Chief  Justice the

seal of the Court shall not

be affixed to any writ,
rule order, summons or
other save under

the court shall not be
affixed to any certified
copy issued by the court
save under the authotity
in writing of the Registrar
or of a Deputy Registrar
or Assistant Reglstrar”

Here, in the certified copy which
I had laid on the Table of the House,
you can see for yourself that the
signature of the Assistant Registrar

of the Supreme Court, if I am reading
1t correctly, is of Mr. K.K. Sehgal.
His signature and his seal are affixed
to this certified copy. So, I do not
understand how a Finance Minister
of the covernment of India can
take shcita behind this -argument
that this is not a genuine or the
bona fids order of the court because

it is signed by some Registrar or junior
oﬂiIc;d?t_‘ court. Tg‘l. er,
as is giyite Rcategori Other-
wise what i purpose of the court
writing this, viz,

“An order has been passed by
this court dated 22-»11-78

where the following direc
nonhasbemgwm

‘Bu:mcasethe petitioner
feels in the appeal,
the petitioner will pay
theammmtofbpnm
together with mmt.

, at ‘12 per cent

annum from the
- xtbecomu due, this
- will be eﬁ"

by the appellant.”



Thilaﬂw()rdu‘ Tlmmﬂbe-'
‘the ngpelln.nt'

-1t:sbmding This 18 the
certified copynﬂperlyouuﬁcd

Court. | donotthmktheGomn
ment - has a leg to stand on now,
- But now, '

he has not . answered the point
I raised. I would like to hear the

quoted so many times that the
LIC Act which is a general Act
cannot subvert or replace or
substlt;:gh the Industrial ~ Disputes
Act whichisa specific Act governing
the industrials relations between
the employer and the employees?
What your action amounts to is that
the Industrial Disputes Act is of
no concern here and the .industrial
relations or the disputes between
loyers and employees in
the LICP are to be governed not by
the Industrial Disputes Act, but by the
LIC Act. Thisis absolutely wrong
in the face of what the Supreme
Court has said. I am at pains to
point. out here that it is not the
question of how many rupees are
going to be reduced in their bonus
or dearness allowance. I will be
least concerned about that.

If the Industrial Disputes Act
uw'bcsd:andcormgatedmt’ms
round-about fashion, then what
will remain of industrial relations,
what will. remain of the constitu-

tional provision by which a citizen’

of this: country has got the right to
orgamalnmle]f m a trade union
orm woda.ton for the

purpose
“bargaining 7 You want

'bhhtmthm:ughtmthumnm.

You cannot do it. . You are striving
upahomatsm!l, I.-am striving

m:.awa ‘15, m: (sAxA)
' - “(Amdt,) Ord. & LIC (Amdt) Bill
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‘Also he has not answered .my
point as to how he can reduce by
executive  order the salarics and
‘emoluments of Government ser- .
vants, of who are in the
service of the Union as it is called,
without recourse to Article 3600!‘
the Constitution.

Aéﬁd%o 36“;3l of the Comtlmttonf
rovides for the promulgation o
Ena.nc:al emergency which the
President can do ifhe so con-
siders necessary. Minister  when
he replies finally will kindily......

‘SHRI R. VENKATARAMAN:
I will do that.

SHRI INDRAJIT GUPTA :
You kindly clarify to the House
what is the meaning and purpose of
this Article 360 if you can do the
samething by an Executive
Order. Is this all that the found-
ing fathers who drafted and pre-
pared this Constitution had in
their mind ? Has Article 360 not
been put here with a specific purpose?
~—viz., only under the provisions of
financial emergency ? It read :

360 (4) (b) “it shall be com-
petent for the President during
the period any proclamation issued
under this article is in operation to
issue directions for the reduction of
salaries and allowances of all or any
class of persons serving in conne-
cucc;ndlwxm ﬂtlllcc affairs 1;:% the Uﬁn
inclu udges of. the
reme Cngurt and the High GourtsI;

Naturally employees of LIG are
also covered under this. What is
thcwholepurposeofthmArhcle ?
This is the Article inscribed in {the
Constitution.. If you say now
that you can do the samething sim-
plybypmngan Executive Order,

submnmon,tluscanmtbe
doneun you have recourse to
Ariicle 360 which means the promul-
tion - of financial emergency.

y in terms of financial emer-
gency you can order emoluments and
salaries to be reduced. What is
hure y to this? He has not said

word, This js a.matter which
canalsobetutedinacounwheth_er'
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[Shri Indrajit Gupta) .
1 are violating Article 360 or not.
[ m \ -
We are wai%fo hear what they haz:c
thought of,
and having come here to-day.
Whether contempt of court has been
committed or not, this is for the
court to decide and when the cen-
tempt petition is heard we will know.

He has made certain observations
about the finarcial working of the
LIC and has implied that only by
reducing the bonus and dearness
allowances of the LIC employees,
the financial health of the LIC can
be restored. I presume that is what
he meant to say.

I want to point out two things.
Yesterday, Mr. Venkataraman has
said, I am quoting from his speech—

“I wil make a comparative
statement of the wages. A
persons in LIC at the entry  level
will get Rs. 1567/

What does the House understand—
ress or public or anybody ?
g"ha.tthepcnonwhmheis first
recruited—entry level in  English
means when he first enters into
service—entry level in the LIC
accordi to Shri Venkataraman,
a Class III employee of the LIC. .

SHRI R. VENKATARAMAN:
I was dealing with the total expendi-
ture. I was dealing and saying that
the Class III people are getting
more. I was sayi_ngnn?ass I people
are ge;tmg more, is refers to

SHRI INDRAJIT GUPTA :
‘This refers to Class I.-  That is totally
irrelevant. o .

“SHR! R. VENKATARAMAN :
Itisarightt It may be relevant
or not, but do not misquote me.

" MARCH 6,161 . D LIC
(Amidt.) Ord. & LIC (Amdt,) Bill

having slept over it

\"_-'.H L o

-SHRI INDRAJIT GUPTA :
You have clarified it now. ' This. is..-
what said. I have read itout.
How one understand from it as
to what you mean— '

“A person in LIC at the entry
level will get Rs. 1567/-."

. Now you say you are referring to
the officers. . (Interruptions)

SHRI R. VENKATARAMAN :
It is a comparison .. (inferruptions)

SHRI INDRAJIT GUPTA: ...

Interruptions) em 11X
](mople and not Class I Officers.

SHRI R. VENKATARAMAN:
If you look and them, I
said IAS Officers. Is IAS Officer
at the Class IH level .

SHRI SUNIL MAITRA (Calcutta
North East): You wanted to say
that IAS officer was getting less
than Class III. This is exactly what

SHRI JYOTIRMOY BOSU :
Do you sce what in  Air India Shri
Nanidas drew as his salary and pre-
requisites in vouchers/ Bills in one
years ? (Interruptions).

SHRI INDRAJIT GUPTA :
Anyway, for the pose of record,
it is better to clarify whata person
at the entry level of LIC, that is,
Class III, when he first joins service
gets. We should know that, . Direct
recruitment is only for Class III
Assistants. All other posts of Steno-

phers, higher Assistants -and

uperintendents are all motional
Foscs at the cniry . level, They
ts. at entry .
enter as Class III Assistants and,
when they enter as Assistants, - this
is what they get. Basic salary—
Rs. 175; Dearness Allowance  —
Rs. 388.50 p.; House Rent Allow-
ance — Rs. 28 and "City Compen-
satory Allowance, if big citics,—
Rs. 20. The total is, Rs. 611.50 p.
These are the emoluments at the
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o

outry knl of that citegrry of en-.

ployaés 'who are affected by this
Drdindnce and this Bl So thare

should beé no misunderstanding
abonnttha‘tth!:{arebmnggwcna.
&mstmny hig

- Shri R. VENKATARAMAN
How much does it come to ?

SHRI INDRAJIT GUPTA :
mmestoR.s.ﬁnSmp If youarc
going to say that is more than
what some loyeea are get-

in some other public sector
gs, that may be.

SHRI, R. VENKATARAMAN :
That is all my case. Compared
with level mlwd,classllcve!or
lass 111 level, whatever itis, level
to level, the LIC employees  are

mbore than other employees.
"That is my case.

SHRI INDRAJIT GUPTA :
they must be brought down ?
How did they get more ? Did they
commit theft or dacoity? They get
‘what they have got through agree-
ments, negotiated  agreements, to
which your Government and
the LIC were a party. You
may say: “We made a  mistake.”
Why should the employees be made
topay for that mow? If you
commit a im'stake in entering
into such type of collective
mecmmu, that was your mistake
should you penalise them

for :t

1 do not understand.

Another point which he made was,

agdin, I quote from lns speech yes-

terday :
“In 1959, the cost of administra-.
tion per o‘.hcy was Ras,

1245 n ‘1g6g-70, it
‘went uppho Rs. 23.57p. and in

1978-79. the cost of admi-

This s what ho said yasberday. Th
] ge which he has used is no
very precise because the cost o
administration means the total cos.
Ofadmmotfl'molndw :}dtmaan,
on account of emoluments o
ees. The total cost of adm
tion includes so many things. _
However, I bothered to find out
a more accurate and precise way
making an assessment and that 18 to
take a certain unit, Rs. 1000 sum.
assuredof, and ﬁndﬂ;mtp\;hhgis‘;hc-
cost of servicing that . You
will find, mrelatmnﬁosa]aryofall
classes of LIC employees, what
the cost of servicing Rs. 1000 sum
assured and compare it over a
ofumcﬂwwsl:};rdoweﬁnd ' ll
1957 y cxpenses ol a
classes of employees was Rs. 12.12

" crores. and,. in force, the total

business was Rs. 1375 crores. .
This works out that the cost

thousand rupees sum assured,
in 1957, was Rs. 8.58 p. and, simi-
larly, I have calculated th;l;, in 1974~
75,1tl:mcomedownbo 7.93 p-
and, in 1979-80, it has come 3own
toRs.624p This is the cost of
servicing per thousand rupees sum
assured in relation to the salary of all
classes to LIC employees.

How can make out a case

" that because of the high salaries that

thcy are getting, the cost of scrv:cm
s going up ? It is not going up.
lns come down and instead of gwmg
them some credit for that, a case is
sought to be made out here for cut-
dowa their emdluments unila-
tcra!l by a method and by a means
whmh I have alrzady described as
mnst horrifying and obnoxious.

I think Mr. Veakataraman knows
this journal “Yoza Kshema” brought -
out by the LIC. In this Journal,
I find that they have said something
which I must quote :

‘Not all our critis mercifally.”
This is what the LIC is wntmg,

' not the employee.

~ “Not all our cntuu muu&lly
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nO means v

public sector at all. Day in and day
out, carry ona

g by camy o' ampaign g

called 'I'thoonormcSoene
written thus as

“In faimess to the LIC, it
should ;!sobcnmtlonedof that the
ratio of its expenses

ment to total outgo mm

from 489% in 1973- 74 to 39% in

1977-78. In fact, even in a
g.llte terms its total expmﬁhcx.
uding as payments to policy-
holders have increased by just

319 over these years.

quently, its not annual contribu-
i:: to the Life  Insuance fund
. gained sspectacularly _year
after and shows a rise of
as much as 60%, over the last
five years from R 345.74

crores in 1973-74 to Rs. 547.82
crores in 1977-78. Not 2 mean
by any standard.
Ti?‘lncf:ortmmly. thcagima g}y the
management employee
efﬁuency seem to have ignored
significant  development
ethser After aIl Rome was

ilt in a day.”

ﬁztsmthcoboerv:it‘laofajmuml
broug out by one top mono-

chis well-known for
its ant:lpa.t.hytothe public sector.
Even they arc having to make this
admission !

1 do not want to take more time.

I think it is better for the time being
to avoid this sort of pseudo-economic
gyﬁnam:al arguments because by
are not going to prove anything.
And then we have to go into all the

other public sector and’ ..
the Government them-
selves to find out w| anywhu-e

you have applicd t.hcnmc measure, .

M gradually you can haye a

me. 181 . Dispp.of LIC . sa
" (Amdt)y Ord. & LIC (Amat) Bt OO

‘ toandentwhedwt ‘because the. cost

" of ‘administration . in your Govern~

ment deparmmhas up in’
such unconscional mYs_
ments your cers of your emp- -
loyees unilaterally by an executive
order ? Haveyou done it anywhere
in the neme of i down the
ment departments ? Canyoudo
it ? Isay that you cannot do it
unless you take that extreme measure
of rcoourscto Article 360 and de-
clare aﬁx;anma! emergency in this
out the measure of financial emer-
gency without de the emer-

gency openly.  Thatis what you
are doing. So many other things
are being done in the case of ¢ther
emergency provisions also

15.¢0 hrs.

Therefore, I feel that the House
cannot at alll be satisfied with the
explanation given for what the Go-
vernment has done. You can pass

. anything. That is a different matter..

Thatis all right. 'Why not disponse

-with this House altogether if you want

to save the trouble of listening to
us talking also !

Therefore, 1 a; once in.
tot-thovmm'len?mel amaag::[.
ing only from one angle. -
do not stirup a hornt’s nest. If you
want to take this category of emp~
loyees outofthe Industrial Disputes
Act, come forward with an amend-
ing Bill to the Industrial Disputes
Act an say thsrt: spcuﬂ(z.lly, that -
thﬂACp;lﬂ'lc o LIonthnsAct,m'll
not apply to mp]qm
(Interruptions).

AN HON. MEMBER : That is
what the Court meant by legislation.

SHRI INDRAJIT GUPTA : Of
by lgiaions. Do i, Why. don't
tions it y !
you have the courage to do it ? Why
are you resorting to this subterfuge P -
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'Sdledule auoﬂm',Aw hwe Srho-..
ddu,Youmn have a Schedule to

‘Schedule every year or several times
in a year saying that they have to be
taken out of the Industrial Disputes
Act. Daltbyall means and you

will be ible for wrecking the
whole of industrial relations
whlduswuglumbcbuﬂtu in

this country with the help of the In-
dulu-ialDupuxesAct. P

Therefore, please don’t do it.
Retrace your steps while there is still
time. That I want to say.
=(1)"f‘.d£lo'um:.asf‘arast]m Ordinance

the Bill go, we will oppose them
lock, stock and barrel.

MR. DEPUTY-SPEAKER : I
shall now put the Statutory Reso-

lution to the vote of the House. The

question is :

“This House disapproves of the
Life Insurance Corporation
(Amendment) Ordinance, 1981
(Ordinance No. g of 1981) pro-
mulgataed by the
the 3ist January, 1 981.”

The Lok Sabha divided.

Dﬁhﬁm No. 3] [x5.07 hrs.

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.
Barman, Shri Palas
Basu, Shri Chitta
Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy

. Chaudhuri, Shri Tridib-
Dandavate, Prof. Madhu
Das, ShriR. P.
Gupea, Shri Indrajit
Hmmn Moﬂnh, Shri

(Amdf) Ord. & LIC (Amd‘t) Bill -

Jatiya, Shri Satyanarayan -
Madhukar, Shri Kamla Mnhra
Maitra, Shri Sunil "“"
Mandal, Shri Dhanik Lal
Masudal Hosain, Shri Syed
Mhalgi, Shri R. K.
Mukherjee, Shrimati Geeta,
Pandit, Dr. Vasant Kumar
Pathak, Shri Ananda

Rajan, Shri K. A.

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Verma, Shri R. L. P.

Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

NOES

Ahmad, Shri Mohammad Asrar
Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri

Ankincedu Prasad Rao, Shri P,
Arakal, Shri Xavier

Bagun Sumbrui, Shri

Bansi Lal, Shri _

Barot, Shri Maganbhai
Bhardwaj, Shri Parasram

Bhatia, Shri R.L.

Bhole, Shri R. R.

Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.

Chirigvang Konyak, Shri

Dennis, Shri N,

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T
Doongar Singh, Sh.n
Era Anbarasu, Shri
Gehlot, Shri Ashok
Jaffer Sharief, Shri C.K.

~ Jain, Shri' Bhiku , Ram

Jain, Shri Virdhi Chander

_ Jamilur, Rehman, Shri

-



'Kalamchlu. Br A.
‘Kaul, Shrimati Shiela . -
Kusuma Kfishna Murthy, _31,,, .
*Mandal, Shri Sanat Kumar
Mishra, Shri Nityananda
Murugian, Shri S.
Muttemwar, Shri Vilas
Nagaratnam, Shri T.
'Nair, Shri B.K.

Namgyal, Shri P.

Nandi Yellaih, Shri

“Netam, Shri Arvind

Nihal Singh, Shri

Odedra, Shri Maldevji M.
Oraon, Shri Kartik

Panday, Shri Kedar
Panigrahi, Shri ' Chintamani
Pardhi, Shri Keshaorao
Patel, Shri Mchanbhai

Patel, Shri Shantubhai

Patil, Shri A.T. |
Patil, Shri Balasaheb Vikhe
_Patil, Shri Chandrabhan Athare
Phulwariya, Shri Virda Ram
Quadri, Shri S. T.

Ranga, Piof N. G.

RRD, Shri ]'agarmath

RBO, Shl‘i M. Na.g‘eswam
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harisha Chandra Singh
© Reddy, Shri G. Narsimha

Rcdd%. Shl'i K- Brahmananda ’

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P, Venkata

“MARCH 6, 1981 . Diapp.of LIC .. P
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Reddy, Shri T. Damodar
Sahu, Shri Shiv Prasad

Sethi, Shri P. C. .
Shaktawat, PIOC Ninna]a Km
Shakyawar, Shri Nathuram ~°
Shankaranad, Shri B.)

Sharma, Shri, Chiranji Lal

Sharma, Shri Kali Charan
*Shastri, Shri Ramavatar

Shiv Shankar, Shri P.
Singaiavadivel, Shri S

Singh, Shri C.P.N.

Sinha, Shrimati Ramdulari
S“khad'i"! Shri Mbohan Lal
Sultanpuri, Shri Krishan Dutt
Suryawanshi, Shri Narsing
Tayyab Hussain, Shri

' Tewary, Prof. K. K.

Thorat, Shri Bhausaheb
Tiwari, Shri Narayan Datt
venkatala.man, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadra Singh, Shri
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yazdani, Dr. Golam

MR. DEPUTY-SPEAKER: Sub-
ject to correction, the result** of the
Division is :

.

Ayes—27; Noes —gr.
The  motion  was negatived.

MR- _ DEPUTY-SPEAKER. .
t~the motion for consi-

derauomo the Bill t6 vote, there are |
some amendments which have to be

*Wrongly  Voted  for Noes.

“mkﬂmnngbﬂ!ahMthmw

 AYES: . Sarvashree Mohammed Ismail, AX. Balan, Subod_h " Sen,
Sanat Kumar MandalandkmmmSham---

Noes: mwﬂ; Soac,  Mundar m& it
| o _
ariq Anmr and sm e X
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uﬂ Omuby SlmSom-
wujee—heumthme

~ SHRI R.AMAVATAR_SHAS-
TRI {Patna): Iwmttospaak.

~ ‘MR. PUTY-SPEAKER: This
is -only consideration motion
and members have already spoken.

SHRI RAMAVATAR SHAS-

ts why it should be cir-

mted for eliciting public opi-

nion. Please ch me at least 5
i (

terruptions)

MR, DEPUTY-SPEAKER: This
8 only consideration motion. .
Mr. Bosu, please tell him.

SHRI JYOTIRMOY BOSU:
Yes, Sir.....I have made him
to agree for 4 minutes!

MR. DEPUTY-SPEAKER:Now,
the question is :

“That the Il;‘lu 3:3 cm::ulated for
the o citing
thmgn ?:; the 3oth June, 1981 ”(r)
The Lok Sabha divided.

Division No. 4] [x5.1x hrs.

. AYES
Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.

Biswas, Shri Ajoy;

Bosu, Shri Jyotirmoy
Dandavate, Prof. Madhu
‘Das, Shii R.P.
- Gupia, Shri Todrafit
Jatiya, Shri Satyamnyan
Matﬂ:uhr Shri Kamla Mishra.

Disapp. of LIC 3&0.__
Mhn]gl Shri R.K.
Mohammed Ismail, Shl.'l
Mukherjee, Shrimati Geeta
Pandit, Dr. Vasant Kumar
Pathak, Shri Ananda
Rajan, Shri K.A.

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Verma, Shii R.L.P.
Yadav, Shri Vijay Kumar
Zainal Abedian, Shri

NOES

-~dAhmad, Shri Mohammad Asrar
Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri
Ankineedu Prasad Rao, Shri P.
Arakal, Shri Xavier
Bagun Sumbrui, Shri
Bansi Lal, Shri i
Barot, Shri Maganbhai

. Bhardwaj, Shri Parasram
Bhatia, Shri R.L.
Bhole, Shri R.R.
Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.
Chingwang Konyak, Shri
Dennis, Shri N7
Dev, Shri Sontosh Mohan
Dhandapani, Shri C.T.
Doongar Singh, Shri
Era Anbarasu, Shri

" Gaikwad, Shri Udaysingrao
Gehlot, Shri Ashok
Gowda, Shri H. N, Nanje
Jaffer Sharief, Shri C.K.
Jain, Shri Bhiku Rani =

. Jain, Shri Virdhi, Ghander _
]a.m:hxr Rahmni, Shn e
Ka.u.l, Shiimati M



g8t Stal. Res. Re. -
Kusuma Krishna Murthy, Shri -
Murugian, Shri S.
Muttemwar, Shri Vilas
Nagaratnam, Shri
Nair, Shri B.K.
. Namgyal, Shri P.
" Nandi Yellaiah, Shri
Netam, Shri Arvind
Nihal Singh, Shri
Odedra, Shri Maldevji M.
Oraon, Shri Kartik
Panday, Shri Kedar
Pardhi, Shri Keshaorao
Patel, Shri Mohanbhai
Patel, Shri Shantubhai
Patil, Shri A.T.
Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra -
Phulwariya, Shri Virda Ram
Quadri, Shri S.T.
Ranga, Prof. N.G.
Rao, Shri Jagnnath
Rao, Shri M. Nageswara
Rathod, Shri Uttam
Raut, Shri Bhola
Ravani, Shri Navin
Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar

'MARCE 'S, 1081~ ~ Disapp. of LIC - “m
“ (Amat) Ord. & LIC (Amds) Bill

Sahu, Shri Shiv Prasad

Sethi, Shri P.C. -
ShahnwatMN’malaKumxn :
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Mundar
Shastri, Shri Dharam Dass

Shiv Shankar, Shri'P.
Singaravadivel, Shri S,
Singh, Shri C.P.N.

Sinha, Shrimati Ramdulari
Solanki, Shri Babu Lal
Sultanpuri, Shri Krishan Dutt
Swaminathan, Shri R.V.

Tariq Anwar, Shri

Tayyab Hussain, Shri
Tewary, Prof. K.K.

‘Thorat, Shri Bhausaheb

Tiwari, Shri Narayan Datt
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadea Singh, Shri
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yazdani, Dr. Golam
MR. DEPUTY.SPEAKER: Sub-

ﬁtv to mi:mon, the. result* of the

Ayes: 26

Noes: g5 _

AYES: WMW&KMMMS& |
NOES: Sarvashree (!mhm SubbanCﬂuudary MMM__

and N. Selvaraju. -



333 m nu.ae. mwum mém (SARA) 394

MR.!?EHJ'I'YMNw'

dlcqnulionu*

j’-ly, :98:.” (10) -
- The Lok Sabha divided.

Division No. 4] [15.11 hn.

AYES
Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.
Biswa, Shri Ajoy
Bosu, Shri Jyotirmoy
Dandavate, Prof. Madhu
Das, Shri R, P.

Gupta, Shri Indrajit
Hannan Mollah, Shri
Jatiya, Shri Satyanarayan
Maitra, Shri Sunil -
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mbalgi, Shri R. K.
MukhnjeeShnmau Geeta
Pandit, Dr. Vasant Kumar
Pathek, Shri Ananda
Rajan, Shri K. A.

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Verma, Stri R. L. P,
“Yadav, Shri Vijay Kumar
Z‘-m Mn. Shri

)O'M.&IJC(A
Ahmad, Shn MdumndAnr
Amnd&ngh,Shn

'.Anhnaedul‘mndkao,ﬂh?..

Arakal, Shri Xavier
Bagun Sumbrui, Shri
Bansi Lal, Shri
Barot, Shri Maganbhai
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bhole, Shri R. R.
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.
Chingwang Konyak, Shri
Dennis, Shri N.

Dev, Shri Sontosh Mohan



qa5 mnn. ne.-"

l'nrdh:.,Shri Kﬂhmor
Patil, ShrlA.T“

l’ahl, Shananhthikbe
Patil, Shri Veerendra
Phulwariya, Shri Virda Ram
Quadri, Shri S. T.
ktnga,l’ro&N G.

- Rao, Shri Jagannath

Rao, - Shri M. Nageswara
Rathod, Shri Uttam

Raut, Shri Bhola
Ravani, Shri Navin

Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
_ Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Sahu, Shri Shiv Prasad

Sethi, Shri P. C, -

Shaktawat, Pro£Nnma.laKuman
Shakyawar, Shri Nathuram
Shankaranand, Shri B.

- Sharma, Shri Kali Charan
Sharma, Shri Mundar
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P.
Singaravadivel, Shri S,
Singh, Shri C. P. N.

Solanki, Shri Babu Lal
Sultanpuri, Shri Krishan Dutt
Suryawanshi, Shri Narsing

m} ON!-&LIC (Amdt) Bﬂl

.., Disapp. of LIC $ﬁ
Swaminathan,  SbAR. V. .
quAmr Shri .

Tayyab Hussain, Shn
Tewary, Prof KK.

 Thorat, Shri Bhausaheb

Tiwari, Shri Narayan Datr
Venkataraman, Shri R,
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadra Singh, Shri
Wagh, Dr. Pratap

Yadav, Shri Ram Singh

Yazdani, Dr. Golam

MR, DEPUTY-SPEAKER # Sub-

ject to cmrcctmn,thcnmdtofthe'
division is:

Ayes: 26
Noes: 95
The motion was negatived,
SHRI JYOTIRMOY BOSU:
Sﬂ;re I am on a point of order. Since

is out of order, the
mdaauonoftheBﬂlmaybepm-

poned,

MR. DEPUTY-SPEAKER: I rule
your point of order as out of order.

the motion for
vote of the Flouse,

"The question is:
h'l‘{iatthc&llﬁ:r&wrwammi
Act, 1956, be taken into. cnm-'
dﬂ'atlon" .

mLa{'MMJ

Nowlshall
consideration to
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o . -AYES"
Abmad,- Shri Mohammad Asrar
" Alluri, Shri Subhash. Chandra Bose
Anand Singh, Shri
Ankineedu Prasad Rao, Shri P.
Arakal, Shri Xavier
Bagun Sumbrui, Shri
Bansi Lal, Shri
Barot, Shri Maganbhai
Bhardwaj, Shri Parasram
Bhatia, Shri R.L.
Bhole, ShriR.R.
Chakradhri Singh, Shri
C.’nandnkar Shri Chandu Lal
van, Shri 8.B.
GnngwangKonyak. Shri
Dennis, Shri N.. .
Dev, Shri Sontosh Mohan
" Dhandapani, Shri C.T.
Doongar Singh, Shri
Era Anbarasu, Shri .
Gaikwad, Shri Udaysingrao
Gehlot Shri Ashok
Gowda, Shri H.N. Nanje
Jaffer Sharief, Shri C.K.-.
Jain, Shri Bhiku Ram "
Jain, Shri Nihal Singh
Juin, Shri Virdhi Chander
Jamilur Rahman, Shri
Kaul, Shrimati Sheila
Kusuma Krishna Murthy, Shri
Misra, Shri Harinatha
Misra, Shri Nityananda
Muttemwar Shri Vilas
Shrd T.
Nair, Shri B.K.
Nlmg-yﬂ, Shri P. .
Nandi Yelaish, Shri
Ododra, Shri M&HWJI M.
(hon. S&i Kﬂ-tlk o

{xg :7 hn.

Disapp. of LIC 38

Patel, Shri Mohanbhai

Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra
Phulwariya Shri Virda Ram
Quadri, ShriS.T.

Ranga, Prof. N.G.

Rao, Shri Jagannath

Rao, Shri M. Nageswara

Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin '
Rawat, Shri Harish Chandra Singh:
Reddy, Shri G. Narsima

Reddy, Shri K. Brahmanda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata

Reddy, Shri T. Damodar

Sahu, Shri Shiv Prasad

Sethi, ShriP.C.

Shaktawat, Prof. Nirmala Kumari.

Shakyawar, Shri Nathuram
Shankaranand, ShriB.

" Sharma, Shri Chiranji Lal

Sharma, Shri Kali Charan
Sharma, Shri Mundar
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P.
Singaravadive}, Shri S.
Singh, Shri C.P.N.
Sinha, Shrimati Ramdulari
Solanki, Shri Babu Lal

Sultanpuri, Shri Krishan Dutt:
Suryawanshi, Shri Narsing
Swaminathan, ShriRV,: =
Tayyab Hussain, Shri



Tewu-y,Prd‘K.K. _
“Thorat, Shri Bhausaheb
Venkataraman, Shri R.

Venkatasubbaish, Shri P.

“Verma, Shrimati Usha
Vibhadra Singh, Shri
“Wagh, Dr. Pratap
‘Yadav, Shri Ram Singh
"Yazdani, Dr. Godam

NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balan, Shri A. K.

. Balanandan, Shri E.
Biswas, Shri Ajoy
Bosu, Shri Jyotirmoy
Chaudhuri, Shri Tridib
Dandavate, Prof. Madhu
Das, Shri R. P.
Gupta, Shri Indrajit
Hannan Mollah, Shri
Jatiya, Shri Satyanarayan
Kalanidhi, Dr. A.
Maitra, Shri Sunil
Mandal, Shri Dhanik Lal

Masudal Hossain, Shri Syed

| mono. 1901 - Disappi of LIC -« .- gp
R (M) ora.a.mc (Amdt)) Bﬂl :

‘Roy Pradhan, Shri Amar -

Saha,ShnAj:tKumr .

Shasu-i,ShnRamavaﬁr .

Verma, Shri R. L. P.

Yadav,ShﬁVijayKumn'

Zainal Abedin, Shri 1
MR. DEPUTY-SPEAKER :

© Subject to correction, thcrmltfof

the division is ¢

Ayes 194
Noes : 30

The motion was adopted.

Clause 2—Amendment of Section 48

MR. DEPUTY-SPEAKER :
Now we shall take clause by
clause Consideration. are
amendments,

Shri Somnath Chatterjee. He is
not here.

Shri Rajan.

SHRI K. A. RAJAN (Trichur) :
1 beg to move ¢

Page 2,—

after line 2, insert—

“Provided that such terms.
and conditions shall not be une
favourable to the and

. s as to terms:
Mbulg, SR K. S e o e e
Mohammed Ismail, Shri January 31, 1981.” «(8)
‘Mukherjee, Shrimati G _
*Murugian, Shri S. Page 2,— E
Pandit, Dr. Vasant Kumar - Jor lines 5 to 30, substitute—
Pathak, Shri Ananda’ “(aA) Al rules made under this
Rajan, Shri K. A. ~section shall be subject to any
*Wrongly voted for NOES. -

fmhﬂomnngbmaho recorded their Votes :

" AYES : Sarvashre mumsubhnmmudhayw. Sd-'

varaju and S-Mmsm-

VIR

NOES : s:mhme Smt Kumar Ma.ndal. KamhMi-hn Madhuhr nnd



Jor lines 5 to 30, substitute—

“(2A). All rules made under
this lectionshnll be subject to any
judgement, decree or order of
any court, tribunal or other autho-
rity a.ndA::,bject to Industrial
Disputes I or any agree-
ment, settlemm%f?awmﬂ zr other
instrument for the time being in
force.”(13)

Page 2,— )
afier line 30, insert—

‘ b-section (3), the follow*
151?!{';11” mmust‘?i, na.r:elyt-—

“(3) All rules made under this
section shall be laid before each
HouseofParhamenthﬂunama-
ximum period of ten days while
nninmmormthinthe

from the commencement
of the next session of the House
and shall lapse and cease to be of
any effect if the same are not
approved in each FHouse by a
of that House and by a majority
of not less than three-fourths of
the members of the House present
and voting."” (14) .

tomove
_ Pages,- B
q‘h'lineﬁ,m

“k«mdedthatsud:ummd -

.'.Mmaunmm the

R 1981 "(16)

SHmspNILMAIm Iheg.

mmu,ma (W) Dhm.ofuc
{Amdt)) Ord. & LIC (Amdt) Bill 349

existing ts and/or benefits nf
thcemplonyg and agents, - avail-
able to them prior to January, 31,

Page 2,—
Jfor lines 5 to 30, substitutg—

“(2A) All rules made under
thlt'htlu-: el ;‘nthe Ind s
wi provisions o use
trial Disputes Act and shall not be
in disregard to any judgement;
decree or order of any court or
any other law or any agreement,
settlement, award or other instrue .
?!u;tforthetlmcbemgm force.”
17

SHRI R. L. P. VERMA : I beg
to move :

Page 2,—
Jor lines 5 to 30, substitute—

“(2A) All rules and sub-rules
made under this section. shall not

be contrary to the Judgementl of
?hourts awards of a:dl and
e ents settlements
mdmder the Industrial
Disputes Act, 1947."” (19)

MR- DEPUTY-SPEAKER :
Would you agree if I put all the
amendments to the Clause together ?

SHRI JYOTIRMOY BOSU :
No, Sir.

MR. DEPUTY-SPEAKER : I

am only suggesting.
Mr. Rajan.
SHRI A. RAJAN :

Depnty-Spuber Sir, my nmmdment '

No. 8 readsas follows ;:—

“Provided that such terms and
conditions shall not be unfavoure
able to the employees and

. -uwmpmdtothemandm -

ditions udltmgpnor ”J‘“‘-‘"}‘

T8, 198.1.“
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" [ShriKA. Rejen]

R ing this particular amendment

to the Act, at the introductory stage as

well the second stage, various points

 have been raised from the constitu-

: ﬁonalaswell.aaﬁ'omthekﬁnlpoints
of view on this particular Bill,

Sir, this Bill has been brought
in such a condition that this scuttles
the root of the industrial relations.
There is an anxie tir as to what will
happen to the Life Insurance Corpora-
tion employees. A large number of
workers are covered by the Industrial
Disputes Act and -by various
agreements that have been entered
into by the L. L. C. for the protec-
tion of the service conditions of the
employees. Now the Ordinance had
been promulgated and this Bill has
now been brought forward before
the House, Prior to that there is a
long history of the-agreements entered
into by the Life Insurance Corpora-
tion employees and the management
from 1974 onwards. The agree-
ments were entered into after crossing
s0 may hurdles. The workers
fought inch by inch in the courts as
well as outside and by bargaining
with the management arrived at an
agreement with them. This is just to

_protect their service conditions and
so that position should not be dis-
turbed even with this enactment.
That is the crux of my amendment
which I have moved.

My other amendment reads as
follows :—

““(2A) All rules made under this
section shall be subject to any
judgement, decree or order of
any court, tribunal or other
authority and subject to the pro-
vision of the Industrial Disputes
- Act, 1947, or any other law or
other instruments for the time
being in force™. .

_ Disapp. of LIC - g4f

the Stacutory Resluton, Mo Tadragt
tatytory Resolution, Mr. Indrajit
Gupta. - The wel:‘oi;:y industrial reia-
tions are governed by major Acts like
the Industrial Disputes ‘Act. ~This
Act prevails over any other Acts or
any other legislations That provi«
sion has been made. The whole
industrial relations are going to be
affected by this amendment which
you are bringing in.- Ths entire
working class of the country is aware -
of the way in which the se:.lement of.
1974 was scuttled. They have to;
come through various courts and
they have to fight 30 many battles.
Sir, how can workers have any faith

. hereafter in any settlement arrived at

with the Government or _any other
public sector undertaking, if this is
g:)ring. to be the situatuon hereafter?
3ir, Government will have to act as
the modie employes in resect
of all industrial relations. But if they
overthrow all cannons of in {ustrial
relations what is going to happen ?
It is going to cause havoc to all
industnal relations of the country,
if you take away all thesg things
from the purview of the Industrial

- Disputes Act. Sir, the working class

of the country have got some protec-
tion of their status and other workin
conditions. These are protec

‘under the Industrial Disputs Act.

You should not take away thosey
rights. This is a very daagerous
i This is going to cause havoc

for th whole working-class move-

ment of the country. I hove moved
my amendments 5o that the legitimate
i of the workers are protected.
I request the hon, Minister to accept
these amendments. Thank you.
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SHRI SUNIL. MATTRA  the scttlement. Here, the 1974
(Calcutta Nﬁ _East): My  scttlements "havel ‘brought about-a
< S o of items inchadin&(a)‘mld,&‘_,:
Page 2,— _ pay,“(ﬂmethdd fixation in the
. line 2, inseri— ' new scales (¢) dearness allowances;
ofeer 2, tnseri— . (d) house rent allowance, (e)
“Provided that such terms and city, " compensatoey - allowance,
rgh andjor bencfits of the eiv THE MINISTER OF STATE
agents, avarabic IN THE MINISTRY OF HOME
them prior to January 31, 1981.”(16) . A¥FATRS AND DEPARTMENT OF
2 — PARLIAMENTARY AFFAIRS
8e 2 éSHRI P. VENKA'II;AB;!;UBBAIAH)
. ; ir, now it is g-go P.
Jor lines 5 to 30, substitute— to the List omsmm?ﬁ today the Non-
« nad Olﬁctal Business will start today at
aects::)al'ﬁll“ :ed?h mnforlgx*;;mmth 3.30 PM. 1 would m"“t Mr.
the of the Industrial Dis- JYOUI‘IIIO}’BN{! to be more  helpful
mI Act and shall not be in andcoopcrativesotlutthtsdwcu-
N ; . ssion may be taken up at 6 O’colck.
disregard m&o a::iy judgement; de-
cree or order ol any court or any SHRI JYOTIRMOY BOSU :
cthr o o ony afrecment, wile, o 0 e i o peibe
for the time being in force.”(17) SHRI P. VENKATASUBBAIAH:
; e movi Wearcalreadymthesecondmadmg
Sir, while moving the amend-
ments I invite the attention of the of the Bill.
hon. nmhgum to the Judg}e (Interruptions)
ment Court - :
exercise of the powers vested in SHRI JYOTIRMOY BOSU :
the Government, you are seeking Since he has mentioned my name,
to amend the service conditions I would like to say this. Firstly,
bonus and the Dearness the mover of this resolution is Shn
of the L.I.C. employees. Indrajit Gupta : therefore, it is upto
Now, I will read out the relevant him, to some extent, to say. what he
portion of Mr. Justice Krishna wants to say. As far as I am con-
Aiyer: cerned, we would volunteer to co-
operate with them, and'l suggest that
“The anatomyofthelg 4 settle- we should do it on Monday because
ments is ‘no more to many of our Mentbers who have
B imited to- bomes, T8 an e o ckets s guingout.. There:
E{.,edhohsnc and  delicately ba- fore, to sit beyond 6.0%colck today‘
calculatmmm oai;glam with is next to impossible.
cute 8 bar- '
gaining on many matters, To SHRI ATAL BEHARI VAJ-
_ dissect is to mumctlgr, “;ﬁ th;f ?:ttl:-f — PAYEE (l;mr&MJ he\‘:e had “su-
true poetry as in the cr w we were
ment in m(;:su'y therefore, é'igrs:mng the Gu?l'arat situation that
1tlsnnpenmmble. amglewt " the discussion _be taken up-
aclauseandcxm:gmsh it, as the - today after 60O’ after the none

.'totall nahvmg entity which does * official bumwasover, but the
it of limb trm.mry bendmmnotpupuw-_
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. SHRI BHISHMA
SINGH : After 6 O’clock.

SHRI JYOTIRMOY BOSU :
We will see on that day.

MR. DEPUTY-SPEAKER
Now, Private Members’ Business,

1§.32 hrs.

COMMITTEE ON PRIVATE
"MEMBERS' BILLS AND
RESOLUTIONS

SIXTEENTH REPORT

SHRI DONGAR SINGH
(Hamjrpur) : I beg to move :

“That this House do agree with

the Sixteenth Report of the Com-

* mittee on Private Members’ Bills

and Resolutions presented to the
House on the grd March, 1981.”

gmmmamxmm)mm 350

House on the grd 1981.”
The motion was adopied.
15.33 hrs.
CONSTITUTION (AMEND-
- MENT) BILL*

(AMENDMENT OF ARTIOLES 324, 325,.
ETC.) -

SHRI G. NARASIMHA REDDY
M) : Sir, this Bill has-
ial involvements. Earlier, our
office did not detect it. Now,
they have detected and have informed
me. I have already applied to the
President of India for permission.
I beg to move for leave to intro--
duce a Bill further to amend the
Constitution of India.
MR. DEPUTY-SPEAKER : The-

. question is :

“That leave be granted to-
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI G. NARASIMHA.
REDDY : I introduce the Bill,

15.34 hrs.

CONSTITUTION (AMEND-
MENT) BILL*

. (AMENDMENT OF ARTICLE I71)
"SHRI ERA  ANBARASU

MR. DEFUTY-SPEAKER :' ! -
~ Changalpartu) : I beg to move -

I‘hequastnonn R &nﬁw to introduce a Bill
“Thatthul:lmnedoagrecwi&h furthettoamendthccommmf-

lheﬁhnmhnzportofthecam- - India. : -

Wm&n&md‘lmha Em«dmaq PmIISma':"_"

lwﬂﬁ-s-tgﬂl. LR
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MR. DEPU‘I‘Y-SPEAKER
Tl:e queéstion is : :

“That Ime be g'ranted to'

introduce a Bill further to amcnd
the Constitution qf Indi

The motion was adopted.
SHRI' ERA ANBARASU
1 introduce the Bill.

. 15.38 hrs. . |
BLIND PERSONS (EMPLOY-
MENT) BILL*

SHRI ATAL BEHARI VAJ-
PAYEE g Delhi) : I beg to
ve to introduce a Bill to

make provision for enabling blind

Em to secure employment and
matters

incidental to or connected

MR. DEPUTY-SPEAKER :
“The question is :

“That leave be granted to
introduce a Bill to make provision
for enabling blind persons to
secure employment and for matters
uwtf?tul to or connected there-
Wi

*The motion was adopled.

SHRI ATAL BEHARI VAJ-
"PAYEE : I introduce the Bill.

————

“15.36 hrs.
‘PREVENTION OF FOOD ADUL-
- TERATION (AMENDMENT)
BILL*
(AMENDMENT OF SECTION 16 ETC.)-

DR. VASANT KUMAR PAN-

'bIT (Rajgarh) : I beg to move

ﬁrluwtomuadmamﬂﬂmhe:

mm ma.m: m'w

:Adu!mﬁen,kct, 1954,

mnzm.smmn m |

“That leeve bé granted to .-
introduce a Bill further to amend
‘the Prevention of Food Adultera-"
tion Act, 1954.”

The motion was adopted.

DR. VASANT KUMAR PAN.
DIT : 1 introduce the Bill.

———

15.36 hrs,
UNIVERSALISATION OF

ELEMENTARY EDUCATION
BILL* :

DI'I?RiRgJAS‘}s]T K}JWM{AR PAN-
by : to move
for leave to Elatmducc aBlll to provide
for universalisation of clementary
education in India.

MR. DEPUTY SPEAKER :
The question is ¢

*““That the leave be granted to
introduce a Bill to provide for
universalisation of clementary
education in India.”

The motion was adopted,

DR. VASANT KUMAR PAN-
DIT : I introduce the Bill, -

RFPIONAL RURAL IBANKS
(AMENDMENT) BILL*

(R.PROI; MAIDﬁ DANDAVATE.
japur) to move for
leave to introduce a Bill further to

- amend tbeRegwnalRmalBanh'

- Act, 1976

»6-3-1931

*Published in Gazotie of India E:tuonhmry r-mn Sem adnql"
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That leave ‘be gunted to
'immduceaﬂnllﬁnrthertoxmcnd
. the Regional RuralBanks Act,
" 1976“ .
- The motion was - adopted.

~" PROF. MADHU DANDAVATE
1 introduce the Bl

:l_5.37 hrs,

COUNTRY FISHING BOATS
- PROTECTION BILL—Contd.
L]

MR. DEPUTY-SPEAKER :
“The House will now take up further
~consideration of the following motion
moved by Shri R. K. Mhalgi on 1gth
December, 1980, namely :—

“That the Bill to provide for.

the protection of country fishi
‘boats from the competition o
‘motor boats and trawlers, be taken
into consideration,”

SHRI UTTAM RATHOD
{Hingoli) : Sir, thjs Bill was allot-
ted only two hours and there are
-other Bills pending for discussion.
Instead of allowing more time, I
"would suggest that the Minister may

reply.

MR. DEPUTY-SPEAKER : Mr.

‘Chitta Basu is already on his legs.
Mr. Chitta Basu you will be the last
spcak'cr _
15 38 ln-c

{Smu HARINATH MISRA in Ilu

SHRI CHITTA BASU (Bara-
ﬂt) 8ir, I-was dxscussmg the pro-
‘hlem which faces the country’s fishier-

‘mied “on ‘the last occasion. Sn-,,‘

. think . you ‘know-that aceordin,
@erainﬂﬁmatavmourcountry

are about fifteen Jakh lelf-anployed
country-boat fishermen in the mari-
time straits -of the ‘coantry. ‘And
according to another estimate taken
in 1972 these country boat fishermen
possess nea.rl{Otwo.lakh country crafts
and catch about 75 per cent of the
total fish haul all over the country.
This constitutes about 8o per. cent
of the foreign earned from
fish export in the whole of our country.
_This figure I quote only to underline
the importance of the country-boat
fishermen because they contribute
to the 80 per cent of foreign export
earning by way of fish export in our
country. Therefore, their interests
are to be looked after, well protected
and the legislation or the Bill which
is before us for consideration aims at
protecting the interests of these self-
employed country-boat fishermen of
our country.

Sir, there are certain problems
beforethem. Letus enumerate them.
The major problem before this
country boat fishermen of our country
i8 that the trawlers or the mechanised
boats have started invading their
area of -operation. There has been
constant erosion, rather invasion in

their areas.

Sir, as a result of the invasion of
the trawlers or mechanised boats,
the lion’s share of the catch is being
taken by those trawlers and mecha-
nised boats, who are naturally owned
by the richmen i. e. the rich section
or rich traders or those who can
afford tohave a trawler "or mecha-
nised country boat can have more
catch of thefish in these coastal areas. -

There are certain processes by which
these trawlers and mechanized boats
operate.. Usually, they draw woodea
logs or wooden hard-hoards or some-
thing like them—big ones ; and with

them, they plough the entire sea-bed
of . the shore area, - The result is that

~ the fish cggs and larvae arc killed'and - .
destroyed; and this distorts the very -
: ﬁshmgccologyofthca:u In techpi- .
calvem;,xtucalled hllugd'baby o



here is noise, turbid |
charge. ~ Fish run away o a much
greater distance because of these
' ;;\;wons by trawlers and mechanised

8, : :

.. .You know that prawns and
shrimps are the prize catch for traw-
lers. I only want to cite one figure,
to_show the importance, in foreign
trade, of shrimps and prawns. In
1978, shrimp export in our co
camed a totgl amount of Rs. l";;’-:t;%
crares out of the total export earning,
for that year, of Rs.212 crores.
Shrimps and prawn$ are the prized
 item for the trawlers and mechanized
boats. So, these prawns and shrimps
grow very near the shore. So, in
order to have more catch of these
shrimps and prawns, the trawlers
move closer to the shore; and
naturally, the country fisherthen or
traditional fishermen who are used
to have quite a considerable catch
of the shrimps and prawns could have
ecarned money. But now, because of
this invasion by trawlers and mecha-
nized boats, their catch has been
lessened. Ultimately many tradi-
tional fishermen who were engaged
in this profession have become
Jjobless.

‘There are other handicaps also.
The trawlers cut the nets of the
fishermen. There is an estimate that
in the last 5 years, nets worth Rs. 7
crores have been damaged. There-
fore, you can understand the diffi-
culty of the country fishermen. They
cannot go deep into the sea for the

catch, They have to confine them-
~-selves along the shore area, The
shore areas are being invaded, by
trawlers and i - boats,
_rendering. them jobless. ing in
. mind that these country-boat .
men eurn about 84% of the total

They Are now in such a situation that -

. they hiwe become;oblzaor they are:

R N T WA
16, 1681

i the etact pumber. of countty
- Ther should_be

 Protéction Bill oy

made some study about the plight of”
the country’s: fish

L. D 1974,
recommendations.  Their recom-
mendation, - according to, the report.
on this very subject was that traditio-
nal fishermen noeded a protected.
zone. I am glad that the Govern-
ment has prepared guidelines keeping
in view that report and those guide--
lines now required statutory backing..

Ll Y Dared DO

I quite su Mr. Mhalgi
be(:,auseq of the f:cmt the Bill col!gl-v
tains the guidelines—the guidelines-
were prepared by the'Central Govern-
ment on the basis of the study made
by the Planning Commision recom--
mending-—- rotected zone for the
country's fishermen. As I said ear--
lier, now these guidelines require
statutory backing. Without statu-

_tory backing, the guidelines already

prepared by the Central Government
would not be effective. Therefore,

the purpose of the Bill is to hii;e

statutory backing to those guidelines.

This is what 1 have undexgt‘:od from:
the Bill, from the Government accep--
ted basic principle of the Bill. What

stands in the way of the Government
not to accept the spirit of the Bill >
Therefore, I would urge upon thd
Government and the members of the
House  belonging to different.
sections to protect the interest of the
country’s fishermen and it merits.
support of all. . -

I would only suggest to the Mover-
of the Bill that the Bill should also-
provide for the registration of the
vessels including the trawlers country-
boats and the mechanided beats,
Therefore, if there is a system .of
registration, then the Government’
of India :and the State Governments
will be in a position. to know-what is.
the  exact .number . of trawlers.
operating, what is the exact number-
of mechanised boats working, what

boats

] ORI
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they can operate it if there is such a
system of registration. Along with
those guidelines which have been
incorporated in the Bill itself, my
suggestion to the Mover of the Bill
is to include a provision by which the
registration of those vessels is made
compulsory for future guidance and
for formulation of action. Jith
these words, I support the Bill.

MR. CHAIRMAN : Now, the
Minister. A lot of it depends on the
Minister. Let him have his say and
full say.

THE MINISTER OF STATE
IN THE MINISTRY OF AGRI-
CULTURE AND RURAL REC-
CONSTRUCTION (SHRI R. Vi
SWAMINATHAN): At the outset,
I have to express my sense of grati-
tude to Mr. Mhalgi for bringing
forward this Bill because he had
given some ideas regarding this.

MR. CHAIRMAN : The very
sentence 1s indicative of the way
the minister’s mind is working.

SHRI R. V. SWAMINATHAN :
Many members from the other side
as well as from this side have partici-
pated in the discussion and given very
valuable suggestions ; particiularly
with regard to the traditional fisher-
men  who  unfortunately  form
the weakest section of our society
and who are living in very very poor
conditions. Hon. members will be
happy to know that our fish produc-
tion in marine fish has gone up from
5.34 lakh tonncs in 1951 to 15 lakh
tonnes now. The value of our fish
exports also has gone up from Rs. 3
crores in 1951 to Rs. 250 crores last
year. Where is g crores and where
is 250 crores ? With our total fish
production of 20 lakh tonnes, in-
clucing ¢ lakh tonnes of inland
fisheries, we rank seventh among the
world fishing countries. Our Marine
fisheries export comes to nearly 5%,
of our total exports earning in the
country.

Though the mover of the Bill
has brought it forward with very good
intentions, still there are loopholes
in it. It is not perfect, the simple
reason that he has inserted in the Bill
that upto 5 km. of our territorial
waters should be left for our country
boats, canoes, etc., from 5 to 10 Km.
for mechanised boats, but between
10 to 20 Km,. he has left it without
saying anything.

SHRI R. K. MHALGI (Thane) :

An amendment has been given for
that.

SHRIR.V.SWAMINATHAN :
From 20 Km. onwards, trawlers can
fish. This is what he has stated in
his Bill. Our intention is that our
traditional boats should be allowed
to fish not only up to 5 Km. but up to
any distance they can go and desire
without any limit and fish.

MR. CHAIRMAN : It should be
up to a distance to which they can
go and come back alive.

SHRIR. V. SWAMINATHAN :
Of course, they will come back.
Only for coming back, they will go.
So far as mechanised boats are con-
crened they should not fish within
5 Km. But they can go from 5 Km.
onwards upto any distance. We
do not want to put any restriction
for them also. They can go upto 15
or 20 Km. or any distance they want.
From 10 Km. onwards our Indian
trawlers can fish. Beyond 20 Km.
foreign trawlers can fish. That is
our idea.

A committee was appointed by
the Government of India which went
into the question and prepared a
model Bill on the lines T have just
indicated. That model Bill has been
circulaied to all the maritime States.
Kerala and Goa have already enacted
the law on the basis of the model
Bill. Orissa has prepared the draft
Bill and sent it to us. We have
approved it and returned it. So,
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IShTiR V. Swﬁmmthan]
thntwﬂlahobeoomclawwymn.
We are asking the other Maritime
‘States. to enact laws on the basis of
themndelnlllwehmarmlated

- MR. G!MIRMAN’ thn was
_ -the model Bill clrculated ?

SHRI R. V.SWAMINATHAN :-

One year ago, in 1980.

SHRI R. K. MHALGI : That is
not correct. Please check up.

. SHRIR.V. SWAMINATHAN :
It is subject to correction. Any how,
we have sent the model Bill 1o all
the maritime States.

" MR. CHAIRMAN : So far' as
the year is concerned, you are cent
per cent correct.

SHRI R. V. SWAMINATHAN :
That is not a big thing.

‘We have got an exclusive economic
zone which has been defined
UNO extending from 12 nautical
miles i.c. 22 Km. to 200 nautical
miles or 360 Km.—this zone is
exclusively reserved for our own
country. We have got vast resources.
The sea wealth, the marine wealth,
has not been properly used. We
‘have not properly tapped it. We have
to tap all our resources. As I
said, our trawlers can go from 10 KM.

wards A number of people en-
agefomlgn trawlers for fishing. We

ission to them to
fish from 20 m. onwards,

. PROF. MADHU DANDAVATE :
Trawlers belong‘mg to foreign coun -
tries are fishing in our sea ?

SHRI R V. SWAMINATHAN :
Foreign trawlers engaged by Im:hans

I_arc_ﬁslmgmoursca

SHRIR.K MHALGI ; What '

abhout Taiwanege ships oommg into

Irdian secas ? Whatactmnhas ﬂu -

‘Government talen ?

S}IRIR,VQWW%ATHAN
tprucnt,we 10 Act to punish
mmm in

our_tem y. Now we have
w:yﬂﬂl ‘It has been appro-

ved by the ‘Cabinet also, Very
soon it will be introduced in this

House. Tt will be passed into Act,
which will enable us to puni fmjeign

traw ers coming ille ‘to  poach
in our territory. o

SHRI ATAL BIHARI VAJ-
PAYEE : There is no law at the
moment to punish them ? .

SHRIR. V. SWAMINATHAN :
We have no propa‘lawto ni sh
the foreigners who come
in our territory.
no law for confiscation that is the
statelof affairs now.

MR. CHAIRMAN : If you are not
in a position to catch the fish, at
least cannot you catch hold of the
foreign trawlers ?

SHRIR. V. SWAMINATHAN :
We have caught many. For ins-
tance, we-have caught many boats
in Tuticorin and in Vizag also.
We brought them here and confis-
cated the fish.

MR CHAIRMAN : HaVe they
been regularly pmsccuted ?

SHRI R. V. SWAMINATHAN:

- 'We have no Act to prosecute ~ them,

We are confiscating the: fish catch.
The boats we let off.: For that we
have no proper Act. Now we are

bringing a Bill which will give powers
to the Govmnnent to punnh thbtn.

smu bad) Nl?msgo%‘
REDDY Mﬂa an
trawler éatchu mour);rea. our

hon.Mimm(‘ humdtha-tthm i,
" no - law’ at’ presetit
ﬂnnwe wtbookthmunﬂn‘theﬁ

presetit to- pitnish - thein
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__ mmmmm This fs for
'ﬂm ‘Law-Minister . mdhnMimstry
_m&meacum;mhmvebéllandget

: Pl

-:m:dmgmtlm trade

_SHRI R. K. MHALGI : In 1977
an exclusive economic mofzoo

miles hadbecndcclarad

- . SHRIR.V. SWAWNAHIAN
In that _zone they are coming and
Our t con-
sidered all this, The Law DePart-
ment also cgnsidered this,

MR. CHAIRMAN : That may
be indicative of their clcverness and
our passive attitude.

SHRIR. V. SWAMINATHAN :
NW@W‘ are chasing them. -

SHRI R. K. MHALGI : In the
month of January, one vessel of our
Government ‘was drowned by the
Ceylonese vessel.

"SHRI R. V. SWAMINATHAN :
That aspect is quite different.. A
vessel of the Ceylonese Navy intruded
in-our area. It was caught .But
- that is a.different as The ques-
tion. of poachmg is a.ltogether diffe-
rent. :
"Ihcrefore, we have got very t
interest in the welfareﬁ‘ our %r:zr
We shave 0(:1' 1.2 lakh
coun -boau. ix our -
latmg ing on. these copu?'l;pl?y
u go into . details,
per ccnt the catch is done by the
traditional fishermen.. Only 37
wnocl’t.lmcabchmdoneby the
nised boa.ts though we have got thou-
mechani boats.” One
ccnt ‘of"the ‘catch. is ‘done by
) . trawlers, Thls is the situa-
tion. Wemusty protect our Imdmona.!
fishermen’ who are hawxpﬁ_l

HI:I'VB

,'..;_._

. country is

5 36' 1

W S‘;lI-IRI R. V SWAMINATHAN '_
e have about ‘70

Small cot;':ttrm i Tha.?]md and.

Taiwan have got 4.000 trawlers each.

Japan has got 7090 trawlers.. Our

backward in'this

very
respect. We have given them
mm:on to fish from 1o kms. Pel‘-

Onc more loophole has been left

Mr. Mhalgi in his Bill. He has
not mentioned anything about punish-
ment. If anybody violates, he has
left it to the Government to deal
with that

MR. CHAIRMAN : As you are
not punishing. the fumgn trawlers 2 .

SHRI R. V. SWAMINATHAN :
What is this ? You have not under-
stood it ? When you are in the Chair
do not talk like this. I am talking
of the foreign trawlers which. are
poaching in our area.

These are our own country boats
and, if they violate the Jaw, they will
meet with punishment. In fact,
there are model. Bills in Kerala and
other States, which prescribe puni-
shment. You should not mix up
our country hoats and mechanised
boats with foreign trawlers. I was
saying that we have no provision
to . punish, foreign trawlers who
violate the law. So far as our -
country crafts and mechanised
crafts are concerned, we have
already provided the punishment.
If a mechanised boat comesw:thin
the 5km: limit, it ¢can be’

‘with ~ fine which ma
to,000. Under the
‘Act nobody tanﬁshmﬂnnﬂté km, -
" Yimit cxmpt our Traditional -

men,  In fact, ye are ullh;g ng ‘A
meeting of the Mmutcrsm harge of
fisheries to “considey this question.
Apart - from Yhat,"‘there is s also” B

Board by the namc (‘.’!entml Bokrd

__of Parliamenit ate reprefented: ‘We-

" Rre going tOEnWENs a

¢
’ ‘Boardva?ﬁoon mﬁﬁ&m -
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" The Prime Minigter is interested_

in secing that we have another law
on the subject. We are  consulting
the Law Ministry and we will bring

' MR. CHAIRMAN : Your word

is sufficient.

msrm R.V. SWAMINATHAN :
suggestions whi m
will be incorporated in the Bill which
I would request hon. Member Shri
Mbalgi to withdraw his Bill

"*SHRI R. K. MHALGI (Thane) :
Mr, Chairman, Sir, I am thankful
to the hon. Minister and Members
ici in the debate on

¢

- _
Some loophioles have been point- .

" ed out in the Bill. ‘I do not want to

argue whether they really are there
ornot. Shri Parulekar made some
new points and iM¥pested some -

. If Government introduces a
ill after taking into consideration
all the points made, it would be a
welcome thing. The Bill should
come in this session. " If that is not
possible it may be introduced in, the

next session.

From Hon'ble Minister we have
heard today that foreign trawlers
come into our territorial waters but
we have no law to deal with them. I
am rised’ that even after thirty
years of we have failed
to enact such a law. Trawlers of
foreign origin come to the Indian

ocean and stray into our territoriak

that the Go?;rmnent have expressed
their intention to introduce also
legislation to deal with them.
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"and the Central Board of Fisheries.
So, we arc leaving this matter to
the State  Governments.

MR. CHAIRMAN : I think
the péople who are running the State
Governments are also reasonable
" men and certainly they will listen
%o you and act.

. (Interruptions)

AN HON. MEMBER : He
has asked for the permission to

'withc_lraw the Bill,

MR. CHAIRMAN : I am
conscious of ‘it and I am doing
the needful.

SHRI B.K. NAIR (Quilon) :
‘What about the assurance of subsi-
dised supply of diesel to mechanised
boats ? - '

(Interruptions)
MR. CHAIRMAN : The

Bill wants to withdraw the Bill.

SHRI R.V. SWAMINATNAN:
T want to inform the House and also
watit to correct my previous state-

ment. we "have law to

MR. CHAIRMAN 1 I stll -
“now deal with the amendments. "\

~ Shri Bapusaheb Parulekar had
moved an amendment. Unfortunately,
he is not here in the House: I put
his ameridment to the voteof the
House. :

Amendment No. 1 was put and -
- negatived. Y

MR. CHAIRMAN : Shri R.K.
Mhalgi wants to withdraw the Bill.

SHRI R. K. MHALGI :1]
beg to move for leave to withdraw the
the Bill to provide for the protection .
of country fishing boats from the
competition of motor boats and traw-

MR. CHAIRMAN : The
question is : -
“That leave be granted to with-
draw the hill to provide for the
tection of country fishing
mts from the competition of
motor boats and trawlers.”
The motion was adopted.

SHRI RK. MHALGI : I~
withdraw the Bill.

16.17 hars. N

CONSTITUTION (AMENDMENT)
| BILL

(AMENDMENT OF ARTICLE 15, BTC.)—

(Madhubmn) I ¢ beg . move

el f
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~ [Shri Bhogendra Jha]
our Republic in 1950.

"~ At that time our Constitution
took .into - consideration the social
and economic ' of our
social set-up which been in-
herited from the past thousands
of years. In ‘the beginning there
. was no caste division in our society.
There was no caste based on bi
in what we characterised  salyug,
krit yug and brakm yug. At that time
there was no birth based on any pro-
fession.” So, whosoever performed any
E?femion,- irrespective of his or
birth was  characterised or
taken by the society to belong to
Brahmin, Kshatriya, Vaishya or
Shudra.

There are hundreds of such ins-
tances in the vedas and, particularly
illjn the Mahabi;aramn :?ng: of the

panishads and, above all; in Hari
Vansh. There, it is categorically

QAT LEATNY §AST T WA

TR erfernede S  wdE W)
That grikasth had got several des-
cendents, one of them was Shunak,
his descendents were called Shaunak

and they were Brahmins, Kshtriyas,
Vaishyas and Shudras.

into being of

" - nature itself.

- one was

ruled, nor force of State power.
The e with ecach
- ! m

people cooperated
other and helped each

So, at that time, the society .
divided not between the rich and
the poor, but on the basis of duties
and the rights performed by them.
They were characterised as such.

Ved Vyas, very popularly known
as Bhagwan Vyas. - His mother was.
Shudra. He became a great scholar,
a compiler of Vedas, a writer of the
Brahmr Sutra Vedanta and of the
Pnrnas. He was characterised not
only as a Brahmin but as a Brah-
mast. In the Chhandogiya Up-
nishad, not an epic, only Sutras
are there. 'satyakml‘hereitis mho ted that

who went to
Gautam. Gautam asked him, what
his father's name was. The boy
said, he did not know it. He went
and asked his = mother  Jwala.
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labour - of others which have,

bu'th emerged which has been
'banctoouréocwty

- 8ir, I am not going into all aspects
of this problem. Though we know
that every one in our society is against
this system, every one is criticising
this system and - yet we see that it
is flourishing. It is flourishing to
the ®extent that now this caste
backwardness does not belong to the
villages only. Because of the necessity
to. defend the capitalist system, this
capitalist order, the caste or political
hfcgoesfroml)elh:totheStatc
capitals, district headquarters and
then to the villages and so on. The
Country is divided on caste lines.
'I'hts is the tragedy of the situation.

Takmg this aspect of the situation
into account, the foundmg—fathcrs
of. our Constitution at that time
thought of how to minimise the ri-
ﬁ:lm of this class system, how to

p the society to develop gradually

towards less intolerable  system.
The Constitution-makers did not go
to .the basic root of the system which
is economic inequality and class ex-
tion. That is why I say that they

m to slightly modify the system.

Itwasa hwmb:; step rather ﬂ?c rl-:;.l]:lf--
hearted step, but a step in t
ix none-the-less.

So in Amele 15 of the Cons-
t:ﬁuunnltwasgm:ndmt .
NethmgmthmAmdp orin’
« - - Article. 2 or, Article 29

_ aha.il prevent the = State

. from makmganyspcml
pmvmnforthca&vame-
M socially

"eﬁnmﬁbha.ﬂy ‘back-

Ind -

or of 1he scheculed ums
ard scheduled _ tribes.”

“That is what the Constitution
provides and consequcnt:al changes
were made in - Article 33 n.
in Article g40 of the onsntutlon.
This had been in force since ‘then’
and we do find that the educational
backwardness, the social back-
wardness, the course of untouch-.
ability and the backward conditions -
in our society of the scheduled tribes
and non-scheduled tribe people have
not been eliminated or mmnmsed
to any extent ordegree.

We all know that this division
of India into those who were originally
Indians-—and by the Britishers they
were characterised as aboriginals—
the original Indians, who were
declared by Veda to be much more
advanced, much more civilised than
the mvadmg Arya.ns, and the Aryans.

Mohanjedaro is a proof of the
cultural and material development
of India and thousands of years of
age-old Stupas have heen excavated
near Baluchistan which now forms
part of Pakistan. At that time, the
pre-Aryan India was much more
developed and much moreadvanced
than when the Aryans came to India
and settled here. The ans
tried to keep themselves séparate
from the original Indians. .

Anothér _ tribe developed led |
by Viswarath, the disciple of Agastya.
Viswarath, when he was imprisoned
by Ambanshl another tribe deve-
lopcd Viswarath decided that there
should be inter-mingling and that

there should be inter-marriages

between the ans and the original .
Indians who m called non-Aryans,
So, - he himself married. Because®
of that, a section of ‘the Ar
decried him. But he stuck to it and
s0 he was later called not as Viswarath
but only as. Viswamitra and his -

‘dissidents. later; were. kiown ‘as Vis-'
-wmm,So,mthcmithlsﬂgu_

d’eou: . there: was _". .
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' are kmowa as an impors

inter-mingling of blood and that
there should be matrimonial allian-
<68 between different races, different
colours of people and not only
among different Varnas which were
prevalent at this time.

I have given the example of Vedav-
yasa. But there are hundreds of
instances. Guru Vashisht himself
is known to be the son of a pros-
titute :

“Vaishya Putro Vashishta”

‘We find this at several places, be-
cause at that time it was dependent
upon merit, upon scholarship,
upon profession, upon the quality
of the individual, and not upon
his or her birth. So, these things
were there. But, I think, after the
enactment of these provisions and
coming into force of the Cons-
titution, it seems that progress in
this direction is almost non-existent,
the pro in the direction of
inter-racial marriages is almost non-
existent, though itis true that those
of us who reside in India at present
arc not of pure Aryan blood; we
are of the mixed blood because
of the trend led by Vishwamitra ; in
that sense we are all Kalmis, we
are of the mixed blood, of the

mixec origin. Even then, marriages

or matrimonial alliances between
these people and those who are
original Indians knows as tribals
are very rare, alimost negligible.

Similarly, a section of our so-
ciety who refused to be subordinated
to the slave system, and later to the
feudal system, who revolted against
that, who resisted that were charac-
terised as Sudras. Society was divided
into Brahmins, Kshatriyas and
Vaishyas  and those who refused
to" t subordination, slavery,
were called Sudras. Ome important
egment of it ‘was characterised

as Dusadhya, that is, very difficult
to control, because they were "un-

tant section of Scheduled Castes.

So, those who were the actual
tillers of the land, most of them,
were characterised as Sudras, and
later made untouchable. This was
not there in the beginning. I do
not know if there is, in any part
of the world, such athing in recorded
history, text, as we have got with
us here. Previously, formerly, the
land was uninhabited; there was no
settlement, no villages, no towns,
people were moving here and there;
they lived on fruits, roots, leaves,
etc., and also fish and mutton. When
that was the social order, many pzople
died because of starvation. Thkere
was ' onc individual; for the first
time he levelled some portion of land,
then he sowed some seeds and grew
some corn; he was the first farmer,
he was the first person who tilled
the land, who produced foodgrains
for the first time; his name was

. Prithu. That is why, after his name,

this world is known as Prit'oi.
This is not my interpretation. This
is the interpretation given in so maany
words in Harivamsh Mahabharatz.
At that time, " labour was not a
taboo ; labour was a matter of
honour. As Isaid, the world was named
‘Prithvi’ after the name of the first
farmer, Prithu. Later when the slave
society emerged, when the feudal
sr.;l_:iety cmcg;;l& whcnththc ex-
ploiters em , at at s
they decided that those who mﬁ
should be untouchable, those who
produced foodgrains should not
be allowed to touch the food. They
could plough the land; at that s
4o the plant -“—-’“""dti';"huﬁ; ge they aro
P , at that e are
not untmxcl::ge; they cou ﬂlllg'velt
it, at that stage also they are not
untouchable; " they “could thrash it;
even thén, the paddy does not get
pelluted.

When the time for cating comes,

b oy Pttt e

i
]
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exploitation inits cruellest form, in
jits most terrible form. Itisnotonly
the social thing but itis a class
thing resting on the economic
<exploitation of the real producers of
wealth, the producers of foodgrains,
the Annadata. So, this class exploita-
tion - got a superstructure in the
form of caste system which has
perpetuated  itself in the social
order. This is one of the factors
why a big country like India—
by ‘big country’ I mean when Pakis-
tap was also part of it—such a vast
country  could not defend itself
against the minor  aggressions
from abroad. When I was a child
and when I read Indian history,
I was perplexed how it could be that
when any conqueror came with an
army of one lakh or two lakhs men,
he could defeat some emperor or
King in Delhi and the whole of India
lay prostrate before him, what the
other prople of the country were doing,
One Rana Pratap and then Shivaji
o metimes fought but what was the
rest of the society doing ? The reply
lies in this pernicious caste system
which prescribed that those who
toiled, those who had the strength
in their arms, those who used the
blades and other means of labour,
they need not take to sword, they have

ing to do with the defence
of the country and they hove nothing
to do with the raksha of the society
or the oou:g were damned
socially morally and they
were kept aloof and the defence of
the country was put in the hands of
the few. Some of them excelled
themselves as Amarsingh, Kumar
Singh, Shivaji and others but the
rest of them bowed their heads before
any oconqueror or invader.

So, this is the bane of our social
order which has been persisting for
some thousands of years. Our Consti-

whogly, withont  touching the
eoonomic even the social

division and that is why the result
has pot_been as desired by most of
us and by wany of us.

So, what I want to submit !

is this. I personally kaow that as
long as the land relationship persists
as it is today, as Iong as the share
in the land, in the unearned income
of the land, the traditional hereditary
land is there, the caste system is
bound to prevail, it is bound to exist
and it is not going to be eliminated.
Because now-a-days we find medical
students, the engineering students
—they have no thread—-what is |
called the sacred thread. They are
without the thread for more than a
decade. When some trouble arise,
with knives and spears they attack
other people in the name of the
thread. When I inquired, ‘Where
is your thread?, they shrugged
their heads saying, “That is not there’.
So, this is the modern caste, where
the caste travels from Delhi, the new
leaders of groupings, Prime Minis-
ters, ex-Prime Ministers, would be
Prime Ministers—their caste
character is romped about shis villaze
and that village. I am not talking
of any one individual. This caste
is now transferred from Delhi to
the villages. That is the new reality
and an unfortunate reality. In such
a situation, this Bill is brought.
Sir, this Bill is not concerned with all
aspects of the problem. The Bill
I ﬁ:vc moved is very limited in its
scope but it tries to take the State
one step forward in the samz dizeciion.
Article 15(}) says:

“Nothing in this article or in
clause (2) of article 2g shall prevent
the State from making any special
provision for the advancem:nts of
any sociall and educationally
backward classes of citizens or for
the Scheduled Castes and the
Scheduled Tribes.”

Here I want to add ‘and economically
also.” In our society, in our
country, recently there has been

polemic on this issue—whether there
can be mem:::g:,’ th?rc should be
preferences on the basis of caste or eco-
nomic consideration—ecither or not.
This has been the barricade dividing
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“our ~ society and our polmcal life
for the last few years in‘a very serious
form, particularly, in most parts
of northern India. But this ‘either
or or’ will not do because, as I have
stated, the caste division iiself is
historically based on class cxploi-
tation. That is the root cause and
the basis of the caste superstructure.
So, sir, where it is written socially
and educationally I want to add
‘and economically also.’ Sir, the
~social and educational backwardness
‘must remain a criterion for the
present for reservation and for giving
special impetus to the people but eco-
nomic backwardness must also be
included as one of the criteria.
So, it should social, educational and
economic. I hope the Members
of this House will take this into
account while discussing this Bi'l.

I wduld like to submit another
thing. Where in Article 15 there
is mention ‘for scheduled castes and
scheduled tribes’ I want to add
‘or for those having entered into
inter-caste matrimonial relationship
or their offspring’. I mean those
of the people who are from non-
scheduled caste and non-scheduled
tribes section if they enter into
matrimonial  alliance then their
offsprings should also get some im-
petus and encouragement in the form
of reservation etc. so that our social
“set-up becomes mobile and does not.
remain static. There should be
some impetus for this mobility, for
inter-mingling on  social "lines and
inter-mingling on racial lines also.

Sir, there is another Section
835. This is also a consequential
amendment on those very lines.
Where the present Article reads
‘the claims of the members of the
scheduled castes and scheduled tribes’
I want 10-add ‘and of those having
entered into matrimonial relationship
with any member of. the .sche-
mmﬂ':n;nd of h“led g

N such marria|
Furthea th:sAruE:iesays aha.llbetl;‘l::n
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into oomxderatnon, oonmtently with
the maintenance , of efficiency of
administration. etc. etc.

-

Again in Article 340 there is a
consequential amendment of mine.
Where it is written socially and edu-
cationally backward classes T want
it to be amended as ‘socially, edu-
cationally and economically back-
ward classes’, Sir, as I have
already stated since the coming
into being of our Constitution and
despite our reservations we have not
been able to do social, justice to the
oppressed.

MR. CHAIRMAN: Please
conclude. " -

SHRI BHOGENDRA JHA: In
all the censuses of 1951, 1961 and
1971 the ratio of the scheduled
castes has remaincd the same,
There has been no inter-mingling
and if therc has been the society
has not taken cognizance of that.
Lhaaw has not taken cognizance, of
that.

Sir, I myself got some inter-
caste marriages brought about but
later on I found that from both
sides they were decried as unsocial
elements. That is the tragedy .of
the situation. Itisonly an enabling
amendment. So, I hope, the House
will take into consideration the
points put forward by me and I will
appeal to the Law_ Minister and
others who are here that they should
give due consideration and Govern-
ment should support my Bill so that
it becomes part of our Constitution.

MR. . GHAIRMAN Motion

moved:
«That the Bill further to 'amend
the Constitution of India, be ta.ken
into oonsxdetauon.

Mr. Daga are you movmg yq,ur
amendment ?
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- smu MOOL CI-IAND DAGA
(Pali): - :

Ibcgbomove:

“That the Bill be circulated
for the purpose of eliciting opinion
thereon by 30 June, 1981.” (1)
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. THE MINISTER OF LAW,
JUSTICE AND COMPANY

AFFAIRS (SHRI P.SHIV SHAN-

KAR) :Mr. Chairman, Sir,......

MR. CHAIRMAN: I think,
on this Bill, only those members
who are married or who have issues
have the right to speak.

SHRI P. SHIV SHANKAR:
Then why did you permit Mr.
Vajpayee ?

SHRI ATAL BIHARI VA]J-
PAYEE: 1 spoke only one sentence
and I sat down.

MR. CHAIRMAN: If I were in
your position“ I would not have
spoken anything.

Now, the hon. Minister. Please
contipue.

SHRI P. SHIV SHANKAR:
Sir, this Bill seeks to make amend-
ments to three Articles of the Consti-
tution of India. The first one is
Article 15(4). You may kindly
recall that Article 15(4) was intro-
duced by virtue of the First Amend-
ment. of the Constitution. This
matter came up before the Madras
High Court in the Champakam-Do-
rairajancase and later the Supreme
Court struck down the Govern-
ment order which gave reservations
to the backward classes, What
was argued before the Supreme Gourt
was this. Article 46 of the Consti-
tution makes a definite provision
for safeguarding the interests of the
socially and economically back-
ward classes and the scheduled castes
and it was because of this Directive
Principle that the Government order
was issued. But the High Court
and the Supreme Court felt the
Directive Principles are not justi-
ciable and they are not enforceable
in a Court of Law and therefore,
for want of provision, the Govern-
ment order was set at naught. It
is to get over this difficulty that in
the First Amendment to the Consti-

l[!li CH 8 198I1 - cm’,..(.(m;ﬂ_.) Biil 300

tution, Article 15(4) was introduced.

The Mover of the amendmient .
who has gone down in his Aq:
one of our best Conistitutional ex-

perts, Dr. Ambedkar, expressed
the view that this Amendment was:
being brought in order to safeguard

the interests of those classes which
histori had suffered under the-
burden of society. It is with this

concept that he ‘propounded the
thoery of socially and educationally.

backward classes, Now, it i3 no-
doubt true that the concept that was:
originally thought of was merely
socially and educationally back-
ward classes. Now, it is well
settled by the various judgements.
of the Supreme Court particularly

what is called Balaji case decided by

the Supreme Court at the end of
1962 that the caste is alsoa relevant
factor for the purposes of deter-
mining & class.

Now, one fact that stands con-
firmed in the Indian society is the
recognition of the caste. Notwith-
standing the fact that our leaders
from time to time had been taking
up the issue of a caste-less society
unfortunately we have not reached
that stage. Well, personally speaking
for myself, I am very much in favour
of a class-less and caste-less society
both but this is an ideal which is
yet to be achieved. One is faced
with a situation where one has to
take a pragmatic approach in these
matters and situated.as we are, we
confronted with the problem of
castc and their social and educational
backwardness,

16.58 hrs.

[Stirt  CHINTAMANI PANIGRAHI i
tke Chair]

Sir, I may bring to your notice
that as it was very rightly said even
terday that it is hardly in nine
tates of the country where an enu-
meration based on social and edu-
cational backwardness of the classes
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has wb coinipléted., cwgf course,
cen  su to a rigo-
m tést by the vat:'!:oug courts from
ume to.time and notmthstandmg
the fact that this
- was introduced_by the vcry ﬁrst
amendment still there are many States
where the backward classes have not
at all been enumerated and in the
nine States where backward classes
have beeg{enummted this enumera-
tion is a very recent origin.
Therefore, what I am now more
concerned is that this amendment
which was brought in to ameliorate

the conditions of the socially and

educationally backward classes has
not satisfi the ends that were
thought of by the propounders of
this amendment.

Now, what has been sought to
be introduced is the concept of eco-
nomic backwardness.  Sir, as I
said we have not reached the ideal
stage so far and it is possible when
the society reaches a particular stage
perhaps one will have to think and
1 am firmly of this opinion that even
among the socially and educa-
tionally backward classes the first
stage should be the economic criteria.

17.00 hrs.

So that even amo F those classes,
really backward people start getting
the benefit instead of only those that
are at the-upper strata getting all
the benefits and 3: benefits not
seeping down to people at the

nivel Perhaps, that will have
to be the first stage. As I said,
this particular Article was om;mally
in my view in the shape of Article
46 and I personally feel that without
this amendment also, the courts
could have upheld the principle
contained in Artncle 46 because that
was the objective which  the
Constitution makers wanted to

achieve. But oncc that was dec-’
lared non est., nmanly this amend- .

ment was broughtm. As 1 said,

this has a historical ba:“k’smmd
If you pe:mit me to say, I will recall

to the House a particular part of
the speech of Pandit Jawaharlal
Nehru rendered on the ml.dn.lght
of 14th aud 15th August, 1947;
addressing the Constituent Assembly
he said that long ago we had tryst
with destiny and the time has come
to redeem the pledges that we made
to the nation. These pledges were
made from time to trme to ameliorate
the conditions of the people, and one
of the pledges in my submission is
the pl of social justice. In order
to ameliorate the conditions of the
weaker sections, this is one of the
pledges leading to the principle of
social justice which is adumberated
as one of the main objectives in the
preamble of the Constitution. This
very objective is sought to be achieved
by introducing Article 15(4).
Because of the historical  back-
ground, when this amendment
has been brought in, I would very
much whish that at least people
who are really socially and educatio-
nally backward, must get the proper
benefits. And after the society comes
to a stage where there is a fecling
that these benefits are, more or less,
sufficient for this segment of the
society, which has been reeling
under the burdens of poverty,
squalor and hunger for centuries,
perhaps then one could think in
terms of putting a hedge, as I said,
making two sections in this class
itself, where the economic  concept
would be introduced among the
socially and ecucationally backward
classes. Then, perhaps one could
think of the other concept of back-
wardness at a later stage, but this is
not the time to think of that,

1, for one, am of the view that as.
on today as the Constitution exists,
if we have not been able to subserve
the interests that arc engrained. ig
this clause, merely by introducing
the other provisions or by giving.a.
directions to a different con.ccpt_
you arc not really subserving the

interest of the society; you would
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- be creating a complication-and a
commotion in that- society which
society is not in a position to accept
this amendment. And this chunk
of the society is a large chunk and
if'you permit me to say, it is in any
case not less than 69 to 65 per cent
of the population. Unless we ame-
liorate the condition of these people,
I do not think, it would be well
advised to introduce the concept
of economic backwardness alone and
create complications and create
further dissatisfaction in this large
segment of the society.

While I concede that certain
concept could be ideal, but this ideal
concept will have to be judged in the
conditions that prevail. I for one
would like to commend to the House
that it is not time that we conceive
of this concept at this stage, this
might be considered as an ideal
concept—and it is from this point
“of view I would request the mover
of the Bill to consider and withdraw
the amendment that he proposes.

Sir, the later part of Clause 4 of
Article 15, by an amendment which
is sought to be added, the concept of
inter-caste matrimonial relations or
their off-springs, is against a very
wide concept.  Inter-caste matri-
monial relationships or their off-
springs is an cxpression inmy sub-
mission of a very wide connotation.
Inter-caste marriage could also be
a marriage within the two different
communities having faith in the same
rcligion. And supposing if the two
castes which are already upper castes
and if inter-marriage takes place
in these two castes, and if you would
like to bring in the concept of sub-
article 4 of Article 15 to the benefit
of such people, I regret that it would
be a matter of very wide amplitude.

Even assuming for a mom-ent

the amendment only confines itself

to the marriages of an upper caste
man with the Scheduled Caste, even

there I do not know whether in the
case of Scheduled caste man marry-
ing a girl from the other caste, the
concept. need not be introduced
because he himself and his off-springs
are automatically taken to be the
Members of the Scheduled castes
and as the provision stands today
they take care of them.

But the difficulty arises where a
man belongs to an upper caste and
the girl belongs to a Scheduled Caste.
If this amendment is sought to help
only this of cases, I do not think
again be doing a justice,
becawde ultimately it is the male
dominated society; and the fact
remains notwithstanding the great
csgllrllpliment that Ican give to Professor

ib: '

PROF. MADHU DANDA.
VATE: But the Government is not

SHRI P. SHIV SHANKAR:
Society I am saying. Government
has got to work for the furtherance
of the benefit of society - tomorrow. .
I am saying of the society that is
constituted today. And  looking
from this point of view if the man has
already advantages, merely because
he happens to marry the girl from
the Scheduled Caste, it 15 a big
question mark where we should
effect the concept of socially and
educationally = backward classes
and try to bring ‘in this concept
also within the peripheral approaches
of the concept of socially and edu-
cationally backward classes. It is
possible the gentleman may be very
forward and socially and educationallly'
much more advanced. Afterall,
when we consider the social and
educational backwardness of that
person or his family merely because
he gets married, he does not become
socially and educationally backward.
It is ly from this point of view
that F‘Eﬁn't think that this part of
the amendment is such which should
be accepted at this stage. I cannot
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say; may be that once, as I said,
the concepts of the society and the
socio-economic cotr;Iu]sions tha‘:hﬁ
country is taking, take a turn

it becomes necessary for us to intro-
duce the other social a.tnhcg economic
concepts, perhaps at t moment
somebocfy can take it up. But I
submit that this is an inopportune
‘time for the purpose of taking up
this amendment.

On the same grounds, I would
like to oppose the amendment to
Article 335. There also, the concept
of matrimonial relationships with any
member of the SC and ST and the
off-srpings of such  marriages, is
sought to be introduced. As I have
said, merely because a man marries
a Scheduled Caste lady, that does
not mean that he becomes a per-
son, as though belonginr to the SC
or ST, as the case may be, in order to
achicve the benefits which arc pro-
vided in the various provisions of
the Constitution. As I said, our
society undoubtedly is a caste-based
society, and there is no provision,
in law, as on to-day where
under merely by vitrue of the
marriage a person converts his own
caste to a different caste, As on
today, a man retains his own caste
even if he has married a person be-
longing to SC or ST. If this be
the position, T am not in a position
to understand how we bring in the
concept of Article 335 for the consi-
deration of employment opportu-
nitim.

The last is with reference to the
enumeration of the socially and
educationally backward classes. Hon.
Members are aware that under Article
840, the President has the power to
appoint a mc:ﬁﬂmmms;on .d for mu:;ﬁ;
ating the soci and education:
undertaken some time back in
1955 when the Kaka Kalelkar comms-
ission was appointed. Notwithstand-

 ing the report of that commission,
- it was decided by the Central Govern-
ment that the matter should be left

to the realm of the States, so that the
States may themselves take it up; and
the House is aware that' some of the
States did appoint the Commissions.
Those Commissions went into the
problems of the socially and educatio-
nally backward classes'in those States:
They went into the details as to the
‘criteria for enumerating @ particular
class as a socially and educationally
backward class. After obtaini
the requisite data—educational ani
otherwise-——they decided as to which
particular class could be enumerated
as a socially and educationally back-
ward class. And, as I said, even
in a State like that of mine viz Andhra
Pradesh, this matter could be resolved
only sometime in 1970 because in
every State—I must bring this to the
notice of the House—i.e. whereverthe
list of socially and educationally
backward classes was prepared, it was
subjected to the rigour of scrutiny of
court ; and it is only in recent times
that the courts have upheld those
lists, And those socially and educa-
tionally backward classes have started
getting the benefits. So far as the
Centre is concerned, there is no
such enumeration so far, except
that the previous Government had
appointed the Mandal Commission ;
and they have submitted their
report in December 1980. That
report is under the scrutiny of the
central Government. Therefore, so
far as the Central services are
concerned, there are no socially
and educationally backward classes,
enumerated backward  classes
who have been given the benefits
as cnvisaged either under Article
14 of the Constitution or 16 of
the Constitution which deals with
equal opportunity for employment,

There is none of that type. But some

. States, as it was very rightly said

yesterday, in g States soné%:lly and
educationally backward classes have
been enumerated and some benefits
are flowing to them for the reservation
of seats in educational institutions or
for a little bit of scholarships for the
off-springs of these classes or in the
services they are getting alittle reserva.
tion. ‘So, as I said, to bring in again
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the concept of i backward

economically
classess.] would rather say that Article -

340 is still born in the sense that
it has not been brought into force at
areno enumerated socially

.§-E
i

whether it will take a quater of a
cc;::fry orbemorebrmghor whether it
would only t into tice.
I would rather put if thgmcway.
The same arguments that I
have advanced with reference to the
other two articles, namely, these, I
consider to be not an opportune
time for bringing in the concept of
economically backward classes and
injuring the feeling of 1:

segment of the society which the
Indian society has recognised to be
a society which has undergone
suffering from centuries. Therefore,
let those who have suffered claim a
little priority by virtue of the constitu-
nonaf%on which our founding
fathers so assiduously fought that they
should be extended to them. It is
perhaps at an time that
t}wseliy:mes could be taken up; and
prcmature approsch o consides these

to co!

amendments at this stage ; and I am
confident that the mover of the
Bill would !nr.mdlth %ﬂ?ham er it

to withdraw the wving regard to
the explanations that I have tried to

. give.

These are realities of life which
have got to be tackled in a different
form; mere emotional opproaches
do not solve problems; we are con~
cerned with the realistic problems.

- I'would request the hon. member to

cool er over it and withdraw
Rove % ng Wi it o
withdraws this Bill so that we could.
- consider these aspects. at a later
when the society has taken a Higtle
proper convulsion, _
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MR. CHAIRMAN: Mr.
dra Jna, would you like to reply -

SHRI BHOGENDRA JHA: I am
disappointed to find that the major
part of the speech- of the hon. Minis-.
ter has gone off the mark. He has
replied on the linesonwhich thedebate
in the country has been going on for
long; whether the criterion should be
social and educational or economic.
Here the question is not ‘cither of’
here the question is ‘and’; and I am
afraid, he did not take into cognisance
this aspect thoughhe tried to touch
(t)hfis point. But perhaps he was afraid

it,

Recently, during thelast two ygars,
in Bihar, the Government led by Shri
Karpoori Thakur tried to have a Bill
for reservation of the backward classes
as under the constitution. I individu.
ally we as a party, and [ think
almost all the political parties
of the State supported that.
But then the opposition came from
those who were in the category of
socially and educationcally backward
and the economically backward among
those classes. Their grouse was that
the upper class in the so-called back-
ward classes were not only dominating
but taking away the entire lion’s
share. (Interruption). So, the State
Government had to put a criterion,
again unanimously adopted in the
Assembly, that those who have afamily
which has got an income of Rs. 500
and above ’hanth not come i:l-; this
category. Among thoseso-called back-
wardg(;lwmwhichare more than 125
in Bihar enumerated in accordance
with the isions that the Minister
hasstated 89 in Schedule IT and about
13 in Schedule I, it was decided that
out of the 269, reservation--all below
Rs. 500 per month income from any
source, agriculture, trade, service
or anything all within that limit 3%,
wasfor women, 3%, for those
to the so-called non-bahva;cdh:d 8s,
belonging to ule
I of the backward classes and 89 to
those ing to Schedule II of the
backward about 30 who were
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less backward than other but all
within Rs. 500 monthly income limit
that had to be done and that was
passed unanimously. I as an
ndividual not only had to support it
Gom et b e bl g
pamphlets, fight wi peop
g:;mm:ﬁhcpeople whenmany le
not the courage to goamong them.
So, what I have said is this is again
mmaﬁngand creating status guoism
way our caste system has been
ossated. What I appeal here, what
-Iseek tointroduce by the matrimonial
section, is to make our social system
mobile on the social lines, bring in
mobilit%hherq. This is not a new
thing. Those who have read Manus-
mriti know how the four Varnas got
transferred into 2500 classes. There
it is mentioned that if 2 daugther of a
brahmin gets married tokshatriya male,

the offspring will belong to a fifth class,

If the daughter of 2 brghmin is married
to a Vaishya male the offspring will
to a sixth class. If she
married to sudra, the off spring will
belong to a seventh class. the
daughter of a kshatriya is married
toa brahmin, the offspring will belong
to an eighth class and so on. Like
that it has come to 2500 classes now.
When the Britishers for the first time
went about what did they find ?
After all, howdid it become 2500 ? One
the scheduled caste is not
to touch the water given
another person from the scheduled
caste. That is the ity. Against
this, we have been fighting throughout
Eaowing i T togo T wes Hesared
1it. 1940, 1 was
an outcaste withogﬁtohking any meal,
because I had given 3 years time to
g:r Pandit afd SmntZa were there.
Gandhiji’s satyagraha training
camp, peo& were there and they
the rituals. When the
outcasting all of them denied
that they taken their meal. So,
I had to take up the cudgels and I
was declared an outcaste with-
out being an individual satyagrahi
because I was a communist at that’
timealso. So,socicty has to be fought
and it has to be resisted, wherever

vested interestis there. most of those
i momapat e s S
are ising ings. So, the
question iBmot ‘etther’ or ‘but’ ‘and eco-
nomically backward. It should also
beeomcr thethc criterion. 'I'hil:ais born
out o experience we have got
inBihar and how we can fight it. g‘it
may be known' that Minister’s party
took advantage of it the other way by
mobilising—the so-called upper class
people against this reservation. That
is the tragic side of the situation,
which the Minister must be knowing.

So, I think that this Bill is not
inopportune. After our experience
since 1950, on the basis of ptiat ex-
perience, for maintaining whatever
we have sought to achieve and at
the same time accelerating the pace
and giving a new impetus to it,
to bring about some mobility in
our social order, I have sought to
move this Bill.

Mr. Mool chand Daga has moved
an amendment. I can understand
that it is not easy for the Minister
to accept off hand mamendment
of this character. I will request the
Minister to accept that amendment.
I personally accept that amen lment
and I do not see any reason to
withdraw my Bill.

MR. CHAIRMAN: Mr. Daga,
are you withdrawing your amend-
ment ?

SHRI MOOL CHAND DAGA:
I want a classless society, but look-
ing to the way in which the Law
Minister has replied, I withdraw
my amendment.

MR. CHAIRMAN: Has he the
leave of the House to withdraw

'his amendment ?

SOME HON. MEMBERS: Yes.

Amendment No. 1 was, by leav
withdrawn,
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. MR, CHAIRMAN: The ques-

tion 1s: e _
“That leave be grapted to

Shri Bhogendra Jha to withdraw

SHRI BHOGENDRA JHA: No,
Sir; I have not sought leave to
. withdraw my Bill, I said, I accepted
Mr. Daga’s amendment, but he has
withdrawn. I have not sought leave
to withdraw my Bill,

MR. CHAIRMAN: Then I will
have to put the consideration,
motion to the House. This bei
a Constitution (Amendment) Bill,
there has to be a division. Let the
lobbies be cleared.

" Now the lobbies are cleared. The
question is:

“That the Bill further to
amend the Constitution of India
be taken into consideration.”

The Lok Sabha divided.

Division No. 7] [x7.33 hrs.

AYES

Dandavate, Prof. Madhu
*Sultanpuri, Shri Krishan Dutt
Vajpayee, Shri Atal Bihari

NOES

Ahmad, Shri Mohammad Asrar
Bairwa, Shri Banwari Lal
Baleshwar Ram, Shri

Bansi Lal, Shri '

Bhagat, Shri H. K. L.

Bhoi, Dr, Xrupasindhy
Ghavan, Shri S, B.

Dabhi, Shri Ajitsinh
Daga, Shri Mool Chand
Dalbir Singh, Shri
Dennis, Shri N,
Dogra, Shri G. L.
Gehlot, Shri Ashok
Gireraj Singh, Shri

. Gowda, Shri H. N. Nanje
*Jha, Shri Bhogendra
Jitendra Prasad, Shri
Karma, Shri Laxman
Kulandaivelu, Dr. V.
Mallikarjun, Shri
Mani, Shri K. B. S.
Mohanty, Shri Brajamohan
Murugian, Shri S.
Muttemwar, Shri Vilas
Nagaratnam, Shri
Naikar, Shri D. K.
Nair, Shri B. K.
Panday, Shri Kedar
Pandey, Shri Krishna Chandra
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Patil, Shri A. T.
Patil, Shri Shankarrao
Pocjary, Shri Janardhana
Prasan Kumar, Shri S. N.
Ramamurthy, Shri K.
Ranga, Prof. SJ-"G.
Rao, Shri M. 8. Sanjeevi
Rathod, Shri Uttam
Reddy, Shri K. Obul
Reddy, Shri P. Venkata
Sathe, Shri Vasant
Sharma, Shri Nawal Kishore
Shiv Shankar, Shri P. -
Sinha, Shrimati Ramdulari
Tewary, Prof. K. K.
Thungon, Shri P. K.

Venkataraman, Shri R.

*Wrangly voted for AYES,

~ *Wrongly voted for NOES,
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Venkatasubbaiah, Shri P,
Verma, Shri Raghunath Singh .
Verma, Shrimati Usha -

Yadav, Shri Ram Singh

MR.CHAIRMAN: Subject to -

correction theresult *of the Division
is as follows : Ayes : 3 ; Noes 52

The Motion is not carried by a
majority of the total membership
of the House and by a majority of not
less than two-thirds of the members
present and voting.

The motion was negatined.

SHRI UTTAM RATHOD: Before
we take up the next item may I make
a request ? Four bills are being taken
up today. Mr. Mhalgi was given 2
hours but he had taken 2 hours and
45 minutes. Now my request is that
Prof. Dandavate be given half-an-
hour and I be given five minutes
only.

MR. CHAIRMAN ; Two hours
are allotted for this Bill,

17.31 hrs.

- BLIND PERSONS (EMPLOY
'MENT) BILL

PROF.MADHU DANDAVATE~.

(Rajapur) : I beg to move :

“That the Bill to provide for
employment to blind per-
sons and for matters con-

_nected therewith or ine.

cidental thereto, be taken
into consideration.”

Sir, it is a great augury that I
am moving this Bill for consideration
in the year 1981 which has been de-
clared all over the world as the Inter-
national year of the Disabled.

Sir, the entire world picture today
is that in the entire world there are
30 million people who are blind. To
our shock and surprise, out of 30 million

blind persons in the world, the
blind in India happened to be
10 million. That is only next to Egypt.
This is the position of population of
blind persons in our country.
Therefore, I want to move for the con-
sideration of the House this Bill, which
strives to give some opportunitics
to the disabled like the blind persons
in the country, and I have not the
least doubt that even the Government
is sympathetic towards the blind.
Already some negotiations have taken
place and, inthe spirit of the negotia-
tions that have taken place with the
representatives of the National Feder-
ation of the Blind, I am sure the Minis
ster concerned will not find any
difficulty in accepting the Bill,
which I have already placed before
the House for its consideration.

As far as the blind in the country
are concerned, who number ten million,
though they have totaldarkness all
around, I do not want them to have
darknessin theirlifeatleast injob op-
portunities. It has been the medical
and psychological experience thatas
faras the disabled personsare concerned
when they are disabled with respect ta -
one particular human faculty, their

*The following Members also re- recorded their votes,

AYES: Shri Bhopendga Jha

NOES: Shri Krishan Dutt Sultan puri and Shri Sontosh Mohan Dev.
*Moved- with the recomendation ofthe President. .
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and brightened. I ive only one
llustration, which i & beautiful
illustration of the world famous musician
and pianist, Ludwig Beathovan. He

‘t;:“ arc:}sman oi: orld renown at
e . While a
as‘c:M'ux:,,s’za.llot'a mhebmmpmno

deaf. But that deafness did not blur
his memory ; on the other hand,

his sharpened and he
mem tggt notes in his brain.
After becoming totally deaf at the age
of 32, he produced one of the most
beautiful symphonies of the world.

That only illustrates that when one
man loses one human faculty, there
are other human faculties which get
calivened, brightened and intensified,
and that happens with the blind also.

with blind
men, whom I came acrossin the rail-
ways, if there is total darkness around
them, they are able to do with the
highest sense of responsibility whatever
job is entrusted to them. I may
mte here only one illuairatig::;
your permission. t
Calcutta railway station we had one
. blindman as an announcer. The
wrote in the Suggestions
t he was one of the best an-
nouncers available at the Calcutta
station, That only shows thata
man might be blind, there might be
darknessaround, but there area number
of otherfacultieswhich are developed
tothebestof his ability, in orderthat
he may beable togetsome preferential
opportunities,

It is my

' We are living in an era in which
we find that Mxmh&n&-

persons ; while some are -
ﬂdhmdiupped. some of o Y
e socaly biodcppet, We v

y

handicapped should be able to run in
the race of the society effectively, they
should be able to have ampli op-

T

thisnoble ive that I haveplaced

MARCH ¢, 981

In this Bill provision is mdde for
the réservation of jobs for the blind
persons in the country. There are
certain definitions that are given.
“blind” is a vague term. There-

~ fore,inmyBill, with the help of medical

scientists and sociologists, we have
tried to work out how exactly we will
define a blind man for whom pre-
ferential opportunities in jobs, reserv-
ation of three per centjobs, will bemade.
The relevant provision says ;

% ‘Blind person’ means a person
who is blind according to
the following standards,—

(i) total absence of sight or _

ii) visual equity (with correcting

6 Icns:.% not exceeding 20/
2000 or 6/6o (snellen)
in the better eye ; or

(ifi) angle of visionsubtending
200 or less in the bettereye” .

In the medical terminology this
would be the definition of a blind per-
son, and such a person would be able
to avail of preferential treatment in
job opportunities.

When this Bill becomes an Act, it
has to be implemented. So, it is very
necessary that certain modus operands
has tobe built up to sec that genuine
blind man are able to get the jobs.

Therefore, in this particular Bill we
have made provision for the creation

' of authority by appropriate govern-

ments and also the creation of a chief
au beleTl:usuc authorities will

crea appropriate governments.
They will be registering authorities.

istering authority will be
to maintain the list of blind men
the basis of various tests to which
ve made a reference. It is also

scen that about those who get
jobs g per cent is the e
have prescribed in the Bill that
moved for consideration., Very
it bappens that even when you

a certain percentage there

133

T

fany 8
FEES

E
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1‘_!: qn:g'ﬁon of carry forward. B?il’
as this aspect is concerned, my
saysthatthiscarry forward

non regarding vacancieswill continue
upto the fourth yearand about how
much will be the accumulation of the
carry forward vacancies, there in co-
operation and consultation with the Na-
tional Federation of Blindmen wehave
come to the conclusion that they are
willing to decide thatasfaras theaccu-
mulated vacancies due to the carry

forward process is concerned, the re- -

served as well as the unreserved vac-
ancies together should not go beyond
50 per cent. They are not insisting that
50 per cent carry forward vacancies
should be only for the reserved.
They say that whatever vacancies
are there reserved as well as unreserved
outofthema maximumof50 per cent
should beallowed to begivento those
who come through the process of
carry forward and that provision
has already been made in the Bill
that has been brought here.

With all these prescriptions, the
question comes : ich will be the
authority and which will be the
organisation which will try to see
that various Bills or various pro-
visions of the Act are effiectively
iﬁ-ﬁflcmented? Thcrcfo;c(;d tin;

ill suggests an expert y an
that particular expert body which
will be called as Board of Experts,
will try to check whether the blind

They should be able to see the ul-
trasonic ntga.l. If thereis any obs-
tacle in’ way, then that signal

with the help of car-phones that
w@rt?heei;equawymmm also
in are
related to the distance between
the_ blind man..and the obstacle

are
of the obstacle, it will be possible
for them roughly to calculate and
cstimate what exactly the distance
of the obstacle that is comingin
their way. Such aids will be made
available to them. For them there
are different of books. They
cannot see and re, the visual
aids will be of no use. But there
are different types of devices by
which they can write and read.
These types of books will be made

are able to function v ec-
tively. For that, oertamm:ﬁnmcal
devices are available and with the
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vho are there to - ‘them ?
‘There can be  Central Government.
There can be State Government.
“There can be quasi-government
agencies. There can be public sec-
‘tor units. There can be industry,
trade and busincess, There can
‘be educational institutions. These
supposed to be the employer to
eimploy the blind man ? Anybody
who employs fifty persons he is
s‘;.:ﬁpowd to be the employer in the
ill and that employer will be
obliged to see that the blind man
_is given opportunities to the extent
- of Rs. 3%. Ifthere are any disputes
in that case those disputes are to
be referred to the authority for
disputes which againhas to be created
by the Government. I am sure
with the help of that authority
it will be possible for us to sce that
those  particular disputes are
amicably resolved.

Then there is a provision for
Advisory Councils at  various
levels. The Act is there. Various
provisions are there. One has to
see that the provisions of the Act
are effectively implemented and
in order that various provisions
of the Act are effectively imple-
mented, % hat\]rlc already mf ;da
provision for the creation o -
visory Councils at various levels.
It will be postible to see that these
blind men get preferential opportu-
nities. They will be able to fulfil
all the provisions of the law that
will be enacted.

With all said and done, it may
happen that because of the lithited
" job opportunities that are available
in a developing country like ours,
eyen after the adoption of that law,
atter the Bill becoming an Act,
it might be possible for some of the
udequm:yoppm'mnma l:lt‘l)'at o

, the
ferential _ opportunities,  that arc
offered by this Bill. Insuch case
I have already made a provision

MARCH 6, 1981

in the Bill. In such cases :.a
‘allowance of Rs. 300/- per month
| should be made available to the blind
| person whose name is already en-
“tered in the register—not one who
claims to be a blind man. But a

. person who has been accepted as a

blind man,-the registered authority
has accepted him as a blind man.
Registered authority has already
entered his name in the register.
Such persons who are already en-
tered in the register but are not
able toget the opportunities of jobs
on the basis of the enactment, they
should be able to get an allownace
to the tune of Rs. 300/-. Now, that
is the provision that has been made
in this particular draft. With
this background I have not the
least doubt that it will be possible
for us to provide preferential oppor-
tunities to the blind in this year of
the disabled. Unfortunately, when
blind men tried to- project their
point of view before the Govern-
ment, initially there was an atmo~
phere of confrontation. But pro-
bably in this land of Gandhi,
even the suffering of the commor
man roused the conscience of the
man who hits them with lathies, Au
one stage the blind men Federa-
tion when they took out processsion
to submit a Memorandum had to
face the lathi charge, next time,
they found that in this land of
Gandhi, the land of self-
suffering, even self suffering en-
livened the frozen conscience of
the rulers and they were able to
convert the atmosphere of confronta-
tion into atmosphere of co-operation.
They were able to have healthy
negotiations. I am told that some
sort of agreement has already been
arr ved at. Half way agreement has
already been made. Some of the
attempts have already been made.
But they have a long way to go.
‘Miles to go before we could slec‘i.’
that is what Panditji said in the
words of Robert Frost. Blind men
may say even after the negotiations—
‘I have miles to go before I sleep.’
That is what the blind men- will
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" Here is the Law Minister. When

~ he was speaking on some other Bill,

permit me to quote him. He was
rumnded about the mid night of
and the begmmng of
the 15th August, when late Pandit
{:noumhar Lal Nehru spoke in the
ric august- body of the Consti-
tuent Assembly. He said, in
words, at t.lu: stroke of nnd
hour, “When the world
will awake to life "
A moment comes whu:h comes but
rarely in history, when we step out
from the old to the new, when an
age ends, and the soul of a nation,
long-suppressed, finds its utterance.

I am sure, you will be able to
sec that the physically and socially
handicapped men in this country
will be able to get a tial
opportunity so that they will be able
to enjoy fruits of their labour
and fruits of their toil. Really
speaking, those ringing words of
Fandit Nehru on the mid-night of
14th August, 1947 will come to
fruition and they will realise that

“we have fulﬁllcd our tyrst with des-

tiny. I hope, in that spirit, the
Minister of Law and the House will
accept my Bill unanimously.

THE MINISTER OF LAW,

JUSTICE AND COMPAN .
AFFAIRS (SHRI P. SHI\
SHANKAR): The Minister o
Labour.

PROF. MADHU DANDA-

VATE: Whoever itis; the Minister
concerned.,

MR,

.
L]

CHAIRMAN: Motion

“That the Bul tw provide for

:ﬂ:loyment to blind persons

matters  connected

therew:ﬂ: or incidental -thereto,
L ¢ taken into consideration.”

Blind Persons . PHALGUNA 18, 1902 (SAKA)

o

SHRI MOOL CHAND DAGA
(Pali): I beg to move:

“That the Bill be urculawd

for the purpose of elic’ i
thereon by 30 June, 1 u;:.' (1)

(Emp.) Bill

17.52 hrs.

ARREST OF MEMBERS

MR. CHAIRMAN: I have to
inform the House that the
communication dated 6 March, 198:,

fmm the of
_ e\?epDc%J Distirict, New

addressed totheSpenker
LokSabha has been received:—

“I have the honour to inform you
that I have found it my duty,
in the exercise of my powers under
Secion 188 of the Indian Penal
Bagrt, Ch. - Malian - Singh and

, Ch. tan Si

Shri Jaipal Siﬁf Kashyap, Hon’ble
Members of Lok Sabha who
voluntarily  courted arrests by
contrevm the Prohibitory Or-
ders ated ufs 144 cr.
P.C. ve been taken into cus-
tody at about 2.45 P.M. on 6-3-81
from  Rajpath/Rafi cros-
sing in case FIR No. 102 PS, Parlia-
ment Street.

They are at present t
at DrcYAmbcdkarpr Stac:hbu‘:::E decﬁx
G P i ot

ore etropo i
trate, New Dethi, shortly.”

17.53 hrs,
BLIND PERSONS (EMPLOYMENT?
BILL—Contd.
ot W wx v § g dwad i w
W frwair ot ¥ @ ywe & faw W
AT ¥ g e AT AT | QR
% I & WHAAT AT § | O IR
@ ¥ fors Al e | s T R ?
Y AT o e A it §
T FTq WY v e 9 § | g
T ey e ¥ & s
¥ orAAr wgan g fie e e dwrr
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[#f 3o Wz ¥
. Ko @ Y o Awfai frat  ?
W TR § 1977 ¥ qg T A g
o fis g7 ©F fawrr § o Sig w Al
A ot | Ao A §3 gu ) aw o
wiwE § fir fame forwmer 3 frar® O & i
w et 7€ & ? % qwwenr g e
3 A T a1 % 0 o wiwer ET
* v gwrr 1 € < RET Al oft A
s wravit ¥ fafaw fmni Y g
et 2% & frg vy § 1 & wwwar §
fis ddt wgea o SO & @ qAWH
fr farr ey 3 foperr © & 0T &7 A=
Ratfraf &

fafaw orsn gwrd § ot 78 wav
wrar ot for $o sfwre e § g7
% (eu geiwa w31 & 7@ gowan ey ot
TS GTHIT X T wfawa Fy qor FFar
¥ | g T o gfage dfvedw
wg o 5 § mEv ay #F 6 g
oz feg ot € | TR & weT @
sfawma, 7 f@ § @w sfawa,
fewelt ¥ @ whrem, siEtng 3 diw wftr,
ghamor & &R sfrma feresr @ &
i sfeerr, o w&w § & sk,
oy @ ¥ ) S, Tsrom § 917
wfire #AES ¥ D afawe, qRd §
R shraa W e fag g w@
 wg AT W) g@mE A& w6
g § 4w @R § fAg )
I9 FH H T AN AT §, e
v i QY | ST T AT R T
ot |k Hew wgt 43 gu & 7 W
. X qT g7 7@ H¥ e (6 I Y

%Y IFA A A 7 wET frFT wmr

e o S8 SR W AT AT o)
- % ga GaE WY HT o & fordy ot
| AT WgAT § 9g® wrewr awesw | §
- WY wg v fe sk wiwg o §

A o oY <foree ¥ wiwd § ag a

(Emf:.) Bir - . 404..-\;\_

b v wm gt e g

ar A & wff e, fen et ¥ o
wiws § ot § ey XA E 1R W
faeatrad &1 19773 49,856 fwat
AT F IAH WY § 3031 FoAR A e
agt <foreex § & 1 1978 ¥ 58,325
AT qATT ¢TH 4 3,893 1 1979 ¥
64,736 ST && 4 40431 1980 ¥
72,034 WX TATEE ¢ 5,025/ WT q¢-
oo qavar § gnEw S W11 1978 %
17.5 q@2, 1979 ¥ 14.19797%,
1980 ¥ 12, 6 Tve’ | AE W WiwE §
T WTHTT 97 Q1 Fqred faw sl wy
uaY F fagr | Avomr e F g
fear @ dax § W wiww
ﬂm't I 10 FOT ¥ wmEr
w fad d¥re ¥ S e
e § 1 W ¥ g e e g e
a‘nhﬁmwé’rfamaﬁwéﬁrﬁm
q 2T oM WY TRWATE O Fefads
T AT W | ToRA™ A 1 wQw
50 rg wre www q ffer §
3 wm g frw @ g AR g
Tl oft waw fewr wE o w
® & 3 fam @ W Y, wEAw
qT FT TAT FOU | q TH AOATE
g1 ¥ wgac § wriaie ¥ A
T, o,

MR. CHAIRMAN: I hope
you would continue your speech
next time ?

SHRI MOOL CHAND DAGA:
Yes, Sir. - '

MR. CHAIMRAN: Shri
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17.59 hrs.

RE: LATE SITTING OF THE
: HOUSE -

THE DEPUTY MINISTER
IN THE MINISTRY OF
RAILWAYS AND IN THE DE-
PARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1I
MALLIKARJUN): Mr.  Chair-
man, Sir, I request the House
to sit beyond 6 P.M. from Monday
to Thursday to transact the busi-
ness,

SHRI ATAL BIHARI VAJ-
PAYEE (New Delhi) : May I
know whether this proposal was
discassed at the meeting convened
by the Minister of Parliamentary
Affairs?

SHRI MALLIKARJUN: Today
in the a{{tcmoon, in the inf:rdmal
meeting of the opposition leaders,
it hasngbem mentioned.

SHRI ATAL BIHARI VAJ-
PAYEE: To mention this is one
thing. The question is whether the
opposition was present. I was not
- present at the meeting. Did the
opposition leaders agree to that
proposal ?

SHRI MALLIKARJUN: Ves,
they have agreed, Ultimately, it
was decided in the Business Ad-
visory Committee. That is the
forum where formal decision will
be taken.

18.00 hrs.

This is for the period, from Monday
to Thursday, not throughout.

SHRI ATAL BIHARI VAJ-
PAYEE: May I make a suggestion?

GMGIPND—4090 LS—30-4-81—850

Be. Late Sitting  of the House 406

Let a meeting of the Business Ad-
visory Committee be called on
Monday. We could meet durmg
lunch and then decide. .

SHRI MALLIKARJUN: If
the hon. Member so insists, then it is
a different thing. Otherwise, this
can be accepted by the House.

SHRI ATAL BIHARI VAJ.
PAYEE: I do not know why the
Business Advisory Committee is
being bypassed. You have a majo-
rity there. We are always there to
cooperate. Leta meeting of the Com-
mittee be called.

SHRI MALLIKAR]JUN :
Because of the two days which we
lost unexpectedly, we have to transact
the business. In that context,
the request is being made to the
House to sit beyond 6 O’Clock from
Monday to Thursday,

PROF. MADHU DANDA-
VATE (Rajapur): Mr. Vajpayee has
given a very constructive proposal,
On Monday afternoon, during lunch,
hon. Speaker can call a meeting of
the Business Adv'sory Committee
and there we can decide formally,

MR. CHAIRMAN: Let the
Business Advisory Committee meet
in the afternoon on Monday.

The House stands adjourned to
meet again at 11.00 a.m. on the gth
March, 1g81.

18.02 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, March 9, 1981/
Phalguna 18, 1go2 (Saka).
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